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BEFORE THE NATIONAL GREEN TRIBUNAL AT EASTERN
ZONE BENCH, KOLKATA

(under Section 18 read with Section 14 and 15 of the National Green

7 s Codnas Tribunal Act 2010)
‘I }-‘.: Fknang ::;..! ‘Court . ;
Fometa
N\ g, w5504 ORIGINAL APPLICATION NO: OF 2025

W\
\r\ \ B 2R /T

3 L\ %HE MATTER OF:
W \\ .
\\(—/l

1. Jadavpur Silicosis ~ Akranto
Sangrami Shramik Samity, having
its office at 1/3, Chittaranjan

-

Colony, Kolkata- 700032, = -~
L Rep¥asenad -g-\,\.(g\_‘%h

the Secretary namely Sahidul
Islam Paik,

2. Sushil Murmp., son of Bodi

Murmu, residing at Kendrapara,

Bharkata, Md Bazar, Ganpur,

‘District-Birbhljm, West Bengal,
| Pin-731216,

...Applicants

VERSUS
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1. State of West Bengal, Service
through the Chief Secretary,
Government of West Bengal,

Nabanna, 325, Sarat Chatterjee

oad, Shibpur, Howrah -711102; :
E~vnal - cq- Lxl%‘l‘btxncanfp@ e Im

/S Em»éh\eﬁ :
{ Agiraanajat Lo

rincipal Secretary, Department
of Power, Government of West
Bengal, having his office at
BidyutUnnayan  Bhavan, 5th
Floor, Plot 3/C, Block LA, Sector

111, Salt Lake, Kolkata — 700098

Pou.x.uz.};_a—c.)‘,@ wbe %gv.:'-n
3. Principal Secretary, Department

of  Industry, Commerce and
Enterprises, Government of West
Bengal, having his office at Shilpa
Sadan, 6th Floor, 4 Abanindranath

Tagore Sarani (Camac Street),

! t
Kolkata - 700 016 (Ew= — Secr® it m)
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« Additional  Chiel”  Secretary,
Environment Department,
Government  off West  Bengal,
having his office at
PraniSampadBhavan,Sth

Floor,LB-2, Sector-111, Salt Lake

Kolkata-700098 ,
Placecy. 2mv-wb@ Qov. ;fn

5’ wrectostof Mines and Minerals | Srlhs

}/1) W‘F 28 adio, éomwm"’m‘\ EnkanpY!
IM+ L

hfwmﬁ lns office at 4,

Abanindranath Tagore Sarani, 2nd

floor,Kolkata — 700 016 .
i A Wb @i

. Chief Mining Officer, Mining
Estate Branch,Court Road, P.O.-
Asansol, Dist.-Paschim

Bardhaman,713 304
CYND e dm\—rr\_mb ©@ %W\a_b? »Co0"N

. State Level Environment Impact
Assessment Authority (SEIAA),
West Bengal, having its office at

Environment Department,
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°
PraniSampad Bhavan, 5th Floor,
LI3 Block, Sector 111, Salt Lake,
Kolkata = 700106, through the
Chairman, CEa—m_,‘J =Y cu:\-\_;.,f‘..mul(kmd'.u. @ yohoo-com )
8. West Bengal Power Development
Corporation Limited, C, Bidyut,
AOTAR pnnayan Bhaban, Plot 3, LA
J.’;/ %
;? d,,f’.{::?;i:‘trr‘m*t %l k, Scctor 3, Bidhannagar,
L Aokt

Fesi, Hu-S534 ;
\\ m\\ r_i;,,'f_:n “;JU&M ~'§°]ka’ West Bengal 700106
N -"‘*y/ U P ko (PARY e pay S asnetany
\-.._\_‘(; OF L\/ Madd -4 A\ qupta @ whpdcl
=T District Magistrate,  Birbhum,
having his office at
Administrative  Building, Suri

Main Rd, Suri, West Bengal, Pin

Code —731101
d%—\:\in_@"r\l'.c;-l'm

10.Union of India, through the
Secretary, Ministry of
Environment, Forest and Climate
Change, Government of

India,IndiraParyavaran Bhawan,
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Jor Bagh Road, New Delhi -
110003, S22y« waool@ ~ie
«. Respondents
MOST RESPECTFULLY SHEWETH:
. That the address of the Counsels of the Applicant is given below

for the service of notices of this Application.

YT A - ; , \
f;@’q R ! lhat the addresses of the Respondents are given above for the

7/ s chaihett 2
vf * I innnnaget cou

o service of notices of this Application.

e

\;‘:;-,(.J:.-t.::h'i-&"m 3

'b‘,;m \—\é.?, 1. That the present Application is being filed under Section 14 of the

4 » “ M.l’;tfrr
SRR

-«“‘

National Green Tribunal Act, 2010, seeking intervention of this
Hon’ble Tribunal to direct the respondent WBPDCL and all
concerned authorities to immediately suspend all mining
operations, including both the purported basalt mining and the
subsequent coal mining activities at the Deucha Panchami coal
block, until a full, independent, and comprehensive
Environmental Impact Assessment (EIA) is duly conducted in
accordance with the provisions of the. Environmental Impact
Assessment Notification and other applicable environmental

laws. The Applicant further seeks the setting aside and quashing
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of all environmental clearances, mining plans, letters of intent,
non-cluster certificates, and any other statutory approvals or
documents procured through irregular, fraudulent, or collusive
means that were obtained in contravention of established legal
procedures, including the deliberate segmentation of the project

to evade rigorous scrutiny as mandated for Category A projects.

; N
o S
[’7‘ OF }AC/TS IN BRIEF:

1. Applicants state that the applicant no.2 is a residents of the area in
which the proposed Deucha Panchami Coal mining project is likely
to be undertaken. The applicant no. 1 is an organisation of Jadavpur
Silicosis Akranto Sangrami Shramik Samity

2. Applicants state that planning and proposal for Deucha Panchami
Coal mining project has been in the public domain for the past few
years. From records which are on public domain, it can be
ascertained that a Notice Inviting Application (NIA) was issued on
December 31, 2012, under Rule 4 of the Auction by Competitive
Bidding of Coal Mines Rules, 2012, for the allocation of the coal
block. The Government of West Bengal applied for this allocation

through the West Bengal Power Development Corporation Limited
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(WBPDCL). After evaluating the applications, the Central
Government allocated the estimated geological coal reserves of
2,102 million tonnes of the DPDH coal block to six State
Government _C_ompanies and Corporations, including WBPDCL,
Karnataka Power Corporation Limited, and others.

. Applicants state that records from a meeting held on August 29,

2013, chaired by the Additional Secretary of the Ministry of Coal,

summarize findings from the Geological Survey of India (GSI)
Report. This report indicates that all coal seams of the DPDH coal
block are overlain by basaltic rocks of the Rajmahal Trap and inter-
trappean sedimentary rocks. The overburden consists of a thin
alluvial cover (1-20 m), followed by hard basaltic rocks (90-245 m)
and sedimentary rocks. The unique geological features present
significant challenges for constructing a large mechanized mine
using current technologies. Copy of the findings from the Geological
Survey of India (GSI) is annexed hereto and marked as
ANNEXURE Al.

4. Applicants state that following the Hon'ble Supreme Court's
directions in its Judgment dated August 15, 2014, and subsequent

order dated September 24, 2014, 204 out of 208 coal blocks were
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cancelled. In response, the Government of India promulgated the
"Coal Mines (Special Provisions) Ordinance, 2014," facilitating the
transfer of rights, title, and interests in the mine to new allottees. On
October 3, 2016, the Central Government issued a new NIA from the
six allottees (West Bengal, Tamil Nadu, Bihar, Karnataka, Punjab,
and Uttar Pradesh). This notification noted that joint allocation was
causing operational difficulties, leading to a decision to allocate the
Deocha-Pachami coal block to one state and separate blocks to
" others. WBPDCL was subsequently informed of its approval for the
allotment of the entire Greenfield Coal Mine Deucha Panchami coal
block via a notification dated June 6, 2018. Copy of the notification

dated June 6, 2018 is annexed hereto and marked as ANNEXURE

A2,

. Applicants state that on September 16, 2019, the Central
Government formally entered into an Allotment Agreement with
WBPDCL regarding the DPDH coal block, covering an area of 12.28
sq. km with estimated reserves of 2,102 million tonnes for power
generation. This agreement was made under the Coal Block

Allocation Rules, 2017. Since then, the progress into the project has
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i y here are not
been made in a rather secretive manner. Inasmuch as t

s . . . t
many publicly available records or public consultation 111 regard to

the implementation of the project.

6. Applicaints state that on January 8, 2021, the respondent State

authorities issued Expression of Interest (EOI) Notice No.

WBPDCL/GM (MDC)/5458/EQ1/20-21/422, inviting expressions of

interest for engaging a consultant to establish and operate a Social

/ g Chanwdmun —
? / ---,,-.m;\ag?éfc“““ X Development Unit for implementing the Rehabilitation and
‘ .

o1
; 22
w \ . \wm.-b.‘.ﬁ* :

\ MCELL 035" esettlement (R&R) policy for Project Affected People due to the
s }O $
wt %) / operation of the Deocha-Pachami coal block. Copy of the notice
dated January 8, 2021 is annexed hereto and marked as

ANNEXURE . A-2

7. Applicants state that the Department of Power's Order No. 131-
POW-20011/2/2020, dated November 16, 2021, identified
approximately 3,400 acres of land required for coal excavation,
overburden dumping, mine infrastructure development, and the R&R
of local. residents. This order noted that the area contains 12 villages
with approximately 4,314 households, amounting to a total

population of 21,038, including 3,601 individuals from Scheduled
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Castes and 9,034 from Scheduled Tribes. COPY of the order date

November 16, 2021 is annexed hereto and marked as ANNEXURE
Al

8. Applicants state that the order indicated that necessary steps for the
acquisition of forest land and other departmental land would be

undertaken in accordance with existing government provisions. A

. draft Relief and Rehabilitation package had been prepared following

§ Chaudhush . ; . .
& é‘mmarnaﬁﬁ"cwﬂ +ci preliminary Social Impact Assessment, which was described as the
g AR

S 0.
£y DL-21-082028

<ibest among those currently practiced by reputable Central
ot QEE\ Government Organizations. This package was subsequently
approved by the State Cabinet on November 12, 2021. Copy of the

approved Relief and Rehabilitation package is annexed hereto and

marked as ANNEXURE °~ P &«

9. Applicants state that that since the project in question is a greenfield
coal mine project, prior Environmental Impact Assessments is
mandatory. However, there is no record of any EIA being conducted
to date, considering the fact the coal block has been considered to be
one of the largest coal reserves in the world, and the largest in India.

Therefore, the applicants were surprised on February 6, 2025 when
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the Hon’ble Chief Minister announced that coal mining process
would start from the next day at Deucha Panchami, Copy of the said

news report dated February 6, 2025 is annexed hereto and marked as

ANNEXURE AG6.

10.Applicants state that since entire project  was sought to be
implemented without hearing and / or consulting the local population
as well as in violation of law, local people protested near the project
site on the next day when Bhoomi Puja was being performed in
w 5k .

presence of State Officials. Only thereafler the applicants began

searching for records in support of EIA for coal mining project.

11.Applicants state that upon closer scrutiny of the portal of the
Ministry of Environment and Forests the applicants came across an
Environmental Clearnce dated October 4, 2024 which had been
purportedly granted in favour of WBPDCL for prospecting and
mining basalt. Upon closer scrutiny it becomes apparent that the
respondent WBPDCL is attempting to segregate the actual project
into small segments so that it is no longer categorized as a Category
A project in order to avoid public consultation and / or otherwise

frustrate the objective of Environmental Impact Assessment.
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ose
Admittedly no Environmental Clearance has sought for the purp

i ct
of Coal Block. There will have so scope for Environmental Impa

: ining i . Entire
Assessment once the work relating to basalt mining 13 started

ion 1 : : i ower
action is therefore being undertaken in colourable exercise of p

and by procuring documents contrary to the actual ground situation.

Copy of the Environmental Clearnce dated October 4, 2024 1s

annexed hereto and marked as ANNEXURE A7.

12.Applicants state that it appears that respondent WBPDCL has

procured Letter of Intent dated January 28, 2024 for mining of Black
Stone over an area of 4.856 ha. from the respondent statutory
authorities. Subsequent thereto purportedly Mining Plan was
approved by a letter dated February 20, 2024 issued by the Chief
Mining Officer, Paschim Bardhaman. Shockingly the approved plan,
prepared by one United Exploration India Private Limited, itself
reveals that it was authorised to be prepared on February 22, 2024.
The certificate appended to the said plan has signature without any
date suggesting that entire process was nothing but an eye wash and
paper compliance and the approval of the plan is without application
of mind. Copy of the said letter dated February 20, 2024 is annexed

hereto and marked as ANNEXURE R8. Copy of the approved plan
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. . xas i d
prepared by United Exploration India Private Limited is annexe

hereto and marked as ANNEXURE R9mod ATA

13.Applicants state that in fact the so called plan is devoid of any merit.

The said purported plan fails to account for the numerous stone

quarries which are already operational in the area. There 1s no

definite plan for disposal of mining waste which will be clear from

depositions made by the WBPDCL while obtaining

issued subsequently and / or contemporaneously. The approved
mining plan being vague, indefinite and having been obtained in a

fraudulent manner is liable to be quashed and set aside.

14.Applicants state that in fact, preparation of mining plan is not a pre
requisite for obtaining Environmental Clearance. Rather all steps in
furtherance of a mining project including preparation of mining plan,
except for securing of land ought to have been undertaken after
Environmental Clearance had been obtained. The fact that the so-

called mining plan was obtained before even application was made
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for Environmental Clearance makes it clear that the respondent
WBPDCL being a Government Owned entity was unduly trying to
influence the respondent authorities in charge of granting

Environmental Clearance.

15.Applicants state that in any event, application for Environmental

Clearance was made on April 9, 2024 only in respect of area of 4.856

qghat on February 15, 2024 it had already floated tender for selection

\S\ / 3 Mme Development Operators for operation of a purported basalt
mine which could extend upto 43.96 Acres and ultimately upto 326
Acres i.e. almost 131 ha. inasmuch as actual aim has always been
coal mining after removal of the top layer of basalt stone. From the
said notice inviting tender dated February 15, 2024 as well as the so
called approved mining plan, both of which were prepared before
even making application for Environmental Clearance, it appears that
the respondent WBPDCL was always sure of being granted the EC,
which is impossible unless there was collusion between respondent
authorities. There must have some undue consideration which the

authorities within themselves and also in connivance with the
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concerned private organisation have done. It appears from the bid
records that “Trancemarine and Confreight Logistics Private
Limited” in whose favour letter of award (LOA) was ultimately
issued on March 16, 2024 did not even mentioned percentage of
revenue share that they are offering in the said NIT. Despite the said
information being a determining factors the said Trancemarine and
Confreight Logistics Private Limited was selected as qualified
bidder. The bid records also demonstrate manipulations. Such
conduct of the authorities need to be investigated. Copy of the
application dated April 9, 2024 is annexed hereto and marked as
ANNEXUREAT10. Copy of the notice inviting tender dated February
15, 2024 is annexed hereto and marked as ANNEXURE A11. Copy
of the LOA dated March 16, 2024 is annexed hereto and marked as

ANNEXURE A12.

16.Applicants state that mala fide on part of the respondent WBPDCL is

furthermore apparent from the fact that while pursuing their stated
intentions outlined in the tender notice, WBPDCL also secured a
Letter of Intent (LoI) on April 23, 2024, to operate an adjacent mine
covering 12.926 hectares. Despite this, they submitted a non-cluster

certificate dated April 2, 2024 before the State Level Environment
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Impact Assessment Authority (SEIAA). This was done even though
they were fully aware of their plans to develop a cluster of mines.
The Lol dated April 23, 2024 and Non Cluster Certificate dated
April 2, 2024 makes collusive conduct to commit fraud on

environment protection laws apparent. In fact, the deliberate

separation of a larger mining area into smaller parcels and the

| <Environmental Impact Assessment (EIA) notification guidelines.
—

@éopy of the Letter of Intent dated April 23, 2024 is annexed hereto

and marked as ANNEXURE A13. Copy of the Non Cluster
Certificate dated April 2, 2024 is annexed hereto and marked as
ANNEXURE A14.
17.Applicants state that in any event it appears that without any EIA,
the WBPDCL authorities have also floated tender for selection of
Mine Operator and Developer for the proposed coal mine by a notice
dated December 20, 2024. The last date for submission of bid has
been extended vide a corrigendum dated January 31, 2025 until
March 3, 2025. Surprisingly, the tender documents stipulate that it is

the Mine operator and Developer who will have to procure the
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Environmental Clearances. As stated above such clearance will have
no meaning after the proposed mining area is used up for basalt
mining without any EIA. In fact no steps, except for securing of land
could have been taken before an EIA was conducted. Copy of the
notice dated December 20, 2024 is annexed hereto and marked as
ANNEXURE A15. Copy of the corrigendum dated January 31, 2025

is annexed hereto and marked as ANNEXURE A1l6.

licants state that all of the aforesaid misrepresentation of facts

n{i fabrication of records have been undertaken because the

N

iberate motive of the respondent WBPDCL is to avoid public
consultation in course of development of the proposed coal mine. By
adopting the aforesaid mode of artificial break, the project was
deliberately misclassified as a Category B2 project, which avoids the
rigorous environmental scrutiny that should be required for a
Category B1 project. The true scale and environmental impact of this
mining operation demand a Category B1 classification, as the area to
be mined exceeds the threshold limits specified for B2 projects. This
deliberate breakdown of the project into smaller parts to avoid
environmental scrutiny is an attempt to bypass comprehensive

Environmental Impact Assessments. In fact, in response to the SEAC
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(State Expert Appraisal Committee), WBPDCL categorically stated
that they plan to operate a mine in contiguous areas as per the Lol
issued earlier on January 28, 2024. The deliberate separation of a
larger mining area into smaller parcels and the misrepresentation of
the total area to avoid proper environmental scrutiny is not only
unethical but also a violation of the Environmental Impact

Assessment (EIA) notification guidelines. However, despite thereof,

= = .
m _ e SEIAA neglected the same and eventually granted the clearance
g arnitl ¢ * .
m“:j;‘; ated October 4, 2024. Copy of the letter dated July 26, 2024 issued
fo:
F:Iw&‘m ' ‘3? WBPDCL is annexed hereto and marked as ANNEXURE A17.
o>

19.Applicants state that when the actual intention is development of

coal mine which would be apparent from letter dated February 6,
2024, allowing piece meal Environmental Clearance for basalt mines
defeats the purpose of EIA notification itselfT Inasmuch the coal in
the area cannot be mined unless the thick layer of basalt is mined
first. In factdevelopment of the basalt mine is intrinsically connected
to the actual aim of coal mining. If basalt mines are allowed to
operate before any EIA is conducted for the coal mining project, the

true state of affairs and / or the true state of ecological loss will never
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be brought on record nnd / or nusessed. Such an approach of salami
slicing the conl mining project into smaller packets defeats the entire
purpose of the Environmental Protection Act, 1986. Copy of the
letter dated Tebruary 6, 2024 is annexed hereto and marked as

ANNEXUREATIS,

20.Applicants state that the manner in whichentire procedure laid down
by law is being circumvented has also resulted in the non inclusion
of chronic problem of silicosis in the area which arise out of

operation of stone quarry and stone crushing units which operate

é?lcgnlly and / or illegally in the area. Neither the mining plan nor the
Environmental Clearance application ever mentions ‘Silicosis,” a
deadly occupational disease prevalent among workers and even
residents of the area, for which the Government of West Bengal now
has a relief, rehabilitation, and treatment policy. These omissions
could have severe long-term consequences on the local ecosystem
and environment. Without a proper, comprehensive plan in place, the
project poses substantial risks to the environment and public health,
making it a matter of urgent concern. Copy of the Rehabilitation

policy framed by the State for Silicosis is annexed hereto and

marked as ANNEXURE A19.
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21.Applicants state that in fact the prevalence and effects of illegal stone
mining operations in Birbhum district are well documented. The
Central Pollution Control Board (CPCB) issued updated guidelines
in July 2023 for stone crushing operations. Despite these stringent
new standards, illegal operations continue unabated in Birbhum
district, further worsening air and noise pollution. This violation of
CPCB guidelines poses a severe health hazard to local residents, as

the particulate matter generated from stone crushing contains high

< levels of silica, which exacerbates respiratory issues. In fact, a
yresearch paper published in Toxicology and Industrial Health,
Volume 40, January 2024, titled "Stone Mining Work and Dust
Pollution in Birbhum District, West Bengal" highlights the alarming
level of air pollution in the Pachami-Hutgacha area, where dust
particles are predominantly less than 0.3 microns in size, making
them easily airborne and capable of penetrating deep into human
lungs. The dust contains more than 77% silica, which greatly
increases the risk of respiratory illnesses, including silicosis. Copy of

the said research paper titled "Stone Mining Work and Dust
Pollution in Birbhum District, West Bengal" is annexed hereto and

marked as ANNEXURE A20.
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22.Applicants state that apart from this, it is pertinent to point out that
the "Report on the Assessment of Damage to Environment and
Ecology in Stone Mining Areas of Birbhum District of West Bengal"
outlines that the total cost of mined minerals in the Birbhum district
(including Rampurhat-I, Mohammad Bazar, Nalhati-I, and Murarai-
I) amounts to 45.247 million cubic meters of stone, valued at Rs.

/,{P'_E ]“}\5{88.21 crore, calculated at a rate of Rs. 130 per cubic meter.

8 a\x\However, the DeuchaPachami coal block has an estimated 1,400
a0

ﬂ\\é\.ﬂ\a
. illion cubic meters of basalt. Based on the same rate, the value of
““_:,_)-'. this resource should be around Rs. 18,200 crore. The break neck

speed in which paper compliances have been procured and statutory
authorities héve been misdirected to overcome restrictions imposed
by environmental laws suggest that a larger conspiracy is at play.
Therefore it is imperative that this Hon’ble Court directs an
independent investigation and performance audit of the entire
process in which Environmental Clearance have been obtained and
the coal block is now being sought to be operationalized. Copy of the
extract of the "Report on the Assessment of Damage to Environment
and Ecology in Stone Mining Areas of Birbhum District of West

Bengal" is annexed hereto and marked as ANNEXURE A21.

14 FEB 2025
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I.  For that the Deucha Panchami Coal Mining Project has been initiated
without complying with the mandatory provisions under the
Environmental Protection Act, 1986, and the Environmental Impact
Assessment (EIA) Notification, 2006. Despite the project being a

large-scale coal mining operation, the requisite Environmental

transparency and accountability by failing to make public the
necessary documents and plans associated with the Deucha
Panchami coal mine. Despite multiple government orders,
notifications, and clearances, the progress of the project has been
undertaken in a secretive manner, depriving the public and
stakeholders of their right to be informed and to participate in
decision-making processes.

III. For that the respondent WBPDCL has deliberately misrepresented
facts and fragmented the coal mining project into smaller parts to
avoid the environmental scrutiny that is required for a Category Bl

project, which includes more stringent environmental safeguards.

"1 4 FEB 2025
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This tactic of "salami slicing" to classify the project as Category B2,
thereby bypassing comprehensive environmental assessments,
constitutes an abuse of power and misapplication of the law.

IV. For that the Environmental Clearance granted to the respondent
WBPDCL for the mining of basalt rock layer covering the coal
deposits is a fraudulent and dishonest act. This clearance has been

sought for a portion of the project area while concealing the broader

coal block, which was finalized before obtaining Environmental
Clearance, violates the established sequence of obtaining
permissions as per environmental laws. This premature approval of
the mining plan demonstrates a clear attempt by the WBPDCL to
influence authorities and secure approval for a mining project that
has not yet undergone proper environmental scrutiny.

VI. For that there has been a deliberate attempt to separate the mining
project into smaller parcels by granting Letters of Intent (Lols) and

Non-Cluster Certificates for different segments of the project area.

'1 4 FEB 2025
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This misrepresentation of the total area, while being aware of the
larger mining operation, is an unlawful exercise intended to deceive
the statutory authorities and avoid the comprehensive environmental
review required for larger projects.

VII.  For that the respondent WBPDCL’s actions, including the issuance
of tenders for mining operations prior to obtaining Environmental

Clearance and the continued granting of approvals for related

/ “ P‘RY » activities, reflect a deliberate disregard for environmental laws and
’&“ N
. o

d:the process laid down by the Ministry of Environment, Forests and

$ limate Change (MoEF&CC).

} g '
\&L 7 For that the failure to address the health risks associated with the

project, including the widespread prevalence of silicosis in the region
due to stone mining activities, constitutes a severe oversight. The
petitioners argue that the mining plan and the Environmental
Clearance application are deficient in assessing and mitigating the
long-term health impacts of stone dust exposure, particularly given
the dangerous levels of silica in the dust generated by stone crushing.
IX. For that the ongoing illegal stone mining operations in Birbhum
district, particularly in the areas surrounding the Deucha Panchami

coal block, further exacerbate the environmental and health hazards

1 4 FEB 2025
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posed by the project. The continued violation of Central Pollution
Control Board (CPCB) guidelines for stone crushing operations is a
clear indication of environmental mismanagement that the
respondent authorities have failed to control.

X. For that the massive value of the basalt resource within the Deucha
Panchami coal block, estimated at over Rs. 18,200 crore, raises

concerns of improper financial and environmental management, as

ks
AARY _
/Xthere appears to be a deliberate rush to commence operations before

environment.

XI. For that despite raising these concerns in a formal representation to
the authorities, as evidenced by the letter dated January 10, 2025, no
steps have been taken to rectify the illegalities or to ensure that a
proper Environmental Impact Assessment is conducted before
proceeding with the mining operations. The respondents' inaction in
addressing these serious concerns underscores the urgent need for

judicial intervention.

'1 4 FEB 2015
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XII. For that the scale of the project, combined with the apparent
disregard for environmental laws, public health, and transparency,

necessitates an independent investigation and performance audit of

the entire process through which the Environmental Clearance was
obtained and the coal block is beiné sought to be operationalized.
Such an investigation is crucial to ensuring that the project complies
ith all statutory and environmental requirements and does not result
= =F" in irreversible damage to the local ecosystem and public health.

XIII. For that the respondent authorities have not taken into account the

long-term ecological impacts of the proposed mining project,
including the disruption of local biodiversity, deforestation, and
destruction of water resources in the region. The absence of a
comprehensive biodiversity impact assessment and a water
management plan demonstrates a failure to comply with the
obligations under the Forest (Conservation) Act, 1980, and the
Wildlife Protection Act, 1972.

XIV. For that the public consultation process for the Environmental
Clearance was conducted in a flawed manner. The consultations
were not held with adequate participation from local communities,

affected groups, and environmental experts. Furthermore, there were

1 4 FEB 2025
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significant discrepancies in the notices issued for the consultations,

and many of the affected individuals

LIMITATION

The Applicants respectfully submit thatthe present application is not barred
by limitation as the cause of action is continuous and recurring in nature.
The violations committed by the project proponents, particularly the
commencement of mining activities without a valid Environmental Impact

4
K o ssment (EIA) and the deliberate segmentation of the project to bypass

ironmental scrutiny, are ongoing. The appligants became aware of the
alities only upon the public announcement made by the Hon’ble Chief
S /Minister on February 6, 2025, declaring that mining operations would
commence immediately. Upon further investigation, it was discovered that
the Environmental Clearance (EC) purportedly granted on October 4, 2024,
was only for basalt mining and was obtained through misrepresentation and
suppression of material facts. Furthermore, the respondents have
continuously suppressed information from the public domain, preventing
affected parties from raising timely objections. It is well settled in law that
in cases involving environmental violations, where ecological damage is

continuous and the illegality persists, limitation does not operate as a bar.

1 4 FEB 2025



£ 28

Therefore, the present application is maintainable and deserves to be heard

on merits.

PRAYER
In the facts and circumstances as stated above, the applicants pray for the

following reliefs:

a. An order directing the immediate suspension of all mining activities

at the Deucha Panchami coal block until a comprehensive

mvimnmemal Impact Assessment (EIA) is conducted in compliance
LR

b. An order declaring that the Environmental Clearance (EC) dated
October 4, 2024, obtained by the West Bengal Power Development
Corporation Limited (WBPDCL) for basalt mining is illegal, having
been procured through misrepresentation and suppression of material

facts, and consequently quashing the same.

c. An order restraining the respondents from carrying out any further
mining, excavation, or related activities at the project site until all

‘statutory environmental approvals, including a valid Environmental

1 4 FEB 2025
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Clearance for coal mining, are obtained through a due and

transparent process.

d. An order directing an independent investigation into the manner in
which the Environmental Clearance for basalt mining was granted,
including an inquiry into the role of the concerned authorities in

allowing the project proponents to circumvent environmental

_ & }Lﬂ order mandating a fresh and comprehensive Environmental

3
\ pﬁ\rl‘ 0 " Impact Assessment (EIA) for the entire project, including both basalt

and coal mining, with due public consultation and scrutiny in

accordance with law.

f  An order directing a cumulative environmental impact assessment of
the ongoing and proposed mining activities in the region, taking into
account the impact of stone quarrying and existing pollution levels,
in compliance with the principles of sustainable development and the

precautionary principle.

[ 4 FEB 2025
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APPLICANTS

THROUGH

DANISH UDDIN ABBASI

ADVOCATES ON BEHALF OF THE APPLICANTS
C/0 SAMIM AHAMMED, ADVOCATE

BAR ASSOCIATION, ROOM NO. 1

HIGH COURT, CALCUTTA

PH NO. 9831921661/9007343521

EMAIL : chamberofsamimahammed@gmail.com
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VERIFICATION

faith —Islam, Occupatlor{ W"%\v)d

S\J

_..f"
DhUtradaha Distr 1ct—l§t{1‘t\24 Parf,an'{& n-743425 being thc. Seeretary of

N 50y
Jadavpur Silicosis Akranto Sangmmiélramtk Samity, having its office a

1/3 Chittaranjan Colony, Jadavpur, Kolkata-700032, do hereby solemnly
verify and say that the statements made in paragraphs I to 21 above are
true to my knowledge and belief and I have not suppressed any material
fact. The annexures as stated above are true copy of the originals. I have

been duly authorized by the applicant no. 2 to sign and verify this

verification on their behalf.

G \ APPLICANTS
* NOTARY *

GOVT. OF INDIA
Regd. No.-6584/08

gighannagar Court
Diat.-North 24 Pgs.

‘1 4 FEB 2025
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BEFORE THE NATIONAL GREEN TRIBUNAL AT EASTERN
ZONE BENCH, KOLKATA

(under Section 18 read with Section 14 and 15 of the National Green
Tribunal Act 2010)

ORIGINAL APPLICATION NO: OF 2025
IN THE MATTER OF:

Jadavpur Silicosis Akranto Sangrami Shramik Samity and anr

N0 TR0 28 ---Applicants

State of West Bengal and ors

Versus

SiF ORE THE KOTARY PUBLIT et Respondents

AT InMJ"-‘CA\ =
pIeT. vcm-x“*“‘d* %&FFIDAVIT

el

./’_/. TN ?

e

hidul Islam’ Pa;k SQn of Sona Pa;k, aged about 3?. years, by faith —
Occupatwn- lg,abawz.. .,;emdmg aj. Goaldaha Dh/utradaha,
District-North 24 Palrgapas,r Pm-743425 being Lhe Secnetary “of Jadavpur
Silicosis Akranto Sahg?‘arm Shrarmk Samity, having its office at 1/3
Chittaranjan Colony, Jadavpur Kolkata-700032, do hereby solemnly

verify, affirm and say as follows:

1. That I am the applicant no. 1 in the instant original application. I am

well aware about the facts and circumstances, out of which the
present original application arises. I have been duly authorised by the

applicant no. 2 to sign, verify and affirm this application on their

behalf.

1 4 FEB 2025
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. That the statements made in paragraphs 1 to 21 above are true to my
knowledge and belief and the rest are my humble submissions before
this Hon’ble Tribunal. The statements made in the original

application are true and correct and nothing material has been

concealed there from.

Dolsduhgslon ol

DEPONENT

W Ljﬂ 4 '

s | <
!
is qogij{@;«)ﬁ 5- February 2025 that the contents of the
“1.

rcation a

\ \(\ W /‘3‘
\\\ , fe )‘:'.‘ ) /,’
Place : Rolkhfa' ! =

), Ao S
cHAUYDHUR! Advoc st
: !

* NOTARY
GOVT. OF INDIA
Regd. No.-6584/08
Bidhannagar Court
ist.-North 24 Pgs.

"t 4 FEB 2025
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DEOCHA-PACHAMI BLOCK
1. Introduction

Ministry of Coal (MoC), through its notification has recommended DEOCHA-PACHAMI coal
Block to Bihar State Power Generation Company Ltd. (BSPGCL) along with 5 other State power
corporations for their power projects. The block was reglonally explored by Geological Survey of
India (GSI) by drilling 21 bare holes of total 11.326.15 m up to 1200 m. While general details
have been uploaded on the website of MoC, several details viz. borehole logs showing lithology,
thickness of coal seams, depth of occurrence elc. are not available. As a result we met DG, GSI
end DDG, GSI (Coal Wing) at Kolkata on 5" and 6" August 2013, to obtain the requisite
information. The following data pertaining to the block are given below:

2. Location and Topography

DEOCHA-PACHAMI coal Block is located in south western part of Birbhum coalficld. The

nearest approach road is Panagarh — Mourigram road and the nearest railway station is Mallarpur

(Barddhaman — Kiul of E. Railway. ,

This area is given in the Toposhect No. 72P/12 of Survey of Indla. Topography is monotonous

stretch of volcanic trap and other rocks overlain by thin alluvium and laterite. Tho area is dotted -
with smal] villages and a no. of very small quarries. Dwarka River and its reservoir and a canal is

on the south of the block. Other than the State Highway, few minor roads linking the villages can

be noticed. Apparently, no forest land is indicated in the surface plan.

The limiting coordinates of the blocks are:
Latitude: 24° 01° 457- 24° 05’ 30" N (Approx)

Longitude: 87° 34°157- 87° 37" 39" E (Approx)
Toposhect no - 72 P/12

3. Area: 9.70sq.Km X i

4. Statusof Exploration N -
Block Agency No. of \ Meterage | * ;
borehole :
Deocha-Pachami GSl1 21 111326.15m
Dewanganj GSI 15 . \33‘30.45
I! - -
Total - GS1 136 } 15156.60 )\

5. Structure: Strike NNW-SSE
Dip: 5°-10° easterly

Faults: Area is dissected by three systems of normal fwlu.NN\V-SSEtrmdingbowmt
having easterly throw defining western limit. .

6. Sequence of coalseams: Four coal scam zones have been identified The detalls aro given below:
(2) DEOCHA-PACHAMI
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Seam/Zone Thickness of coal Depth Remarks
seam zones (Le. Range (m)
cumulative thickness
of coal seams &
partings (m)
v 8.98-30.77 135-355
(4.1-20.9)
Parting 100-122
11 17.32-42.66 280-500
(6.7-40.4) Seams occur in a number of
Partl 30'_122 sections. Coal seams are concealed
e by a thick cover of Trap, Laterito
I - 40.69-58.88 350-580 and Dubrajpur formation.
(152-53.6)
Parting 87-200
1 41.61-79.89 510-350
(5.2-63.4) : )
Note: Figures in bracket indicate cumsdative thickness of coal sectio
(b) DEWANGANJ-HARINSINHA -.
Seam Zone thickness Depth Range Remarks s
|__Zone (m) (m) . [
m 107-138 12-96 There are 5-22 sectionsin
seam zone. Thetotal =, " |*°
thickness of coal sections .| °
varies from 5.30-38.63'm
Parting 4763 oy
1 25-74 204-284 Thereare 6 to 16 sectionsin |-
seam zone. The total
thickness of coal sections
varies from 8.62 t0 31.04m
Parting 122-144
1 10-17 45-386 There are 2 to 4 sections in
seam zone. The total
thickness of coal sections
varies from 6.69-9.65 m
7. Quality.
(a) DEOCHA-PACHAMI
Seam zone M% Ash% Class @ Range
1v 3.0-6.6 18.5-48.8 B-G
1 1.2-7.5 | 203478 CG
i 2363 18.2-524 B-G
In some thick 3.3-59 18.9-24.9 B-D
section of 11 '




tr

=

1 2.0-4.8 22.9-51.9 Cc-Gg
Lower part of 2.24.1 15.4-284 A-D
seam-I
(b) DEWANGANJ-HARINSINHA
UHV. Class @
Scam yone | M% Ash% Keal/kg Range

I 4.0-69 27.1-50.6 2662-4525 D-F
It 2.5-1.2 18.7-50.9 1365-5519 C-G
1 3.6-5.6 28.9-40.7 13004332 D-G

@ - The grado of the coal In present report has been given as per old classification provailing

before UHV based grade classification
8. Reserves _

(8) DEOCHA-PACHAMI: An indicated rescrve of 2025.62m. has been reported in Deocha-Pachami
& adjoining eastem sector of Birbhum coalficld.

Seam | GrA | GrB | GrC | GrD | GrE GrF_| GrG | Total
v 2362 | 123.51 49.78 196.91
111 13563 | 157.06 | 240.62 | 26553 | 91.08 889.92
tI 310.8 14729 | \ 7| 458.09
1 16144 | 212.97 94.2 12.09 |- 480.7
Total 607.87 | 370.03 | 505.73 | 389.04 | 152.95 | 2025.62
The depth-wise break-up of the reserves are given below:
|_Depth Ranpe(m) | Reserves (Mt)
0-300 1522
300-600 107839
600-1200 795.03
TOTAL 2025.62

(b) DEWANGANJ-HARINSINHA: Out of 38.693 mt. of net rescrve, proved
indicated reserve of 10.600 mt. has been reported. Horizon-wise reserve of Coa!'m“ 0f2§093 &

below:

Horizon (Seam rone Proved reserve | Indicated { Net
in : 12.014 1797 Total (fa Millon Tonne)
Local 1513 0.825 3338
i 11.128 6333 TTAcT
i 3438 1,645 505
L 28,073 106 38,693
GSI has estimated ‘Proved® reserves in the Dewanganj-Harinsinha
taking 200m inrucnos from boreholes. Howoves, 1y vg;}whslquy ;ﬁﬁwﬂ? casller practcs of
rescrves ano

being reported as Indicated. Additional drilling would be required to
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9, Additional jnformation obtained

A.

F.

ke

All coal scams of the block are overlain by basaltic rocks of Rajmshal Trap and inter-trapean
sedimentary rocks. “The overbunden comprises thin alluvial cover 1-20m) followed by very

tary |
hard basaltic rocks of voleanic origin (90 - 245 m ) and sa_i;meman_f rocks of Dubrajpur
formation ( Upper Gondwana ) and then of Barakar measure which contain the coal scams .

e i 1
Out of 4 coal horizons 1, ll.lll.lV(inascendingordcr),ttis found fmmmcﬂmeﬂolédﬁ

thatlnmewmnlandsumh ofthcblock,l-lo:imnsllmdmlmvemcrx
of tho coalficlds

formed a coal seam of enormous thickness which has not been found in any
BH ( DPD-3) 0 the tune of

of India . The maximum thickness has been observed in on¢
116 m The area where this merger of coal seams have occurred isunder a cover of 177 m 0

480 m and this thick zone has astrike length of 3.8 Km .

Horizon I , the bottom-most , uwmmntfornbuMéﬁKm in the
varics from CtoG,ihcbouompartofﬁwswmismudlsupeﬁor. going up to even B and A-

Thedepthofﬁﬁshoﬁmnﬁ-omsmfacemngwﬁommnuﬂm 1000 m.

Hoﬂzmll,isconsiswnlforaboms.ﬁl(mintbestﬂke-mgmdoofcomvariaﬁothoG,
thebottompnnismusﬂydcaneoahvithmnband&mdepthofthishoﬁzmmsm
mguﬁomahoutZWtoGBOm

Horizon IlLlsmmiﬁcmforabomBAKminthcsuﬂw-Tbumde of coal varics
From D to G, the bottom part is mostly clean coal without bands The depth of this
hoﬁmnﬁumsurfacamnguﬁ'omabomﬁMMWm.

10. Evaluation of the property for mineability

it.

fil.

Seamwisttwuppamostmalswnoccurﬂnsuadcpthmn of 135 - i
cumulative thickness of coal mgingﬁ-m‘t.mtozosomwhlg indicates ﬁ?:spt:em‘oai"
son-coal bands between sections of coal. Similar is the sltuation for seam II , seam If and

Bmmeofﬂnpmceuﬁmmcnlngbands,ihmﬁl be further diluti
B dlcated grade wise reserves, during mining operation. tion of coal grades,

This is a unique type of coal deposit which has no parallel in Indian coalficlds, becauss

sp structural features, already mentioned. In such a siumuon,mghmghe:::'mw e

hich is nearly 2 Billion tonnes. and quite tempting for mining, at least theoreticall el

consnuetion /£ a large mechanized mine of phenomenal output , this is not easy t e
current available technology of both underground as well as opcnu:tmyinino gmlne i

elabarated in the following paragraphs : = L

Underground mining:

{a) There is no technology to mine such thi
ch thick seam. Powered Support Long Wall (PSLW) faces,

being worked in China and in some countries with their collaboration , are said to be
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working up to 6m thickness in one lift. Even adopting Sub-Level Caving or Integrated Caving

between two PSLW faces, there will bo huge loss of coal.

(b) Rajmahal Trap rock of 90 to 245 m thickness may not be cavable. In that case,

underground mining should start after Horizon 1V (depth 135 — 355 m) Is mined by OC~

method after removing the cntire trap rock as 0D,

(c) Sinking of shafts or driving of inclines through trap will be a formidable

Opencast mining:

L] ._-j g

L § . P 4
[, v S SRl 3 S 1S
Theoretically this property can be mined by OC method. But the followipg aspects ayel'ts  /

addressed first.

(a) Blast hole drilling (250 mm /311 mm) suitable In basaltic rock. :
(b) Ultimate depth of quarry will reach 1200 m. Automotive transport O

G e PN
RN LR
f coaland OB~ ™~

outside the quarry, after a certain depth - 200m or even 250m - will not be feasible. In-pit
crushing of both coal and OB and conveying may have to be resorted to. Even thinking of

large size Skips on open inclines may be there.

(c) Back-filling of void will be only possible at the penultimate stage, Large arca needed

outside block area, for external dumps as well as for access trench.
[However excavated basaltic trap rock during mining can be marketed for road making,
for railway ballast and construction industry to meet the entire requirement of the state

and even other states .]

(d) entilation and pumping of the quarry have to be properly designed , becavse of great

depth.

() Such type of deposit are also is very vulnerable to spbnlanm heating

[example : Jhingurda mine of NCL having very thick seam ] .

(0 The property may be sub-divided in 2 sectors along strike and a mine of 40 million tonnes
[20 M tonnes from each sector ] may be planned . Life of mine will be 50 years, The mine

will sustain 6 to 8 nos. of captive STPP’s of 1000 MW each

11. Conclusion :

L  Detailed drilling will be needed to clearly define the property and its reserves. It is estimated
that in a 400m x 400 m grid, some 80 bore holes will be required,

il. Keeping in view of the overlying Rajmahal Trap , special drilling rigs will be needed for

expeditious exploration . .

iil. Coal '.:(ashing is considered necessary in view of presence of non-coal bands ,

iv. Augmentation of rail , road and other infrastructure would be
million tonnes of coal per annum .

Note:

The Regional Exploration could be purchase from GSI( DDG
requisition/request may be sent. The cost of report is Rs. 7,35,490 and Rs

of request
GRBEeE

necessary to evacuate 40

Coal Wing) for which
. 1-10.610 m\’d}’ for =

iand dewangmj-harmmha However, exact details will be forwarded by GSI on receipt
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List of Anpexure
1. Location Map

2. Litholog
3. General Information
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Tfed & 5
To, -

The Chairman Managing Director,

The West Bengal Power Development Corporation Ltd.
3/C, LA- Block, Sector- III

KOLKATA-700098 (West Bengal)

. the Block

Allocatee for end use power under Rule 4 of the Auction by Competitive Bidding
of Coal Mines Rules 2012 Read with the Coal Block Allocation Rules 2017,

Sir, : o5
[ am directed to refer to this Ministry’s Notice Inviting Application No.
13016/26/ 2004-CA-1/ CA-IIT (Pt.) (Vol-II) dated 03.10.2016 and to say that the
Competent Authority, has approved allotment of Deocha Pachami coal lock
located in the State of West Bengal to The West Bengal Power Development
Corporation Ltd. [‘Successful Allottee’] for generation of power as per details
indicated below; t ety # -

Name of Coal [ Resonance (as | Allottee End Use Plant Project
Block/Location | per the regional | Company
exploration)
= 1) Sagardighi Phases-
II (500x 2" MWw) P.O.
Manigram, Pe.
M/s the | Sagardighi, Dist:
Dedcha 2102 Milliosn | West Bengal | Murshidabad (WB).
Pachami/West .Tonnes Power 2) Sagardighi Phases-
Bengal ' 7 e Development | II (660x 1 MW) P.O.
.| Corporation Manigram, - P.S.
Ltd. Sagardighi, Dist:
(WBPDCL) Murshidabad (WB).
3) Santaidih (800 x 2
'MW), P.O.- Santaldih
TPS, Dist.~ Purulia (WB)
4) Bakreswar (660 x
1MW), P.O. Bk T.BP.,
Dist- Birbhum.
5) Pit head of Deocha

Paohami Coal Block/
Durgapur Projects Ltq.
(DPL) (800 x 2 Mw),
Durgapur, ‘ Dist,

Burdwan @)\




E

bo 0

In pursuance of Rule 7(2) of the Coal Blocks Allocation Rules, 2017 (CBA
Rules), the remaining procedure and condition under the CEA Rules, 2017 shall
be applicable in the instant allotment of Deocha Panchami cosl block
Accordingly, the Successful allottee shall enter into an apgreement with the
Central Government under Rule 8(1) of the CBA Rules, 2017 wherein the terms
and condition of the.allotment shall be specificd, Thercafter, upon entering the
agreement and providing Performance Bank Guarantee, the Buccessful Allottee
shall be entitled to receive a final allotment order in respect of Deocha Pacharmni
coal block in accordance with Rule 8(5) of the CIBA Rules, 2017,

Yours faithfully,

COpy to,

Secretary, Mmiatry of Power, Shram Shakti Bhawan, New Delhi.,

2. Chiel Secretary, Government of West Bengal, Nabanna (13" Floor), 325,

Sarat Chatterjee Road, Shibpur, Howrah- 711.102.

Chairman, Coal India Ltd., Coal Bhawan, Premise No- 04 MAR, Plot No- AF-

III, Action Area - 1A, Newtown, Rajarhat, Kolkata- 700156.

Officer of the Coal Controller, 1, Council House Strect, Kolkata- 700001.

Office of the Commissioncr, Coal Mines Provident Fund Organization, Police

Line, Hirapur, Dhanbad- 826001 (Jharkhand),

CMD, Central Mine Planning & Design Institute Ltd. (CMPDIL), Kanke Road,

Ranchl- 834031, Jharkhand.

Director General, Geological Survcy of India, 27, J.L. Nehru Road, Kolkata-

700016.

8. CMD, Mineral Exploration Corporahon Ltd., Dr Babasa.heb Ambedkar
.Bhawan, Highland Drive Road, Seminary Hllls, Nagpur, Maharashtra-
440006.

9. Office of the Nominated Authonty

10, CPAM Section :

- lw

N o gra

- 11. OLD Section

-

N.B Issue of allotment order i.r.o.'Dcochapachami Coal bloék by Ministry of
Coal is under Process .
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THE WEST BENGAL FPOWER DEVELOPMENT CORPORATION LIMITED
( A Government of West Bongal Enterprine)
CIN: U10104WRIDB55GCOIY 154

Rogiistered K Corporate Office:
Bidyut Unnayan Bhaban,
Block - LAlot No. M/C,
Sector-1 1 1,Sult Lake Clty,
Kollata = 700106

NOTICE INVITING “EXPRESSION OIf INTEREST (EOT)”
ron
Engagement of Consultant for establishment & operation of a Soclal Development
Unit for the implomentation of R&R policy of Project Affected People due to
operation of Deochin- Packani-Dowangnnj-Iarisinglia cos! block of the WBI'DCL

RENSRRL B

WOING RIRYC L, A VU MR A} St ARTCRLAL

W T Ve

The West Bengal Power Development Corporation Lad(WBPDCL) has been alloyfd Grqi,':nﬂi:lil s
Coal Mine Deocha-Pachami-Dewangnn)-Harislngha coal block by Mialstry of Coal/(MoA3),- 1 -
Government of India (Gol) to WBPDCL vide allotment order dtd. 17th December/2019, BTN A v
e UL AR “'JLE:‘|
WBPDCL has decided to establish o Social Development Unit(SDU) adjacent |p“the lﬁh’}é‘}j ;:o_f "”’_E‘
implementation of rehabilitation & rescttlement (R&R) policy of project affectid pedpte’ witli'a? DATE
view to provide lvelihood restoration ns well as alternative livelilood opportUpities\gnd-alsd 2. 20
addressing the grievance of the local people of Deocha -I'nclmmi-l)cwangnnj-l‘}m_?ﬁﬁxghn coal
block of WBPDCL .For this purpose, WBPDCL invites Expression of Interest (E()I)‘f'rmu‘ilfu s o S
resourceful, well experienced and financially sound Agencles/ Companles . Ye £33V \'ff iz

Location of the site : Surl Subdivision under Block and Police station of Mohamimad Bazar,
District Town Suri Is 20 Kms to the south of this block nnd Mollarpur rallway station in Eastern
Railway is the nearest rilhead, 12 km from the block, Nearest road connectivity is Panagarh-
Moregram National Highway No.G0.

Interested parties aro requested to refer the termns and conditions as lald down under “Information
to the interested parties” of this notice and submit their EOI as per Annexure-1 within 22.01 2021
at 15:00 brs. The details may bo submitted In sealed envelopes a2 per the format. It may be
noted that submission of EOI does not in any way constitute any kind of commitment on the part
of WBI'DCL.

For more details necessary correspondences have to be made with

Ipsita Chaudhurl,Manager('S),M&C, Corporate Office, WBPDCL

Address: Bidyut Unnayan Bhaban , Plot 3/C,LA block, Saltlake-I1I, Kollata-106
Contact: 033-23393625

Emalil : -

Expression of Inferest (BEOI) may be submitted on or before 22.01.2019 oy 15:00 hrs.

bafd, NCHIE . i)
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1. Intentofthe EOI
1.1 EOI process includes

D submission of Annexure-1 along with the requisite documents viz. credentials related to
past experience and ongoing projects within 22.01,2021 at 15:00 hrs. and

1D the participating parties will require to give presentation on their understanding and
indicative plan for the job of establishment & operation of a Social Development Unit
for the impl-em ntahoﬁ"‘l"kﬁ“‘“ﬁﬁ“cy ol‘.llg*ﬁrnje affected people (PAP) due to

aperation ﬁ::angnqjvlla
1 h:a g

consgge @g‘o

1.2 “’} A;‘lcr mmp!ctmn of ITED Mcm;—iﬁ'qucst for prup,@
I?\nﬁ h;;{l-m “with specifi scope and terms & zﬁ!ﬁiuns and clig

' nder portal v vbt:ndmgov in nddcrgzm req
I.Q‘lgi; Fwhtenders.gov.in f@;gnnc:pnmm RFFY

Tiinpha coal block of the WBFPDCL,
entation shall be informed
Annexure-l and their

alg O

the successful bi
? Yonthéjbasis of evaluation of theif- fi msncml capabilities
=
-

158 joRfollowing the Combmedgmj § nst Bhsed (CQCBS) €

3, i el
b g Quoted price shall mc{u&e;coan“‘a?ﬂs Manpowcr, OfTice ex
Printing, St:mmw]?l mtqmc'{ cha:ges and all other margt:s

Site Visit : Any bidder who mqum to visit the site shall make his own arrangement for

3.3
the same,

The WBPDCL reserves the right to shortlist by the way of evaluation criteria determined
its strategic nceds. However, the basic parameters for evaluation will
field and technical & financial capacity of the bidder.

34
internally in ahgmncn: with
be the experience in the relevant

3.5 Each bidder is responsible and liable for all costs , expenses and liabilitics incurred by it
in connection with or incidental to the submission of EOL

) MRS 8012 X3 NS P} ¥
Page2of3
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ANNEXURE -1

SUBMISSION OF EOI FOR ENGAGEMENT OF CONSULTANT FOR ESTABLISHMENT
& OPERATION OF A SOCIAL DEVELOPMENT UNIT I'OR THE IMPLEMENTATION
OF R&R POLICY OF PROJECT AFFECTED PEOPLE DUE TO OPERATION OF
DEOCHA- PACHHAMI-DEWANGANJ-IHTARISINGIA COAL BLOCK OF THE WBPDCL
LB RTINS o, ) syt s d bl b avee O DT (e )

[ This EOLform supported by respective documentary evidence , duly filled, signed and sealed in original is to be
submitted to the office of GMA1&C), Corporate, WOPDCL within 22.01.2021 as 15:00 hrs.]

To
The General Manager (M&C),
Corporate , WBPDCL

Bttt el
Ref. EOI NOTICE NO. WBP Gﬁ C)I§4581F01120 51!42?)3}113’1) 08.01.2021
N : i s \M f'l --4—_ -o :v# i N :
Dcar Sll', LG h gﬁ ‘*
. 2 j % g J = w :
We are intere cmenifd consullanl for establishmen
for the hﬁ!ﬂ of; policy afTected people du
Dewsangain]- lansl'ngba <221 block uﬂhﬂ&ﬁp PDCLAW, *.m!«gonc through thi

ad.t enl Unlt.
nc[ulnl-

the worlghs detailed y}?noucc oflngng the EOL R e

! L _};'4 & \ &

The {Jllowinglarc.duc details of our ﬂm.ibﬂrl":h arc Mﬂ@m: J
o - srta.n' . - [ B

Nar oghg"'tugpany /firm ok € ey
Registered officfaddress and contact detaily, J“»a-. e . e
| Name andidesighativn of authorized signatoryfor uSEOl | &
r'comimunication of authorized® s:ﬁalo?:m‘infcﬁnta':fﬁaﬁails
De@ls fd:usun 5s owned by the comp&nylf rm. “.;!:g:g*ﬁ“ v

a* 3 K P Ly ‘ 3
We are sulzml[;%‘iﬁﬁ-%uw.p!m thb b of cs!xb!u m nt & operatidﬁ‘ol‘ﬁ}ﬁp al,.Develupmeu! Unit for

B
the implementa f R&R policy of projest nfl'ecl:d pcoElc due to opcrahnn of Deotha- achaml-
Dewanganj-Harisin; ghs L'oal bIdck: gL(he WBPI}CL,rr et PR '4,9,
‘-_"‘ " 5‘“{, i L) -.vl\&"n' i

We have enclosed the Auditet B an
\ﬂuchmdulyccﬂ:ﬁedbycm X

We have enclosed the details of past completed Pffuects and ongoing projects alongwith the order copies as
credentials related to cxperience in similar job viz for establishment & operation of a Social Development Unit
for the implementation of R&R policy of project afTected people for any projects in India,

SEAL OF COMPANY

Name ! e DESIERALION 2 s

Authorized Signaturs, Name & Designation

ik Wl PO G MEONLEC ) AR TRV BN DY e

MU VCIE M),

A NEE ksl RN
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ANNEXURE: 11

44

TERM_S OF REFERENCE FOR A SOCIAL DEVELOPMENT UNIT (SDU) FOR THE IMPLEMENTATION OF
REHABILITATION & RESETTLEMENT (R&R)POLICY OF PROJECT AFFECTED PEOPLE DUE TO
OPERATION OF THEDEQCHA-PACHAMI-DEWANGANJ-HARINSINGHA (DP'DH) COAL BLOCK

1.0 BAC

KGROUND:

The West Bengal Power Development Corporation (WBPDCL) had signed an Allotment Agreement in respect of Deochin-
l‘:tchxmi-nc\mug'nnj-llarlnsingha Coal Block (Location: Dist- Birbhum, West Bengal)on 16 “ Scptember, 2019 between
Ministry of Coal (Govt. of India) and WBPDCL. Subscquently, = letter of allocation of Deocha-Pachami-Dewangan]-
Harlosingha Coal Block has been issued by Ministry of Coal (Govt of India) vide allotment order dtd.17" December

2019.

Dcucha — Pachami and Dewanganj — Harinsingh coal blocks under P.S — Md. Bazar, Dist.- Bitbhum has been allotted to

‘.VB-PDCL comprising with an arca of 12.28 squarec km corresponding to 3400 acres approximately. The following 10 mouzas
arc inchtded in the coal blocks.

-

Deucha-Pachami_coa] block(approx.9.7 Sq km) — parts of Haigacha, Chanda, Alinagar, Mokdamnagar, Saluka,
Kabilnagar, Bahadurganj, Dewanganj, Nischintapur, and Harinsingha.

Dewanganj-Harinsingha coal block(approx.2.6 Sq km ) - parts of Dcwanganj, Nischintapur, and Harinsingha.

Therc are approximately 3010 familics residing in 10 mouzas. Initialiy, Dewanganj-Harinsingha part will be operationalized .

S Villages as per District Houscholds
Si. No. MOUZA NAME Adnibitsiration obtalned from District Administration
i BAHADURGAN] Deucha(P VBahadurgani /3 ’I_,S__-f;. _—
2 ¥ . B ; I
ALINAGAR Alinagar ' (/%_-?.“3?_'?4_;“_..,,_;:, ;‘?;\
3 MOKDAMNAGAR Mokdamnagar Lf&:—:;‘" ;lgg:' w28 '\‘ ,,
H " B4 ;‘o%l‘:‘ e . b
4 KABILNAGAR Kabilnagar/Saluka “@ { ‘4:‘.,70&&.-‘.-'% 3%021\3‘ 3 i
5 SALUKA Saluka 1 ‘\\"z, {“" %W:«%ng'&. / 'f-( J:
= e ]
Kendapahari I T R / P
\ - ﬁf'i-..a/.’-ﬁ
Tetulband N , ——
\::3:_'5%.‘ ’_:‘.» 4 ‘-: p fz/
6 NISCHINTAPUR Nischintapur 205 —
Patharchal 28
Talband 28
7 HARINSINGHA Harinsingha a3l
Harmadanga 23
8 DEWANGAN/
Dewangang 127
Mal.h_ urapahari 85
Gobarbathan 38
9 CHANDA
: Barmase 35
Sagarbandi SR
Patharpara 40
10 HATGACHA
Saldanga 74
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= . Villages as per District 1louseholds
e MOUZA NAME Administration oMained from District Administration

TOTAL 3010

2. 0 ONGOING STUDIES

Scocial Impact Assessment (SIA) Study: The Scope of Work is: to conduct a census survey, SIA study, Needs Assessment
Stzudy and develop Appropriatc Social Management Plan. The study, to be completed within four months, will be done
th_rough public hearings in and consultation with PRI bodies.The SIA study would mainly focus on the natural and manmade
in dividual/community asscts and assess the livelihood pattems, alternative livelihood opportunities, skill development / re-
sk=illing efc of the targeted households. The deliverables of SIA Study arc: List of project affected families, their Land holding
pmttemns, Disadvantageous groups, and community assets and infrastructure that are likely to be affected.

Rechabilitation and Resettlement Plan: The subscquent activities/milestones to be completed for preparation of draft R&R
PL.an, its public hearing on draft R&R Plan, conduct of field vicit for validation of suggestions made during the public hearing
ammd preparation and submission of revised R&R plan.

3.«) OBJECTIVE OF THE CONSULTANCY

e Thhe Consultant shall set up a SDU which shall be the primary/first level of contact on behalf of WBPDCL available w.lth the
el locality as well as project affected people(PAP), and which will be responsible for the implementation of the R‘?.R Pnltcy-fOf

strengthening social safeguards and minimizing the adverse social impacts of the proposed improvement, and assist the Project
Afffected Persons (PAPs) to rebuild and improve their living conditions. The SDU will start functioning after the receipt of the
SI_A and the R&R Policy.

4,0 METHODOLOGY & IMPLEMENTATION OF SDU D
L7 T —

] i & . .
Thae SDU will compose of specialists and field personnel to develop, assist, implement and monitor R&R activitres, The SDU
wi 11 have an effective grievance redressal mechanism. The grievance redressal can be initiated/Ifiggered  atthe village level,

an=d there will be scope for appeal through mechanisms set up at the Gram Panchayat/Block, Di.?/_'r:'@‘ﬁ‘r}d’Stale_l cls wh}ch'qre .

[er e

to be disposed within a given time frame. Social Audit will be done by hiring an external e InfechfMonitoring wilhbe™
do ne by a scparate arrangement of the WBPDCL and the District Administration, The proj i .
be supported by the WBPDCL in their relocation. Besides compensation and relocation assi ‘135 k_lf,_DFs-—w:'ll_‘ fsss?d
by the SDU in identification of relocation sites and for getting necessary approvals %m'aa b"%'-'"' “m’ ffI
- agecncies/authorities for providing essential facilities in the relocation sites. The PDFs &gﬁ be syppbried”in thei
! '; rebabilitation by provisions made in the R&R framework. The Common Property Resource \\ RS).will be r@a#:%\: 7

- - . A
0 comsultation with the community. N, 7 A

L]

Cosmpensation and R&R support will be extended to all eligible PAFs in accordance with this R&R" policy_béfore Taking
pos=ssession of the acquired land and propertics. All activities related to resettlement planning, implementation, and monitoring
willl ensure involvement/participation of ST, SC, women and other affected vulnerable groups from among the PAFs. R&R.
asssistance will be provided to eligible PAFs as per the cntitement framework. All losses will be compensated within the
ovecrall R&R package as per the agreed framework. The unit of entitlement framework will be tbe family as defined in the
Stmte R&R policy. However, during RAP implementation, if there are any revisions, this will be done subject to the approval
fro-m the District R&R Committee.

Onz=e of the Obj&ﬁVCS of the RAP is to restore and wherever Possible enhance livelihood and incomes of the PI'OjEC'I Affected
Fammilics including those displaced. Therefore, tangible support from the project will be extended for relocation and income
geceration. The support will be in the form of liaisoning with Government for necessary clearances, assi in identification
of land for rclocation and identification of appropriate sustainable livelihood options where necessary. Broad principles to be
fol Jowed for relocation of displaced families include the following.

H

o Rzesettlement and Rehabilitation will be intrinsic and interdependent in relocation planning,

= “The opinion and preferences of the PAPs will be considered in relocation planning

s SSelf-relocation will be encouraged.

= During relocation, following will be considered: Ownership of land required for relocation, cost of land. social
fab-ric and network in the new site and distance from the place of displacement 5 o el A cultpml
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This will be a vibrant management unit for rendering all sorts of suppods relating to rehabilitation and resettlement issues
arising at the local level and reaching to a mutually agreed platform in win-win position.

5.0 LOCATION

This would be a mix of on-site and off=sitc nctivitics and the office should be located close to the Md.Bazar Block for easy
nceess of the PAFs.

6.0 DURATION OF THHE CONSULTANCY
This consultancy would be of 36 months duration,
7.0 SCOTE OF WORK

The scope of work of the consultancy services shall be commensurate with the objective of this project that includes but is not
limited to the following:

7.11mplement the varions steps in Rehabilitation and Resettiement Planning

Steps Description of Actlvities
Verification Verification and updating the list of PAP3 and affected structures .
Collection of proof to establish existence prior to cut-off -date like Rﬂnorcl:aC:xd. Volu_:ll:
Identity Card ,Electricity/Telephone/Water Bill, Bank Account, BPL Card, SC/S

Certificate
Valuation of Measurement of each affected structurc and other im:povahlc assets, mbli;::;g
Structure construction typology, establishing extent of loss, estimation of replacement cost
the help of SDU engineers
Prepare Individual | Micro phn is the base document for the entire l‘mp!'cmcnlafion process. Entrllcme_'m.
titlement Plan (micro- | compensation, options, etc. arc finalized on the basis of micro pians in consultation
lan) with the PAP. However, it is a live document and therefore changes will be made, if
i . required as implementation progresscs. S
?Al‘:,onsultaliou Wil Once the micro plan is prepared and verified by the field pcxsom;g_l?_f Ih!:ﬂ_SDU. it w:ll
. then be submitted to the WBPDCL. ____ﬁ_;,_;*'-, P, o
1’7 Segtm S0l 1 -
Preparation and | Oncec the micro plans arc prepared and approved by the Dllslglct,‘_l:ﬁ{'ggmmﬂu, ;. \1: Pron
issuance of ID cards identity cards (with the name of the entitled person, 1 d entitlements, etz) w'_:‘i]‘a ‘:;;a \
be prepared and distributed to the concerned PAPs. l 3 f P s i }
Disbursement of Disbursement of compensation is primarily a responsibility pﬁlﬁgmgpm_s DUR{J{ *ﬁ( |
Compensation facilitate the process to help PAPSs to receive their com nandalsoinits, /=~ i
utilization for resettlcment. \ BN, & A= 77
Disbursement of R&R | Opening of Joint Savings bank Account for PAPs in Jocal nagnna&m;d Bank, reléasesf- .
Assistance R&R entitlements, and to educate PAPs to utilize the ass‘:‘st;:_fbg 3 '.‘?Q msiaf‘m 't ya
economic resettiement. 2 e

SDU will ensure proper utilization of the R&R entitlements by PAPs and assist them
in finding altcmative and/ or additional economic opportunities/ options so that

are able to restorc any loss in their incomes. The implementing body will identify the
means for achieving the desired outcomes and advise the WBPDCL 1o disburse the
entitlements to the eligible PAPs in a transpareat manner,

The transfer of assistance amount will be done either electronically or through
account payee cheques/draft in the name of owner & his/her spouse

Community Community participation and consultation is not an isolated event or activity but is a

Participation continuous process. This approach requires informing the stakcholders about all

activities planned for implementation under RAP,

Redressing Grievance Inform PAPs about the Grievance Redressal (GR) mechanism and ensure that PAPS

(GR) grievances are addressed sal[sfactqrily. SDU field personnel will help PAPs by
accompanying them and representing their cases to GR Committees available at

various levels. Maintaln records of all grievances and the status of their resolution.

Resettlement site and The main tasks relating to relocation are: identification of PDFs, obtaining their
Reloeation options, locating rescttlement sites in consultation with PAPs, allotment of sites,

relocation of PAPs (and CPRs), help in construction of houses/shops and the required

Page30f201 Ref.NO. WBPDCL/GM(M&C)/S458/ED1/20
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Steps Description of Activitles

amenities. All these activitics requirc coordinated approach between the WBPDCL
the facilitating NGO and the PAP. For amenities like replacement of CPRs, co-
ordinatlon with the relevant Departmient is required. NGO has a major role of not only
facilitating the process but help PDFs in their relocation and resettlement.

Income Restoration As a substantial amount of commercial activity is being displaced, the facilitating
ficld personncl of SDU has to make special cfforts to scc that the livelihood lost is
relocated and restored. Special sttention is requircd for vulncrable PAPs. Most of
these commercial PAPs may opt to carry on their carlicr activity of small shops. The
SDU s to facilitate imparting financial management skills to these PAPs through
qualified resource persons. In cases where because of dispfacement, the present
activity cannot be carricd out, the SDU shall facilitate change of livelihood means
through consultation and consent of the PAPS.

Yithdrawal of SDU Develop a Project Completion Index.

support

7.2 INCOME GENERATION STRATEGIES .

The R&_R entitlement framework prepared will have adequate provislons to address the lssucs rel:{lmg to loss of
economic livelihood of the people due to the project. Specific provisions for income restoration auivﬂiﬁ_depeﬂd on
the typc and extent of Joss. The broad steategies discussed and sgreed with PAPs and other stakeholders include: (i)
Rehabilitation Grant for land loss and (ii) support for relocation of structure. The detail analysis of the strategics is
described below. Also the R&R entitlement framework provides for implementing all these strategics.

D The R&R cntitlement framework will have provision of cash assistance to land losers, commerclal kiosks, and
encroachers, squatters (commercial) and agricultural encroachers to enhance their income level. This will _be
extended to eligible PAPs and they will be helped in taking up altemate activitics or strengthen/scale up existing
activities.

i) The R&R catitlement framework envisages restoration of livelihood through specific assistance. Efforts will also
be made to dovetail on-going Government programs to help PAPs to take up income generafion activities to
enhance their Income level on a sustainable basls.

The focus on restoration and ephancement of livelihood will be to cnsure that the PAPs are ablc to “regain their
previous living standards". The SDU, WBPDCL and District Administration will help PAPs gné‘qpungk;gpd
operationalizing viable income generation activitics. > ,‘f:'". % ?‘" P ;_:- "“:.,

""p L3 T —— Gl . 5
7.3 ADDITIONAL SUPPORT FRGM ON GOING GOVERNMENTAL PROGRAMS, /aﬁ&i‘ zdrf:f&ac_pfq' ey
sponsored programs, the SDU will play a proactive role to mobilize various governm and énsure thelr
accessibility and benefits to the PAPs, particularly vulnerable groups. Panchayat syst {iﬂ__agc;fb!oéﬁ a
district levels are now responsible for planning and implementation of all anti-poverty progréifs ’
and state. This essentially means a close coordination with thesc institutions for better results,”.

PR
T A _’_,':_?‘)

Employment to the rural poor is a key component of anti-poverty strategy in the rural m.,;s. In this respeét 311 sfeps

will be taken to facllitate PAPs getting employment in the project construction on a pmfu&h\iifbaéis. In this P
SDU wil] prepare the list of PAPs intending to work as wage earners in the project constructior. This lis
)

to contractors and ensure that they are provided wage employment under the project. N

t will be given "~ .
Tl _ .

oy, TR T

i -

In addition, efforts will be made to facilitate PAPs in getting earolment in the following wage- employment schemes
of the Government, managed by the District Administration;

¢ MNREGA

¢ Pradhan Mantri GraminYojna (PMGY),

¢ Other employment generating Statc Poverty Alleviation Programmes

These government programmes aim at creating; sustained employment by strengthening rural infrastructure th
employment guarantee of at Ieast 100 days. The Block Development Officer (BDO) implements these pro gh
Many of the above mentioned rural development programs are pro-poor and targeted to women and socgmhmlly
disadvaniaged groups. The field personnel of SDU will work with the panchayat / governments and village level
committee fo dovetail these programmes to PAFs so that PAPs could be benefited from some of the ongoing pro-poor
programs for poverty reduction. )

74 DELIVERY OF ENTITLEMENTS

Success of RAP implementation depends on actlve involvement of local administration, the local bodies and the SDU.
The assistance and support given to PAPs (including displaced families) are meant for improvement of their living
standard. In this regard, SDU will assist PAPs/PDFs to ulilize R&R benefits given under the project. All efforts will
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be made 1o ensure that PAPs utilize the assistance for productive purposes. The SDU will provide alternate resource
generation plan to PAPs and assist them in receiving R&R catitfements in a phased manner (like in inslaliments)
envisaged under RAP. Successive instnllments will be released on the progress of work which must be properly
documented. Vulnerable including BPL familics will be given preference in the allatment of sites for businesses,
training program and in availing government schemes.

7.5 NECESSARY ACTIONS FOR IMPFLEMENTATION

Consultation will include community-based meetings, dissemination of information, individual counseling, written
and verbal messages and information. This will also include consultations on explaining the R&R entitlements and the
process of gricvance redress. Next step in implementation is verification of PAPs, land acquisition and relocation of
people who lack litle. The verification procedure includes checking of recorded addresses, identification of surveyed
properties and estimation of Ievel of loss by type of property. An Idenlity card will be prepared for Head of each
affected original families with an identification code and issued to them. It would keep track as to whether
compensation was paid before relocation or acquisition of properties.

7.6 PROJECT COMPLETION PLANNING (WITHDRAWAL OF R&R PROCESS) .

A suitable in-built withdrawal mechanism is to be formulated by adopting need based work-plan. Since proposed
project involves large number of non-tilleholders, R&R processes aro expected to be completed within 36 months. As
soon as people have been linked with restoration of livelihood activitles such as opening of relocated shops, an
assessment will be undertaken on the completion of RAP to establish delivery of R&R entitlements. ¢

Checklist for Project completion Mechanism

Activitles Task Responsibility Achlevement
. Tarpget
Identification of PAPS Photographs, Base line SDU 100%
survey format
Verification of Assets and By document and Physical SpyU 100%
Propertics Verification
Valuation of Assets and By Govt. approved valuers Sbu 100%
Properties hired by SMU, OWD
Preparation of Micro-Plan In built task sbu 100% o )
based on Verification il A i \
Resolving disputes With the help of District SDU, Grievance Not<90% of fofal - = 4=
& Administration Redressal p?l sdn any"&rasc‘?" % \
Committee : it
(GRC)
Relocation site of PAPs In built task SDU, District
R&R Committee,
GRC
Disbursement of assistance In built task SpuU
Disbursement of There may be cases of SpU
Compensation arbitration/litigation
100% of resolved
cases from SLA
Office
Reporting cycle Complete monthly, quarterly, SDU 100%
annual report
Completion of the relocation of | Except absentce SDU, Not < 90%
PAPs WBPDC
L
Ensure PAPs about Pilot s_ludy (Random ShU 10% 7 best practices
Sustainability, suitability of sampling) i
Income regeneration
mechanism
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Project comp Yetion All the above mentioned activitics are endorsed by SDU| SDU, WBPDCL
nnil successful Project Completion Certificate is
awardled

7.7 FUNCTIONING OF GRIEVANCE COMMITTEES (GRC):

The GRC will work independent of the SDU at the GP/Block/District Ievel and will meet periodically. In terms of
implaventation, all efYoris wilt be made to first resolve the issue faced by PAPs at the GP level. Some of these could be
reselved with the intervention of LAO and SDU. SDU will have an important role in the entire process of grievance redressal
1o easure (hat PAPs arce satisfied with the implementation of R&R Plan. SDUs in their monthly progress reports will include
the type of isswes raised on gricvances, their status and how these were resolved.Active participation of PAPs and
communication of the findings will be cnsured by the SDU. Information about the status of gricvances, decislon taken by the
GRC will be communicated by the SDU to PAPs within two working days and within 7 days from Block level. The same
information will be uploaded to the official website.

S.0 MONITORING AND EVALUATION

M&E will focus on effectivencss of RAP implementation, including the physical progress of land acquisition and R&R
sctivities, the disbursement of compensation, the effectiveness of public consultation and participation activitics, and the
smta‘inabilii)' of income restoration and development cfforts among affected communitics. The objective of monitoring is to
provide the project authoritics with feedback on R&R Plan implementation and to identify problems and successes as carly as
possible to allow timely adjustment of implementation arrangements. The three components of this monitoring and evaluation
plan Include: (a) performance monitoring, (b)impact monitoring; and (c)end term evaluation or completion audit.

8.1 PERFORM ANCE MONITORING ——_ .
Performance monitoring will be carried ont by SDU, which will measure physical progress in LA and R&R activities against
fnil::dmncs set ottt in the R&R implementation plan. Progress will be reported to the WBPDCL. Performance milestones will
include:
* Number of consultation held and action taken report on outcome of consultation,
Functioning of the gricvance redress mechanisms in place;
Compensation payments;
Relocation of displaced families with R&R bencfits disbursed;
Provision of facilities to replace damaged/affected CPR;
Income restoration and development activities Initiated;
Pertiodic progress reports including monthly progress report submitted to SDU.

8.2 PROCESS AND IMPFACT MONITORING
To provide technical assistance and quality audit, an external M&E agency will also be hi

Monitoring which will help gauge the effectivencss of the R&R Implementation Plan and entation jn Jnect
needs of the PAPs. The effects of RAP implementation will be tracked against the baselin 19__f._th7-, :po ‘
el jo~economi
SRaP o

to project implernentation. This baseline has already been established through the census geling socio:
during SIA. Some key objectively verifiable indicators for measuring the impact of land [agfuisition and phy SRt B
include: health and welfare of affected population and the effectiveness of impact mitigation measuies, inchuding' fivelihobd J;
restoration and development initiatives. Some key impact indicators will include: size of'land holding; eéonamic wellbein
including annual income, employment/livelihoods, and indebtedness; educational status of the school going population? living’
conditions including type and size of housing, fixed and movablg asscls; pmbler?s. arising .among the affected population
(declining crop yields, high incidence of disease, and dectine In family income) requiring mmcdla‘l action. "L 4

8.3 COMPLETION AUDIT/END EVALUATION g s

The M&E consultant shall undertake an end-term evaluation {o assess w[wl!m the outcome of the RAP complies with the
involuntary resettlement policy. The key objective of this extemal evaluation, or completion audit, will be to determine
whether the cfforts made to restore the living standards of the afTected population have been properiy conceived and executed.
The audit will verify how far the physical inputs committed in the R&R Plan have been delivered and the services have been
provided. In addition, the audit will evahuate whether lh!.: mitigation actions prescribed in the R&R Plan have had the desired
effect. The socioeconomic status of the affected population will be measured against the baseline conditions of the population
before displacement, established through the census and socioeconomic .sludis. This evaluation will be undertaken after all
R&R Plan inputs including payment of compensation and R&R assistances have been paid and other supplementary
development initiatives have been completed prior to Project closure. This evaluation will enable SDU and WBPDCL to
undertake cofrective actions, if any, as recommended by the evaluation before the project is complete, The third party impact
assessment will be carried out at least twice during the project cycle including the end tert evaluation.

9.0 INSTITUTIONAL ARRANGEMENT
9.1 IMPLEMENTATION MECHANISMS
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The Resetthement Actlion Plan (RAP) will be approved and its implementation guided by the District R&R Committee.
Approved Rescltlement Action Plan will be implemented with the help of SDU, Land Acquisition will be done by District
Land Acquisition Office headed by the 9pl.LAO as per the dircctions of the District Land Purchase Committee (DLPC)

constituted vide L&ELR Department in 756-LP/I A-03/14(Pt-11) dated 25/2/2016 end if required DLPC would provide policy
guidance related to land ncquisition.

9.2 INSTIT UTIONAL SET UP FOR TIIE PROJECT . o g =
Implementation of RAP requires well-coordinated efforts by SDU. This cssentially means understanding the institutional
relationships and the responsibilities of other Government institutions (District Administration, Panchayat bodies and DL.PC).
In this connection the RAP will be placed before DLPC for approval and only afler this approval by DLPC, RAP will b;;
implemented by SDU. The General Manager WBPDCL who is af the apex of the SDU at the project I.evcl will have overa |
responsibility for policy guidance, coordination and planning, intemal monltoring and ogcrall reporting. SDU cons:stts 9:
various specialists to provide technical guidance and capacity building to the PAPs. SDU will conduct a Stakeholder Analysi
ot inception and will update the same.

9.3 OTHER. INSTITUTIONS

Tho main R&R institutions which are likely to be invelved in the

management of RAP activities Include the following:
* DLPC constituted by the Government as per 756-LP/1A-03/14(Pt-11) dated 25/2/2016
® Line Departments particularly L&LR,
* Local Resettlement Committees

9.4 DISTRICT LAND PURCHASE COMMITTEE (CLPC)

District Magzistrate and Collector of Birbhum has already constituted the DLPC.
1. Collector and District Magistrate - Chairperson

2. DLLRO - Member

3. Special LAO - Member

4. Two Members of the concerned Panchayat Samity to be nominated by tbe Chairman - Member
5. District Sub-Repistrar Member

6. FA & CAO Zilla Parishad - Member

7. Secretary Zilla Parishad - Member Secretary

Powers and Functions of the District Land Purchase Committee (DLPC):-

The DLPC will meet as and when required.

Provide necessary directions to Spl.LAO for consent award,

Issures, which cannot be resolved at the level of LAO, shall be referred to
Resolve disputes over fixation of compensation

Handle all R&R issues including the implementation of the RAP.

0 ¢ 9

\

9.5 GENERAL MANAGER (SDU) i \ . S

He is responsible for successful implementation of the project components inclid{ng rlmr:@p/m«';f/mp his
responsibilities include q}\ OV.‘" ':: o

p- Interact regularly with SDU staff i . v

P Participatc in the District Level Meetings on LA, R&R and shifting of utilities
P Participatc in different statuary bodies created under Gowt. ordc_rs:

» Easure availability of encumbrance free fand for undex.talung mining work and
coordinate with the package unit and District Admlnislmuo[l onLA .

P Ensure timely release of money to package unit for activities included in RAP

9.6 SOCIAL DEVELOPMENT UNIT (SDU)
The Social Management Unit is headed by a Team Lcadcr_ who works under the overall direction of the General Manager of
WBPDCL. The SDU deals with two sections (i) Land 2cquisition (ii) R&R Sectlon, While the fagd acquisition section shall be
dedicated for land acquisition, for implementation of R&R activities in speedier and time bound manner, the social unit js
being strengthened by inducting specialists [n R&R activities. The unit wilf be fesponsible for overall implementation of LA &
R&R activities under the package, specifically the following tasks:

Head the R&R activities undertaken

Monitor progress of LA and R&R activities;

Ensure availability of budget for R&R activities:

Prepare dissemination material of the R&R entitlement framework etc;
Liaison with district administration to ensure completion of LA and R&R : 3
Pasticipate in the DCAC and RPDAC meetings; program as planned and scheduled:
Ensure continued participation of the people in entire project cycle; and

4 4 ¢ » @& & @&
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o) = Organize capacity building nctivitics in R&R and other related activitics.
Co-ordinate with the District Administention, DCAC andd RPDAC on LA and R&R;
«  Tacilitate the opening of joint accounts in local banks to transfer assistunce for R&R for PAFs
e  Ensure tmasfer of funds(including the R&R entitlement) in the Bank account of PAPs
s  Ensure Transiation and dissemination R&R entitlement in local language;
=  Make avnilable the RAP at the project site
=  Preparc and issue identity cards for the Project affected persons;
e Easure the development of reseitlement sites, wherever required;
e Participate in the allotment of residential, commercial and agricultural plots (where required);
*  Liaison with District Administmation and concerned department for dovetailing government developmental programs
for the socio-economic benefit of the PAPs;
¢ Develop and maintain a PAP [evel database including aspects related to losses, compensation, R&R entitlement,
release of funds and utitization
*  Ensure inclusion of those project affected persons who may not have been covered during the census survey;
«  Ensurc that the amount is rcleased as per the milestones indicated in RAP;
»  Ensurc that the amount is used for the purpose it is meant;
¢ Monitor physical and financial progress on laud acquisition and R&R activitics;
Organize fortnightly meetings with the NGO to revicw the progress on R&R; and
*  Review micro plan & monthly progress reports submiited by NGO.
9.7 LOCAL RESETTLEMENT COMMITTEE (LRC) - ;
RAP cavisages conscnt award as the most preferred ogtion for LA. The LRC will be at either the Sub-dlws:a.nfBIock -lcvcl and
has an addzd role ta represent the people affected by the project, oversee that they arc informed about the project and its effect,
understand the entitlement matrix and use it for resettlement. In stretches with a sizable affected population, an LRC will be
constitutcd, represented by the local PRI member with members representing different scctions of the affected community of
that village. All efforts will be undertaken fo constitute the LRC at least by the time RAP is approved by DLPC. In the present
project, the roles and responsibilities of LRC will include: AT
(1) Meeting regularly at pre-decided dates specifically for resolving any gricvances, A {«f j .:r?\\-._
(i7) Ensure that the RAP is discussed in every LRC B G e S B,
(iii) Help in amicablc settlement of disputes at the community level with regard to relocation Sites-and other development -
activities; B/ ARSI N N
(iv) Take-up issues not resolved in LRC to DLPC C.ﬁ N it G -
(v) Facilitate implementation of consent award. | e 'FIE-'i G e r
9.8 REDRESSAL OF GRIEVANCES IN LOCAL RESETTLEMENT COMMITTEE (LRC) o\ e kil N
The LRC (already discussed above) has been proposed to oversec R&R works and gricvance, redressal erthe"proj
Gricvances of PAPs shall be placed in the LRC, IfLRC is satisfied with the merit.s of the gricva_.n % the ﬁmc l::Ollld be refi €<{b / /4
to the R&R implementing staff in SDU for redressal. In spcl':ial cases the t'fornplmnts may be direct __oi:o,@{;;c‘!cg'to "ﬁ,_ist{a
level grievance committee. Moreover, PAPs not satisfied with the resolution of LRC can directly put lh_g,tf__gi‘qua.q; ﬁ_t:lhrc
e the District level Gricvance committee. S
i
&:‘: 10.0 DEPLOYMENT OF EXPERIENCED PROFE?SIONAL & PERSONNEL: - ]
:,:. The following personnel / professionals shall be required to be deployed by the agency to execute the job specified in the
| Scope of Work.
Sl. Na:t;‘ of l;os: Scope of Work Qualification and Experience
lNu. 2nd] l‘;':d e would bo the head and main driver of the project. Educational Qualifications:
iﬁ',‘,’i’;"t bead) S/he will familiarise her/himself with the project goals, Post graduate in social development /
objectives, scope and activities and creatc effective long- | social sciences with MBA (preferred)
and short-term plans, including setting targets for Specialisation in HR / Personnel

milestones, adhering to deadlines and allocating resources. | Management / Welfare management.
Preference would be given to those

S/he will identify and manage potential risks and liabilities | passed out from reputed institutc of

of the project and judiciously escalate for resolutionto the | National level and having experience

appropriate level to ensure that the project stays on -of working in reputed

track S'he will also be expected to adjust schedules and institutions/Gowvt. programmes/reputed
as needed and develop formats for regular NGO/reputed corporate body ctc.

monitoring and reporting as well as ensuring submission of

periodic reports as prescribed. S/he should be able to Experience:
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SL Name of Post
No. | and Number Scope ol Work Quniification snd Experience
mannge time offectively. Minimum 10 years® in Social
Development Projects working  in
S/ho should possess problem-solving skills and apply mid-level/ senior positions in projects
critical thinking to {dentify key issucs, gencrate solutions in the field of rchabilitation &
and align all team members and stake holders with the rescillement, social
priority solutions, develapment fivelihood  /  skill
. development management
$/hie would bo expected to be creative and Innovative in the
Implementation of the project and bo able to seek and find | Must have substantial knowledge of
opportunitics for entering into parinerships with project development, implementation
govemment and non-government organisations for and monitoring
achleving best outcomes possible.
S/he  should  have aug:?l
S/he should ensure quality conirol on the project to communication skills in Bengali,
malntain the standards nx)[(lcctod. Hindi and English. A team
management and conflict management
S/he would be required to interact with multiple skill is a must for the candidate to :ﬁ
stakeholders coordinate activities on behalfof the project able to work effectively with
as required ond whencver necessary represent the proj?ct at | stakeholders of the project.
diffe i i flicials.
rent fora, under the guidance of prescribed o " fmve ademuil
S/he would be responsible for submission of various types knowledge of computers and be able
of reports and the dutles In this regard would include to analyse and Interpret data.
development of formats, mechznisms for the collection of
the same.
S/he would have to ensure that the budget of the praject is FT v o R
adhered to. e Bh L 4 2\
FG e EN
= G
[She will function as the Public Relations Officer 7] A W emard \: 3 .‘\
/ e S BN b ’} ’_é-;xir L
- y P PRI o & 33 b
:’:er::n would be required to travel extensively in rural I Q = e .1'580'3“3 rﬁ;‘; \’
Livelihood S/hc would devclop and execute capacity building plans Ek;.luéatit‘itial;t'?}rali‘mﬁbiﬁ*:t Y
Specialist for the projcct staff and community members on farm (’!_-imqj_gue s‘tﬁ";‘-'ﬂz P Hons.
(FARM) livelihoods and would coordinate with all stakeholders for { Graduate \and" Master Dégsy /in
(One) identification of training needs and farm livelihood needs Agriculbg? or-Allied_Science from a

for the target group of the Project.

S/he would spearhead the development of suitable
modules / training material (print and audio-visuals) by
identifying and replicating best practices in farm
fivelihoods available in the country. S/he would work for
the development of protocols, package of practices for
farm livelihood activities through facilitation of
workshops, consultations necessary for developing the

same.

S/he would be responsible for Regular documentation and
publication of best practices and would pariner with
stakeholders like academic institutions, capacity building
agencies and other government projects/schemes  for

providing trainings.

S/he would be responsible for data collection and ensure
entry Into MIS for monitoring and cvaluation of training

and capacity building activities. 3

Sthe would be expected to design the strategy for farm
livelihoods for the project and ensurc that suitable and
sustalnable choices are made avallable for the target group

reputed [istitute / State ‘Agriculture /
Veterinary ~ ~University. .-~ Preference
would be given fo those passed out
:'rom reputed institutes of WNational
evel,

Experience:

Candidates applying for the position
MUST have at least S years of work
experience in  implementing and
‘managing large project/programme
relating to livelihoods issues.

Weightage in sclection process will be
given to those who have experience of
working with related govemnment
programmes for development of
livelihoods in nural communities.

S/he should also have effective
communication skil! in both English
and Bangla
S/he should be well versed with
working with MS Office and Internet.
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MHame of Pont
and Number

Secape of Work

Qusnliflication apd Exaperience I

for their rehabilnation.

Ehe would coordinale wih the other tzam membern
optimite the interventions under the project and 2l to
ensure that the resources and time is aot wastéd

S/e should alto coordinate and seek tupport frum other
players who are critical to successful  firancial
developmert of the targeted HH: under the project
Including the formal banking sector which would make
cheaper capital easily acceszible to them.

She should be able to liaison with the various
stakeholders of the project ez wel] as varicus governmerd
agencies 5o that the efforts are all converged to exsure that
common objectives of all the agencies are achicved.

Livelihoods
Coordinator
(Farm)
(One)

To provide support 1o the Project Livelihoods Specialist on
livelihoods opportunitics to achieve the Project chjectives.

To prepare Action Plans and initiate activities relzted to
livelihoods issues 25 2pproved.

To help develop policy and stretegy related to the
livelihoods programme and support project staff so that
effective implementation cf the fivelihoods activities under
the Project can be undertaken.

S/he will coordinate all farm related livelihoods acfivitics
under the projects. S/he will also tap the opportunitics
available with the varions governmert schemes which czn
help in the augmentation of livelihoods for the target
group under the project. This would include the

To provide support in data analysis & preperation of
reports related 1o the livelihoods activities.

To help develop and document best practice liveliboods
models under the project

= < = - i :- “. -~ .
mlaf;ﬁf?}mm??ds ORI f
who HaVe expepen ace of working WitK |/

. T sk
oo & Sl
communkidey, ——— - - .7

working with MS Offece. Peson
should aiso kxve pood communication
skill in Bengali & English.

S/he should be able to travel!

extensively within and stay in rural
areas,

Livelihood
Specialist

and Skills)
(One)

(NON- FARM

Sﬂzmlddew!oparduwmgmpwﬂybmuhgpm
for the project staff and community members on non-farm
livelihoods including skills and wwld identify training
needs for the target HHs of the Projectand ensure that the
target HHs can have access to mulfiple sources of suitable
snd sustainable {ivelihoods for their successful

rehabilitation.

S/he would lead the development of suitable modules /
training material (print and 2udio-visuak) by dentifying
and replicating best practices in non-farm Evelihoods
available In the country. S/he would work for the
development of protocols, package of practices for non-
farm livelihood activities through faciftation of

Educational Qualifications:
Candidates shonld be Post Gradeate in
Rural Develepment! Management/
Business Administration / Agri-
Business Management /Social work
from a premier ingtitte / university.
Preference would be given to those
with degrees from reputed institutes of
National level.

Experience:
Sihe should have at least 5 years of
work experience in the non-farm

sector and famifiarity of the skills
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wertkshops, consultatlons necessary for developlog the | sector would be an added advantage,
i,

Ireference wauld be given to those
5/ha would bo rospunsible for regular documortation pad | having  experience  of  working In
pablication of best practices aned would partaer with | reputed institution/ Gowt,
siskaliolders ke scademle fustitutions, capaity bullding | programmes/ seputed NGO/ reputed
agroncles and other government  profects/schemes for | corporate body ete.
providing sultable alnlopy,

Person should be well verzed with
e wonld o responsible fur data collection snd ensure working  with MS  Office. Perzon
entey linto MG for monltoting and evaluntion of tralnlog ghigpuld 8lo have good communication
and capacity bullding nctivities, skill in Benpali & English.

e should be able to lalzon with te  varlous | Perzon 51'0"3‘_1 be able to wavel

stiakeholders of the praject as well as varlous government extensively within and stay in rural

agoncles working In the ficld of non<farm Nyelihouds and | areas. .

sk A1y to ensure 1hit efforts and resources can be converged

10 onsure that target H1Js can have multiple sources of

income i a short time frame. ‘This would also require the

suceessil coordination with the formal banking sectur Lo

thest Interested entreproniewrs can access chieaper capital to

set up businesses.

S/ha should work for both backward and forward linkages

andt dovelopment of marketing linkages for the products

produced by the HIls would be critical to the success of I

the initiatives. Marketing theouph e-commerce/ social T

media sites would be explored. ?/f: ANE N

5 Livelihoods To provide support to the Project Livelihoods Specialist | Educational Qualifications:——— .- -

Coordinator (non-farin) on livelihoods opportunities to achieve the | Candidates 3 14&;:-[”031 Graduate n
(Non-Farm) Project objectives, Rural Deyflbpment/ = Management/ | °
(One) Business hd.n_'liplstralign i ,l-'.'._}\.'ge;',r_i-1 \ -

To prepare Action Plans and Inltiate activities related to | Business {ylanagement. fS_og:ial‘:;’-Mdk @

livelihoods Issues in the non-farm and skills sector as | from a premlér, ?mliﬁ‘.ﬂ.g,’}’y‘tugqliﬁ .

approved. Prefercncelyvould, be” given fa those

with degrees\figth reputed ﬁn‘iﬂﬂw 0
To help develop policy ond strategy related to the | National levelly S
liveliloods programme and support project tiaff 1o that Lo- :\:’“‘"',. Tl
effective implementation of the livelihoods activitics under | Experlence: W VL, GF
the Profect can be undertaken. She should have at [east 3-géirs o

work experience in the non-farm
S/he will coordinate all non-farm and skills training refated | sector. Familiarity of the skills sector
livelihoods activities under the projects. would be an added advantage.

S/Mhe will also tap the opportunities avaibble with the | Sthe  should  have  effective

varfous government schemes which can help in the | communication skill in Bengali &

augmentation of livelihoods for the target group under the | English,

project. Corporato support available for these households

would also be tapped for best outcomes, Person should be well versed with
working with MS Office.

S/he will provide support in data analysls & preparation of

reports related to the non-farm and skills based livelihoods | Person should be able to travel

activitles. extensively within and stay in rural
areas

S/ho will help in the development and documentation of

best practice livelihoods models under the project. Prefetence would be given to those
candidates having experiecnce of
working in reputed institutions/Govt.
programmes/ reputed NGO/ reputed
corporate body etc.

6 Social S/he will assist the Project in the review and approval of | Educational qualification:
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Name of Post
and Nuinber

} Scope of Work

Qualification and Experience

Development
and
convergence
Specialist
(Three)

various screcning reports related to social safcguards in
accordance with ESMP,

Ste will be responsible for oversecing and coordinating
the implemeantation of social development activitics in the
project and would also be responsible for cnsuring
compliance with ESMF with respect to preparation and
implementation of plans related to social impacts.

S/he would coordinate nnd oversee the implementation
and monitoring of social development activitics and ensure
adequate social involvement and interactions in various
project activities as per the project design, to promote
ownership and sustainability and undertake regular field
visits to monitor the impact of the same.

S/he would ensure the incorporation of the Grievance
Redress System in the project as part of the Governance
and Accountability Action Plan.

S/he would be responsible for preparation of periodical
progress reports on social Impacts for review and action
and maintain and upgrade the computerized data base for
geaeration and submission of periodical progress reports.

S/he is expected 1o work in close co-ordination with other
experts/agencies, including the Environmental Specialist
to ensure smooth and timely delivery of results.

If there are any other issue related to the social aspects of
the project, s/he should ensure that social safeguards as
applicable for the project are complied with. S/he is also
expected to provide/facilitate timely training to the team
members on social aspects.

Condidate should have two years' Post
Graduate Degree or Diploma in Rural
Development Rural
Management/Social work/ Economics/
Anthropology/  Political  Science/
Public ~Administration/ Soclology/
Agriculture or Allied/ Management
from recognised and  reputed
institutions/ university, Preference
would be given to those passed out
from feputed institutes of National
level.

Experience: .
Candidate applying for the position
MUST have at least 5 years of work
experiecnce in  implementing and
managing large project/ programme
relating to ement and
Rehabilitation/ social development &.
social  issuesflivelinoods and in
working in convergence models with
existing government and non-
government initiatives.

Preference would be given to lbose.
having experience of working in
reputed _——institutions/Govt.
programmes/roftie NGOV repued
corporate  6ody’.efc..- in—Similac > or
related pfoqursisﬁ added advantage,
/) ASIG YR AT ‘*-\' b d
Knowi/dgq' f computer* applitations™
to magago data base and generatio §f;
reports iS7prefenred and proficiency jn
workifg with MS'officé’ts amist. |/
Tive 2. Leffective

working with MS Office and internet.

S/he should be able to travel

extensively within and stay in ruraf
areas.

Environment
Specialist
(One)

S/he will assist the team on all matters related to
environment management in the project and will be
responsible for ensuring the appropriate application of
environment aspects to all activitics under the project, S/he
would assess action/s nceded to resolve environmental
issues in line with project requirements. S/he would work
in close co-ordination with other experts/agencies,
including the Social Specialist to ensure smooth and timely
delivery of results.

S/he would manage and work closcly with other members
of the project undertaking environmental screening,
environment assessment/s and preparation of EMP/s for
the sub-projects, including review of such documents to

facilitate satisfactory and tfimely completion of such

Educational Qualifications
A Master’s Degree in
Environment/Natural Resources or
related areas.

Experience:
Min. 5 years® experience
aflercompletion of M. Sc. Degree.

Candidates who possess knowledge of
computer applications to manage data
based and generation of reports would
be preferred.

S/e should possess excellent oral and
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studios.

would veview s provide oversipht on  the
Implementation  of  suleproject  gpecific  enviconment
manngement  plane (EMPg)  puepared  for  the
suli-projecta /e would  courdinale with the telavant
authoritiex  for obtaining the clenrances required for
varlous nctivities nnder the Project,

Sihe

SMhie would regularly monltor and lalse wlth the team 10
provido advico on enviconmental matters.fihe would
orgnidse  vequired  tenining  for  BESMIT and  EMP
implementation.$/he would conduct perlodic site visits to
ensure that projoct activitles being Implemented are in line
with the cnviconmentol requirements and  prepare
cavironmental inspection reports for each such visit. S/he

would prepare  perlodio  reports, a3 required, on
cnviconmental  nspects  pertaining  to ESMF
Implementation,

Sthe would preparo nn IEC Strategy and support materlal
preparations, s required, and  also  undertake
documentation of case historles (good practices, lessons
lenrnt). S/he would provide media tralning and capacity
building on enviconment issucs to local stakcholders and
pariners through the Project and should possess excellent
‘communication skills In Bengali and English.

.r.,..m- = Emmr——

e o AR B 1, WA P M e i §

ﬁ) )4 Y

R —

OQunlilisution wod Exgieriencs

wrltten communication  skills, He
should be passionate and a good Team
waorker  with  the  abili 1o
wotkellectlvely at a team mender

She shionld be well versed with
working with M8 Office and Intemet.

Sthe would support external environmental auditors as part - "fﬂf«::‘ T~ X
of Third Pacty Quality Audit and to coordinate the conduct / ~ LA A ’—...J‘,;’ .
of these audits ns per the ESMF requirements. A G et - 1
8 GIS Specialist | S/e would work In tandem with the Livelihood and Social tiah; ngglixj@tion;i_ Wy
{Onc) development planning processes of the project to enhance A e i % 3
the effectiveness of the project interventions through GIS pedom et _(,39*!'?‘55?,‘
tools IT/EJectronics ' - - of ” | Post.

In connection with the implementation of the project and
with the objective of improving the overall outcomes of
the project, s/he would be responsible for getting data
entered including text or spreadsheet files of latitude and
longitude coordinates, tabular data, aerial oc satellite
imagery, and manual digitizing of paper maps or map
images, thereby creating and building the GIS database of
all assets that need to be compensated or for which
rehabllitation and resettlement necds to be done for the
project. S/he would thercafter maintain this GIS database.

S/he is responsible for analyzing the gpallal and non-
spatial information in theQIS data to identify spatial
relationships, of display the results of analyses; review
GIS data for cunrency and accuracy; document the
parameters and context of GIS data; perform geospatial
modeling or spatial analysis; and ceeate thematic maps/
graphs for intemal purposes of the project. S/he would
therefore be required to work inthe field, vishing the
areasbeing mapped to gather or verify dala.

S/he will undertake research to obtain and expand existing
datasets and compile geopraphic and demographic data
from many Sources.

duatt = Qualificaiidn )_;,iz‘
IT/Cofnputer Science. with minim

six\‘yg:ars_ffu;pcrimcc includingtwo
years' expericice-preferably. 1S
related projects ’ in -any *government
department including Environment /
Disaster Management / Tourism/
Planning / Rural Development

OR
M‘nﬂm‘ degree in Geo-Informatics
with minimum four ycars® experience
preferably in GIS related projects in
any government department including
Environment / Disaster Management /

Tourism/ Planning/ Rural
Development etc.
OR

Bachelor’s degree in Geo-Informatics
with minimum six years’ expericnce
preferably in GIS related projects in in
any government department including
Environment 7 Disaster Management /
Tourism/ Planning/ Rurai

Development cte.
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NS; ::;;,::nlb‘:s: Scope of Work (Jualification and Expericnce
S/he will consult with cxternal stakcholders to access
censuses, ficldwork, satellite and acrial imagery, and iaps
for use in the project and as per requirement enter new
map data using cartographic principles for analysis and
modclling rclationships between geographic data scts.
Sthe would be required to operate and maintain GIS
system hardware, soflware, and peripherals.
S/he would be responsible for presenting
information/reports to superlors, colleagues and target
HHs in the project area as prescribed and necessary from
time to time.
S/he should ensure quality and continuous improvement of
the GIS platform of the project through innovation, and
mieeting timelines and benchmarks with the objective of
Improvement of and achleving optimal outcomes.
S/he will support the Team Leader by giving relevantand
timely information based on the GIS tools at the disposal
of'the project for quality monitoring of project
interventions. S/he is also expected to actively collaborate
with other team members to use GIS as a tool to help in
irnproving the quality of the initiatives under other
thematic areas of the project.
S/he would be supported by the MIS coordinatorand Data
Entry Operators and would also build their capacitics
through tralnings etc. while undertaking various GIS based
initiatives for improving project outcomes.
9. Social S/he will provide support and ioputs for social | Educational qualification:
mobilization mobilisation with the goal of achicving the desired | 2 years’ Post Graduate Degree or
Specialist oulcomes of the project. Diploma in Rural Development /Rural
(one) Management/ Social work/
S/he must be familiar with the non-government and | Economics/ Sociology/ Anthropology/
community- based organisations that can be involved with | Agriculture or Allied/ Management
the process of engagement with the stakcholders. S/he | from  recognised and  reputed
would prepare action plans and Initiate activities for the | institutions/ university. Preference
project area accordingly. would be given to thosc passed out
from reputed institutes of National
S/he would be responsible for building capacity in the | level.
project functionarles for working out successful strategies
for community mobilisation towards the achicvement of | Experience:
the project goals. This would include the designing of | At least 5 years of work experience in
modules, identification of cxperts In the field and | implementing and managing large
implementing the training programmes. project/ programme relating 1o Social/
. Community Development.
S/he would also bave to provide support in data analysis & | Preference would be given to
preparation of reports, specially related to social | candidates having experience of
mabilisation. g working in reputed
S/he would have to design the capacity building initiatives | institutions/NGOs/corporate body etc.
required for various stakcholders under the Project and be | and in Gowt. run programmes.
able to document good practices. Proficiency in working with MS office
is a must.
Person would have to travel extensively in rurat areas, S/he  should have  excellent
communication skills in Bengali and
English.
10 | Knowledge KM Strategy Development, Implementation and Qualifications
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No. and Number

Scope of Work

Qualification and Experience

Management
and
Documentatio "
n Specialist
(Onc)

Monitoring

To take the lead in Development and
implementing the organization’s Knowledge
Management Strategy

To advise Management on knowledge
management and information systems.

To oversce the management of information within
the organization

To ensure that the information nceds of the
ofganization are mct in a timely, effective and
efficient manner

Manage larovation and Data Management

Advising Management on the best Innovations in
data management.

Lead the development and implementation of a
monitoring framework for the organization to
colizct routine information on the performance of
the organization’s strategy.

To implement the knowledge management
systems and practices In order to support the work
and development of the organization into the
future.

To ensurc that all systems supporting Knowledge
Management work in an integrated fashion and
are appropriately supported and developed to
guarantee a high and continuing level of
efficiency benefit to the organization.

To take the lead in encouraging employees to
share knowledge, ensuring they are aware of the
knowledge management resources available to
support their work, are appropriately trained and
are using the systems efTiciently and productively.
To take the lead on all database issues and
implementation, in collaboration with the ICT

Team

Lead Sharing, Reflection and Learning

Monitor and share data illustrating the
organization’s progress in achicving its strategic
objectives.

To manage, maintain and develop the extranet
system, so that information and data is accessible
to employces.

To take the technical lead in relation to the
organisation’s knowledge management
applications including project managing
development work and data collected.

To work with the programmes teams in the
dissemination of baselines, Monitoring and
cvaluation information and leaming bn behalf of
the organization with all relevant parties.

To act as the organizations® data protection
officer by mansging of the organisation’s datn
protection policics.

The following may be acquired
through a combination of formal or
sclf-cducation, prior experience or on-
the-job trining:

* Bachelor in social sciences
with major in statistics,
demography or related field
with knowledge
management, monitoring and
cvaluation bias.

« T rninlnm_lnformnon

no'fo moflforing and

uati nr‘d’:hfab;.& C
O T,
h”ﬂi’llll‘}’lﬂlﬂﬁMlMﬁ
progmmsmcludmg Word,
Exccl ‘Access 2nd stnlisncal
"nna{ytical packagcs m:iudmg
pss,andg:m 7l
ility {6 work to deadlmd
\\, {and attention to ddall
«".‘\ - /
Expericnce ’
Preference would be given to thosc
passed out from reputed institutes and
having experience of working in
reputed  institutions/  Government
development programme/large NGO/
reputed corporate body or donor
agencies etc. and who have previous

lzf‘ "'.‘- \‘_ -

experience in similar role.
Others:
Person  should have excellent

communication skills in Bengali &
English.

Knowledge of MS office is a must.
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e  Conduct Tralnings, Refiesher and induction
training for staff, on knowledpo management,
data protection and shacdng.

*  Tomanage the arganisation’s data collection
platforms for surveys and monitoring data,
tealning users as requiced and assisting with
survey design and the statistical analysis of
results,

Documentation of Nest Practices and Dissemination

*  Tocollect, manage and share best practices wilhir{' i
the progeamimes nnd projects and share with ( wmi bl Vae Ty
sinkeholders, in collaboration with the \“’-"“' Y s N TSR /
Communications and Advocacy Teams. Voo atvar S0

*  Work with the programmes and Communications |\, s S N g
team in the development and packaging of “?:_‘ ‘-;:f;-:_ et oy
information to bie disseminated to intemal and Sl N R
extemal partners in an effective manner. TR —

" MiIs Sthe will provide su to the project team members on | Educational qualifications:
Coordinator Issues ml;aled to php‘l(:(g‘- &.h I'l;' jiﬁ:rvmnon towards | The Candidate should hold an
(O o) achicvement of the praject objectives. B.E/B.Tech/M.E/M.Tech _in

Computer Sc/ Information
S/he will be required to asslst managing In-house database | Communication Technology/
and consolidate records & pgenerate various periodic | B.E/B.Tech (IT/Computer Sc) / MCA
reports. from rccognised and  reputed
institutions/ university. Preference
S/he will coordinate activitics & trainings of personnelas | would be given to those passed out
required for achieving project objectives. from reputed institutes
S/he will be responsible for documentation & presentation | Experience:
of databascs/reports Candidate applying for thc position
MUST have at least 5 years’
Sthe will assist management of MIS (online/ offline). experience of designing, maonaging
and handling targe scale computerized
S/he will work under the Team Leader and help the other | Management Information System.
colleagues in the project set up under different vesticals
with MIS and c-governance aspects as and when they are | Strong knowledge on DBMS /queries/
required. report generation.
S/he should also have effective
S/he will train and guide the data entry operators in the | communication skill and presentation
project in their work. skill in related filed.
S/he will also extend the requisite support to field | Preference would b
coordinators with any issucs that they may have n data | having experience. of workdag 1
collection etc. that may be done online or offline. reputed institutions/Government
development gramme/large
S/he would have to travel extensively and stay in rural NGOmpu:nd mrpompzobody or donor
arcas agencies etc.
S/e should have good communication
skills in Bengali & English.
S/he should be well versed with
: - working with MS Office including
12 Field Sthe will function ns the coordinating point betwe S-Access.
e ; T atione:
Coordlnator boneficlaries/target group of the project ui::i the projccct: g‘,‘:{,’::,‘:,““} B?:,:;fgi :orr;se. Post
(Ten) functionaries. Social W gree w
ork/Development  Studies/

Sciences related subjects.
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Scope of Work

Quplification snd Faperlencs

—i

S/he will be respancible for field level planning and rofl
out of various interventions under the praject and facilitate
technical experts in implementation of various activities
targeted towards the augmentation and improvement of the
quality of life of the target  beneficiaries.

S/he will maintain information regarding the various
houschotds in the project areas especially related to their
soclal development and their livelihoods. They will help to
identify the nceds of the members of the HHs and zeck
appropriate support and inputs from the project
functlonarles for improving their lives and especially for
augmenting their Incomes.

Sie will ensure data collection and entry into MIS for
monitoring and evaluation of the project’s progress. Sihe
will also do so for the purposes of baseline studics, for
capturing mid-term and end term impact of verious aspects
of the project activities as guided under the project. S/he
will also submit reports, perlodic or as and when sought,

She will facilitate the execution of capacity building plans
for the community members on social development and
livelihoods including farm, non-farm and skills training
and help to identify best practices for documentation efc.

Hrpericncs:

Mirnimurn 2 years’ experisoes in such

development projects, televant field

with compelency in computer (M5

Dffice and irdeensq).

The candidate should a Post Graduats

degtes] Diploma tiolder widh 2 year
ieng€” The! paunt ptindd e

fredi wk}r"waﬂﬂg_‘ig_ g

Offictys, oA

13

Data  Entry
Operators
(Four)

S/he is responsible for receiving the source document from
multiple team members and entering the data into
computer systems, verifying data and completlng the
mandated forms associated with the data processing
procedure.

S/he has to have computer literacy, high typing speed in
both English and Bangla.

S/he is expected to have organisation skills, concentration
skills, communication skills and an ability to sit for long
periods of time entering and computing data.

Educational Qualificztlons:
Applicant has to pozsess adegree in
Qraduation with at jzast "0’ Level
Certificate in Computer Application.

Experience

Thoze who have prior experience of
working in any government
programmes/ schemes would be given
preference.

14

Accountant(O

ne)

S/he will manage and oversee the daily operations o{ the
accounting section and monitor and analyze accounting
data and produce financial reports or statements.

S/he will be expected to establish and enforce proper )
accounting methods, policies and principles and coordinate
and complete annual audits,

S/he will provide recommendations for improving systems

and procedures and initiate corrective actions including
directing project personnel to ensure compliance and

accuracy

S/he will establish and malntaln fiscal files and records to
document transactions.

S/he will work together with and g_u!de I.be accounts
assistant to ensure that the project is running within the
financial rules and as per the guidelines of the project.

S/he will also provide financial reports, smsua, forecasts
and other nccessary data to the project. S/he will
coordinate and deal with auditors under the guidance of the

Educational Qualifications
M.Com

Experience:

5 years 2t least and experience of
working with accounts software like
Tally preferable,

Or person who has retired from the
government recently from
appropriate post.

project head.
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S1. | Name of Post Scope of Work

No. | and Number
15 Accounts S/he will assist in processing scitlement of all employce

Assistant related claims and all other types of expenditures in line
(One) with the project’s financial and policy guidelines with duc

diligence ond care.

Educational Qualifications
B. Com Honours

Experience:

3 years at least

Or person who has retired from the
government recently from

S/he will nssist processing payment of claims and check
for the compliance of the claims.

. appropriate post.
S/he will maintain the books of accounts, i.e. ledger, sub-
ledger, cash book and all other records as required.
SMme will prepare cheques/ drafts and ensurc proper receipt
by the appropriate payee and on time and also perform all o
bank refated dutics, ~ B O AN
el > Yl "y
. . & -./J_,.,....z—.___\"'_ !‘;:_‘\\.
S/he will maintain the paid vouchers in chronological order 5 7 L S
ASIG KR SEN TN
- % \

for future reference and auditing purposes and ensure the =
safe custody of the project’s financial documents and data. ST EFALE

ren ’R»:'J:: e
1]

S/e will also do any other such work assigned to him by “L i L /
: : the Accountant. b ¥ ARG S
[5 | Multi-tasking | S/he should be enthusiastic and capable of operating Educational Qualifications:: 7 I
Office Chotocopy machine/ fax/ printersscanners cic. with | Minimum Higher Secondary Pass bat. /
ASEEant pleasing personzlity. graduates will be preferred:™, - < > /
(Two) N W el e
; Experience: i
At least one year in a similar kind of
—— - capacity.
16 | Civil Engincer | The primary purpose of the job is to provide technical Educational Qualifications:
(Oac) support to the SDU and guidance regarding technical Minimum BE/B Tech in Civil
assessment and valuation of existing structures and Engineering.
infrastructure related construction activitics under CSR as Expcrience:
Atleast two years of experience

current industry Standards and norms with proper St two yea
SOP’s with all risks mitigated (Structural, Audit, financial, working in civil engineering projects.
Thorough knowledge in National

1 ctc.,) and safcty & stabili 4
cgal etc.,) and safety & st lity ensured. Building Send e 5
Key Dcliverables are: and Current trends and practices in the
e Provide Technical Support in the ficld of Industry. Familiar with AutoCAD
construction. software and good working
e Review Proposals on infrastructure including knowledge on computers.
monitoring support.

Render Support and advice to various Teams in

the SDU on construction domain.

Prepare / Review & Revisit Guidelines & Policies

corresponding to Infrastructure

e Tech. Support including ficld visit of high funded
ADP's, review of documentation, Standards &
System related Procedures followed in identifying
vendors, Signing Agreements, Scrutiny of Bills
and Payments made to vendorsand consullsnis,
ToR for Consultant Engagement and advice on
the above areas during visits,

e Review proposals, provide input / feedback,
address various concerns from field, clarify
doubts and assist projects in hassle freo
construction process (Infrastructure) & achieve
completion.

e  Working towards Inter departmental coordination:

e Prepare design / drawing for renovation works &
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Scope of Work

Qunlification and Experience

Provide continuous support and technical
puidance for repair / maintenance works —
Review / Analysis of bids and scrutinize
contractor's bills for payments / Quality check
elc.

Junior
Engincer
(Two)

Background: To provide support for technica] assessment
of existing Structures within the mine arca and for
infrastructure related programs to be taken up under CSR
and ensure quality and timely comgpletion of work.

Key Deliverables are:

* Tevhnical Asscssment and Survey: Visit various
locations within the minc area for Preliminary
Estimation/Survey/Feasibility Analysis of various
structures/works and submit reports.

e Designs, Eslimates and data analysis: Prepare
Plan, Estimate, Drawings for proposed
construction and other ln!‘msimdure related
activitics.

*  Monitor work progress in accordance with the
timeline

e Ficld Inspection, Monitoring and Scrutiny of
contractor’s Bills.

Engage technical agencics and consultants
Inspect & Check Quality of work, Standards,
Stability of works and Certify the same including
completion

* Adhere to WBPDCL construction guidclines and
National Standards and procedures and help
project for smooth and uninlerrupted work
progress with utmost quality and maintain
timeline.

e Check / verify contractor™s bill payments and
recommend the same for payment.

» Any other work that becomes necessary for the

position

Educatlonal Qualificatlons:
Minlmum L.C.E or Diploma in Civil
Enginecring.

Expericnce:

Atleast two years of cxpencncc
working in civil engincering projects
with basic knowledge and
underxlandmg of Relevant 1S

18

Public
Relations
Officer (O ne)

e Planning, Developing and Implementing PR
Strategy for the Bank.

e Media Management
e Communicating with colleagues and key
spokespeople;
= Collate and analyse media coverage
« Liasoning with, and answering to enquicies
from media, individuals and other organisations,
often via telephone and email.
» Managing the PR aspect of a potentially
crisis/eritical  situation and handling media
queries.

e PR Analytics

i i ference.
« Collating and analyzing medla coverage; con ;
ioni fesearc e Excellent written and verbal
;e:;ﬂ;?::.ﬂﬂnmg gl oress communication skills.
« Developing and implementing Dashboard for i 2‘: l:];: pi:.}h otoo n:ned;a,
analysis of the PR performance of the Project. ma:keti ée umer

Experience and Job specific skills:

Post-Graduation in any Social
Sciences preferably with Diploma in
Mass Communication/Journalism
from arccognized University/
Institition Minimum S years of
experience in Public Relations area
is mandatory

Skills:

= Experience handling a press
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Event Mnnagement

» Organizing events including press conferences,
oxhibitions, open dnys and press lours;

+  Sourcing nand monnging speaking  nnd
sponsorship opporiunitics and foster community
relatlons through cvents such os open days ancl
throngh involvement in community Initiatives
Content Development

* Researching, writing and distributing press
relcases to targeted medin and prepare and

superviss the  production  of  publicity
brochureshandouts,  direct  mail  [eaflets,
promotional videos, photographs, films and

mu ltimedia programmes;

* Writing and editing in-housc magazines, casc
studies, speeches, arlicles nnd annual reports;

* Devising and coordinating photo opportunitics;

. * Updating / Modifying / Inputs for information

on the Project's website as well ns Social Media
Channels on nced basis and engaging with the
users.
Any other PR related activitics of the Bank as
‘iccided by the Project authoritics from time to
time.

«  Anability to work on big
steategy plans as well as day-
to-day 1aske.

e  Abllity to think both
creativcly and steateglcally.

e  Ablility to run PR enmpaigns
that deliver measurable
results and meet objectives,

¢ Decadlinc-oricnted,
inquisitive, with preat follow-
up and reporting skills.

¢  Creatlvity in securing

and buzz with
traditional outlets.

e  Understanding of social
media and solid cxperience
workinp with bloggers.

¢ Recsponds well under
pressure with strict time
fimit.
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Government of West Bengal,
Department of Power
Bidyut Unnayan Biinban, gt Floor,
3/C, LA Block, Sector-111, Bidhannagar,
Kollkati-700 106

No: 131-POW-20011/2/2020 Dated, Kolkata,16! Nov, 2021
ORDER

Deocha- Pachami-Dewangan-Harinsingha (DPDH) Coal Block in Birbhum Cozslficld, under Mohammad
Bazar Development Block ih Birbhum district of West Bengal was allotted in favour of West Beogal Power
Development Corparation Ltd by an allocation order vide no I.No.CBA1-38011/2/2017-CBAI(FTS:33429)
dated 17w December,2019 fssued under Section 11A of the Mines and Minerals (Dcvclopment and
Regulation Act,1957 and Rule 8(s) of the Coal Block Allocation Rules,2017. Ministry of Ceal, Government

of India allotted the Coasl Block for excavation of Coal for jts end use J.e gencration of Blectricitye—x

Z~1 K6y

i

3 S

. / ':“. - — G
The total area of the coal block fs 12.91 Sq. Km which Is around 3400 amﬁf-:;;no&ed coal block™ )

f{_!’

7oAt

comprises of hwo sub-units. f RBISER S, X ¢

d) Dewanganj-Harinsingha comprising an afen 6f2.61.8q. Km.
b) Deocha-Panchami comprising.an aréz of §.7 Sq..Km.

W& s
‘ e s ; N oo
The coal block has around 1198 million tors.of codl.as indicative reserve as estimated by-the Geologieal
Survey of India (GSI) during 1984 to 1989, In addition to coal, there is around 1400 million cubic meter
bazsalt / black stone. The Central Mine Planning & Design Institute Ltd (CMP'DIL) was approached for the

purpose of detailed exploration in this.coal block.

; In order to excavate the coal, lands required for overburden (OB) dumping, development for mine

infrestructure and rehabilitation and rescttlement (R&R) of the locals of the arca, around 3400 acres of
12nd has been identificd. Onee the mining plan is prepared, the exact Iand requirement could be finalizad.
However based on prelbminary obscrvation, it has been eslimated that the tontative land requirament for
the purpose of Mining of this Coal ilock will have an area of approximately 3294 acres comprising varions
categaries of land Jike Forest Jand (203,64 Acres), Govi. Vested land (655.98 Acres), land belonging te
other Departments of the Government of West Bengal (27.34 Acres) cte. alang with 2267.44 Acnes of land
[approx.] required to be procured from the prvate owners/ralyal throngh direct purchase in 10 mousas
of Md. Bazar P8 of Birbhum Dijst. For procutement of foreat land, vested land and othur Dopartmental

w . Land, necessary steps for acquisition of land will Lo token up ar por extant provisions of the Gavernment.

However, for procurement of such o vast quuntum of prlvate Innd, the State Govermment {n the recont
past has been contemplating o Rellef & Rehabliltnflon puckoge for the lnml owners and ather suflerers

‘before finalization of the Jand acqulsition procoss.



The expoctad benefite of the project are as follows -

vrious direst and indireet opportunitics, in and around the arca.

Tte Project will ensure sosio-economic development of the entire area.
The project will increase the generation picture of the state as well s ensure quality power at

On fvll operation, the Project can provide employment for more than a lakh people through

a cheaper rate and will commensurate with the overall industrial growth of the State.

Besides ensuring surplus coal for all industral purposes of our state, it has the potential to

stract iovestments from multitude of allied fields triggering a complelc economic

transformation of the entire state.

There sre)2no. of Villages in the DPDR Coal blosk area having 4314 no. of approximate Housebolds with
=n aggressted population of 21,033 comprising 3601 schedule castes populstion exd 9,034 are from
schedule tribe popuiation. After prelimiary Social Impact Assessment, & draft Relief & Rehabilitation

paciage [RER] Tas been prepared on consukation with ell stakeholders \dnchmmﬁdbethe{b%_t:fﬂﬂs
ﬁ*mmmsmmcedhmmanammpmcdanuﬂsammmowm .

_w_;;,,,\

Hizhlights of the Proposcd Relicf & Rehabilitation [R&R] packape

T3
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chinbilitation package for a family lesinghouse andland | EXSIRVDATE |
= = o (Around 3010 families) "-\\'5'5: 31.9z2.28 /7
- ol
ISR Ttemms Package details N u;ﬂl“.lss"’./ \c‘-;‘f/
No. : 7 : Re ‘8 & w‘.. :.
5 Pe=ofl=sd (Value settled by DLPC X 2} +100% solatium 1 p;e.fk't%g-ﬁ.a :’:1
Rs 50,000 to
65,000 per Katha
depending on
. catezory of Jand.
Tor stractures on the Value as per PWD scheduole or os assessed by
5 marmmgﬂbnﬂfmnf any Govermment body. :
cattlesheds, oy , 3
i assessment of Forest / Herticulture
|t | et
= 5 for cattie Rs 25,000/~ per family. 25,000
shed. if2DV
house Apprax 600 59 ft super built area with 2 rooms,
ggwauny » ﬂ?ldrennnd:bathroom.
or
S Equivnlent price of Rs 5 Lakh.
G | Shifting & resctilemenl Rs 1 Lakh per family. 1 Lakh
Assistance for tube-well Rs 5,000 /- for those who would bulld theirown | 5,000
7 ﬁnﬁm hm %
8 | Subsistence allowance Rs 10,000/ per month per famfly for 3 vear. 1,20,000
W Employment {0 ong mnmi?& of tho family In the
9 post of Junlor Police Constable Irrespective of
quantum of land lost, Minlmum qualification
will ha mlaved har the Qnut. wharamerr reanlemd




—dstS —

A

F_n'mnpl(?:- A family losing residential house and 1 bigh
;,5 .’s'_,o 1611\]1 depending upon location, one house in R&R colony, one government
Glice Constable and other compensation against loss of structures on land, trees/c

a land would be entitled to get Rs 12.5 Lakh to Rs

cmployment as Junior
rops ele.

i
e :
1k 1
%ﬂ; Il‘

Rchabilitation package for a family Josing land only

il (Around 1838 families)
I:L";":). Items Package details Valucin s
1 Price of land (Value settled by DLPC X 2)+100% solatium Rs 10 Lakh to 13

Lakh per bigha or
Rs 50,000 to
65,000 per Katha
depending on

category of Jand.
s a Trees/perennial crops As perassessment of Forest / Horticulture
" {0 -
foil : Depariment. .
o 3= | Employment Employment to one member of the family in the
sk -post of -Junior ‘Police Constable irrespeclive.ofg=== . .
| quantum of land lost. Minirurn qualification 1€ () - i
‘will be relaxed by the :Govt. , Whéreever- \‘*ufg,»;\\,\‘
I‘Equ.imd. 3 ¥ ; Il I‘: e . -”-TI. e \X
; i B BN s s, N AN\
BExample:- A family losing 10 katha land would -be -entitled to_get/ Rs's Lakh’to Rs 6.50 Lakh, one
g=overnment employment as Junior Police Constable and other comp'f;:isn.ti‘c\mggq_lzpég B/ 55.0f trejsfc;ops
E‘ct i\ R ) ‘...I.- ‘:""'" -r f
e RETRCIEE 7,
‘ \\:t\\c;"\\ _'/”égq:\///
III. Rehabilitation package for recorded Bargadars O et s
_ : ' _(Amu_nd-mq,gi;_rspns) i B S
: "";.',';, Sl. Ttemns Package details Valucin Rs
i =No. : -
%ﬁ: 3 Price of land 25% {(Value settled by DLPC X 2)+100% | Rs 2.5 Lakh 10 3.25

B

solatium}

Lakh per bigha or
Rs 12,500 to Rs
16,250 per Katha
depending on
category of land,

— | Trees/perennial crops

1/4% of the assessed value of Forest /
Horticulture Department,

Employment

(X

Employment to one member of the family in the
post of Junlor Police Canstable frrespective of
quantum of land Jost. Minimum qualification
will be relaxed by the Govl. , where ever

raquired,
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Rehabilitation package for fumilics residing on rent

{(Around 24 families)

| Sl. Items Packnge detulls Valucin Rs
Noa.
1 P rice for structures on the | If created by tenanls, they can take away or
‘loand 3 compensation as per PWD schedule.
> T_ental assistance for | Rs 5,000/- per month for 6 months. 30,000
te=nants.
3 Shifting & resettlement Rs 3 Lakh per family. 1 Lakh
al_lowance ,
e 4 | Heouseunder Bangla Either constructed housc 1,20,000
oo ArwasYona or
¢ Equivalent price.
gee 5 | Asssistance for tube-well Rs 5,000 per family. 5,000
- sirking if piped water
| .su-pply is not available. _ . .
6 | Su-bsistence allowance 'Rs 10,000/~ per month per family for 1 year. -1,20,000
V. Rehabilitation package for resident encroachers _
(Around 15 persons) ﬁ— “K\
SL Itexns Paclage details et | Valne i{”}-’-“\\‘
No. / FQ‘/-.»_ his KR SEN N\ )
o 1 Asssistance for make shift @Rssoob;permnnm'forgmonths. ({,\J {'_ s *ﬁiogg_‘_}];‘“ ;,\. e
e termiporary stay. Lans Lot ol sl L
4. 5 | Shefting allowance Rs10,000/- . L4\ _E£116,6000'C /.
=-. |3 | Ho-use under Bangla ' Either constructed house = \ 20,000 /
o Au=asYojna “o s PF R R TPt
: ~Fauivalent price. a1 e
4 | Ass=istance for tube-well | Rs 5,000 per family.. - ~|'5,000 .
sinMking if piped water g
supsplv is not available. g
5 Sul=sistence allowance ‘Rs 10,000/~ per month per family for 1 year, 1,20,000
Vi, Rehabilitation package for owners of stone erushing units
(Around 285 persons)
E,, B Ttems Package defls Value inRs
e Pricac of land (Value settled by DLPC X 2)+100% solalium Rs 50,000 1o Rs
o 65,000 per Katha
depending on
2 : catecory of land.
fhm‘ra fgr structures on | Monetary compensation for nflecled  assels
er:) jar 0’_““5"'8: office | based on PWD schedule of rates.
Shift=ing allowances s .
FP g | Ra 50,000/- Rs 50,000/~
Spr;::’e?il;z ‘g’:zls zl};:'&lmenl of | For setting up new erushur unft Macket valus 15 R
Indusstrial Par}- 3 Lakh,

1w
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i) 0 ] T -  etas
rloss of business Free of cost raw molerial avatlability in Josall [ Markel  price 13
Industrial Parkfor initfal G months @ daily 10 | around s 1 crore.
trucks max per crusher unit.
VII.  Rechabilitation package for stone quarry owners
(Around g-10 nctive quarries)
1. Pricc ofland @ Rs 50,000 to 65,000 per Katha depending on category of land.
2. Price forstructures on the land, if any, as per PWD schedule of rates.
VIIL Rehabilitation package for the workers of stone crushing units [ stone quarey
(Around 3000 persons)
7 1. Onetime grant of Rs 50,000/~ for each worker. }
= 2. Subsistence allowance @ Rs 10,000/~ per month per family for 1 year L.e. Rs 1,20,000/-
IX. Rechabilitation package for shop owners / small businessmen
o (Around 39 persons) -
...". 1. Ifthere is shop 7 business-on owned land, @ Rs 50,000 to 65,000 Per Katha as price cf-——— %
i depending on category of tand. O T
i 2. Price of shop / business.as per PWD scheduley .,/ L B k< 1.2 2 N\,
3. Shifting and resettlement allowances : RsaLakh. . 7 ~é,—*‘.“:""“"- AN
4. Subsisterice allowance @ Rs 10,000/~ per month per family for 1 year i.c. fs,i ,20, oo[ A
X.  Rehabilitation package for agricultwrallabourers -("'5"“"‘{6;‘15:/5 N
(Around 150-160 persons) e N i
F Lok RSl o
1. Opetime grant of Rs 50,900[-— for each labourer. . __:\‘_ 3T.1% |
5. Subsistence allowance for 500 days if MGNREGS tate f.e. Rs 1'Lakh for each labourer. ..
e Mrodel RR Colomy: The houses under the RER pa;}ggcﬁwﬂi_};ﬂ,proﬁded inamodel R&R colony with all

ba=sic and civic amenities including Internal xoadg:-Dri;i}ﬁhg water connection; health-centre; elestricity;
AWWNC; Ration shop; Bank; play.ground; community. centre; place of wWorship for all communities; bunal
greound for all concerned etc at a govt. land adjoining the coal block.

Thee Proposed R&R package was referred-to Finance Department for approval. Finance Department vide
1.90. no. Gr.R/2021-2022/0141 dt. 09/11/2021 tendered theirin-principle approval on the proposed R&R
pawckage subject to npproval of Cabinet. The project also got vetted by Ld. Legal Remembrances. -

Sulbsequently the project was referred to State cabinet in it's meeting held on gt Nov, 20211 for approval,
Thee State Cabinet vide it's U.Q. no. CAB(D)-124 dt. 12/13/2021 accorded approval on the proposed R&R
package. :




s | Ak

Now, the wndetsipned by the erdar of the Governor ls dleected (0 tecoid 1y el gl on (e jik
R package @n consent hustu nn detalled above for acqulaltlon of 206744 nure [p e, | of pinfuate [niid for
operationalization of Duothine Paaliiml=Dowangun=lntngnghn (DFBHY Conl file in iiiidvim
Coalfleld, under Mohammad Mazar Davolopient Blovk I el dlets bt of Weal Bengal i Asginn of

FD's U.0.. m0. Gr.R /00230000 Jorq1 0L, 09/ 11/802) and Cab Beetts U0, no, CAIE) 144 M, 44/14fav44,
All Concermed are horoby fnformed nccordingly

Additional Chief Becretary,
Pavesr oparttrien

Copy forw-arded for Information 10 :«

Ro. No: 1:31-POW-20011/2/2020

(iD 8r, P.8 to Chiof Geeretary, Qovernment of Weat Henpgal,
(i)  The Principnl ecretary to Hon'ble Chief Minlater,

(i i) ‘The Home Sceretary, Government of West Bengal,
(kv)  The Sccretury, LELRC.

(w)  TheCMD, WBPDCL,

(i)  The D.M,Birbhum Distrlel.

(=vii) TheS.P, Bfrbhum District.

(=viii) The Divisional Commissioner,

(mx)  The Pr. A.G, (AKE), WB, Treasury Bldg, Kol-700 001,
(=x)  The Pr. A.C. (Aundit), WB, Treasury Bldg, Kol400 00,
(i) FA& E..Joint Secretary, Power Departmont,

(=i}  Special Secretary, Cabinet Sécretoriat, Nabanna, Howrah,
(=:dii) Private Secretary to Hon'ble MIC, Power Department,
(=iv) Guard File, Cell-1I, Power Departmont, -

Dated, Xolkata, 16* Horv,2er21

/4

JohitYeerotary,
Powor Dokartment

/X’{If,g,
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Coal mine project: Mamata announces RS 10,000
cr compensation package for land losers

m Last Updated: Nov 09, 2021, 0424 PMIST SHAPE  POWTUZE SAVE  PERNT SO EHT

synopsis

west Bengai Chief Minister Mamata Banerjee has 2nnounced a compensation package
of Rs 10,000 ¢rore for the ones who would get displaced or offected in some way of the
other due to the Deocha-Pachami coal mine project in Birbhum district. Banerjee noted

that the mining project has the potentfal of generating nearly one lakh jobs in Birbhum //_-—"—'—»-.\
and its nelghbouring districts ):_-’/_',:!’ K O \:“‘\\
'?‘ : {’/_‘
Kolkata, West Bengal Chicf Minister / ﬁ:.é;"' e wm SEN N
. o b -y ,ox
Mamata Banerjee on Tuesday / o/ ‘;‘f_‘_.‘ A EAY = 5
Pkl o duw G 1w }
announced a compensation package of I(_,_ ,.,_f :; Ma .1'5{";’;"!"‘-5} P 1
: = ;_'(!_"-,"' 20N, P el 3
Rs 10,000 crore for the ones who would éﬂt v iR DATE : {
get displaced or affected in some way or Y g a4 12.23

the other due to the Deocha-Pachami

b
Most Popular Stories
coal mine project In Birbhum district. pul Ty g

1. Tstalo acqulsition talks with

The state has been allotted the Deocha
WE CM sald her government has prepared an p as many as fve consumer
attractive package for those who will be nMr:;]:‘:p Pachami Harinsingha Dewanganj -- the brands
;s ot P A .
?L‘f:;f;“"‘“”’""“"“" R world's second-largest coal block -- by
the Centre a few years ago. 2. Wearelnabearmarket
whichisabouttoendina
-fewmonths: Samir Arora

*We will not do anything like what had happened in Singur (forcible land
acquisition for car project). We will start the project with government-owned 3. Decpik . ot ;-

land. We are a pro-people government. We don'’t believe in doing things by Indian heritage in
. Sabyasachioutfit, stunsin
force,” she told the Assembly. green-gold (or Cannes Jury
photocall

Banerjee noted that the mining project has the potential of generating nearly
one lakh jobs in Birbhum and its neighbouring districts, 4, m&ﬂérhﬂmoﬂ @,

Exclusive Donefits Are On Your Way
ETPrime Enjoy 63% Savings on 2 Year Membership “pdm*“::,:";mem

1of8
19105422, 12:2
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10,000 cr compensntion packa...

Ko More "

Faormenaevivd by

“The state government is investing around 35,000 crore in this project, which
spans an area of 3.04 lakh acres. Of the 3.04 Jakh acres, around 11akh make for

govemment-owned land. We have spoken to all the stakeholders to engure
their interests are secured,” she sald.

The feisty TMC boss further said that her government has prepared an
attractive package for those who will be giving up their land for the mining
project.

*One member of every family who will have to give up efther thelrhome or
land will be provided jobs in the police force as junior constable. The
government has zeroed in on a compensation package of Rs 10,000 crore for
those wbowould get affected due to the profect,” she sald in the Assembly,

The CM further said that farm labourers would also receive thelr dues from
the package.

She pointed out that necessary administrative infrastructure hasbeensetup
tostart the project.

The mine is located in the south-western part of Birbhum coalfield area,

"".‘{")tt-";:}:- .
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1 Dathd chvie Lesdlen st to be
* dissolved In five days

e 3 Gyanvapl Mosquerow; Ho
hearing in Varanasl court
today dus 1o Lawyers’ gtifkn

3 CHlarrests
° Bhaskarsraman, dlose
rasociate of Kantd
Chidambaram, in k380 lakh
btibery case

Food, Landslides wreak
havoc in Mortheast Indlx 4
Lakh hitin Assam

5. 5C grantsball to Indran|
Mubetjea in Sheena Bora
murder case

Most Popular Opinion

1. Commodity prices aze dropping not tlsing
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sty Fevg
the larmd-1osers by sweetening the deal 13 the only optien to Implement major

projeces,
Advertiaeemeni

“There will be no foreible acquisition like it was done In Singur. We will start
the prooject only after winning the trust of the local people,” Mamata told the

AssemBuly on Tuesday.

The Rs 10,000-crore package the chief minlster announced on Tuesday
includes several cushions in addition to compensation for the land.

Some o=f the main features of the package are:

@Rs 190 1akh to Rs 13 lakh a bigha (the market rate {s around Rs 3 lakh toRs 5
lakh a Bbigha, depending on the location) for the land-losers.

@ A ho-use covering a carpet area of 600sqft {n a colony that will be set up for
the affeacted families.

@ An aciditional amount of Rs 5.5 lakh as shifting charge, malntenance
allowarmce and cost of cattle shed.

@ EmpPoyment as junior constable in state police for one member from each
of the axTected families.

@A ma_intenance allowance of Rs 10,000 a manth for a year for each of the
nearly 38,000 labourers working {n the stone-crushing units in the area.

@4 onc=-time grant of Rs 50,000 each for 160 farm labourers in the area. They
will be gguaranteed work under the MGNREGA.

@ The s tone<rushing unit owners in thearca will be rehabllitatedina
nearby fndustrial park and raw material will be supplied to them free for six

months In addition to Rs 50,000 as shifiing charge.

A senlor=land department official gaid: "There s 1itle doubt that it's the best
possible- rehabllitation package and it will set a benchmark across the
country-*

Acquisit fon of land has been a toplc of debate across the country ever since
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the Tata Motors [actory was shifted from Singur In the face of Mamata's
sustained opposition to forcible takeover of Iand.

. Amdd the nation-wide debate on how governments can acqulire Iand, the
Cen.tre had Introduced a new acquisition policy on Januacy 1, 2014, by
offering several facilitles to the Jand-losers over and nbove compensation for
their plots.

The new land acquisition act, however, was not implemented in Dengal a$ the
chiel minister had made it clear that the state would not acquire land beeause
it symbolised forcible takeover. In 2015, Mamata had announced a direct land
purchase policy.

The package announced by the chief minister has scored over the Centre'’s
hews acquisition act, said a Bengal land department officlal In the modified
central act, the Jand-losers get three to four times the prevailing market price
efland in addition to the cost of structure, if any, on the plot.

“But the package announced by the chief minister has several other facilitles
like jobs for affected familles, maintenance allowance for a certain pertod,
shifting charge, dwelling units. The package has taken care of all possible
needs of the affected,” the official sald.

According te sources, Mamata had proposed to Include many of these
facilities in the new land acquisition act when she was part of the UPA, but
non e of these was accepted.

*Now, as chiel minister, she has offered all these facilitics to the land-losers. If
the package is accepted at the grassroots level, she would set an example
across the country at a time when acquisition of Jand has become a problem

throughout India,” a bureaucrat sald. S s
Senior officials said the package was drafted carefully to ensure that the \ { £ : Fé'\“-.
proj ect did not face any resistance and the Opposition partiesdid not get a Py o S N
AT NN
chance to bulid a movement. ’,»KM"‘.”’ » SIS 1R SEN .\\ :
B3 OTARY \=A\

*The chief minister knows the power of a movement against Jand acquisition ;
and that's why she has tried to sweeten the deal to the best of her ability,” a e | iiean, Moy -13002/18 .}.J‘ -.

source close to Mamata said. | -.\ IS STE .
Malking the Deocha-Pachami rehabilitation package attractive was important o : /;
for the state government for two reasons.

First, out of a total of 21,000-0dd affected people, 3,602 belong to SC
communities and 9,034 belong to ST communities.

~The chiel minister would not want to make these sections of people angry as
they together have 28 per cent votes. Furthermore, evicting S.c and ST people
forcibly would send a wrong message about the ruling establishment in
Bengal across the country,” a source said.

Second, the project is equally important for the ruling establishment as it
would cut down the cost of electricity and help save money required to buy
coal.

The project is also expected to generate more than 1 lakh direct and indirect
jobs.

*For these two reasons, the rehabilitation package needed to be an attractive
one. The package apparently covers all aspects. Importantly, the government
has kept windows open to modify the project based on the demands from the

local people,” sald a senlor official. Another official sald that though the state
govermment wanted to kick off the project on government Jand — Bengal has

IOV, 12:20 pm
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racarly 1,000 acres of the 3,400 acres of project arca — it announced the
r-chabilitation package even before the work had started.

*“People would know what they would get even hefore the pr ofect slorts.
“Ahere will be no confuston among the land-losers, Thisis a perfect approach
on behalf of a guvernment that wants to implement the project withouta

confrontation with the Jand-losers.” a source salil

The sources said the future of major projects in the state would depend on the

oo amcceptability of the rehabilitation package announced by the government.
i

%: : =This is the first major project being taken up by the Trinamul governument

b - s ince coming to power in 2011 where a large number of people would be

w4 rclocated. If the package s accepted by local people, it would openup

ospportunities for other projects in the state and the package could be

a.ccepted as a model,” an official sald.
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Coal Mine Project To Be Operational From Feb 6
Announces CM Mamata Banerjee

Talking at the 8th Bengal Global Business Summit (BGBS), Mamata also announced the
formation of a new state-level Investment Synergy Committee.

Aritra Singha | Updated: Thursday, February 06, 2025, 0212 AM IST D T C] {:_ j‘
- e B iml @V
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Kolkata: West Bengal Chief Minister Mamata Banerjee on Wednesday
announced that Deucha Pachami, Asia’s 2nd largest coal mine will be TV News Anchor Arnab
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operational from Thursday amid presence of several industrialists of the e Extehicess g3
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country and Jharkhand Chief Minister Hemant Soren.
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Talking at the 8th Bengal Global Business Summit (BGBS), Mamata also o

announced the formation of a new state-level Investment Synergy
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“This commiittee is being made for ease of work. This committee will resolve
the challenges at various sectors including land, fire safety, finance, MSME,
housing, agriculture, and industry. The committee will meet every fortnight;
because we do not want any delays. We care the people, we dare the delays.
After Deucha Pachami project is ready then there will not be any problem of

power in the state,” said Mamata.
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::V\QATCI-I | Kolkata | West Bengal CM Mamata Banerjeo
addresses the Bengal Global Business Summit 2025

She said, "I am thankful for all the dignitaries present here
to attend t‘hI‘S event..Kolkata will be the gateway and it will
be the main business of Jio, it will connect

throughout... Show more
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The West Bengal Chief Minister also thanked Mukesh Ambani as he promised
to make Kolkata hub for Jio.
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Mumbai: Tensions ~ Mumbai-Goa Maharashtra: RG Kar Rape &
Escalate At TISS Highway congress Murder Case:

As Student... Accident... Accuses BJP-Le.. silent Rally Take...

“we have received investment proposals worth Rs 90.51 lakh crore during the
last seven business summits held in Kolkata. Bengal has the potential for
investments. Our GDP has grown 3.9 times and capital expenditure 13.85 times.
| have also urged the Tata group for a direct flight from Kolkata to Europe. We
are number one in women empowerment and MSME,” said Mamata.

Mamata also added that our states started holding business summits after
Bengal had pioneered it.



File No.: EN/T=H=1/148/2024
Government of Indin P

Ministry of Environment, Forest and Climite Change d‘%ﬁ{ :"
(Issued by the State Environment Impanet Assessment ,(y ;‘*.J‘“}
Anthority(SEIAA), WEST BENGAL) B i

Wk ok

Dated 04/10/2024

To,
THE WEST BENGAL POWER DEVELOPMENT CORPORATION LIMITED
THE WEST BENGAL POWER DEVELOPMENT CORPORATION LT, BIDYUT UNNAYAN
BHAVAN,3/C LA BLOCK , SECTOR 1T, SALTLAKE 700106 , KOLKATA, KOLKATA, WEST
BENGAL, , 700106
wbpdclmine2015@@gmail.com

Subject: Grant of prior Environmental Clearance (LC) to the proposed Mining Projeet under the provisions of
EIA Notification 2006-regarding

Sir/Madam,

This is in rclerence to  your application submitied to  SEIAA  vide proposal  number

SIA/WB/MIN/467575/2024 dated 09/04/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and ns amended thereof.

2. The particulars of the proposal are as below

EC24C0108WB5990156N
EN/T-11-1/148/2024
Mining EC Under 5 Ha

(i) EC Identification No.
(ii) File No.
(iii) Clearance Type

(iv) Category B2

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

(vii) Name of Projeet Deocha Pachami Basalt Block
(ix) Location of Project (District, State) BIRBHUM, WEST BENGAL
(x) Issuing Authority SEIAA

(xii) Applicability of General Conditions No

3.In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and
C)/ EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA

notification 2006 and its subsequent amendments,

4. The above-mentioned proposal has been considered by SEIAA in the meeting held on 20/09/2024. The minutes of
the meeting and all the project documents are available on PARIVESH portal which can be accessed from the
PARIVESH portal by scanning the QR Code above.
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5. Brief on the salient features of the project as submitted by the project proponent in Form | (Part A and B) in the

reports are as follows:

This s a proposal for Deocha Pachami Basalt Block over an arca of 4,456 Ha. at Mouza — Chanda, Block & P.S, -
Md. Bazar, JL. No. 002, Plot No,1267(P), District ~ Birbhum, West Bengal, As required under the West Bengal
Minor Mineral Concession Rules, 2016, the PP got a composite ‘Mining Plan® prepared for proposed sand Mine at
the site by an ROP. The Plan has been approved by the State Government on 20.02.2024 and the approved plan has
been uploaded at the PARIVESH portal by the PP.

Name of the project
Project Proponent
Details of allotment/ vesting Order

Lifc of the mine
Category of the project
Nature of the Project
Name of the minerals to be mined
Details of the Lease Arca

Total Lease area
Depth of mining
Net Geological Resource (Indicated)
Net Minable Reserve
Total Extractable Reserve
Solid Waste
Location of the Project

Cardinal Points of the Block Boundary

Deocha Pachami Basalt Block
The West Bengal Power Development Corporation (WBPDCL)
Letter of Intent (Lol) for Prospecting License-and/ or Mining Lease
for mining of minor mineral(s) at Deocha Pachami area for Basalt
Mining was issued 1o The West Bengal Power Development
Corporation Limited (WBPDCL), Government of West Bengal vide
LOI no. BIR/I3S/2024/3/2024-14, dt. 28/01/2024 dated 28.01.2024
for total arca of 4.856 ha. The land records were duly vetted by the
District Land Reforms department before issuance of the LOIL The
LOI has been issued as per the prevailing norms stated in the Raiyati
Policy (Ref. No. 668/CI/O/MIN/GEN-MISS/17/2022) and thus
ownership belongs to The West Bengal Power Development
Corporation Limited (WBPDCL).
3 years
B2
In-situ mining
Basalt
4.850 Ha of tenanted/rayati land has been approved. No forest land
is recorded within the proposed lcase area.
4.856 Ha,
The maximum depth can be attained up to 66 m
6.81 million tonnes
0.7875 million tonnes
0.74%0 million tonnes
Top soil = 0.036 M cum, Waste — 0.675 M Cum
The block is located north of Panagarh-Moregram expressway (NH-
60) that connects National Highway NH-2 and NH-34 and can be
approached from either Suri or Rampurhat. Mollarpur Railway
Station (24°04'40™: 87°43'31") on the Sahibganj-loop line of the
Eastern Railway running along the eastern periphery of the area, is
the nearest railhead, approximately 10km far off and Kazi Nazrul
Islam (Andal) Airport is ~80km away from the area.
The block occupies a part of Survey of India toposheet No.72 P/12

(G4a5V12).
SL NO. LATITUDE LONGITUDE
I 24°3'28.741" N 87°36' 18 574" E
2. 24° 3'26.789" N 87°36 16.091" E
3 24°3'26.561" N 87° 36" 14.396" E
4 24° 3'26.694" N 87°36' 13.366" E
S 24° 3'28.419" N 87°36'13.075" E
6 24% 3'29.664" N 87°36' 12.865" E
7 24° 3'30.096" N 87°36'12.398" E
8 24°3'31.901" N 87°36'12.735" E
9 24°3'32.550" N 87°36'11.754"E
10 24°3'34.061" N 87°36'12.621" E



I 2470 A8 N A7 36 14021 1
|2 247 3 A045" M #1730 14.231" B
K] 24° B N A0 N #7736 14.390" |
11 24 VAT AN #7936 14.690" |1
15 4 8 3607 M #7730" 15.504" [
16 24" VAL N #77 36' 19.304" B
17 247 N.6683" N K77 36" 19.609" B
4 24" V2063 N w1730 194417 B

Opencast Semi-mechanised mining methodology
KL
Drinking and domestic purpose- 7.3 KL, CGreen belt development-
15 KLD, Dust suppressor and other uses- 1.7 KLD, Total
requirement- 24,0 K1
Proposed arei — 0.299 Ha
No. of waplings - 479
Ry 2,95,37,292/-

Method of mining
Manpower requiremient
Waler requirement

Proposed nren Tor geeen belt/ plantation and
no. of snphngs proposed
Project cont

Year wite propased production of busalt ns mentioned in the Mining Plan is given below -

I'ype of| Aren [Maximum 'I»l:‘[;ii;? Volume of Specific  [Total Resource Total
Resource (S meter) | Thickness(m) | Basalt as per Gravity of Basalt Resource of
model (Cumy) (Tonnes) Basalt (MT)
Indicated | 48560.00 8,39 2349%18.40 29 (81447336 6.81
Year | Volume of Specific Mineable Mineable Mining Extractable
Basalt ny per Gravity Reserve of Reserve of Losses Reserve of
model (Cum) Rasalt Basalt(MT) Basalt (MT)
(‘Tonnes)
YLEAR-| 36200, Y 105000 0.105 5% 0.10
YEAR-2 108620.69 2.9 315000 0315 5% 0.30
YEAR-3 12672414 29 367500 0.308 5% 0.35
Total TBT500 0.788 5% 0.75

The PP has uploaded valid LOI, non-clugter centificate, pre-feasibility report and need-based EMP from the
competent authority, ‘The mine block ix not forming cluster with any adjacent mining leage.
‘The project site falls within the DSR potential zone code BH_BS_ZONIE_05.

6. State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal and also
perused recommendations of the State Level Expert Appraisal Committee (SEAC). Afier due consideration of the
project proposal, and afier considering the recommendations of the State Level Expert Appraisal Committee
(SEAC), the State Level Environment Impact Assessment Authority accords Environmental Clearance to the
project as per provisions of the EIA notification no. 8.0, 1533 (E) dt. 14th September, 2006 of Ministry of
invironment & Forests, GOI and the subsequent amendments, on the basis of above mentioned features along with
other details submitted to SEIAA subject to strict compliance of the terms and conditions as given in Annexure (1)

7. The Ministry reserves the right to stipulate additional conditions, if found necessary,

8. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does
not tantamount to approvals/consent/permissions ete. required to be obtained under any other Acv’R:JIcr’regulation

The Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or
Statutes, as applicable, to the project.

9. The PP is under obligation to implement commitments made in the Enviro

DTt OT IS EC nment Management Plan, which forms

10. The validity of EC will be for 3 years In consonance with the Mine and Mine Closure Plan
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1. General Instructions:

0.

7.

The project proponent shall prominently advertise it at Ieast in two local newspapers of the District or State,
of which one shall be in the vernacular language within seven days indicating that the project has been
uccorded environment clearance and the details of SEIAA website where it is displayed.

- The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local

bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn
must display the same for 30 days from the date of receipt.

- The project proponent shall have a well laid down environmental policy duly approved by the Board of

Directors (in case of Company) or competent authority, duly prescribing standard operating procedures to
have proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlile norms / conditions.

- Action plan for implementing EMP and environmental conditions along with responsibility matrix of the

project proponent (during construction phase) and authorized entity mandated with compliance of
conditions (during operational phase) shall be prepared. The year wise funds earmarked for environmental
protection measures shall be kept in separate account and not to be diverted for any other purpose. Six
monthly progress of implementation of action plan shall be reported to the Ministry/Regional Office along
with the Six-Monthly Compliance Report.

- Concealing factual data or submission of false/fabricated data may result in revocation of this environmental

clearance and attract action under the provisions of Environment (Protection) Act, 1986.

The Regional Office / SEIAA shall monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the officer (s) of the Regional Office / SEIAA by furnishing the requisite
data / information/monitoring reports.

Any appeal against this EC shall lic with the National Green Tribuﬁal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. This issues with an approval of the Competent Authority.

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Standard Conditions:-

S. No

EC Conditions

1.1

I. Statutory compliance

i. This Environmental Clearance (EC) is subject to orders / judgment of Hon'ble Supreme Court of
India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause Conditions
as may be applicable.

ii. The Project proponent complies with all the statutory requirements and judgement of Hon'ble
Supreme Court dated 2nd August,2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India & Ors. before commencing the minin g operations.

iii. The State Government concerned shall ensure that mining operation shall not be commenced till
the entire compensation levied, if any, for illegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of J udgement of Hon'ble Supreme
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause
versus Union of India & Ors.

iv. This Environmental Clearance shall become operational only after receiving formal NBWL
Clearance from Ministry of Environment, Forest & Climate Change, (MoEF&CC) subsequent to the
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S.No

EC Conditions

A e I S

recommendations of the Standing Committce of National Board for Wildlife, if applicable to the

Projcct.
v. This Environmental Clearance shall become operational only after recciving formal Forest

Clearance (FC) under the provision of Forest Conscrvation Act, 1980, if applicable to the Project.
vi. Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipulated therein, The mining activity shall not commence prior to
obtaining Consent to Establish / Consent to Opcerate from the concerned State Pollution Control
Board/Committec.
vii. The PP shall adherc to the provision of the Mines Act, 1952, Mines and Mincral (Development
& Regulation), Act, 2015 and rules & regulations made there under. PP shall adhere to various
circulars issued by Directorate General Mines Safety (DGMS) and Indian.
viii. The Project Proponent shall obtain consents from all the concerned land owners, be
mining operations, as per the provisions of MMDR Act, 1957 and rules made there under in respect
of lands which are not owned by it.
ix. The Project Proponent shall follow the mitigation measurcs provided in MoEF&CC's Office
Memorandum No. Z-11013 / 57 / 2014-1AJ1 (M), dated 29th October, 2014, titled "Impact of
mining activities on Habitations-Issucs related to the mining Projects wherein fabitations and
villages are the part of mine lease arcas or [labitations and villages arc surrounded by the mine lease
area".
x. The Project Proponent shall obtain nccessary prior permission of the competent
drawl of requisite quantity of surface water and from CGWA/SWID for withdrawal of ground water
for the project.
xi. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom
suggestion / representation has been reccived while processing the proposal.
xii. State Pollution Control Board / Committce shall be responsible for display of this EC letter at its
Regional office, District Industrics Centre and Collector's office / Tehsildar's Office for 30 days.
xiii. The Project Authoritics should widely advertise about the grant of this EC letter by printing the
same in at least two local newspapers, one of which shall be in vernacular language of the
concerned area. The advertisement shall be done within 7 days of the issuc of the clearance letter
mentioning that the instant project has been accorded EC and copy of the EC lctter is available with
the State Pollution Control Board / Committee and web site of the Ministry of Environment, Forest
and Climate Change (www.environmentclearance.nic.in). A copy of the advertisement may be
forwarded to the concerned MoEF&CC Regional Office for compliance and record.
xiv. The Project Proponent shall inform the MoEF&CC / State Environment Impact Assessment
Authority (SEIAA) for any change in ownership of the mining lease. In case there is any change in
ownership or mining lcase is transferred than mining operation shall only be carried out afier
transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to
time.
11. Air quality monitoring and prescervation
i. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long term
climatological data about wind direction such that an angle of 120° is made between the monitoring
locations to monitor critical parameters, relevant for mining operations, of air pollution viz. PM10,
PM2.5, NO2; CO and SO2 etc. as per the methodology mentioned in NAAQS Notification No. B-
29016 / 20 / 90 / PCUI, dated 18.11.2009 covering the aspects of transportation and usc of heavy
rpachinexy in -th? impact zone. The ambient air quality shall also be monitored at prominent places
like Pffice building, canteen etc. as per the site condition to ascertain the exposure characteristics at
specific places. The above data shall be digitally displayed within 03 months in front of the main
Gate of the mine site.
ii. Effective safcg-uar(‘l measures for prevention of dust generation and subsequent suppression (like
regular water sprinkling, metaled road construction etc.) shall be carried out in areas prone to air

fore stast of

authorities for

pollution wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and
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S. No

EC Conditions

unloading point and transfer points. The Fugitive dust emissions from all sources shall be regularly
controlled by installation of required equipments / machinerics and preventive maintenance: Use of
suitable water-soluble chemical dust suppressing agents may be explored for better cffectiveness of
dust control system. It shall be ensured that air pollution level conform to the standards prescribed
by the MoEF&CC / Central Pollution Control Board.

iii. The PP is required to undertake dust suppression by water sprinkling immediately after
the drilling and blasting operations and workers would be allowed to work only after
subsidence of dust in the area.

iv. In six-monthly compliance rcport, at least one ambient air quality monitoring report in the
nearest residential arca should be submitted.

111. Water quality monitoring and preservation

i. In case, immediatc mining scheme cnvisages intersection of ground water table, then
Environmental Clearance shall become operational only afler receiving formal clearance from
CGWA/SWID. In case, mining operation involves intersection of ground waler table at a later stage,
then PP shall ensure that prior approval from CGWA/SWID and MoEF&CC/SEIAA is in place
before such mining operations. The permission for interseetion of ground water table shall
essentially be based on detailed hydro-geological study of the arca.

ii. Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around
the mine lease shall be carried out and records maintain. The natural water bodies and or streams
which are flowing in an around the village, should not be disturbed. The Water Table should be
nurtured so as not to go down below the pre-mining period. In case of any water scarcity in the arca,
the Project Proponent has to provide water to the villagers for their use. A provision for regular
monitoring of water table in open dug wall located in village should be incorporated to ascertain the
impact of mining over ground watcr table. The Report on changes in Ground water level and quality
shall be submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

iii. Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and
quality in and around the mine lease by cstablishing a network of existing wells as well as new
piezo-meter installations during the mining operation in consultation with Central Ground Water
Authority / State Ground Water Department. The Report on changes in Ground water level and
quality shall be submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and
State Groundwater Department / State Pollution Control Board.

iv. The Project Proponent shall undertake regular monitoring of natural water coursc / water
resources / springs and perennial nallahs existing / flowing in and around the mine lease and
maintain its records. The project proponent shall undertake regular monitoring of water quality
upstream and downstream of water bodies passing within and nearby / adjacent to the mine lease
and maintain its records. Sufficient number of gullies shall be provided at appropriate places within
the lease for management of water. PP shall carryout regular monitoring w.r.t. pH and included the
same in monitoring plan. The parameters to be monitored shall include their water quality vis-3-vis
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and /
or alteration be made to water bodies during mining operations without justification and prior
approval of MoEF&CC / SEIAA. The monitoring of water courses / bodies existing in lease arca
shall be carried out four times in a year viz. pre- monsoon (April-May), monsoon (August), post-
monsoon (November) and winter (January) and the record of monitored data may be sent regularly
to Ministry of Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director/ SWID, Central Ground Water Board, State Pollution
Control Board and Central Pollution Control Board. Clearly showing the trend analysis on six-
monthly basis.

v. Quality of pol.lute(! water generated from mining operations which include Chemical Oxygen
Dem.and (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be
monitored an:Tg with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company as
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EC Conditions

well as displayed at the project site in public domain, on a display board, at a suitable location near
the main gate of the Company. The circular No. J- 20012 / 1 / 2006-1AJ1 (M) dated 27.05.2009
issucd by Ministry of Environment, Forest and Climate Change may also be referred in this regard.
vi. Project Proponent shall plan, develop and implement rainwater harvesting measures on long
term basis to augment ground water resources in the area consultation with Central Ground Water
Board / State Groundwater Department. A report on amount of water recharged needs to be
submitted to Regional Office MoEF&CC/SEIAA annually.

vii. Industrial waste water (workshop and waste water from the mine) should be properly collected
and treated so as to conform to the notified standards prescribed from time to time. The standards
shall be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control
Board (SPCB). The workshop efiluent shall be treated afier its initial passage through Oil and
grease trap.

viii. The water balance / water auditing shall be carricd out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the
MoEF&CC/SEIAA and State Pollution Control Board / Committec.

ix. The PP is required to follow all the recommendation of SWID regarding protection of
ground water.

IV. Noise and vibration monitoring and prevention

i. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer
shatl be monitored periodically as per applicable DGMS guidelines.

ii. The illumination and sound at night at project sites disturb the villages in respect of both human
and animal population. Consequent sleeping disorders and stress may affect the health in the
villages located close to mining operations. Habitations have a right for darkness and minimal noise
levels at night. PPs must ensure that the biological clock of the villages is not disturbed; by
orienting the floodlights / masks away from the villagers and keeping the noise levels well within
the prescribed limits for day / night hours.

ili. The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs
/ muffs. All personnel including laborers working in dusty areas shall be provided with protective
respiratory devices along with adequate training, awareness and information on safety and health
aspects. The Project Proponent shall be held responsible in case it has been found that workers /
personals / laborers are working without personal protective equipment.

V. Mining plan

i. The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total excavation
i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No change in basic
mining proposal like mining technology, total excavation, mineral & waste production, lease area
and scope of working (viz. method of mining, overburden & dump management, OB & dump
mining, mineral transportation mode, ultimate depth of mining etc.) shall not be carried out without
prior approval of the Ministry of Environment, Forest and Climate Change/SEIAA, which entail
adverse environmental impacts, even if it is a part of approved mining plan modified after grant of
EC or granted by State Govt. in the form to Short Term Permit (STP), Query license or any other
name.

ii. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Bureau of Mines / Department of Mining & Geology as required under the
Provisit.m of the MMDR Act, 1957 and Rules / Guidelines made there under. A copy of approved
final mine C]OSLLI‘:.: plan shall be submitted within 2 months of the approval of the same from the
cm"npetent authority to the concerned Regional Office of the Ministry of Environment, Forest and
Climate Change / SEIAA for record and verification.

i?i- The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-
life shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the
mine lease area and corresponding afforestation to be raised in the reclaimed area shall be governed
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as per approved mining plan. PP shall ensure the monitoring and management of rehabilitated areas
until the vegetation becomes self-sustaining. The compliance status shall be submitted half-ycarly to
the MoEF&CC and its concerned Regional Office and SEIAA.

VI. Land reclamation
i. The Overburden (O.B.) generated during the mining operations shall be stacked at carmarked OB

dump site(s) only and it should not be kept active for a long period of time. The physical parameters
of the OB dumps like height, width and angle of slope shall be governed as per the approved
Mining Plan as per the guidelines / circulars issued by D.G.M.S w.r.t. safcty in mining opcrations
shall be strictly adhered to maintain the stability of top soil / OB dumps. The topsoil shall be used
for land reclamation and plantation.

ii. The reject / waste generated during the mining operations shall be stacked at earmarked waste
dump site(s) only. The physical parameters of the waste dumps like height, width and angle of slope
shall be govemned as per the approved Mining Plan as per the guidelines / circulars issued by DGMS
w.r.t. safcty in mining operations shall be strictly adhered to maintain the stability of waste dumps.

iii. The reclamation of waste dump sites shall be done in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan.

iv. The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent crosion and surface run off. The selection of local species
regulates local climatic parameters and help in adaptation of plant specics to the microclimate. The
gullies formed on slopes should be adequately taken care of as it impacts the overall stability of
dumps. The dump mass should be consolidated with the help of dozer / compactors thereby
ensuring proper filling / leveling of dump mass. In critical areas, use of geo textiles / gco-
membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.

v. The Project Proponent shall carry out slope stability study in case the dump height is more than
30 meters. The slope stability report shall be submitted to concerned regional office of
MoEF&CC/SEIAA.

vi. Catch drains, settling tanks and ponds of appropriate size shall be constructed around the mine
working, mineral yards and Top Soil / OB / Waste dumps to prevent run off of water and flow of
sediments directly into the water bodies (Nallah / River / Pond etc.). The collected water should be
utilized for watering the mine area, roads, green belt development, plantation etc. The drains /
sedimentation sumps etc. shall be de-silted regularly, particularly after monsoon season, and
maintained properly.
vii. Check dams of appropriate size, gradient and length shall be constructed around mine pit and
OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin
of 50% shall be kept for designing of sump structures over and above peak rainfall (based on 50
years data) and maximum discharge in the mine and its adjoining area which shall also help in
providing adequate retention time period thereby allowing proper settling of sediments / silt
material. The sedimentation pits / sumps shall be constructed at the corers of the garland drains,
viii. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lcase only
and should not be kept unutilized for long. The physical parameters of the top soil dumps like
height, width and angle of slope shall be governed as per the approved Mining Plan and as per the
gmdelin.e.s framed by DGMS w.r..t. safety in mining operations shall be strictly adhered to maintain
the stability of dumps. The topsoil shall be used for land reclamation and plantation purpose.
VII. Transportation
i. N.o Transportation of the minerals shall be allowed in case of roads passing through villages /
ha.bltatlons. l.n such cases, PP shall construct a 'bypass' road for the purpose of transportation of the
minerals lcaw.ng an adequate gap (say at least 200 .noleters) so that the adverse impact of sound and
:t‘:;g:::fin‘w?f :g?;f:ncs Ofba;mden;s cohl,:ld be mitigated. All costs resulting from widening and
e gD s tg %u ¢ roa e ork .shall be borne by the PP in consultation with nodal

. . Department. ran.Sportan.on of minerals through road movement in case of existing
v;llage / rural roads. shall be allowed in consultation with nodal State Govt. Department only after
required strengthening such that the carrying capacity of roads is increased to handle the traffic
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load. The pollution due to transportation load on the environment will be effectively controlled and
water sprinkling will also be done regularly. Vchicular emissions shall be kept under control and
regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers.

ii. The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be wetted
regularly with tanker-mounted water sprinkling system, The other arcas of dust generation like
crushing zone, material transfer points, material yards ctc. should invariably be provided with dust
suppression arrangements. The air pollution control cquipments like bag filters, vacuum suction
hoods, dry fogging system etc. shall be installed at Crushers, belt-conveyors and other arcas prone
to air pollution. The belt conveyor should be fully covered to avoid gencration of dust while
transportation. PP shall take necessary measures (o avoid generation of fugitive dust emissions.
VIII. Green Belt

i. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining
operations within the lease. The whole Green belt shall be developed within first S years starting
from windward side of the active mining arca. The development of greenbelt shall be governed as
per the EC granted by the Ministry irrespective of the stipulation made in approved mine plan.

ii. The Project Proponent shall carryout plantation / afforestation in backfilled and reclaimed area of
mining lease, around water body, along the roadsides, in community arcas etc. by planting the
native species in consultation with the State Forest Department / Agriculture Department / Rural
development department / Tribal Welfare Department / Gram Panchayat such that only those
species be selected which are of use to the local people. The CPCB guidelines in this respect shall
also be adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate
budgetary provision shall be made for protcction and care of trees.

iil. The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the mine
lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of the
Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded /
protected against felling and plantation of such trees should be promoted.

iv. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-1 species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken for
conservation of flora and fauna. The Plan shall be approved by Chief Wild Life Warden of the State
Govt.

v. And implemented in consultation with the State Forest and Wildlife Department. A copy of
Wildlife Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry. : ;

vi. A Progressive Greenbelt Plan should be prepared. The PP has to do tree plantation in an
area equivalent to 33% of the lease area @2500 trees / ha. PP will complete the plantation in
safety zone with 4-5 ft. tall seedlings before starting the mining activity.

IX. Public hearing and human health issues

i 'I:he .Project Proponent shall appoint an Occupational Health Specialist for Regular as well as
Pef'lod}cal medical examination of the workers engaged in the mining activities, as per the DGMS
guldelmes.. The records shall be maintained properly. PP shall also carryout Occupational health
check-ups in respect of workers which are having ailments like BP, diabetes, habitual smoking, etc.
The check-ups shall be undertaken once in six months and necessary remedial / preventive measures

be taken. A status report on the same may be sent to MoEF&CC Regional Office and DGMS on
half-yearly basis.

ii. The Project Proponent must demonstrate commitment to work towards 'Zero Harm' from their
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mining activities and carry out Health Risk Assessment (HRA) for identification workplace hazards
and assess their potential risks to health and determine appropriate control measures to protect the
health and wellbeing of workers and ncarby community. The proponent shall maintain accurate and
systematic records of the HRA. The HRA for neighborhood has to focus on Public Health Problems
like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children under five, respiratory infections
due to bio mass cooking. The proponent shall also create awareness and educate the nearby
community and workers for Sanitation, Personal Hygicne, Hand washing, not to defecate in open,
Women Health and Hygicne (Providing Sanitary Napkins), hazard of tobacco and alcohol use. The
Proponent shall carryout basc line HRA for all the category of workers and thereafter every five
years.

iii. The Proponent shall carry out Occupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible, and the tests and investigations relevant
to the exposure (c.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead Exposure Blood
Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners a complete
Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood; For
Inorganic Chromium-Fortnightly skin inspection of hands and forearms by a responsible person.
Except routine tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of Physical
examination and tests. The record of exposure due to materials like Asbestos, Hard Rock Mining,
Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chromium, Lead, Uranium need to be handed
over to the Mining Department of the State in case the life of the mine is less than 30 years. It would
be obligatory for the State Mines Departments to make arrangements for the safe and secure storage
of the records including X-Ray. Only conventional X-Ray will be accepted for record purposes and
not the digital one). X-Ray must meet ILO criteria (17 x14 inches and of good quality).

iv. The Proponent shall maintained a record of performance indicators for workers which includes
(a) there should not be a significant decline in their Body Mass Index and it should stay between
18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-Ray should not show any
capacities,(c) At the end of their leaving job there should be no Diminution in their Lung Functions
Forced Expiratory Volume in one second (FEVI),Forced Vital Capacity (FVC), and the ratio)
unless they are smokers which has to be adjusted, and the effect of age, (d) their hearing should not
be affected. As a proof an Audiogram (first and last need to be presented), (c) they should not have
developed any Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other
joints should have normal range of movement, (f) they should not have suffered loss of any body
part. The record of the same should be submitted to the Regional Office, MoEF&CC/SEIAA
annually along with details of the relief and compensation paid to workers having above indications.
v. The Project Proponent shall ensure that Personnel working in dusty areas should wear protective
respiratory devices and they should also be provided with adequate training and information on
safety and health aspects.

vi. Project Proponent shall make provision for the housing for workers / labors or shall construct
labor camps within / outside (company owned land) with necessary basic infrastructure / facilities
like fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, créche
for kids etc. The housing may be provided in the form of temporary structures which can be
removed after the completion of the project related infrastructure. The domestic waste water should
be treated with STP in order to avoid contamination of underground water.

vii. '-I‘hc act.ivities proposed in Action plan prepared for addressing the issues raised during the
Pl.-lbl-lc Hearm'g shall be. completed as per the budgetary provisions mentioned in the Action Plan and
within the stipulated time frame. The Status Report on implementation of Action Plan shall be
subm';tt.cd t_o the concerned Regional Office of the Ministry /SEIAA along with District
Administration.

viii. Regular medical check up of the workers should be done.
pulmonary function test of all workers should be done at least ]
along with comments of the medical officer should be submitted

Chest X-ray (PA View) and
nce in six months. The report
in the six monthly compliance
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report.
i:.pWorkcrs exposure to dust (average of at least five consecutive days) should be monitored
alnng with silica content of the dust once in six months and should be submitted along with six
monthly compliance report.

x. Workers should use Personal Protective Equipment (PPE) equipment during the work.

X. Environment Management Plan (EMP)

1. The project proponent should submit the proposed EMP on a six monthly basis. The Office
Memorandum issued by the MoEF & CC vide F. No. 22-65/2017-1A.111 dated 30.09.2020 should be
strictly followed. The activitics proposed for EMP shall be implemented in a time bound manner
and annual report of implementation of the same along with documentary proof viz. photographs,
purchase documents, latitude & longitude of infrastructure developed & road constructed needs to
be submitted to Regional Office MoEF&CC / SEIAA annually along with audited statement.

1. Project Proponent shall keep the funds earmarked for environmental protection measures in a
separate account and refrain from diverting the same for other purposes. The Year wise expenditure
of such funds should be reported to the MoEF&CC and its concerned Regional Office and SETAA.
iii. Need based activities for local people is part of the EMP. Details of such activities are
submitted by the project proponent and is attached in Annexure (2). The PP shall submit geo-
tagged photographs regarding the implementation of CER with actual expenses incurred. The
CER and plantation will have to be implemented within first two years of starting of mining
operation,

X1. Miscellaneous

i. The validity of EC will be for 3 years in consonance with the Mine and Mine Closure Plan.

ti. The project proponent should obtain land conversion certificate for the entire project from the
competent authority before starting construction activity.

ii. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area
once in five years purpose of monitoring land use pattern and submit a report to concerned Regional
Office of the MoEF&CC and SEIAA.

iv. The Project Authorities should inform to the Regional Office and SEIAA regarding date of
financial closures and final approval of the project by the concerned authorities and the date of start
of land development work.

v. The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & its concerned
Regional Office/SEIAA, Central Pollution Control Board and State Pollution Control Board.

vi. A scparate 'Environmental Management Cell' with suitable qualified manpower should be set-up
under the control of a Senior Executive. The Senior Executive shall directly report to Head of the
Organization. Adequate number of qualified Environmental Scientists and Mining Engineers shall
be appointed and submit a report to RO, MoEF&CC and SEIAA.

vii. The concerned Regional Office of the MOEF&CC, SEIAA, SEAC and WBPCB shall randomly
monitor compliance of the stipulated conditions. The project authorities should extend full
cooperation to the MoEF&CC, SEIAA, SEAC and WBPCB officer(s) by fumnishing the requisite
data / information / monitoring reports.
X11. Additional Conditions imposed by SEAC :

Following should be submitted along with the six monthly compliance report:-

1) As per the undertaking submitted by the PP, the Mine & Mine Closure Plan should be
modified and approved by the Competent Authority before starting of any mining activity.

2) The validity period should be for a period of three (3) years in consonance with the Mine and
Mine Closure Plan.

3) The Proponent shall prepare a dust and noise minimization plan with adequate details. Care
should be taken for prevention of occupational health issues of the workers. A
protective equipments (PPEs) should be provided for them.

4) A post closure long-term vegetative stabilisation program should be submitted along with the six-
monthly compliance report.

menities like personal
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5) The PP has to do tree plantation in an area equivalent to 33% of the lease area @2500 trees / ha
within first two years from the starting of the mining operation. If any tree (defined as per tree rules
2007) has to be felled, 5 times of the felled trees should be planted as compensatory plantation; the
land for such plantation should be marked.

This may be done with prior approval of the local self governing bodies. If no public land is
available for the purpose the Project Proponent shall arrange for land with his personal means. To
enhance success/ survival rate the plantation shall be attempted during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life.

6) Monitoring of PM10, PM2.5 and its SiO2 (frec silica) content should be done along with noise
levels.

7) Dust suppression by sprinkling water should be adopted specially after dusty operations like
drilling, blasting etc.

8) Year-wise excavation schedule showing breakup of pay-mineral and waste rock may be clearly
drawn up and areas may be demarcated for waste dumping. Site for intermediate stockpiling of the
mineral may also be clearly demarcated and show in the surface plan.

9) As far as practicable the waste rock to be produced from the mine may be dumped in the existing
pit-void adjacent to/ within the lease hold boundary. Any outside the pit dumping should be
temporary in nature. All waste rock dumped outside the pit may be rehandled and backfilled in the
mined-out area.

10) The proponent shall review the Progressive Mine Closure Plan every two years from the date of
opening of the mine and shall submit the same to the officer authorised by the State Government in
this behalf, for its approval under the West Bengal Minor Mineral Concession Rules, 2016. In the
event of the progressive mine closure being not approved, or not deemed to be approved, the mining
activities shall be discontinued.

11) One year prior to the proposed closure of the mine the proponent shall submit a Final Mine
Closure Plan to the officer authorised by the State Government in this behalf, for approval under the
West Bengal Minor Mineral Concession Rules, 2016,

12) The project proponent shall ensure that the protective measures contained in the Mine Closure
Plan referred to hereinabove including the reclamation and rehabilitation work are carried out in
accordance with the approved Mine Closure Plan or with such modifications as are approved by the
officer authorised by the State Government in this behalf under the West Bengal Minor Mineral
Concession Rules, 2016.

13) In addition to regular submission of environmental compliance reports as required under the
EIA Notification, 2006, the proponent shall submit to the officer authorised by the State
Government in this behalf, a yearly report before st of July every year setting forth the extent of
protective and rehabilitative works carried out as envisaged in the approved Mine Closure Plan, and
if there is any deviation, reasons thereof.

14) For the purpose of carrying out mining operation in the area, the proponent shall fumnish
financial assurance. The amount of financial assurance shall be as laid down in the West Bengal
Minor Mineral Concession Rules, 2016. The financial assurance may be in any of the forms referred
to in the said Rules.

15) Effects of blasting to the nearby localities should be examined and remedial plan should be in
line with approved mine plan and as per rules of Mine Safety Authority.

16) Needs of the locality may be assessed and a social part of the EMP should be undertaken as
stipulated by MoEF&CC.

17) The unit should strictly abide by The West Bengal Trees (Protection and Conservation in Non-
Forest Areas) Rules, 2007. If any tree is cut, five times compensatory plantation should be provided.

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance
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The Invironmenta) clearance shall be subject to orders of Hon'ble Supreme Court of India,
Hon'ble High Courts, NGT and any other Court of Law, from time to time, and as applicable to
the project

The project proponent shall obtain  forest clearance under the provisions of Forest
(Conservation) Act, 19806, in casc of the diversion of forest land for non-forest purpose involved
in the project,

1.3

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.4

The project proponent shall prepare a Site-Speeific Conservation Plan & Wildlife Management
Plan and approved by the Chief Wildlife Warden, The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be implemented in consultation
with the State Forest Department. TThe implementation report shall be furnished along with the
gsix-monthly compliance report (in cage of the presence of schedule-l species in the study area).

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee.

1.6

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority

1.7

Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

llﬂ

Permission of power supply to be taken from the concerned authority for meeting power
demand of the project site,

1.9

The maximum production or peak production at any given time shall not exceed the limit as
prescribed in the EC.

1.10

The validity of EC will be for 3 years in consonance with the Mine and Mine Closure Plan.

2. Air Quality Monitoring And Mitigation Measure

S. No

EC Conditions

2.1

Adcquate ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOx. Location of the
stations shall be decided based on the meteorological data, topographical features and
environmentally and ccologically sensitive receptors in consultation with the State Pollution Control
Board. Online ambient air quality monitoring station/stations may also be installed in addition to the
regular air monitoring stations as per the requirement and/or in consultation with the SPCB

The Ambient Air Quality monitoring in the core zone shall be i

' ' , carried out to ensure the Coal
llndustry 'Smndards notified vide GSR 742 (E) dated 25th September, 2000 and as amendez ﬁ':::]
time to time by the C.entral Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
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Ministry/Regional Office and to the CPCB/SPCB,

23

Transportation of coal, to the extent if permitted by road, shall be carried out by eovered
trucks/conveyors. Effcctive control measures such as regular water sprinkling/rain gun/ Fog cannon
/mist sprinkling ctc., shall be carried out in critical arcas prone to air pollution with higher level of
particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central/State Pollution

Control Board.

24

Major approach roads shall be black topped and properly maintained.

2.5

PP to install solar lights along the road used for transportation ol coal (o avoid the accidents at night
and also seek its maintcnance.

2.6

The transportation of coal shall be carricd out as per the provisions and route proposed in the
approved mining plan. Transportation of the coal through the existing road pagsing through any
village shall be avoided. In case, it is proposed to construct a 'bypass' road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

2.7

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged
in mining and allicd activitics shall operatc only after obtaining ‘PUC’ certificate from the

authorized pollution testing centres.

28

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with
dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust. Side
cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet

operated or fitted with dust extractors.

2.9

Coal handling plant shall be operated with cffective control measures w.r.L. various environmental
parameters. Environmental friendly sustainable technology should be implemented for mitigating

such parameters.

2.10

Adequatc number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution
at dust generating sources with time bound action plan.

2.11

PP should Install Wind breaker/shicld arrangement along the railway siding for reducing the dust
propagation in upwind direction.

2.12

Post environmental closure third party monitoring by reputed instituted in air quality, water, land &
soil etc shall be carried out and analysed with EMP measures at regular interval. A suitable
recommendation in this regard, shall be furnished to IRO, MoEF&CC for compliance. The data
used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third
party shall analyses the implementation of river diversion, meeting to the requirement of project

report.

2.13

The PP is required to undertake dust suppression by water sprinkling immediately after the
drilling and blasting operations and workers would be allowed to work only after subsidence

of dust in the area.
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In shx-monthly complinnee ceport, nt least one ambient alr quality monitoring report in the

nenvest restdentind nren should be submitied,

e

3. Water Quallty Monltoving And Mitigntion Mensures

5. No
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3.1

The elMient discharge (mine waste water, workshop effluent) shall be monitored in terms of the
patameters notified under the Water Act, 1974 Coul Industry Standards vide GSR 742 (E) dated
25 September, 2000 and as amended from time to time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company s website and displayed at the project site at
a suitable Tocation. The circular NoJ-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its

complinnee,

Regular monitoring ol ground water level and quality shall be carried out in and around the mine

lease area by establishing a network of existing wells and constructing new piczometers during the
mining operations. The monitoring of ground water levels shall be carried out four times a year i.e.
pre-monsoon, monsoon, post-monsoon and winter, The ground water quality shall be monitored
once a year, and (he datu thus collected shall be sent regularly to MOEFCC/RO.

34

Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be
carried out onee in six months and record of monitoring data shall be maintained and submitted to

the Ministry of Environment, Forest and Climate Change/Regional Office.

'
:
th

Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting
shall be implemented for conscrvation and augmentation of ground water resources.

The projeet proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing ncar or adjacent to the
mine. The embankment constructed along the river/nallah boundary shall be of suitable dimensions
and critical patches shall be strengthened by stone pitching on the river front side, stabilized with
plantation so as to withstand the peak water pressure preventing any chance of mine inundation.,

3.7

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft and
low lying arcas, shall be designed keeping at least 50% safety margin over and above the peak
sudden rainfall and maximum discharge in the arca adjoining the mine sites. The sump capacity
shall also provide adequate retention period to allow proper settling of silt material of the surface

runofT

38

The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz.
watering the minc arca, roads, green belt development cte. The drains shall be regularly desilted
particularly aficr monsoon and maintained properly

Industrial waste water from coal handling plant and mine water shall be properly collected and
treated so as to conform to the standards prescribed under the Environment (Protection) Act, 1986
and the Rules made thereunder, and as amended from time to time. Oil and grease trap shall be
installed before discharge of workshop cffluent. Sewage treatment plant of adequate capacity shall
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be installed for treatment of domestic waste water.

3.10

Adequate groundwater recharge measurcs shall be taken up for augmentation of ground water. The

project authorities shall meet water requircment of nearby village(s) in case the village wells go dry

due to dewatering of mine.

3.11

The surface drainage plan including surface water conservation plan for the arca of influence
affected by the said mining operations shall be prepared, considering the presence of any
river/rivulet/pond/lake etc., with impact of mining activities on it, and implemented by the project
proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per
the provisions ol the approved Mining Plan/ EIA-EMP submitted 1o this Ministry and the same
should be done with duc approval of the concerned State/Gol Authority. The construction of
embankment to prevent any danger against inrush of surface water into the mine should be as per
the approved mining plan and as per the permission of DGMS.

3.12

The project proponent shall take all precautionary measures to cnsure reverian/ riparian ccosystem
in and around the coal mine upto a distance of 5 km. A revarian /riparian ccosystem conservation
and management plan should be prepared and implemented in consultation with the imgation /

water resource department in the statc government.

3.13

Domestic water shall be providing to the residents/villages which are coming under the zonc of
influence of the project duc to ground water extraction by installing a RO plant with proper supply
line and Taps within 2 years

3.14

No obselete technologics for sewage treatment shall be implemented. Construction of Sewage
Treatment Plant with latest technology should be completed within 2 years and treated water shall
be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

3.15

The PP is required to follow all the recommendation of SWID regarding protection of ground
water.

4. Noise And Vibration Monitoring And Prevention

S. No

EC Conditions

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in
the work environment. Workers engaged in blasting and drilling operations, operation of HEMM

4.1 et shall be provided with personal protective equipments (PPE) like car plugs/mufls in conformity
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conducted. Progress in usage of such accessories to be monitored.

The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure

4.2 of the workmen at vulnerable points in the mine premises, and report in this regard shall be

submitted to the Ministry/RO on six-monthly basis,

5. Mining Plan
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S. No EC Conditions
5.1 5- Star Rating is mandatory to obtainc certification as per guidelines of Mininstry of Coal
5.2 Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
. subordinate legislations made there-under as applicable.
No change in mining method i.c. UG to OC, calendar programme and scope of work shall be
53 made without obtaining prior approval of the Ministry of Environment, Forests and Climate
Change (MoEFCC).
Mining shall be carricd out as per the approved mining plan (including Mine Closure Plan)
54 abiding by mining laws related to coal mining and the relevant circulars issued by Directorate
Gencral Mines Safety (DGMS).
55 Underground work place environmental conditions shall be rendered ergonomic and air
breathable with adequate illumination in conformance with DGMS standards.
No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest
5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest
Act, 1927,
5.7 Efforts should be made to reduce enecrgy and fuel consumption by conservation, efficiency
; improvements and use of renewable energy.
5.8 Tranportation by Railway Siding shall be developed to avoid transportation by Road

6. Land Recalmation

S. No

EC Conditions

6‘1

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be
carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to
time shall be submitted to MOEFCC/Regional Office (RO).

6.2

Post-mining land be rendered usable for agricultural/forestry purposes and shall be handed over to
the respective State Government, as specified in the Guidelines for Preparation of Mine Closure
Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

6.3

Regular monitoring of subsidence movement on the surface over and around the working areas and
its impact on natural drainage pattern, water bodies, vegetation, structure, roads and surroundings
shall be continued till movement ceases completely. In case of observation of any high rate of
subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to
avoid loss of life and materials. Cracks should be effectively plugged in with ballast and clay
soil/suitable material.

6.4

Fly ash shall be used for extemnal dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize
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S. No

EC Conditions

gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external
dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional Office

of MoEF&CC, CPCB and SPCB.

6.5

A separate team for subsidence monitoring and surface mitigation measures shall be constituted and
continuous monitoring & implementation of mitigation measures be carried out.

Thorough inspection of the mine lease area for any cracks developed at the surface due to mining

6.6 el : ; ; ,
activities below ground shall be carried out to prevent inrush of water in the mine.
6.7 Native tree species shall be selected and planted over areas affected by subsidence.
The project proponent shall make necessary alternative arrangements, if grazing land is involved in
6.8 core zone, in consultation with the State government to provide alternate arcas for livestock grazing,
' if any. In this context, the project proponent shall implement the directions of Hon'ble Supreme
Court with regard to acquiring grazing land.
A Progressive Greenbelt Plan should be prepared. The PP has to do tree plantation in an area
6.9 equivalent to 33% of the lease area @2500 trees / ha. PP will complete the plantation in safety

zone with 4-5 ft. tall seedlings before starting the mining activity.

7. Public Hearing And Human Health Issues

S. No

EC Conditions

Adegquate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored.

7.2

The project proponent shall undertake occupational health survey for initial and periodical medical
examination of the personnel engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,
20% of the personnel identified from workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended

time to time.

7.3

Personnel (including outsourced employees) working in core zone shall wear protective respiratory
devices and shall also be provided with adequate training and information on safety and health

aspects.

7.4

Skill training as per safety norms specified by DGMS shall be provided to all workmen including
the outsourcing employees to ensure high safety standards in mines.

7.5

Effective arrangement shall be made to provide and maintain at suitable points conveniently
situated, a sufficient supply of drinking water for all the persons employed.

7.6

Implementation of the time bound action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the time bound action
plan submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
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S. Ne

EC Conditlons

-

Government/Central Government, as applicnble,

7.7

The project proponent shnll foltow the mitigation measures provided in this Ministry's OM No.Z~
LLOLV/STI2014-1A11 (M) dated 29th October, 2014, titled ‘lmpact of mining activitics on
habitations-issues related 1o the mining projects whercin habitations and villages are the pant of
mine lease areas or habitations and villages are surronnded by the mine lease area’.

7.8

PP to conduct need based assessment survey of the area (o for in order to decide the activitics to be
carried under the CSR and 1o provide detail of the activity carried out with adequate budgetary

provision and time bound action plan,

7.9

PP should conduet epidemiology study to (analysis of the distribution, patterns and determinants of

health and disease conditions in delined populations),

7.10

Permanent Health care facilitics of Hospital should be established within 5 km of project boundary

for the local people.

7.11

PP must ensure an emergeney action plan during pandemic in order to provide assistance to the
neatby villages located within the 10 km radius bufTer zone (I required)

7.12

PP is asked to also identify the rural arcas for installation of solar light with its maintenance within
the study arca of 10 km radius bulTer zone with time bound action plan

7.13

PP to take measure for installation of Renewable Energy sources in ncarby arca falling within 10

km radius

7.14

Regular medical check up of the workers should be done. Chest X-ray (PA View) and
pulmonary function test of all workers should be done at least once in six months. The report
along with comments of the medical officer should be submitted in the six monthly compliance

report.

7.15

Workers exposure to dust (average of at least five consecutive days) should be monitored
along with silica content of the dust once in six months and should be submitted along with six

monthly compliance report.

7.16

Workers should use Personal Protective Equipment (PPE) equipment during the work.

8. Corporate Environment Responsibility

S.No

EC Conditions

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the

e environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or sharcholders/stake holders.

8.2 A separate Environmental Cell both at the project and company head quarter level, with qualified
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S.No

EC Conditions

personnel shall be set up under the control of senior Executive, who will directly to the head of the
organization.

83

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The ycar wisc
funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

8.4

Self environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out.

8.5

PP should establish in house (at project site) environment laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground. A dedicated team
to oversee environment management shall be setup which should comprise of Environment
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine
basis. Any non- compliance or infringement should be reported to the concerned authority

8.6

Need based activities for local people is part of the EMP. Details of such activities are
submitted by the project proponent and is attached in Annexure (2).The PP shall submit geo-
tagged photographs regarding the implementation of CER with actual expenses incurred. The
CER and plantation will have to be implemented within first two years of starting of mining

operation.

9. Miscellaneous

S. No

EC Conditions

9.1

The project proponent shall make public the environmental clearance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at least
in two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponent’s website

permanently.

9.2

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

9.3

The project proponent shall upload the status of compliance of the stipulated environment clearance
conditions, including results of monitored data on their website and update the same on half-yearly

basis.

94

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

9.5

The project proponent shall submit the environmental statement for each financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.
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EC Conditions

9.6

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

9.7

The project authoritics must strictly adhere to the stipulations made by the State Pollution Control

Board and the State Government,

9.8

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Commnittee.

9.9

No further expansion or modilications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change (MoEF&CC).

9.10

Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act,

1986.

9.11

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

9.12

The Ministry reserves the right to stipulate additional conditions if found necessary. The Company
in a time bound manner shall implement these conditions.

9.13

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

9.14

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

9.15

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP
report and also that during presentation to the EAC. All the commitments made on the issues raised

during public hearing shall also be implemented in letter and spirit.

9.16

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate
facility of drinking water, plantation and other social amenities should be provided to established

R&R villages.

9.17

Persons of nearby villages shall be given training on livelihood and skill development to make them
employable with its proper records.

9.18

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have a right for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
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S. No

EC Conditions

B b Al ) e

limits for day light/night hours
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Need based activities for local people (exclusive for this project)

Annexure -2

SLN M D inti f K Total cost (in Rs.)
.No easures escription of wor Pronosed
Infrastructure creation:
Mathura Pahari Primary School, To provide maintenance
Dewanganj junior high school, to school and its
Alinagar primary school and its surrounding for
1 renovation children. 5,90,745/-
Playground maintenance, To maintain propoer
hygiene for children
Built-up toilets
5,90,745/-

Total

Signature Not Verified
Pr__igilally Signed Byrs;in harmdeo Rai
Member Secretary, SHIAA

Date: 09/10/2024 I—'



Memo. No. 071/CMO/XVI/91(256)

To,

/o1 .Awy\(’_x Une Y’ ?{

GOVERNMENT OF WEST BENGAL
Office of the Chief Mining Officer

COURT ROAD, ASANSOL-713304,
DISTT, = PASCHIM BARDIIAMAN

Tele Fax: 03412252407
e-mail ; cmodmm-whiinic, in

Dated:- Anansol, the 20" February, 2024,

v~ The Chairman and Managing Director,
West Bengal Power Development Corporation Limited (WBPDCL), (Project Proponent),
Bidyut Unnyan Bhaban, Plot 3/C, LA-Block, Sector 3,
Salt Lake City, Kolkata, PIN 700106.

Subject-

R.ef-"

Sir,

Approval of Final copies of Mining Plan, for mining of Basalt over Plot No. 1267
(P), Mouza Chanda, J.L. No. 002, under P.S. & Block Muhammad Bazar, Diatrict
Birbhum, over an arca of 4,856 Hectares (12 Acres) in respect of Deocha
Pachami Basalt Block of West Bengal Power Development Corporation Limited
(WBPDCL), (Project Proponent), Bidyut Unnyan Bhaban, Plot 3/C, LA-Block,
Sector 3, Salt Lake City, Kolkata, PIN 700106, W.B.

i) Lol. No. BIR/BS/2024/3/2024-14 Dated 28'" January, 2024.
ii) Your QP's Submission lctter No.~ Nil, dated 20t February, 2024.
iii) Your submission letter No. Nil, Dated 15t February, 2024,

iv) This Office Memo No.- 068/CMO, dated 19" February, 2024.

In terms of Sub rule 2(b) under Rule 4 of the West Bengal Minor Minerals

Concession Rules, 2016, I hereby approve the above mentioned Mining Plan for the mineral Basalt,
in Mouza Chanda, Plot No. 1267(P), J.L. No. 002, Under P.S. & Block Muhammad Bazar, in
District Birbhum, within the State of West Bengal, over an Area of 4.856 Hectares (12 Acres),

subject to the following conditions:-

0l.

02.

03.

04.

05.

i)

This Mining Plan is approved without prejudice in any other laws applicable to the
Mine from time to time whether made by Central Govt., State Govt. or any other

authority.

The Mining Plan is approved without prejudice to any order or dircction from any
court of competent jurisdiction.

It is also clarificd that the approval of your aforesaid Mining Plan does not in any way
imply the approval of the Govt. in terms of any other provisions of Mines & Minerals
(Development & Regulation) Act, 1957 and West Bengal Minor Minerals Concession
Rules, 2016, framed there-under and any other laws.

It is also clarified that this approval of Mining Plan under West Bengal Minor Mineral
Concession Rules, 2016 is subject to the provision of Forest (Conservation) Act, 1980,
Forest (Conservation) Rules, 1981 and other relevant statutes, orders and guidelines
including those issued by Hon’ble Courts of Law (including National Green Tribunal)
as may be applicable to the proposed lease area from time to time.

It is further clarified that approval of the aforesaid Mining Plan is subject to the
provisions of the Environment Impact Assessment Notification, 2006 as amended.

The execution of Mining Plan shall be subjected to vacations of prohibitory orders /
notices, if any. !

Contd....2/-
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00. The approved Mining Plan is valld for the entire duration of the miniog leaae, which
will Be granted by the 8tate Qovernment,

07. The Provisiona of the Mines Act, 1952 and Rules and Regulations made thove-under
including subminsion of notice of opening, appointment of Monnpger nand  othes
statutory officials aa required by the Mines Act, 1952 shall he complied with,

08. A copy of Environmental Clenvance ahall be submitted to this office when the aame
will be fasued by the State Level Eavicomment Impact Assessment Authority

(SEIAA), Wont Bengnl.

Enclo : A copy of approval letter nlong with_two_coples of approved Mining Plan are encloned
herewith for information and necessnry nction,

Yours faithfully,

C cldining Officer

Govt, of Weal Bengal

Memo. No. 071/CMO/1/( 12 3 4)/XV1/91(256) Dated:- Asangol, the 20U February, 2024,

Copy of the A proval letter along with a copy of approved Mining Plan forwarded for information &
necessary actian to:-

, Directorate of Mines & Minerals, Government of West Bengal, Shilpa Sadan,

1. The Direct
th Tagore Sarani (2nd Floor), Kolkata - 700 016, West Bengal,

4, Abanindra

2 The Deputy Secretary to the Govt. of West Bengal, Department of Industry, Commerce &
Enterprises (Mines Branch), Shilpa Sadan, 4, Abanindra Nath Tagore Sarani (Camac Street),

Kolkata-700 016, West Benpgal.

3. The District Magistrate, Birbhum, West Bengal.

4, The Dy. Director General of Minbg Safety, Eastern Zone-3, P.O. Sitarampur, Distt Paschim

Bardhaman.

5. The Mining Officer In-Charge of Suri Zonts, West Bengal.

Chief Mining Officer
Govt. of West Bengal

Memo. No. 071/CMO/2/( 1 2)/XVI/91(256) Dated:- Asansol, the 20 February, 2024,

Copy of the approval letter forwarded for information and necessary action to:-

ing Director, West Bengal Mineral Development & Trading

1) The Chairman and Mana
ilding, 3™ Floor, DJ-Block, DJ-10, Scctor-II, Bidhannagar

Corporation Limited, WBIIDC
(Saltlake City), Kolkata 700091.

Geologist), Engaged by United Exploration India
Agency), Flat No. A 103, NCCF, Sunny Fort
own, Kolkata, PIN 700161.

2) Shri Joydecp Banerjee (QP & Consulta
Private Limited, (Category “A” Exploratio
Apartment, Street No. 622, AA-1IB, Block 7, Ne

Chief Mining Officer
Govt. of West Bengal



Memo. No. 07 1/CMO/XVI/91(256)

To,

o=
GOVERNMENT OF WEST BENGAL

Office of the Chief Mining Officer
COURT ROAD, ASANSOL-713304,
DISTT, =~ PASCHIM BAKDHAMAN

Tale Fax: 0241-2282107
-l emodmm-wiiinic in

Uated:. Asansol, the ZO*" Pebruury, 2024,

v The Chainuan and Managing Ditector,
West Benpal Pavier Developrnenc Corporation Limited (WEPDCL}, (Project Proponent,
Eidyut Unnyan Bhaban, Plot 3/C, LA-Block, Sector 3,
Salt Lake City, Kolkatu, PIN 700106,

Subject.

Ref.-

Sir,

Appraval of Final copies of Miaing Plan, far mining of Basalt over Plot No, 1267
(F}, Monra Chanda, J.L. No. 002, nnder P.8. s Block Muhammad Bazar, Dlstrict
Blrbhiumn, over an nrsa of 1.856 Hectoiss (12 Acres] in respect of Deocha
Prchami Busult Block of Weat Beagal Power Development Corporation Limited
(WBPDCL), (Project Proponment), Bidyut Unnysu Bhaban, Plot 3/C, LA-Block,
Bactor 3, Salt Lake Clty, Kolkaws, PIN 700106, V.B.

i) Lol. Fo. BIR/BE/2024/3/2024-14 Dated 28'* Junuery, 2024.

1) Your QP's Subwmission letter Ho.- Nil, dated 204 Pebruary, 2024.
115} Yaur nuhmisalon lettor Ha. NIl, Drted 15 February, 2024.

tv) This Offics Memo No.- 068/CMO, dated 19'* February, 2024,

In terms of Bub rule 2(b) under Ruls 4 of the West Bengal Minor Mincrals

Concession Rules, 2016, 1 heceby approve the above mentioned Mining Plan for the mineral Basalt,
in Mouga Chaunda, Plot No, 1267(P), J.L. No. 002, Under P.6. & Block Muhamead Bazar, in
Disteict Birhhum, within (he State of West Bengal, over an Area of 4.856 Hectares {12 Acres),
subject 1o the following conditionsa:-

Oll

03.

4.

05,

t)

i

This Minlog Plan i1 approved without prejudice in any other luas applicable to the
Mine from Gme to tiune whether made by Centrad Govt,, State Govt. ar any nther
authority.

The Minfog Flan is approved without prejudior to any order or direction from anyv
court of compelent junsdiction,

It iz alao clarified that the appraval of your aforesaid Mining Plan does not in any way
imply the approval of the Govt. in terme of any other proviaions of Mines & Minerals
{Development & Pegulation] Act, 1957 and West Benpal Minor Minerals Concession
fales, 2016, framed there-under and any other laws.

it iz alzo clarified that thig approval of Mining Plan under Weet Bengal Minor Mineral
Concezaion Rules, 2016 ir subject to the provision of Fareat {Conacrvation) Act, 1980,
Forest [Conservation) Rules, 1981 and other relevant gtatutea, orderz and guidelines
including those issued by Hon'ble Courts of Law lincluding National Green Tmbunal)
ax may be applicable 1o the proposed Iease arva feom time to time.

It is further clarified thac appraval of the aloresnid Mining Plan is aubject to the
provisionsa of the Environment Jmpact Aaseesment Hotification, 2006 as amended.

The execntion of Miaing Plan shajl be. subjected ¢

o varations of ibira
nioticen, if any. ! of prohibirmy anders f

Contd....2/.
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Mining Plan including Mine Closure Plan

Deocha Pachami Basalt Block
Lease area: 4.856 I1a
Block: Md. Bazar, District: Birbhum,

State:West Bengal

Project Proponent: The West Bengal Power Development
Corporation Limited
Biuclyut Unnyun Rhabun, Plui- 3/C, LA-Black, Scetore-II1,
Saltlake City, District -Kalkata, State- Waest Bengsl,
Pin-70o0106.

Ref No: BIR/BS/2024/3/202q-14 dated 28/01/z024 0‘“' Miay
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CONSULTANT
Prepared by
UNITED EXPLORATION INDIA PRIVATE LIMITED
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CERTIFICATE

1, Shri Joydeep Bancrjoe herehy eertify that,

« The provisions of West Bengal Minor Mineral Concession Rules, 2016 have
been observed in the Miniog plan including Mine Closure Plan for Deocha
Pachami Basalt Block, J.L. No.! 002, Mouza: Chanda, Plat No.: 1267 (P),
P.S.: Md. Bazar, District: Birbhum, State: West Bengal of M/S west Bengal
Power Develepment Corparation Limiled and wherever sperific permission
ts required, the 1 west Rengal Power Development Corporation Limited will
approach the concerned authorities for granting the permission.

It is also certified that the information fumished in the aforesaid Mining
Plan including Mine Closure Flan are true and correct to the best of my
knowledge & belief and in case of default the approval may be withdrawn.

» [t is certified that the formulation of this Mining plan including Mine Closure
Plan is in accordance with the lexse grunt order issued by Government of
West Bengal.

({ju‘t’ ﬂ) bbby Q
Ir. Joydeep Banerjee) §
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AUTHORIZATION LETTER BY THE LESSEE

Hereby authorize Mr. Joydeep Banerjee as a Qualified Person to prepare Mining Plan
including Mine Closure Plan under West Bengal Minor Mineral Conecssion Rules,
2016 inrvespacl of Deocha Pachami Basalt Block, J.L. No.: ooz, Mouza: Chanda. Pl
Neo.: 1267 (P). P.5.: Md. Bazar, Districl: Birbhum, State: West Bengal.

We request Lhe concerned Mining Officer. Government of West Bengal to make
fucther correspondence regarding vuodification/withdrawal/resubmission and for
colluetion of the approved Mining Plan with the said gualificd person on his following
address:

Name of QP: Mr. Joydeep Banerjee

Address of QF; Flat No.- & 103, NCCF Sunny Foit Apartment, Strect No.-622, AA-UIE,
Block-7, Wew Toswn, Kolkata, West Eengal - 700161,

Phoue & Mobil= No.: +91- Y830436056

Email - contact@nnitedexploration.co.in

(s

<Al
utpSPEREANT s |

Spl Ssecratary, Power Departmeg
Gov. oA 'c"d:si Bangal




“CERTIVICATE

16 certiiedd that the provisiom of the vadows Acts, Rules, Regalstions & Guidelines |
made veder the Mines Act and Eaviionmental framework have heen ohsetved in the |
Mining Plan Including, Mine Closure Plan of Deochs Pachaml Busall Block, J.L. No.:
0ax, Mouza: Chinnda, Plot Nog a6y (1), P.5.: M. Bazae, District: Bithham, State: West
Bengal and whalever specifie permisslons are voquived, the lasce will approach the
concornod authority for the purposo,

s Curther eortified Ut the provisions of West Bengal Migor Mineral Conosion
Rutes, w016 have been ohyerved io the Mining Plan including Mine Closure Plan of
Deochn Pachwni Basalt Block, J.L. No.: 002, Mauzu: Chundy, Plot No.: 1267 (P), P.5.:
Md. Bazar, Distelet: Bitbhum, State: Weat Bengal and any further speeific permission
4 vequirods the lesee vill approach the Directoc of Mines & Minerals, West Bengal,

(ot

e

(uthgrized SimatRey)

Spt. Socratary, Yovel Uiparime
Ga, of West Bangal

i
Crint viplance Cficor, WBFOC




The Minlng Plan ncluding Mine Closure Plan of Deocha Pachami Bas i tlod. L.
Nos 002, Mouzae Cliunda, Yot No.t 1267 (P), P.6.0 Md. Bazar, Distriet: Birbhor,
State: West Bongal, has beon prepared in full consultation with the kadiivand s
ita contents uee understood and agreed to implement the same In accordance o
Jaw, In casa of default, the approval may be withdrawn.

Ll

“aaferr4
Gutgifassalenmer)

B¢l Cacraiary. Power Dapa
Gc‘ﬂ. Weal Wﬂim

&
Wmm'm




ot

X

CONTENTS
| SL.NO. TITLUS PAGENO.
— 1 Fxccutive Swumary 1-2 )
Chapter -1
2 -
SR, Introduction 3-5
Chapter - 2
3 X .
o Location & Accessibility Brean
Chapter-3
4 Geulogy & 11 - 20
Explocation
Chapter - g .
S 5 Mining s
Chapter — 5
6
Blasting 30
Chapter - 6
_,._m__.? - Mine Drainage 31
Chupter -7
8 Stacking of minersl Rejects & 3=
Dispasal of waste
Chapter - 8
? Use of Mineral =4
| Chapter - ¢
| i Other 33
Chapter — 10
1 Mineral Processing 36
e Chupter — 11 e
Environinent Management Plan il i
Chapter — 12 -
13 Mine Closure Plan 48-54




/1O

. e S et

T e s b T A i

Mine Plan and Mine Closurc Plan
Deachs Pachami Basalt Blopek
Birbhum Distrier, West Bcng_;al

Executive Summary

The Deucha-Pachami-Dewanganj-Harinsingha Coal Block was primarily allotted to
The West Bengal Power Develapiment Corporation (WRPDCL) vide Ministey of Coal's lelter
Ne. PS1-13016/1/2022-PS1 {F1S5-3524982), dt. sth September, 2022 {Annexure-1)
comprising an area of about 9,70 s¢. km and administratively covered under Birbhum
District of West Bengal.

In order to commence the Mining Operation, as a procedure, WBI'DCL has already
vblained LOI [rom WBMTDCL as per the provision of Raiyali Policy, Vide Nulification No
No. &63/C1/0/MIN/GEN-MISS/17/ 2022, dt. 22/11/2022 {Annexure-II) for the first part
compasing 12 acres of land vide LOJ No, BIR/BS/2024/3/2024-14 dt. 28th Januury,2024.
{(Anncxurc-III).

Letter of Intent {LoI) for Prospecting License-and/ or Mining Lease for mining of
minor mineral(s) at Deocha Pachami area for Basalt Mining was issuexd ¢ The West Tiengal
Power Development Corporation Limited {(WBPDCL), Government of West Bengal vide 1L.O1
no. BIR/BS/2024/3/2024-14, dt. 28/01/2024 dated 28.01.2029 for total area of 4.856 ha.
{Annexure-III).

The arcs under investigation administratively falls under Mohammad Bazar P.S. under
Suri Sub-division of Birbhum District, West Bengal and is covered under Survey of India
Toposheet No. 72 Pfi2 {G45 V12). The Deacha Pachami Prospecting License-and/ or Mining
Lease is falling in Mouza name- Chanda, J.L. No. po2. The block is located north of Panagarh-
Morcgram expressway (NH-60) that connects National Highway NH-2 and NH-34 and can
be approached from either Suri or Rampurhat Meollarpur Railway Station (24%04'40":
87°43'31") ou the Sahibganj-loop line of the Eastern Railway running along the easlern
periphery of the area, is the nearest railhead, approximately 1okm far off and Kazi Nazrut
Islam {Andal} Airport is -8okm away from the area,

As per UNFC guidelines, the mineral reseurce of the Deocha Pachatni Basalt Block has
been defined by detailed exploration. The resource estimated up to S8um depth for the lease
Arca fall:; under “'ll:,‘ lﬂlli(‘.ﬁle{i ‘-ategory (332) based on the apprn‘?d Sb.ok,gicai &'p(‘lﬂ Net

Geolozical Resources contes to about 6.81 millien tonnes based on 3D medel developed
through Sofhwure.
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Mine Plan and Mine Closure Plan
Deocha Pachwmi Busalt Block
Birbhuin Districtl, West Ban.l

The Mineable res«rve of the Block has been estimated in 2 tune of 0.76 million Tons
considering bench configuration of 6-meter height and 6-meter width. Due 1o shape of the
black a8 depicted in the Mining Lease Plan, the maximum depth can be attained up-to 66 m.

The anticipated Mine life with the rated production capacity 0.35 MTPA of the Mine
comes to ahant 3 yeurs,

b e
Dfatified Person: Joydeep Banerjee
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Min¢ Plan and Mine Closure Plan
Deucha Pachuwmi Basult Block
Birbhum Nistrict, West Bengal

1.0 General:

CHAFTER = 1

INTRODUCTTON

8) | Name ; The Woest Bengal Power Development
! ot the Applicant Corporation Limited
Bidyut Unnyan Bhaban, Plot- 3/C, LA-Block,
i | Address Sector-1I[, Salt Lake City, District -Kolkata-
700100, West Bengal.
i
ii | District Kolkata
iii | State Waest Bengal
iv | Pincode 700106
v | Phone & Email 233 - 23393294
b) | Stutus of the Applicant
i | Private NA
i | Individed NA
3i | Private Company NA
iv | Puhlic Company NA
| Public Sector Yo
¥ | Undertaking =
. | Joint Sector N
Y1 | Undertaking i
viii] Otber {pl. specify) NA
ix | Other {pl. specity) MNA
Mineral (s) which are
occurring in the area o
¢) | and which the Rasall
applicant intends to
ol mine,
! Period for which the JLO0 for this Prospecting  License  andfoer
d}  mining lease granted / |, .
b, s ase a5 i H ' L
rencwed /proposed to | lining Lease bas been granted by The

el Brawwa i

Quilified Person: Joydbep Buncrjec
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Minc Plan and Mine Closure Plan
Deocha Pachami Basalt Block

Birb}_lum Ihstru:t West Bengal

be applied West Bengal Government is valid for 12 months
from the date of registration vide No.
| BIR/BS/2024/3/2024-14
| Nume vf the RQP/QP _
¢} | preparing the mining Mr. Joydeep Bunerjee
plan
Mr. Joydeep Banerjee (Qualified Person), M.Sni
Geology and MAusIMBM
Flat No.- A 103, NCCF Sunny Fort Apartinent)
1 | Address Street No-G2u
; i AA-1B, Block-7, New Town, Kolkata, W.B. -
’ 700161,
it | Phone +91- 830436056.
iii | Email jbanerjee @unitedexplorstion.co.in
iv | Telex NA
¥ | Registrativon No. NA
. | Date of Grunt / ”
¥! | Renewal o
vii | Vulid up to N4
Name of The 2 g —— _
. 1 E e
f} Prospecting Agency United Exploration India Private miled
. Addcsss Unit-go2, 4t Floor, Axas Mall, Block-C, Action
2 1 An Area-I, Newtown-700056, Kolkata, West Bengal.
it | Phone +01- 4830434050,
The land records were duly vetted by the District
nd Keforms department before issuance of the

' Reference Np. and date

of grant

- Jeammunieation
- received from the State
Gavernment

Ol. The LOT hus been issued as per the prevailing
wrms staled in the Raivali Policy (Ref. No.
O8/CLIO/MINSGEN-MISS/17/2022) and  thus
nwnership belongs to The Wesl Benzal Power

Development Covporation Limited

\\chg:fgc p_anwn i

Quifificd'Person: fnydiep Banerjee
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Mine Plan and Mine Closuece Plan
Deocha Pachumi Rasalt Block
Birbhum District, Wiest Bengal

CHAPTER — 2

2.0 Location and Accessibility:

"~ |Boundary Coordinates of Prospecting License E’
Mining [.ease area are provided below (Bused on WGS
84 Geodetic system):
SL NO. 1LATITUDE LONGITUDE
A | 24ty 2Bra N oLy
2 24°726780"N | 87°346'16001°E
3 24°3' 26.561" N 87° 36"14.366"E
q 24° 4 uh.fiyg" N H4r°36'13.966" E
5 24°3'28.419" N B7" 36T13.075" E
6 29° 3 20.664" N 87° 36'12.865"E
; 4 v4” 9’ 30.096" N §7°36'12.308"E
) Details of Area (with ; _4 33,“ q’g?.. N ‘: iﬁ. s E,ts“ %
Jocation map) : £33 SL90 N
9 24’2 32.550° N 87" 30" 11.754" E
1) 24° 7' 34.061" N 877 36" 12.621"E
1 24% %' 30.498" N B7* 36’ 14.021" L
2 24" 3 37.045" N 87°36'14.281"E
13 24°3 37459°N | 87 u6liaqgn B
l4 | 24°7'37453"N 87°36"14.690" E
15 | 24°3'36972"N 85° 36'15.564" E
16 | 24°3'33.335"N 87°36'19.304" &
17 1 24"3 32.683" N B9¥q6' 10.60Q" K
18 | 3473'29.763° N 8740 10481 E
Kev plan is uttached as Plule No. 1.
§ Districl und Stlate Birbhum, West Bengal
ii | Taluka Md. Bazar
Khasru No./Plot
iii NO-JFB[OC:( Mouza J.L. No. Plot Nu. E
Range/Felling Chiatda naz 1267 (B}
Series no.
1 LeaseArea | o H T e =
I ' {hectares) 4.856 Ha or 12 Acres
[ Whether the Area is
} ;3:;’5':]{61:’[::5? e The verification report received from the district level
v | LY : shaws that the area is not reeorded under Forest
! specify Whether .
| protected, reserved
% etc.)

neEiee 3
h)
Cont oA 05c e sumsuze

Tage 6of 73
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[ Mine Plan and Mine O

)1 é

logsilrc I'lan

Deuchn Pachami Basalt Block
Rivbhhuan District, West Bengal
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Ownership/
Qccupancy

The Land belongs to Wit i'!mg:&l Covernment is
being transferred in favour of West Dengal Mineral
Development Corporation Limited.

. Evistence of publiq]
| road/railway line, if

| The Block 15 Tocated north of Panagarh-Moregram

expressisay (NH-60) that connects National Highway
NH-2 and NH-34 and can be approached from either
Suri or Rampurhat, Mollarpur Kailway Station

any nearby and (2q%04'30" 87'43'31") on the Sahibganj-loop line of
approximate the Fastern Railway mnning aleng the easlern
distance. periphery of the area, is the nearest railhead,
approximately 1okm far oft and Kazi Nazrul Islam
(Andal) Airpoct is ~8oKm sway from the arca.
Toposheet No.: The Mining Lease area COVErs in
Survey of India Topasheet Na. 72 Pz {G4s Vi2)
{(Reference: Survey of India)
Boundary Coordinates of Prospecting License or
Mining Lease arca are provided helow (Based on
WGS 84 Goodetie system):
SL NO, LATITUDE LONGITUDE
1 24° 3" 2. 741" N By 36'18.571" F
2 ug® g’ 26,789" N 87 a6 160" L
3 24° 3'26.561" N 87° 36 14300 E
4| 2qy26694"N | 87°36"13366°F
Toposheet No. 5 24" 3 28319" N 37" 4071035  E
viid : with lstitude and Py 24% ' 20.664" N 4= 36'12.865" £
| longitnde: 7 24" % 30.006" N 87 36" 12.308" E
g 24°3'31.901" N B87°96'12.735 E
9 24" 4 32550 N 8746 1.759" B
10 24°3 34.081° N 873612621 E
11 24 3 36.498" N B2 a6 1gom"E
12 24°3'37.045 N 8736 142" B
13 2490 37459 N 83¢36' 14.300" E
13 24°3'37.953" N 87° 36" 14.600" E
15 24" 3 36.072" N 87 36" 15.564" K
| 16 24°3'33.333" N B7° 26'19.304" E
S s u4" 4 49685 N 87" 4@ 19.605" F.
Lo |8 24°3'20.763" N | 87° 30" 10.481°C
! Key plan is attached as Plate No. 1.
| I Land uses  pultern '
: | {(Toresl,
i ix | Agvicullucal, The land s non-forest in nature,
i 1 Grazing, Burren
1 | ele.)

{ &
Wmf’ Bzt

Quilificd Percson: Joydeep Banerjen
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Mine Plan and Mine Closure Plan
Deocha Poachamd Basalt Block
Birbhum District, West Bengal

Attach a general

b) location and vicinityla general Location Map and the vicinity map for 5 km
map indicatingbuffer zone is fumished below in figure 1.

project site,

JCGEEC BANEURE

alified Person: Jnydeep Banerjee Page & of 54
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Miue Plan wid Mine Closure Plan
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Mine I‘Ta.n and Mine Closure Plan
Deocha Pachami Basalt Block
Birbhun District, West Bengal
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Mine Plan and Mine Closure Plan
D_eaclm Pochami Basalt Block
Birbhum District, West Bengal

PE—————

PART-A
CHAFIER-23
3.0 GEOLOGY AND EXPL.ORATION
A) Description of the topagraphy and general geology and local/mine
geolugy of the mineral deposit including drainage pattero:

Physiographically this dictrict is a part of ancient “Radh Bhumi”™ of Bengal. It is
characterized by undulating barren land associated with red, lateritic and older alluvial soil
of Achagan-Middle Proterozoic und Pleistocens perinl. Is lopography is very much similar
to the Radh areas of Bankura and Paschim Medinipur districts. The western portion in the
district is basically the extension of Chhotanagpur plateau to the south and south-vast. The
land surface of the ettive area of the distric is broken by a succession of undulations.

At the Rampurhat subdivision, hills are the extensigny of The low Rajmahal hills of
basaltic formation. To the south of the Labhpur and Bolpur, the land is totally flat. The
general gradient is from north-west to south-cast. The general slope of this district is from
north-west to south-east. The major rivers flowing through the districts have originated

from the Rajmahal highlanels which have gradually merged intv the broad alluvial plain of

the Gangetic delta in the south and south-east.

3.1 Topography
Rirbhum distriet, comprises two distinet regions. To the west lies an undulating,

generally barren upland, part of the eastern fringe of the Chhotanagpur plateau, nsing to
1,000 feet (900 metres); to the eastis a densely populated alluvial plain of the vast delta
region of the Ganges {Ganga) and Krahmaputra rivers. The greater portion of the district

cansists of 1 rulling country covered by Jatente and alluvium.

The area within the block depicts almost a flat topography with a RL variation from 66
m AMSL ta 69 1 AMSL. The sres of interest is @ virgio ares and doesnt affect by prior
mining activity. The contours show a very gentle slope towards west.

dtop Docripn s LR
udlified Person: Jovdde) Banerjee IOV DEEP BANERIEE Page 11 of 53
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Mine Plan and Mine Closure Plan |
D_eocha Pachami Basalt Block
Birbhum District, West Bengnl
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Figuye 3.1: Topographic Plan of Deocha Pachwmi Basalt Blogk, d. Bazar, Rirhhun.

g.2 Drainage

The district is well dained by a pumber of dvers and rivulels mnning in nearly every case

from west to east with a slight southerly inclination. Only two are rivers of any magnitude,

viz., the Mayurakshi and the Ajuy, th
akehi runs through Bithhum trom West to East. Both rivers arc of considerable

e latter of which marks the southern Iknindary, while

the Mayw
size when they enter the district, their width varying according to the configuration of the
earntry. Between Lhe Mayurakehi anel Ajav there are s faw large sireatns coming fram

bevend the western boundary, of which the Hingla is the mest noportant. Another river is

which rises at hot spring of same name nsar Tantipara, some ten ke west

the Bakreswar,

ndeep Banecice JOTLERP SARIRISE Page 12
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Mine l’lhn and Mine Closure Plan

Deocha Pachami Basalt Block
Birbhuin District, West Bengal

of Suri. Other important rivers of the district include the Brahmani and the Bangloi and
Dwaraka (Censns, 2011),

No streamy/rivulets exists within the identified block area. A 1+ order stream flows ulong
the vest of the identified Basalt Block and is part of the larger part of Deocha Pachami Coal
Block. The major drainage within 10 km of the project area is daminated by Dwarka river
and 15 tributary of Bhaghirathi. The drainage map of the projeet arca witlt 10 km bufter
gnne is furnished below.

| gl
: DRAINAGE MAF by |
= KRNI P I M RANAT T RSN R E
T ANEA N ACHEE, BLOCK « MU B LAR, s

AMOL2ZA - CHaniva, FLOT - 120218

[Dasreba Hever v (0 ireg (A st il Beae-todah (4%
t-rhhln T4 hrm alrbe perjre) vhe.

Linorshs Brambmos Yiain Cumal o o s]os (met
whenl o alig Ml bl [UTE it pERectire

ili-pu shabeDrarade Yesln ¢ mmatis fawming

[trannds wimhern pord Of the pruieel 8.

[T} eLocK BOUNDARY |
JEE canaL it
| BET3 RVER i
B sReam | J
| ' |27 warerBoDY |
iR o ] [ ] kmourrer ||

e et ———————— L - v TR RSP e

Figure 3.2: Drainige map in and around Dcocha Pachani Basalt Elock, Md. Bazar, Bicbhum.
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Minc Plan and Mine Closure Plan
Decucha Puchami Basalt Block
?irhhllfl District, West Bengal
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Figure 3.4 Transportaticn map in and arsund Deadia Pachami Basalt Block, bid. Buzar,
Birbhum.
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2.3 Regdonad Geology

Regionally, the district comprises many rock formations. The south-western part of the
district is occupied by the crystalline metamorphic rocks of the Archaean to Proterozoic
aze. These include amphiliolite, horahlende schist, gabbro, graoite gneiss and voelassified
pegmatites and forny the basement of the area. The Gondwana Supergroup overlying this
basement is represented by thick piles of pelitic and sammitic sedinentary rocks
containing coal seams belonging to Barukur, Barcen Measure, Raniganj and Dubrajpur
Fortnations tanging from Permian to Jurassic in age. The (ondwana is overlain by
Rajmahal trap (basalt) ncencring in the northern and north-western part of the districl,
The rest of the avea in the north and ¢cenleal part is oconpied Ly lalerite and tateritic soil.
ard clay impregnated with caliche nodules of Rampurhat formation occupies the area in
north-east and east and is overlain by allernating layers of sand, silt and elays of Kandi
formation of Quaternary age. The diverse litho-units along with geological forinations and

T
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Mine Plan and Mine Closure 1an
Deocha Pachami Basalt Block
_I_l_irbhum District, West Bengul

Tuble 3.1t Cenerul steatigruphy of Bichbhum Diselct

AGE FORMATION [ LITHOLOGY |
o Rﬁ-‘“j; Alluvium Undifferentinted l:\:‘:?Jf'ﬁ:::tl{lsil:lllixl‘:—;}izyj ;‘:ﬁl::i‘
vaterary /Tertiary Surfici %t ik JRIEEIVC JFUYEs !
ueo g urficind deposits pedrified wond & china elay
ST FS——— - - T o |
Unconformity
| h!id&c ‘]urasgic tn I — +y A bt . i ) = \...,..___._-...:u-u--.\..-.‘-u-... ~»-.u--------'-v;-n-r—'~¢--x s . ".‘
| el Rajmalial Traps and Flows of bmgltd?::;i rilr:;: rappans |
Cretacenus futertrappeans (Sand stone, Shale #ic.)
_ Uncontormaity t
Luwer Jurassic Dubraj Cﬂ?iﬂp?jmma{;e:' marv:.;:': ,:;‘tcf,l,:ﬁl 1
{Upper Triass rajpur geained sand ztone, grey siltstone,
P el mnttled shale & thin enal banda. :
Uneonformity I
. Covrse to medium graned
Lower Permian Upper sandstone, curbouaceons sandstone
carboniferous to lower Barakar. Talchir with grey shale, fire ¢lay,
, Permian Lo carbonaceous shale and coaf seam.
(Penmo-carhoniforans} Greenish sandstone, ditstone. tillite,
olive green shale. _—
Uneonformity
Granttes and granitoids, gneiss,
Precambrian Metamnrphics pegmatite, quartz veins and
metabasic dylkes
3.4 Local Geology

PSS

‘e Rajmahal trap is represented dominantly by bluck coloured successive basaltic flows
with intertrappean shales in berween. These are mostly blocky lavas showing jointing
patterns. Series of basaltic flows of average thickness 100 m are separated from each other
by intertrappean beds. In many places the basallic flows are vasienlar in natire the vesicles
Iwing filled in by amygdales of quartz, chalcedony, zeolite and some clay minerals. In the
project atea basalts are ocewrring vs massive deposits of without showing any particular

min=ral orientation and containg vesicalar strucinores.
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ninc Plan and Mine Closure Plan
D_eocha Pachami Basalt Block
Ell‘bhum District, West Bengal

GEULOGICAL MF —
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Figatce 3.4: Geolugical map in and around Dcocha Pacliami Basalt Block. Md. Bazar. Birbhium, i
(Source: Appruved Gealogical Report of Deochi Pachami Dewangunj Harinsingha block)
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Mine Plan and Mine C!oa;g' lh’—h;n
D‘eocha Pachami Basalt Rlock
Birbhum Distriet, West Rengul

B) Topographic Plan of the tesse aren:

Topographic Plan of the Jease area is fumished in flgure N, 1.1

C) Geolugicnl Sections:
Geologios! Pisn and Sections is furnished in Flate No. 4

D) Indicate the year wise future programme of exploration, taking into
consideration the future programme planned in iext three yoars as in
table below:

The block under discussion is a part of DFDH oval block of MS WHPDOL and i
suthelently explored by CMEDIL and Geological Report is in place. No furthey

exploratany activitios are envisagad in the phinned period.

E} Indicate geological and recoverable and gade, duly suppuorted by
standard methad of estimation and calculation xlong with reguived
sections {giving split up of varicus eategories e proved, probuble,
possible). Indicate vatoff grade. Availability of resources should also be
indicuted for the leasehold:

The geological exploration has been canded out based on UINFC guldelines. The
UNFC rule for resource estimation is gaveraed by three-dimensional system consists
of follawing three axes: Geological Assessment, Feasibility Assessment and Econonie
viabilitr. The process of geologics]l assessment s generally conducted in stages of
incrcasing details. The tvpical successive stages of gevlogical investigation i,
reconnaissance, prospecting, general exploration and detailed exploration, generate
resaurce data with a clearly defined degrees al gealogival sssnrance. These fonr stages
are thervfore used as geological assessment catepmies in the classitication, It 18 a
three-dizit code-hased systern, the eronumie visbilily s representing the Giest digit,
the feasibility axis the sccond digit and the goalogic was the thiad digit. The theee
categnries af veonomic viability have codes 1.2 and 3 o devreasing ovder. similarly the
thiee eategories of foasibility studly have alve condes 1,80 and 3 while the four slages oof
goological assessment are represented by q codes je. 1 (detailed exploration), »
tgeneral exploration). 3 (prosputingl sml ¢ Creconnuissance). Thus, the highest
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f ‘Hulc Plan and Mine Closure Plan | L - "
! Deocha Pachumi Busault Block |

Hirbhum Dixatricl, West Rengal '

categony of resonrces nnder UNFC system will have the code (111} and Jowest category |
the code (334).

As per UNFC guidelines, the raiucral cesource of the Deocha Pachami Basalt Block

g . e

lins been defined by geological exploration up to Bum depth. Total geological bluck
bo.undm}r orea is 43.94 Acre & proposcd mining lease area is 12 Acre, Total borehole
| dnlled within geological block area is 2 nos and another one falls adjacent 10 the

genlogical block area . However. the boreholes are drilled within gqoom spacing.
} Therefors, the resource estimated for the block flls under the measured category

{331).

Geological respurce of the Deacha Pachami lease area has been estimated by
volumetric method by using the relevant resource modelling softwarc. Specific
Gravity of the deposit is determined as 2.g0 for lonnage conversion of the estitnated

{
1
i resonree. Basic eonsitlerations for resource estimation are as below: !
} !
]

_ = Estimation of geologienl resources were restricted up to the depth
{ range of Buom from the ground level.

» Resource estitnation is limited (v the block area of 12 acres

‘ » The cxtent of Basallic rocks were established within the Block from
| the 109 numberaf drill holes perfurmed by CMPDIT. and reparted in
| the Geological Report of DPIH Coal Block, Basalt Resources were
I extracted for the identified 12 acres of land from lhe pdmary
’ Geological Model prepared by CMPDIL.

4

Theretore, the resource estimated up to Sum depth for the area talls under the measured

category (331) as per Minesal Evidency of Mineral Contents Rule, 2015 (Port III-

¥
I Exploration Norms for different Lype of deposits).
|

The details of the resonree have been tabuluted below:

‘I'able No.3.2: Geological Resouree Csatimation
[ Total Total | {

: ’. ) M e | Volumec of |
I * Typeof Area ; 3::::‘;}'“ { Easalt as Qpeciﬁc Resource Resource ‘
| Rerource | (8q. mﬂer) f Shbcknsfia] | per model . Gravity ; of Basalt of Basalt ':
! i | %! n(“l"um) . {Tnfznee) _ _‘_vIMT]m_ i
‘l-ld!::‘;'._t.d 483.10.(30 * 48&9 | e % IUBIO |u A'\-J' 63] JATA. {U &.81 l E

:

i

oL R = R
LR MG
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Mine Plan and Mine éi:)-mlr; Plan
D.eochﬂ Pachami Basalt Block
Elrhhtu?] !)islriut, West Bengal

P.'-sl.tlmation of Top Soil: Other than Basall, the wholg leasy area is covered by lateritic
soil underlain by weathered roeks. ‘Fotal volume of Jateritic soil and weathered rocks within
the lease area has been calculated as 0.036 million cubic meters based on 4 m average
thickness,

F) Indicate mineable reserves by slice plan/level plan method, as

applicable, as per the proposed mining parameters:

Reserve estitnation has been done truugh 3D Model Software
1. volume has been caleulated from seam grid madel created by 312 Madel Soflware.
The Mineable reserve of the Block has been estimated comsideting bench
couliguration of 6-meler height and é-meter width.

Note: M/S WBPDCL is in a process of extending the mining_activity bepond the
planned mining pit_will_be

{

designated 12 acres of land. In_a process. the
dovetailed to larger areq in order to excavate more basalt upto the base level of
established resources, Thus none of the planned benches will be sterilized at the
end_of this_planned_period. The hench_configuration. of 6 m.x 6 m is thus
proposed {n order to keep these benches actty of this planned peri
[ndividual bench slope angle has been considered 80°,

cunsidersd for reserve estimation.
{ configuration.

lie er

Tl
M -siti densily 2.90 has haen
Mineable reserve estimated based on the area considered for pi
heet considered on account of unforeseen geological

™.
tl'
a5% pecovery lovel has

conditions to opine in the mineable reserve figures.
uel for deriving the extractable reserve figures.

to a depth of 66m.

1.

v 5% mining Tosses has bewit consicer

\iil. Mineable reserves have been estimated np

on of Mineable & Extractable Reserve

i Table no. 3.3: Estimat
e ] | ey | MINEAELE . |
RoM | TV AREA(S] | HEIWGHT " SEECIFIC | BANALY | Al MINNING RAC ASLE
rﬁ% i3 M ! (M) VOLUME GRATY | “'ﬁ#? [Oss RANALTAMT?
' ' R . S ST St WL 3
;;.; ' l_-;a T v;ié;;zm:qs i ts Fayr5.44482 L4 wegszh.g | D20 Y 1953
b g e __,_H__H____,_,__-.--wm——-"'*—'"___“___.__..———-—“,__ -
4R | ua | NG RPNNTY fr 23776 07575 g 1ATRART | PINTRADE 5 Q.12
"ll 3 3R . :;3‘3_;-;:";;" o qmsq.w.--*;a PR W2t R L 5% pizid et
2o t s0 | wmaavd | b 4603 by 2. gepiga2 | 0.0ANISE 34 n.onay
e T At s et § 3 ‘ ot - =
D T u sroa za4M s { B FnigTEaN 0 Azoprax | aalTaye 5% ms.__;
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[—— Mine Plan and Mine Closure Plan
NDeocha Pachami Basalt Block
Birbhum Distrdet, West Bengn)

kirst yrar D“ '0]3 virw -‘i“.‘\'cﬂd year l-" [ﬂ(’ view

Third yeur pit Wp view

Figure 3.5: 3-Dimage showing the development pit top view,
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Mine Plan and Mine Clasore Plan
D(. ocha Pachymi Basalt Block
Birbhum Distric1, West Bengal

CHAPTER - 4
£.0  Mining

A} Existing/proposed method for Developing/working the deposit with all
design paramelers:
Peak production target of 0,35 Million tens of per annum will met through
convenlivnal deilling and blasting with shovel-duraper combination. Working bench
configuration 6m height and 6m width and final bench configuration 6m héight and
ém width, Drilling will be done by compressed air small hole deill machines and
controlled Blasting will be done by SMS. Effeclive mothod sheuld be applied for

dust control during, drilling. Year wise stone production details are furnished below

in table no, 4.0,

Table No, 4.1
Year wise proposed praduction of Bagall
Vorluwaens ol i

E Mineabile Mincable i o Pxtrackable
vean | Baslias | gpede | futmont | Reseveor | JENE | meseeen
{Cum} iy Raxali(Tunnes) Basall(MT) | Ax Basalt(b1'n)

" VEAR-1 Jozob.go z.9 105000 0,105 gk 0.s0

| TEAR-: La3h24a.50 2 415000 0315 | 5% Q.30

| YEAR-3 LS ER 5y 457500 0,368 1 ox 0.35

; TOTAL 72H7500 0.7B8 I 5% 0.75

= 1% Year Mining Opcration:
Mining operation will be commence through a box cut Irom the southerm parl.
Qurfave elevalion varies from 69m to 66m. The mine will progress towards northern
dircction with a minimum bench RL of 26 m. Seven benches of dm height and 6 m
width will be created at the end of first year. At the end of the 1¥ year total basalt
production will he 0.10 MT. During the 1 year aperation, waste production, top soil
production and mineral rejects will be 038 Mcum, 0.02 Meum aml 0.003 Ml

respestively.

» 2nd Year Mining Operation:
The ming will be progress witha minimam bench REL of 2601 and tawards the north

dircetion of the block. At the cud ot the 2 year total basalt production will be 6.30

10 ﬁﬂtﬁ-b{d—ﬁt
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Mine Plan and Minc Closure Pluan
Deocha Pachami Basult Block
Rirbhum Disteict, West Bengal

MT. During the 2w year pperation, waste prxluction, top sail production and
mineral rejects will be o.257 M.cum, 0,014 M.cum and 0.016 M1 respectively.

a™ Year Mining Operation:

The ming will be: further degpened by four bench of G height and 6m width at finul
stage as compared with the previous year's configuration, The mine will be progress
with 8 minimum beneh RL of 02 m. Four benches of 6m height and 6m width
created and mine progresses to the northern acea of the block at the end of the year.
Al the end of the 31 vear total basalt production will be 0.35 MT. Duriag the g~ year
operation, waste production, top soil production and mineral rejects will be 0.038
M.cumn, w.ooz M.cum and o.o19 MT respectively.

According to approved Geological eport the measured resourcs estimation 15 based
on S8om depth. Due 16 the shoctuge of arex and bssed on the geomining paramelers
and considering all safety measures the mineable reserve estimation and mining
activity has heen considered up to 66m depth from top surface.

Table no. 4.1.1: Bench wise egtitmtion of Mincable Reserve for 1 Year

| FROM | AREA (5q. | HEIGHT e SPECIFIC DABALT
| Yoo | {Tb% A (M) VOLUME. | iy | BASALT (T o1
' 44 =8 267264630 ) 160358.87835 2.0 46304.04722 | 0.04650405
’ 38 32 1984726047 6 11908.25684 2.9 34634.24003 | 0.U3453424
il 32 26 1377.11047 I H1262.6628 2.0 2236(1.72215 | 0.02206172
[“TOI'AL "1 6034.48333 36206.50 105000.01 0.105
Table no. 4.1.2: Beneh wise estimution of Mincable Reserve for 2%t Year
ARE: : CIFIC | BASALT | BASALT
FROM I O A(Sq |HEIGHT| o ‘rue | SPE ! 1
‘ o1y ) 1) (M) GRAVITY m | (MT)
I 4 - uzaq3R7 | 20 V2924912 | D434
| 44 a8 7453-B5731 6 33612142 | :
t 38T 32 | s996apmRy 6 25981.94235 2.9 104347.60 | 01042476
| 32 26 | 467269063 6 | 2803560378 | 29 | 81203.251 | 0.0813031
U FOTAL | 18103.44823 LOU620.6 U3000.00 | 0315
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B 05070

|

1
ARTA (Mg |
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PRI
1117 000
2O L0

A01L.)008 |

500220485
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GO HYooo |

nenT
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1]
0
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0
b

7]

VOLIME
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SAOO8. 00790

300320600 |
200770.30455 |
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1

|

-
i
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BASALT
(21T)

0.02997535
0.0 ZEHOESL

0.U9765922
008703993 |
0.055820388

0.04340716

0.168

_—

B) Indicate quantum of development and tonnage and grade of FProduction

expectesd pitswise ay in tahle helow:
The penk eupacity of the mine is 046 MTPA, The mineable reserve of the block has been

astimated considering bench contigumition 61 height und 6m width and stope angle 800.
Pit area is ealeulntedd for estimation of mineable reserve. 0.036 M.Cum top soil and 0.675
M.Cum waste has been geverated. Minvabla resernve hay been estimated up o4 depth of
f6m whara top yoil hus been estimated baged on an average depth of 4m.
Year wite development and tonnage of production cxpected pit-wise es in the table

be]ow,

Table No. 4.2
Indlcnm Quuntum of dwelomntmt aud tonnnge and grade of Production
""" Ore |
; } Mineral 1 Mm-.abla. Exlmctublf: '
- Top Soil Wasle og | to
YEAR | % : - Rejects | Reserve Reuserve
| AM.Cum} (M.Cum) | (M.Cam) (MT) (M) (MT) 0]‘-}
- TGRS o) A~ o Ratio
| YEAR- | ”’5".“‘ | 038 | 0400 | 0.005 onn | Dio 4.00
YEARw | oo | oaw | 0270 | owb 0.33 030 0.90
YEAR-3 | 0002 | 0.088 | 0.040 0.01y a7 T o
TOTAL | 0036 | 0675 | 0710 | 0.040 | 079 025 | 0.95
\% q . %
cceihied Pz o M [
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Mine Plan and Mmef’]omlrr Plﬂn e——

Dencha Pachami Basalt Block
Birbhum District, West Bengaol {
‘Table 4.2.1 Fstimation of Waste for 17 year E
] i X 1 '
| FROM O] WASTE WASTE, |
R moaw | areacsen | EETE | voLg VOLUME, |
:' | (Cuwin, ) {11.comrm ) :
'''' 672 | 62 shoaAEaN0 | na | wowpong | 645 1 |
. i 1820126634 | 6| webungsh | oAU j |
9 50 Baesazs L 6| 7poqobol | oo 4
8 L 44 1007754179 | O T Y T T
TOTAL | 66666.66667 grwobaabr | owm 1
‘Table 4.2.2 Bstimation of Waste for 2rd yenr i
T
ASTHR waste. ||
FROM . HRIGHT | - onr iy |
TN (M) | ARFA(Sq. M) 7 VOILUMEF. voLumy |
NG | (M) {{m.) (. acurei ) ; E
I.
Tlgoe | 62 15301.821 612 T Y . I
h2 56 12833.862 (4 770073475 077
56 50 9251757 6| _sssroaoz | 0055
50 A4 staz39y | h 45!,2.: 7 - —
TOTAL 45060.000 | 256534397 o 2,,-7 B
i
Table 4.2.3 Estimation of Wasw for 3 ycar
S F i
0 HEIGHT | opel® bl
FROM AREA (Sq. M) ' . VOLUME VOLUM
o | TOUD 4 ™ cam) (M.cum)
6bos | 62 no7722 | 405 “Buabazs | 0009
St} 677632 .} 6 10065793 | 9M10
et Py
© RG 50 65298 L. 8. 292001 _
g | ad spget | 6 9475504 _ 000y |
T T8 76*‘““*"“‘“']7'“5“ - 379970504 0088
1
i
HE Page 24 1 54
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Mine Plan and Mine Closure Plun
Peocha Pachumi Basull Black
Rirbhum Disiriee, West Rengal

Table 4.2.4 Estimation af Tap <oil In three yvear

YEAR FROM TO TOP SOIL TOP SOIL

(M) | (M) | AREA(Sq. M) "I’Eg{})‘” VOLUME | VOLUME

| (Cum.) {M.cum)
FRST " b s :?_,..H
 YEAR _.__._.8 67.2 24044.42380 0.8 20035.539 0.02
SE(‘.O!’ID B R el i e s T . P T —————. - . S - ————— e
YFAR | 68 67.12 1I5301.82148 0.88 13165.603 0.0135
THIRD il i -
YEAR 67 66.05 210772166 0.95 2002.336 0.002
TOTAL 35503.478 0.036

As depicted in the approved Geological Report of Deocha Pachami Basalt Block, three
n‘mnhm of drill holes sre largely influenced the estimation of the waste and Mineral
Volumes, Out of the three boreholes namely CMBDIP-17, 18 & 35 are having soil and OB
thickness runges from 19 meter from the surface to '31.14 meter ( [ease refer Figure No.
3.5 of the approved Geological Report), The OB thickness reported in the spproved
Geological Report is the average thickness derived from the Geological Model while in the
Mining Plan, this has wotked ont based on the cross sections and actual ON thickness hus
been reflected in the sectinons.

Health & Safety Precautions:
D All rules and regulations in mines safety rules and regulation of Government of
India should e observed,
I  Proper safety precaution shauld be taken.
1 All benches left for final pit slop should be dressed properly to ensure that no

Joose material is in the bench and na aver hangs shauld be left.
V) 1f required a scientific study should be made for control blasting and design of

final pit slop.
V) Safety precautions will be implemented during blasting time including use of

Sirens.
V) Safety Gears will he provided to all workens of the mines as per the Provision of

pMines Act, 1961,
VII} Pre Medieal Cheek ups shall be cardied out with as per the provision of the Mines

Act, 1901,

b L
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! Mine Plan and Mine Clesure Plan
D:eocha Pachami Basalt Block
i _lilfblll_lm District, West Bengal

ViI} Operators will be shuffled in order to avoid Occupational Health Hazard.
IX) HEMM and Manpowets will he shifted 1o safer place in case of heavy and
incessant rainfall.

X)  Work stoppage will be implemented in case of thunderstorm warnings.

C) Composite plans and year svise sections:

Composite Plan and Section - Plate No. 9
1. 1St year development plan and Section - Plate na. 5.
z. 2nd vear development plan and Section - Flate no. 6.
3. 3ud vear development plan and Section - Plate no. 7.
4. Conceptual Plan - Plate no. 8,
D} Attach Supporting Composite Plan and Scetion showing pit layouts, dumps,
stacks of sub-grade mineral, if any, ete.:

Composite Plan and section have been described in plate No. ¢ with a proper pit
Javoul. An external dump has buen propased in the pealogical black arca, outside the
proposed mining lease boundary. In this dump 0.675 Mcum waste has been
accommadated. Dump heighl will be 35 Meter in the third year development plan. No
stacking of subgrade mineral has been done in this site,

E) Indicate proposed rate of production when the mine is fully developed and
the expevted life of the mine and the year from which effected:

As per the lettet of intent, the life of the mine is restrictex! o 3 vesrs and mineable
reserves iz scheduled to be excavated within the lease period.

G) Attach a note furnishing a conceptund mining plan for the entire lease
period based on the geological, mining and environmental considerations:

Mining will be carried out up to depth of 66m and there will be an external dump has
been cnisaged insitle the gealogical block houndury, pulsitls the propasisd mining lease
I- boundary. Top soil will be spread out aver the safety zone and plantation will be carried
owt along that safety bartier. At the end of the Ilanned period, mineral resources of the

said block is not gaing to exhaust. Thus mine vlosun: thrangh backilling ar water body

VDR b b oir e
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Doochn Pachiaim Baaalt Bloek
Birblimn District, West Hhatipsl

e e

permdsslon for the remaining part of this plob tn futre, whn he adjacunt will 1
imetuded {1 the Minlng Daaue, the quarry mvan ean i titted iaare Mawivisil g
attofned the maximum depthy of Ko weter 10 eateact innadiniiin oinarel josnitces
Conceptual Plan and Sectlon nee fucidalied b Flate Ho, 5,

H) Opencost mines:

1) Deseribe briefly giving salient fontures of the inede of workibng (meshnnised,
aemi=meshanised, munoul )

The deposit b massive (n oature and deilling & blastirig vill by sssantial W carey ond the
stone excavation from thin mine as practised, Sehednled blasting will be donis 4
described {n the blosting, chapters while delling will be carried out o eyl bnin e
per primduction schudule,

‘The blasted materiala will be eomoved through Shovel-Dumper eombination, Ly
fractions mussive rock bodies will by reduced o sgialiee (ractions through vind
breakers to be ftted in the gliovel, Dumpers of 45 Tons vAll be utilised for
tramsporution of naberialy from mine gite (o crasher ateay aud domping, yarda, Bassd
on the geo-mining parameters of this mining project, major productive equipment ferr
peak rated capacity has Leen derived, Detall eonsiderations are furnished in ruble no.

4.3
Inblenw. 4.4
Geo-mining Parameters and major HEMM Efficacy mlculmiou
i Considerations
Prurameters Unit Vulue
Production Capacity MTPA 0.5
Production Capaclty MCUOM-Anoum | 041207
OF Production (May) MCum-Annun 0.40
Total Production {Max) MCUM-Anoum 0 /743
Production Days Annual 300
T Per Day Production Hawys | HIRS | 1z |
Congiderations
{ Parumueters nit

rr
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Dgocha Pachami Basalt Elock
f;rbhum _I)__istrict. West Bengal

| Effective Operational Hours HRS 10
Annual Working Hours [IRS 3000
TIEMM Rificacy & PRC Nombers
Pacrameters " Unit Value
Dumper Capacily T 35
Dumipwr Payload T 3175
i Dumper Struck Capacity for Basalt Cum 11.00
P Dumper Struck Capacity for Waste Cum 13.00
| Dumper Spead KMFH 25
{ Avg, Lead Distance KM 1.2
Basalt specific gravity TonjCum 2.9
Waste specific gravity Ton/Cum 2.40
E Excavator Bucket Capacity Cum 1.2
| Parameters Unit Value
Swing Angle Degree 00
Excavator Productivity (1.2 cum) annual-Meum 0.51
Dumper Productivily (335 T) Anmual-Mcum 0.08
[ T Swell Factor % 20
f Availability % 90
Utilizatiyn % Bo
Population of Excavator - Nos. &
Population nf Dumpet Nos. 8

¥rom the above table, it is evident with the considerations of the geo-mining
patamelers, maximam number of dumper requirement is about & will be coupled with
» numbers of excavatars. Tloswever, dupeuding upon the operational flexibilities, and
pumber of pperational pits. the numbers may vary to accommodate the produelion
requiremanl.

Besides the excavators and dumpwer requirements, ancillary equipment like dozer, rock
breakers, drilling machines, water sprinklers ete. will also be deployed at site to have s
smooth mining operation. Neeessaty pumping arrabgements will be provided for

dewatering the storm water,

.........
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Deocha Pachami Basali Block
Birbhum Distriet, West Bengal

‘The list of ather equipment is given below in Table no, 4.4,
Table No. 3.4

List of Ancillary Equipment ut Deocha Pachami Basalt Block.
[ o
| Pacticula 5
i:’]- No. HEMI'ES o Ruantity Purpose
f Excavator —1.2 R
Cum Busker 2 For OB remaval
= (apacity and busult production.
RockBreakers | + = Fur breaking vl
s Boulders a1d inassive ruck mass.,
a Dump tmpks g Fut OB temoval
33T Capacity and basalt production.
e s s ]
o rbicianle 2| For blast hole drilling,
. l{Crawer Mounted) !
' Sl.No. | Particulars of | Quantity Purpose
HEMM
Water i
sprnklers- fitted . . i
4 with automatic 3 Water spraying «t dust generating
: phints,
pumping
darrangement ; —
5 Duzers D80 1 )
(101 HP)
& Firve tender 1
7 Ambulaiee 1 For emerzency site services.
8 | Cram—ST 1 |
E }‘I?bzlc 1 For aite semvices.
Service van
k Pumps and s Adequate cupacity ulang with
" accessories, | 5 aveessaTics.
ii) bescribe briefly the layout of mine working, the layout of faces and sites for

disposal of overburden/wastc.
Top soil will Iv: spreaded withio the zafety zone for plantation. An external dump has

been proposed in the geological Llock area, oulside the proposed minine lease
boundary. In this dump 0.675 Bl.cum waste has been accommodated. Dump height'will

be 35 Meter in the thind-vear development plan.

g Berownty
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Deocha Pachwmi Basalt Block
Rirbhinn District, West Bengal

Sln

A)

B)

D)

E)

Rlusting
Bieond blasting parsuneters like change per hole, blasting pattern, charge
per delny, maxinium numhber of the boles blasted in a round, maaner

and sequence of fringing, cte.:

Rlast hole will be drilled by 63 mm diameter drill machines. Blasting shall be
carred out as per MMR (1061) and with duc permission of DGMS and will be
done through SMS and Blasting Agent.

Blasting will be done for exeavation purpose. Holes 0f 40 to 60 mm diameter will be
drilled by drill machines up ta a depth of 6.3 meter and would e charged with SMS.
Yield per KG of SBMS is expected to be 3.0 to 5.0 Tons in case of hard rocks or

stones. Sizing and sorting, of the rocks will be done manually befere it is fod to

the crusher.
Average depth of blast hale 623 m ‘
?"'[‘:G'fd::ﬁ"_m e — — |
| Spacing 2 m. J’
| Specific Gravity 2.0 MT/m3 ' |
Types of Explonives uyed/to he used: i

Blasting will be carried out by SMS.
Powder factor in ore and averburden/waste/development heading/stope:
Powder factor for this stone blasting is 1.3
Whether secondary blasting is needed, if so deserihe it briefly:
No secondary blasting ix raquired,

Storage of Explosive:
An agreement will be made witl the DGMS authorized blasting agency before

starting the mining peralion. Preparition of explosives will be carried out vn site

hefore charging of each hele and chiould not be provisioned for storage. Portable

magazine may be used for slorugs of detonatar for blasting.
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Mine Plan and Mine Closure Plan
Deocha Pachaimi Basult Block
Ricbhum Disteice, Wt Bengnl

CHAFIER — 6

6.0 Mine Druinuge:

A} Depth of water tuble bused on observations Crem nenrby welly and woler
bodies:

The depth to water level py recocded in various dug well found to be ranglng from
2.2 mbgl o 7.8 mbgl. However, the CGWB teport ahatis thal the grotmd wirtwr Lable
PEFSISEIRLO 396 meter below ground level under this Rajmahal teap bagah.

B)  Working depth is upro 66 meler from the surfuce level ao possibly tntwisect the
groundwater table,

€} Quantity wnd quality of water likely 16 be encountered, the pumping
arrangements and places where the mine water is finadl y propossul to be
discharged:
Storm water is likely 1o accurnulate in the rainy season. A aump will be maintaimed
all throughout the mine life and the storm water will be accumulated in the surng
for usage in the non-monsaon peried. 100 Cum/hr pumping cnpacity will he
installed to drain out the wl water from the sump,

L i &
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Stacking of Minernl Refects and Disposal of Wastes
Nature and quantity

of 1op soil, overburden [ waste and mineral rejects
likely 1o be po

nerated doving next Hee yours:
Natuee and quantity of top sol), overburden { wante and minera) refects Hkely tey be
pencrated duning noxe three yesrs fitrnlshod below,

Table Na. 7.0, The nature and quantity of tap «oll, overburden Jwasie

nnd mineenl rejeets

YEAR J Yo Sall M.Cum) | Waste (M.Cumd | OB (M.Cum) | Mineral Rejecus
L Y S Y. R Y R Y
Stk | S Loas L earw | omb
e wom T aon | ooan | wow
. '1”f""~'\'_-_|_____ oL N .o WS N I T
©

Land chosen for dispagal of waste with proposed justificating:

Safety zone may be chosen for dumping the top soll. Tn this mining plan and mine
closure plan an external dump has been proposed in the geological block area,
outside the proposed mining lease boandury. Tn this duiop 0.676 M.eam waste b
been accammodated. Dump height will be 36 Meter in the third year development
plan. Top Soil will be spread out vithin the safety zone for plantation purpose.

Attach a note indicating the manner of disposal and configuration,
sequence of buildup nf dumps alang with the proposuls of the stacking of
sub-grade ore, 10 be indicated yene wise:

An oxternal dump has been proposed (n the geological block area, outside the
propased mining lease boundary. To this dump 0.675 M.cum waste has been
Acenmmadated. Dump height will be 35 Meter in the third vear development plan
and individual OB bench slope of durap is 37¢. Top sail genetated o thyee vears of
produetion will be spread out withtn the safety zone,

. h : Q1.3
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CHAFTER - 7
7.4 Stacking of Mineral Rejects and Dispasal of Wastes
A)  Nature and quantity of top soil, overburden / waste and mineral rejects
likely 10 be gencrated during next three years:
Nature and quantity of top soil, overburden / waste and mineral rejects likely to be
gencrated during next three years furnished below,
Table Na. 7.4. The nature and quantity of top soll, overburden/waske
_ ' “and mineral rejects
YEAR | TapSoil (M.Cum) | Waste (M.Cum} | OB (M.Cun} w“"‘{%“ﬂiec‘s
_YEAR-1 | 0.020 @180 T o400 0.00%
VEARZ | oo osm | oaw | oow
_YEAR-3 | 0.002 0.038 0.040 1.019
| TOTAL 0.036 0.675 ~ 0.710 ! 0.040 ]
C} Land chosen for dispasal of wasie with proposed justificating:
Safety zone may be chosen for dumping the top sail. Tn this mining plan and mine
closure plan an external dump has been proposed in the geological block area,
outside the proposed mining Wase houndury. Tn this dump 0.675 M.ecum waste bras
been accommodated. Dump height will be 35 Meter in the third year development
plan. Top Soil will be spread out within the safety zonce for plantation purpose.
C) Anach a note indicating the manner of disposal and configuration,

Mlificd Perswm: Joyddep Banerjee TR Page 5z of 54

sequence of buildu) nf dumps alung with the proposals of the stavking of
sub-grade ore, to be indicated ycar wise:

An exterpal dump has been proposed in the geological block area, outside the
propased mining lease boundary. To this dump 0.675 Meum waste has been
acenmmadated. Dump height will be 35 Meter in the third vear development pian
and individual OB bench slope of durap is 37¢. Top sail genetated in three vears of

produetion will be spread out within the safety zone,
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CHAVIER ~ 8 |

. Use of Mineral

A)  End use of the mineral;

ROM will be vsed tor construction of bwldingy & making of rouds. Stone can be
used in different form in different construction joha and read projeets. Swone inined
oul from the mine can be direetly used os boulders of different sizes for Road
Congtruction, River Anti-arosion, Dam conlruction, smbankment works ete. After
crushing, into different sizes of aggrepates from 6mm to 63 inm, the product can be

t usedtin construction und road projects.

Usape of stones are very mich project specific and market deinand stands from very
lavge size boulders to fine grained crusher dust, Usually, the ROM stone passes to 2
crusher to produce vaciahle siz.;'. products which includes +6 mm o -70 mm of
prodocts uses in constrction activity and road projects. Besides, larger fractions of
40 = 63 mm size products are used in the river dam projects and embankment

constricliong, Railways is another area where huge quantity of stone metals are

S

wsed,
Crusher dost wswally ranges between 10-25% . of the total products and mosdy
mucketable for road constructions. Laally erusher dust is having usage in diteh

PP

filling and howsy constructions as well,
B) Indicate physical and chemical specifications stipulated by buyers:

This stone product will be used for construction of buildings & making of voads.
Stone can hw usedl in clilfyrent form In different construction jobs and road projects.
Slone mined out from the mine can be dircetly used as bouldets of different sizes tor
River Anti-erosion. Dam construction, embankment works etc. ARter crushing into

! different sizcy of nggregales from 6 mm to 63 mm, the product can be used in
! vonsinection and road projects. The West Bengal Power Development Corporation
Linited has alsv carried out physical property analyzis of boulder samples from the

lease area. The samiple analesis report is tabulated belpw,

\ "
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Minc Plan and Mine Closure Plan

Deocha Pachami Basalt Block
Rirbhum District, West Bengal

Table No. 8.1: Test analygis report

G
Tl 5i02 | Al203 | MeO | FezO3 | GO | TiDe | Me® | MuzO | 820 | Pagg
Pewrne WM, Forsuls tvp i
{i-60) %) o

n.=n ﬂ]ing_ Fe Ca T Mn Ma K P
S, e | R (%) (%) (E9] (%) (%) (%) i%) (%) %) (%
Sample- | p— . y ’

[ oonn) | YIOUR | CORCmTIAmN | 4243 | 1483 | 457 | e fowel | 209 | o2 | 18q | w2z | ng2

sample [ i

[ 0212) : s I'"‘""‘“"‘t""f‘f"ﬂ 4941 | 1152 | 457 | 1292 [ 10093 | 209 [ 02 | 394 | 022 | n32

Lv\l'l'lr.-‘f ‘ i A gy i

oyl “7 | Carcentration | 49.42 | 12 4457 | em2 06 | 213 o.21 1.94 prz | G0a=
" " . e il e e e

133 (%) ' 895 | Concentrution | 3048 | 45z | 450 | 1269 | & | 208 | o 193 | oa3 D.32

As obgerved rom the physical and chemival properties of the rock of Deocha
Pachami Basall deposil, the rocks are found suitable for uwse in the

conslruction projects.

C) Give details in case blending of different grades of ores is heing practiced or
is 1o be practiced al the mine to meet specificutions stipulated by buyers:

Blending of different muterial is not required to be done as far metal stones are used
for road & civil construction. The tatal melai slane shall be sold in une grade only,

Regdte) vam

ificd Person: Joygeep Banerjes
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9.0 Others

A)  Site Services:

APTER -

L will be a semi mechanised mine and annwal productinon a.10 MT, .30 MT, 0,35 MT
in first year, second year and third year respectovely. The pe-al; rate of production of
stone is about 0.35 MTPA/ 1167 TPD. Stone will e loaded in to tippers and dispatched
to the erushing and sereening plant, which is Jocated within the lease area.

. [
i
Az |

Office.
B ‘Blast Shelters
9 Restsheliers
Stamtory Requirement 4 Canteen
5 First aid room.
b Washroom
7 Porlable explosive maguzine

B) Employment potental:

! Total number of manpower will be around 54 including statutory personnel and
unskilled labourers. The breakup has been given below in Table. No. ¢.1
‘Table No.y.1 Manposwer Polentinl

’ ] Manpower Nos
7 Operatot 30
TTelpers 7
SEMIJ SKILLED Soentity
Weighhridge 2
_’ Mines Manager 5 *
| Transport Manager : 2
| SKILLED Foreman | 3
: | Rlasting Supenvisor . o
| Mine surveyor | a
P | ‘ Total ? 54 Au/\
<id 10 Drewcy 6 2
Petrson: Joytleep Bancrjee JSiEp 2 TURE Tage 35 0f -_’6
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Mine Plan and Mine Closure Plan pn ‘
Dreocha Pachaii Basale Black
Birbhum District, West Bengal

CHAPTER - 10

10.0 Mineral Processing

Mineral processing includes mostly crushing of larger fractions as per market

devaand. However vrushing unit is not proposed within this mining lease sreq, thus
the activity is not considered as a part of this proposud mining plan.

T Pape360l5
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Mioe Plun and Mine l'.:l::usure Flan
Deocha Pachami Basalt Block
lﬁ rbhum District, West Bengal

FART-B
' CHAPTER - 11
Envirenment Management Plan
A} A note on the status of baseline information:

Exdsting Land use patiern:

Al present, the ares is s virgin area, In pre mining stage, out of 4.850 ha area, 4.856
ha is barren land. The post mining hreskup of the land use psttern has been given
below in table. No.11a

Table No. 11.1. Land Use Pattern of Dencha Pachami Basalt Block Inside the
proposed mining lease boundary.

During Mining Poat Mining
- (Hal (Ha)
Quarny w:;ntinﬂﬁ Mined . 4.9t
Duwnping in ha o, ) Q )
B Huul Rowd in ha - TH S -
{ Pracessing plant in ha o 2
Warkshop anta in ha 0O ' "
"Iawnship stea in ha o o
Safety zone in tla @645 0.1440
Greenbelt sren in Ha o 0.20Q
Un-utilized area in Ha o 0
| Tutslarcain ha 4.836 4.836

Table No. 11.22. Land Use Pattern of Deocha Pachumi Basult Block aatside the
proposed mining lease boundary, inside the Geological Bloek Boundary.

Post Mining (Ha)
a Dumping in ha 5178
f Haul Road in ha 0.500
:m " Infrastructure including crusher in by SR T
Uneutilized srea in Ha. ©.801
Total areain ha i 12.987
Waler regime:

No stream/Hivielets exists within the identified block area. A 1st order stremm flows

along the west of the identified Basalt Block and is part of the langer part of Deochy

1 4 GEOLOGY Lo CUTIA Uit
Wb o % S T -
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Mine Plan and Mine Closure Plun
D‘enclm Facluumi Basult Block
Birbhum DIsirict, West Bengul

Pachami Coal Block., The major deainage within 10 km of the project area is

dominated by Dwarka river and is teibutary of Bhaghirathi.

Floya and Favtu:

The core zon¢ was devoid of uny plant or tree naturally growing over there, ‘The agro-

biodiversity of the study area is unique and there is one National park and four
sancetuaries.

All these forest sreas ave dominated by Sal (Shorea Robusta) trews while Lhe Unelassified
| Furests belong to Nocthern Tropical Dry deciduous type. The major trees found in these
Ig forests are Teak (Tectona Grandis), Mipal (Ficus Religiosa), Siris {Albizzia Lebbeck),
Mahua (Bassia Latifalia), Neem (Azadirachta Indica), Babul (Acacia Arabica}, Bamboo
(Bambusha Tulds) ete. These are the main source of non-timber forest products to e
people of the district.

The carmivora of the district consists of leopand, bear, wolf and other smaller spocics,
The ungualata are represented by wild pigs. Leopards are not numersus, but are found
ity somne jungles. Bears are very rare, but sometimes they migrate from the neighbouring
hills in the Santhal Parganas (ow in Jhackhand). Wolves are soumetimes found in small
patches of jungle. Wild pigs are found in isolated tracts, cspecially along river banks and |
in jungles traversed by watereouoses. Besides the above, the long tail apes called

hanuman, oller, hare, fox and jackal are common. The game birds of the district chiefly
vonsist of patridge, green pigeon and various watcdinls. The grey patridge is plentful,
and green pigeons may usually be seen on the highest branches of pipal trees when they
are bearing fruit, Among the water-firals the comb and Brdhmani dueks ure found in
abundance. Geesa are cold weather visitors, coming in large flocks to feed on the vice
eraps. Snipes are found in great nu mlens in Lthe sswumpy places and in the beds of nivers,
and are most common in the east of the district. Different varicty of fishes like wui, kalla
| and sometimes hilsa are lound in Lhe pujor avers of the district. Tanks, which are
us in the district, are stocked with nu, katla, mrigel, magur, koi and other ymall

nHmen
fishes. {CetiLs, 2011).
Qality of Air, ambient noise level and water:

a ‘The Pollution lovels are varying depending ou the prevailing actvity i.e. either

! inddustrinl, or domestic fuel burning or vehicubir trffic ehe

Yo Pyl

' erson; Jovileep Banerjee e e Bl ITE Papge 3% of hﬁ.
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Mine Pian and Mine Closure Plan
Devcha Pachami Basalt Block
Birbhum District, West Bengal

concentrations of the critical pollutants are established by comparing the
coneentrations at the site,

The noise levels within the study area are well within the specificd standards.
Water is available in the study area in the form of surface vater and ground
water. Understanding the water quality is essential in prepartion of
Environmental Impact assessmunt and to identily ertical issues with a view to
suggest appropriale mitigation measures (or implementation.

Climatic Condition:

Birbhum belongs (o humid tropical monsoon climatic region. According to
District Meteorolopical Department, there arc very minor variation of
temperature, rainfall and relative humidity in all over the district viz. north to
suuth and west 1o east. The district Birbhhum experiences an extreme climate
with high range «f Wemperature, The <limate of the district is characterized by
oppressive heat and high humidity in summer with average daily maximum
temperature of 30"C. Winter is penerally dry and cold with average winter
tetnperature around 18° C, The average annual temperature in the district is

259 “C,

Temperature:

Temperature along with vther meteorological conditions of the district is more
at less uniform. The cold season cammences by about the middle of November
when the temperature begins 1o decrease, January is the coldest month with the
mean daily maxtmum and minimum temperatute at 12 °C and 24°C

respeetively. By nbout the end of February the temperature begins to increase

and May is found as the hottest month, the mean maximum dlaily tempersture
is 30 °C sl the mesn minimum daily lemperature is 26 "C. The average

maximum and minicmum temperature recorded in Bicbhum is given in ‘I'able
11.3.

Page 33 uf 54
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Tuble 11.2: Monthly mean temperature (im °C) distribntion of Birbhim Disteier

Parameters Jnn IFl'h\'fMur Apr| May Jund July nﬂ;:x Sep| Oct| Nov| Dec,
T R B R B L i ; .
_Temperature (C)| ‘83| 23| 068 | a3l s 297 | 2Ba | a8a | 27| 26a] a2 | «.r..r.i!;
Mh‘imum 4 F—— il " § - s .______,__.1 v i - _:..,_.......,_,

= TEmPFat__ngrcj 23] b

¢ \ |
Wi 246] 2 :6"1 e;.g! s | o2y | 2w 15.2 141
|

Maxdmum (°C)| 24 m.al Nal b7l wih | oaeo| k| a6 | wy gmsl wa | o

Raiafall and Humidity:

The average annual rainfal] in the distrie) is 1321,5mm, The varialions in the sanual
rainfall within the district and from vear to vear are not large. The rainfall during
the monsoon season - June ta Suptember - constitutes 74 percent of the annual
rainfall; July and August are the rainiest months, The district receives 2 mean
annual rainfall varying fror g04.4 mm. to 1522.1 mm,

The information on annual rainfall for the five years (rom 2017 {0 2021 for the

)
district Bivbhum is given in Table 11.4. Average rainfall of the district explained
] graphically in Figure 11.4.
Table 11.4: Annual Rainfall {In Millimetre) recorded In Birbhuin District
j YEAR 2017 2018 2019 2020 2021 | Average
JAN 4.6 o 0.1 22 o 5.34
- FEB 0 0.5 27.6 0.8 o 5.78
g MAR 4.8 0.8 20 415 9.4 15.3
APR 28 al.5 54.5 62 25.9 44.26
MAY 160.8 6.6 139.9 194.9 208.9 | 154.42
JUN 156.6 138.3 2.2 278.6 300.6 191,06
JUL 487.1 258.3 242.3 262, 302.7 330.5
Iy AUG 235.6 154.7 TIK 304.7 2374 2283
, SEPT 166.5 170 255-1 206.9 211.3 201.96
OCT' 214.5 27.4 14906 274 154.5 127.94
“ NOV 2.5 0 0.5 o 156 9.7
PR DEL 4.7 25.3 1-9 0 1 74 7.86
! i Totd 1368.7 9043.4 (2Nt 1510.8 | 15221 | 1320,494
o b s s ke
o5 (Source: Webaite uf Indian Metearalogical Department, G 1. of indsa)
o
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B) Eavironment Linpret Asseysment: Impaet of mining and beneficiation

an envirenmeent over the next ;g years:

Land srea indleating the acea likely to be degraded due Lo
quarrylng/pitting, dumping, roads, workshop, processing

i)

plant,township ote.
The presont nd use will be altered due to mining activity in the avea.
At the end uf plaaniued pericd of three yviaes, there will be change in the
Janckeupe due to digging of plt while on the other hand the waste dump
will attaln o heights compared to the present-day topography.

Alr Quulity:
CQuantiun of fugitise dust will be increasing due to minmyg and erushing

act l\ltlrf. in the cate zone. Besides, antission of Sox, Nox, o2, CO ete.
L1
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Mine Plan and Mine Closure Plan
Deocha Pachami Basalt Black
Bichhum Distriet, West Bengal
will happen due to operation of HEMM's, Sprinkling of the water on the
haul roads and the other dust generating points will be done to veduco
the level.
i) Water Quality:
During the eonecptual petiod. mining is may be intersect the ground
water table. ‘that,s why a detailed hvdrologleal cepart is to be propared
hefare cormmencement of the mining,
However, the storm water management will be required to iraplement
as dewatering of mining pit, surface runs offs fram the dumping
grounds and surface run offs from infrastructural areas will be
wssaciated,
) Noise levels:
Operation of HEMM and Crusher will be noise generating sources. Far
puogs will be provided te the operators. Plantation of trees in layers
along the safily zone will allow to attenuate the noisc level outside the
ArEA.
v}  Vibration levels (due to blasting):
Blasting pattern has been designed to minimize vibration levels.
However, vibration levels will be smrdied once the blasting iy done in the
lease area Wo know the actual impacts and mitigation measures would he
taken up accordingly.
vi)  Whater regime:
No stream frivulets exists within the identified block area. A 13t order
stream flows alang e west of the idenlified Busalt Block and is part of
the larger part of Deocha Pachami Coal Block. The major druinage |
within 10 kim of Lhe project area is dominated by Dwarka viver and is
tributary of Bhaghirathi.
%
udwp Pravny
‘Quilified Person: Joyddep Banetiee
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D'eocha Pachaini Basalt Black
}}ll‘hhl_lﬂ! District, West Bengal

vii) Socio - economics:

The beneficial impacl will be there due to possibility of generation of
directand indirect employment. Resuming of mining operation will be

beneficial to the local community.

viii} Historical mannments ete.:

There is no historical monument near the lease area.

C) Environment Management Plan:

us
!l]l

ified Person: Joyddep Banerjee

t. Temporary storage and utilization of topsoil:

There is very limited soil generation during the first year and will be

spread out in the safety zone for plantation purposc.

Year wise proposal for reclamation of land affected by
abandoned guarries and other mining activities during three
vears clarifying the extent back filling and re-contouring and/or
altecrnative use of unfilled/partially filled excavatons/road

sides/slopes and mine. Incase abandoned quarries/pits are

proposed lo bhe used as reservair, their size, water holding

capacity and proposal for ntilization of such water be given:
s inining plan will be dovelailet

The present quarry area as dineassed in thy
planned period mineral

to larger extraction area in near tuture. In this
reconrees will oot be oxhausted, thus land roclumation in terms of

backfilling is not suggested in this mining plan and mine elosuore plan.

Pragramme uf afforestation, vear wisc for the initial threc years

sndicating the number of plants with the name of species to be

uffurested under different areas in hectares:
Tree plantation programme will be carvied out through safety barrier.
About 479 saplings will be planted within the salely zone. The planiation

programs per year have been shown in below table No. 11.5.

a‘ﬂl.‘{ll'_“ =
-t 5 Poge 39 ul’s.{s
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Dreocha Pachiami Basult Block
Birbhum District, Wist Bengal

-

v,

1,

Tahle No. 11.5: Afforestation Programme

Vi No. of Saplings to be
_ planted
1 Year 250
2" Year 229
Name of the species:

Predominant plant vegetations are Dalheigia sison, Acavia valechu,
Rotassiy flsberiformis and Bombax ceiba respectively, The other plant is
Acacia nilotica, Euealyptus, Dhatura gp, Zizyphus sp, Cassia lota, Dalbergia
sis00, Parthenium sp.

Stabilization and vegetation of dumps along with waste dump
management year wise for the first three years:

In this mining plan and mine closure plan an exteroal duwp has been
propos] in the geological block area, outside the proposed mining lease
boundary, In this dump 0.675 M.cum waste has been acecommodated. Dump
height will be 35 Mcter in the third vear development plan. Top Soil ill be

spread out within the safety zone for plantation purpose.

Measures to control erosion/seditnentation of waler courses:

The flowing waler moves the soil organic and inorganic particles alongside
the land surface, depositing them in the lawer lendseape. The result of this
wonld be flooding in the long run. The eroded soil material can move to
neurby water sources. Thus, the measures to control sediment erosion
ivolves: maintaining vegetative caver, enriching 30l with organie inatter,
hardening seil surface, improve ircgation practices, using contour banks

and other constructions.

Treatment and disposal of water from mine:
As it is emisaged thal chance of contamination of water is less. there is

na needfor direct swater pollution control measure,

% %
%ﬁ{fﬁgc? Bezecesa o
{fied Person: .Iogdcfp Banerjee




Mine P]a.n_and Mine tiosure Plan

)55

D.r:ocha Pachaini Basalt Block
Rirbhum District, West Bengal

il

D) Monitoring schedules lor different environmental components after

g B

Measures for minimizing sdverse effects on water regime:

Planting appropriate shrub/grass specics on the zloprs is atabilizing the
worked out stopes. This prevents wash-off of mateial from these slopes.
Prevention of Surface water / rain water fror outside into the quarry area
will be collected in temporary sump which is developed in the pit and it will
be utilized for plantation purpose and allicd mining setivities. Minirmize use

of chemicals and draining it towater bodies.

Proteetive measures for ground vibrations/air blast caused by
Blasting:

The main source of noise iu the mining area is the operation of 1cavy Earth
Moving Machincries like Dumpers, Excavator, Besides dolling, blasting is
also 3 potential source of noise pollution. In order to misimize the noise
pollution follavwing measures are suggested:

* Proper and timely maintenance of machinerics.

*  Major noise generating cyipment’s like DG set will be hosal.

= Non-¢levtnic detonators should be used wherever required.

s Blasting will be carried oul in peiodical manner so 33 to minimize the

impaclon the local inhabitants and fauna species.

Measures far protecting historical monuments and for
rehabilitationof human sertlements likely to he disturbed due to
mining actvity:

No histories] menument i3 present within 1wkm buffer area and no

rebabilitstion of huiran sclllernent will be carried out for this execution of

mining al this site,

Sveioeeonomic bencfits arising ont of mining:

As there is no involvement of R&R, sociveconomic impact will be only on
the positive side by generating 1fireet and indirect employment. Local people
sill be benefitted duc te implementation ol thiz project. Resuming #f mining

operation will e beneficial to the local community.

ESLN
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Mine Plan and Mine Closure Plan
Deocha Pachami Busalt Block
Rirbhum District, West Bengal

commencement of mining and other related activities:

It is observed that there will be limited impact due to proposed mining activity.
However, control measures vill be initiated to counters the passible threat the
cuvironment, The varlous monitoring measures are discussed in details.

e s
~ Parameter frequency To be Conductexd by Location
Ambicnt Air Quality
FM 10 Twice In a week Recoguized Moniftoting Agency | At Four locativns
'Mag Twiceinaweek | Recoginized Motiluring Azety | At Four lucalinns
502 ' Twice in a week Recognized Mouitluring Ageney | Al Four [ucatinns
N Thwice i) o week Recugnized Monitoring Ageoncy | At Four lucatinns
Noise levek
HNoise lewvel I'vave in month Recognized Monitoring Agercy At Four locations
Surfrce Water Quality
Pacametersasper IS: | Onee ina qutér Recogmized Monitoring Agency At Three locations
2206 ~ Class C
Ground Water Quality
Parameters as per 15 ; Onee ina quacter Recognized Monitoring Agency At Twa locations
10500
Soil Quslity e ih Qquarter Recngnized Monitoring Agency At Four locations

» Dust Suppressioti:
« During Mining fugitive dust will be the principaf air pollutant.

Following measures will be provided to reduce the air polluti

«  Water spraving will e there in huul road and mining area.
v Wet drilling will be preferred.

»  Sharp il rods will be used to reduce dust generation.

«  Dust extractor will be used 1o reduce dust generalion.

» Pruper monitoring of air quality data has to he maintained and in casc il

exceeds the permissible Tonil, adyquale measures like covering of the
ficd Person: Joydedp Bancriee oy el i MEee e Page 46 of 54
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Iﬂine Plan and Mine Closure Plan
Deocha Pachami Basall Rlock
Birbhum District, West Rengal

crushers has to be done.

* Avenue plantation in and around the transportation areas are to be
raised.

* The 7.5 m safety barrier shall be used for green belt development a1 2 mn
spacing left sll around and shall be used for plantation of trees with deep
vegetation so that air pollution from the mine can be arrested. Pallution
from dust, smoke & due to blasiing shall be minimized by adoption of
muftling system at stipulated interval of titne.

« Around 479 leews will be planted to develop the green belt along the
mine safety zone. Plantation shall be done ¢b three layer system,
keepiog the cliabers and shrubs towards the mine while tall trees shall
be planted towards the outer periphery.

tdte ) Bew ; :
icd Person: -loydeep Banerice A Page 47t 54
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Miie Plan & Mine Closure Plan
Deoohn Pachami Basalt Block
Rirbhwm District, West Bengal

Chapler-12
MINE CLOSURL PLAN

12,1 Introduction: -

CNameaofMine | Dencha Pachami Basalt Block
' District A State | Birthnm, Wast Bengal
B Y e e ] T,
T Ne. T ooz
o Plot No. 1267 (F)
Mouza Chanda
- Avea 4.356 Ha )
Wheiher thi_:‘; m?];:;rdrd tohe No- the srea is not recorded to forest land
Ownership and Occupancy Raivati Jand

12.1.1. Reason tor Closure
The mine is planied to he closed only after the exhaustion of vecoverable mineral
reserves.
Hawewer, the Rillowing can be envisaged as some of the Tikely possible

circumstanees which may lead to premature closure of the mine:

> Safety: “Mine" may have to be closed down, under order of DGMS, on account

of unexpected adverse geo-technival condition which may make continvation of

the mining operations unsafe.

s+ Eeanpmy: “Minc” may be require ta be closed down on account of some change

i Ure ceanomitc environinent at national; international level,

~ Repulatory and Policy issues: “Mine” muy have to be cdosed down on account of

Environmental and other tugulalory wmsiderations where the proponent is

divected to do g0 by L canceened Gavt. aulhorilies.

\a(“ it deﬂ p{ltmui,u S
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( Mine Plan & Mine Closure Plan
: Deocha Pachami Basalt Block
:'- Birbhwm District, Weost Bengal

# Socal Pressurs: "Mine" may bo forced to be closed down o account of

distuchunces cuused by the anti-social elemonts vad the situalions may 4o
beyond the control of administrative machinery of the State Guvt, with
complete breakdown of the law and order.

= Foree Mujuure: “Mine” may closed down on occurrences of cirenmstancos
lending te Force Majeure, These causes or eircumstunees could incliule acia of
god, acts of war, hostilities (whether war be declared or not), blockage,
jnvasion, insurrection, military or nsurped power, riot, lockout, sabotage,
restrictions in the use of power and other causes beyond the reasonable
controls of the project authovity.

Nevertheless, in the present sceuario, in this plaoned miue, we da aot foresee any of the
above circumstancey lzading Lo mine elsure opecations. However, this conceptual Mine
Closure Plan would be able to guide the closure activilies even for such unforeseen

situations and would help to tide over the problem.

12.1.42 Statutery Obligations:

At present this proposed mine with 4.856 ha of project area. does not have any
stalulory clearsnce except grant of lease to the applicant and the approval of
Geologicnl Report from the competent authority. The mining plan is belng
submitted for approval. On obtaining the approval of Mining Plan, other approvals
will be prucessed and obtained. As such presently there are no statutory approval
which will lead to statutory obligations,

However, the applicant hereby underdook complying with sl the statutory
oblizatiuns whicl woulil artsa: aller grand of varoms permissicns/elearanves (o the

applicant for minning this mine.

%ﬂfvﬁﬁm’ Berweg

atified Person: Joydeef Baneryee . . Page 49 uI'64




Minc Plun & Minc Closure Plan
Dyochn Pachami Basalt Block
Rirbhum District, West Bcngul

12.1.3 Closure Plun Preparation

The prepumtion of this mining plan including mine closure plan is being preparcil
with due autherization of the Project Proponent The West Bengal Power
Development Corporation Limited

Name & Address of Lessee: -
Proponent — The West Bengal Power Duvelopment Corportion Linited

Bidynt Unnyso Bhaban, Plot- 3/C, LA-Block, Sector- 111, SaltLake City, Distriet -
Kolkuba, West Bengal

PIN. - 700106, Stale - West Rengal.
Pl No. - Qq74a75720

Name, Address & Registration Number of QP preparing this Mine
Closure Plan: -

Mr. Joydeep Banurjee (Qualified Person), M.S¢ Geology and MAusIhM
Flat Nev.- A 103, NCCF Sunny Fort Apartment, Street Na.-622
AA-[IH, Block-7, New Town, Kolkats, West Beagal - 700161,

Chone No.: +91- 9830436050,

£2.2 Mine Description:

Yeeeidtop Bpectii

& ) _.1|_ s
Parliculars | Description
No.
{The Prospecting cum Mining License or
Lewse area and land | 3 _
T mining lease hold area over 4.836 Ha is
use. . _
non-torest Rajyati land.
A B v v B TORRSTy o0 Yl
Location =2 Pfi2 (Ggs Via)
) - . na,
(IR MR e | Reter fo Table Nov 2.1
l Ty

.

Pualified Person: Jovddep Banerjes
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Mine Plan & Mine Closure Plan
Deocha Pachami Basalt Bloek
Birbhum District, West Bcn!.‘gnl

:' Longitude:
| Map Key Plan (Platc na.1)
Plol/ ! )
| Khsscavillag f.Jetalls of mouza wise plot ook, are provided
o in Table no. 161
o histrict ete.
. Electricity, water, ficst aid facilities will be
Avarilubility of water, ] . ’ )
i ! made awvaileble at mine site office.
12.3 puwer,  medical & )
) o Educstionn]  facilitics arc  available  at
educnhion facilities.
Birbloumn,
124 | Arca Plan Furnished in Plate No. 2.
2.5 Ownership Jaccupancy | The land 15 miysii in nalure.
Elevation of the area varies from &6 m
12.6 Topogtraphy of the aees
AMSL to 69 m AMSL.
The black s Incated north of Fanagarh-
Moregram  expressway  (NI[-60)  thal
ponnects National Highway NH-2 and NH-
. |31 and can be approached from either Suri
Exdstence of public L ¢
or Rampurhat. Mollarpur Railway Station
raads/railway lines if e i ; 3
12,9 d A (24°04'90": 87°137327) on the Sahibganj-
m ﬂ!} ﬂlx- . g
.y' o loop line of the Eastern Railway running
Distance. A :
along the eastern periphery of the area, is
the nearest railhead, approximately 1vkm
far off and Kazi Naziul I[slam {Andal}
| Airpurt is ~&okm away from the area.
- e

Location plan, geograpltical coordinates and roaps arc furnished in the chapter

1 of this decument in th mining plan section.

12.2.0 Gealogy; -

Details of yrolagy i3 being furnished in chapter 3 of this document.

.. ‘ A
144 /
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Mince Plan & Mine Closure ’lan
Dewvcha Pochomi Basalt Block
Birbhuns District, West Bcnﬁul

12.2.2 Resources & Reserves: -

Resources and reserves are well described in chapter-3 of this document.

12.2.3 Mining Mcthod: -
Mining methodology along with year wise deseriplions are well deseribed in chapter
q of this dacument.

12.3. Mine Closure Plan: -

12.3.1Mined nut Land: -
This is & new mine. Landscape change is envisaged and detailed in the proposed
conceptual plan is being discussed in chapter-4.

1:.3.2 Water Quality Management: -

The available groond water in the summounding scea is potable. There s »
possibility of hnpucling the groundwater in the arca due to the mining. That's
why a detail hydrogenlogical study hus heen proposed to be carry cut during the
planned pericdand report will e sellicicnly incorporated 1o the mitiog schome
supposed to be sulumitled by the end of this plan perdod, The mining will nol
release any water generation from the inining pit therefore, there will be no

impact on the surface water quality is being envisaged.

12.8.3 Air Quality Management: -
Fugitive dust and emissions will be there sathin the active warking zone. Suitable
nmanagement plan hus been suggested faor the purpose,

12.3.4 Waste Management: -

In this minmg plan and mine closure plan an external dump has been proprsed in
the geolngies] block srea, outside the proposed mining lease boundan In this

!}gfzmsﬁ_ Bt gl
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Mine P'lan & Mine Clasure Plan
Peochu Puchami Basalt Block
Birblusin Dintrict, West lkngul

Amp 0,675 M waste s been neeommodated, Dump height will be 45 Meter
in the thied year develupanent plin,

12,3, Top soll Managements -

0.046 MCam top soil Is generated in thls mine, The 105 sl will b gpread out

within the aafety zone.
12.73.0 Tuiling: -
Mo tailing is generated.

12.3.7 THaponul Mine Machine: -

The machinery's which will be waced in thiz mine sholl be transferred 10 other mine
of the owner. Also, ownee in having 2 constniction projects, vhere the saine can be
transferred, At the end of the ming life, no Mining Machinery’s shall be kept within
the leasehold area.

12.4.8 Safety and Sccurity: -

All along the mining leass boundary. harbied wire fencing shall be done. Besides,
thare will be safelv zne which vill be covered through proper plantation. The
minfng lease boundary shall be properly gated during and post closure period.

12.4.9 Disaster Manugement and Risk Arrangement:

A dilferent cell will be constituted by Proponent The West Bengal Power
Development Corporation Litmited during and pust operational period to Jook after
the isasters, Preventive and coreeclive weasures will be enzured by the cell,
Necussary fuuding arrarguennemts will be Jome by Proponent The West Bengal
Pirver Development Corporition Limited. As such. the complete mining area shall
he reclaimed.

12.3.10 Care and Maititenunee during temporary discontinnance: -

Motice of Tenywienlly discontinuance will send to concern autharities and
guvernment departments. Pit will be fenced and security guard will be pemted 1o

2rjoy Pazz 530t 54
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Mine Plan & Mine Closure Plan

! Deocha Pachami Basalt Block

Birhhuim District, West Bengul
take care of pits and infrastructure focihities, As soelr il imfrostructures will be

movable type and will e whilizasd i other sifes,

12.4. Feomomic Repercussion of closure of mine and man power
retrenclunent: -

Assuch «ll HEMM operators and mine workers shall be shifled o other projects of
Mine awners, and no effective Leonomic repercussion is envisaged due to closure

of this project.

12.5. Time scheduling fr wbundonment:
The rained mt Tand will be converted o o water body after closure. A finul Mine
Closure Flan shall be submitted for competent approval one vear before clasure of
this mins.

12.6. Financial Assurance: -

As per the prwisians of the West Bengal Minor Mineral Conecssion Rales, 20106,
financial asswxanee lor Dencha Pachami Basalt Rlock has been estimuted to Rs,
72840.00 which will be deposited ta 1he concermed authonty as per the paymen
norms specifted in the clause 18.2 of West Beogal Mo Mineral Concessinn

Rules, zu6.

APPROVED

Das) zafn,‘l -1?

Mt B

\ : }
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Mo. PS1-13018/1/2022-PS1 (FYS-352482)
Gaovernment of India
Ministry of Coad
PA&S-] seclion

Annexure-|

Shastri Bhawan, Mew Dalh;
Datsd _ o Beptember, 2022
To, 5
CMO WBPDCL,
Sidyut Unnayan Bhaban,
XC, LA Blogk, Seciorn - n,
Salt Lake City, Kolksta - 700106

Subject: Corrigandum for Deccha Pachami Dawanganj Harinsingha Coal
block.

Sir,

| am directes lo refer to this Ministry’s letler oF even no. dated 22.06.2022 on tha
$ Joyact mentaned above and 16 forward hereith carrigendum dated 05™ September
2022.{in orginai) in recpect of Daccha Pacharmi Dewanganj Haringingha Coal block.

Yours fairfully,

{Rishan % tathiang)

Under Secretssy to the Government of India
Teal, No 23073938
Empil-rishans75@mic.in
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Na. PS1-13016/1/2022-P51 (FT5.352482)
Giovermmen of India
Ministry of Coal
PRS- secton
Shaatri Bhawsan

Corrigandum

Deocha Pachami Dewanganj Harnsingho Caal black (the "block™)

Date, 05" Septembar, 2022

In favour of The West Tlangal Power Developmant Corporution
Lad. meorparoted in (ndia wndes the Companies act, 1956 with
corporace identicy number U4D10AWR 1OBX8AQCO3Q154, whose
registered oftice ia at “Bidyuc Unnayan Bhaban®, 3/C. L4 Block,
Secter-1l!. Bidhannagar, Kolkata-700106, lodia {the *Successful
Allutiee”],

WHEREAS, the Government of India in the Ministry of Coal has,
in accordance with thie provisions of the Mines and Miunerals
(Develnpment and Regmlaticn) Acg, 1957 (the "Act”) and the Coal
Blocks Allocativn Rules. 2017 (the “Rules”) conducted the
slluunent ol the coai block:

AND WHEREAS the Sucesssful allowee entersd into an
allatment ageeement an 19002019 and allocation order was
imsued (o succesasful allotiee on 17.12.2019 after which
cortigendum to allacadon order svas issued on 22.06.2022.

ANL WEEREAS the Successful Allott=r cntered wmto an
amendment oprcemen: on 28.03.2022 dues to change
beundacy cocrdinates and resourgss.

AND WHERRAR, it is rlanfired that this comgendum will nat
entitle the Allottee towards any claim of revision of Zero date,

Now. therefore. the name of coal block in reference of the
corrigendum dated 22.06.2022 may be read as Deocha Pachami
Dewangar) Harinsingha Coal Block

AND Now, therefore, the dauwe aof allotment agreement mentioned
in corngendum dated 22.06.2022 may be read as 16 09,2019
inctead of 10.06.2019.

{Rishan Ryiathiang)
Uncer Secratary to the Govetnment of lacia
Tal. No 22073036
Emailrizhar 17580 in
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AGRAHAYANA 2] WEDNESDAY, NOVEMBER 23, 2022 [SAKA 1944

PART I—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.

GOVERNMENT OF WEST BENGAL
Department of Industry, Commerce & Enterprise
Mines Branch
4, Abanindranath Tagere Sarani (Camac Street), Kolkata-700016

NOTIFICATION

No. 668/CI/O/MIN/GEN-MISS/17/2022 Dated: 22/11/2022

Whereas, the western districts of the state, such as, Birbhum, Paschim Bardhaman, Bankura, Purulia have huge
reserves of minor minerals, like, Black Stone, China Clay & Fire Clay, Quartz & Feldspar etc., majority occurrence of
which is found in private/raiyati land,

And whereas, the State Government was considering that a huge population of women and men workers who are
associated with and earn their living from multiple ancillary industries associated with mining, such as, crushing,
processing and transportation sectors will benefit from a mining policy in Raiyati land,

And whereas, to encourage extraction of these minerals in a sustainable manner, following all statutory environmental
guidelines, the State Government vide notification no. 379-ICE/O/MIN/GEN-MIS/76/2017 dated 24* September 2021,
declared that it will bring out detailed modalities of mining of minor minerals in raiyati land,

Now, therefore, the Governor is hereby pleased to publish the Policy of Mining of Minor Minerals in Private/Raiyati
land for the State of West Bengal.

The Policy of Mining of Minor Minerals in Private/Raivati land

L. Only the Raiyat owning the land can apply for a mining lease. They may apply individually or organise themselves
in a group of Raiyats/Company.All the legal documents shall only be issued in the name of raiyat/group of raiyats/
company thus ensuring complete ownership, responsibility, and equitable social justice.

2. The application shall then be evaluated by district land department regarding authenticity of ownership of land and
be forwarded with their recommendation to the state nodal agency West Bengal Mineral Development & Trading
Corporation Ltd (WBMDTCL).
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WBMDTCL may grant provisional Letter of Intent (Lol)to the raiyat(s) if it is prima facie satisfied. Lol shall be
issued against the payment of an advance fees.

Based on provisional LOI, the Raiyat(s) will get mining plan prepared by qualified agency, establish the mincable
reserve and get it approved by the competent authority. Thereafter, he/they shall submit application for Environmental
Clearance (EC) to State Environment Impact Assessment Authority (SEIAA). The Raiyat(s) shall be responsible
for prospecting, determining and finalizi ng of Mining Plan through qualificd agency, obtaining Environment Clearance
(EC) and all statutory clearances/approvals/permissions thus ensuring environment friendly and sustainable mining.

After obtaining EC, Consent to Establish (CTE) & Consent to Operate (CTO) and all statutory clearances approvals/
permissions, the Raiyat(s) shall apply for grant of Mining Lease. A Mining Lease Fee shall be charged before
granting such mining lease amount of which shall be fifty percentage (50%) of value of minor mineral dispatched
in one month as per the environment clearance in rupee term, The advance fees paid while receiving provisional

Lol shall be adjusted.

The value of minor mineral shall be an amount equal to the product of,

o

o

mineral to be dispatched in a month as per the approved Environment Clearance, and,

Assessed price of the minor mineral as determined by the State Government

5. The lease shall be granted for a period of 5 years or till the reserve is exhausted, whichever is earlier, with a
provision of extension for up to 5 years at a time depending upon the mineral reserve established, adhering to
statutory norms at the discretion of the state government. For any extension of mining leasc, the Mining Lease Fec
shall be calculated based on the revised approved mining plan/ Environment Clearance at that time and has to be
paid again.

6.  The lessee shall pay royalty, cess, DMF and other statutory payments as applicable and obtain excavation permit
during the entire life cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreement between/among them for ‘Common
Area Extraction’ to promote scientific and sustainable mining,

The detailed procedure and guidelines for this is placed below:

The Standard operating Procedure (SoP) proposed by the Department

The following procedure is proposed for granting Mining Leases for excavation of minor mineral on raiyati land.

®

The interested Raiyat/Group of Raiyats/Company as Raiyat shall apply for grant of Letter of Intent (Lol) to
the state nodal agency (WBMDTCL) for an area of minimum | Ha on their own land(s) along with land details

for all minor minerals except morrum,

This application shall be made on WBMDTCL webportal or any other manner decided by WBDTCL.

For morrum, the interested Raiyat/Group of Raiyats/Company as Raiyat shall apply for grant of Letter of
Intent (Lol) to the state nodal agency for any parcel area on which Environmental Clearance (EC) can be
obtained

The cost of such application shall be Rs.50,000/-,

The application shall then be evaluated by district land department regarding authenticity of ownership of land
and be forwarded to the state nodal agency with their recommendation, -

As nature of land will also be examined during such evaluation, the applicant may apply for land conversion
simultaneously if the same is needed. Conversion is mandatory before the execution of mining lease,

The state nodal agency (WBMDTCL) shall then grant/reject provisional Lol to the raiyat(s).

For the issuance of LOI the interested Raiyat/Group of Raiyats/Company as Raiyat shall submit an advance
fees amounting to 1000 times the royalty of the minor mineral per Ha before the issuance of LOL Foreg. is
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any raiyat is applying for a three hectare plot for mining blackstone and the royalty rate for blackstone is Rs
130 per cubic meter, the advance fees will be 3*130*1000 i.c. Rs 3,90,000. The size of the plot will be
rounded off to the nearest integer for this calculation,

Based on provisional LOI, the Raiyat(s) will get mining plan prepared by qualified agency, establish the
mineable reserve, and get it approved by the competent authority. Thereafter, he/they shall submit application
for Environmental Clearance (EC) to State Environment Impact Assessment Authority (SEIAA). The Raiyat(s)
shall be responsible for prospecting, determining, and finalizing of Mining Plan through qualified agency,
obtaining Environment Clearance (EC) and all statutory clearances/approvals/permissions.

After obtaining EC, Consent to Establish (CTE) & Consent to Operate (CTO) and all statutory clearances/
approvals/permissions, the Raiyat(s) shall apply for grant of Mining Lease. Along with such clearances/
approvals/permissions, the Raiyat(s) shall pay the residual amount of the Mining Lease Fee after adjusting the
advance fees paid at the time of issuance of LOL

One time Mining Lease Fee shall be fifty percentage (50%) of value of minor mineral dispatched in one month
as per the approved environment clearance in rupee term.

The value of minor mineral shall be an amount equal to the product of,

O  mineral to be dispatched in a month as per the approved Environment Clearance, and,

O  Assessed price of the minor mineral as determined by the State Government

The state nodal agency (WBMDTCL) shall execute the mining lease on behalf of the Industry, Commerce and
Enterprises Department.

The lease shall be granted for a period of 5 years or till the reserve is exhausted, whichever is earlier, with a
provision of extension for up to 5 years at a time depending upon the mineral reserve established, adhering to
statutory norms at the discretion of the state government. For any extension of mining lease, the Mining
Lease Fee shall be calculated based on the revised approved mining plan/environment clearance at that time
and has to be paid again.

The lessee shall pay royalty, cess, DMF and other statutory payments as applicable and obtain excavation
permit during the entire life cycle of the mines.

The willing lessees of contiguous plots are allowed to execute agreement between/among them for ‘Common

Area Extraction” to promote scientific and sustainable mining.

WBMDTCL shall reserve the right to accept or reject any application without assigning reasons.

By order of the Governor,

VANDANA YADAV
Secretary to the Government of West Bengal.

Published by the Department of Industry, Commerce & Enterprise (Mines Branch), West Bengal and printed at Saraswaty Press Ltd.

(Government of West Bengal Enterprise), Kolkata 700 056.



Nk raea e = -r.'

[

Annexure-li|

Government of West Bengal
Letter of Intent ( Lol) for Prospecting License-and/ or Mining Leasce for mining of minor mineral(s) on private land

LOI No : BIR/BS/2024/3/2024-14 LOI Issuance Date : 28/01/2024

To
Name of the Applicant : THE WEST BENGAL POWER DEVELOPMENT CORPORATION

LIMITED

Application Id : BIR/BS/2024/3

References :

Name of the District : BIRBHUM Name of the Mouza : CHANDA
Name of the P.S. : Md Bazar J.L. No: 002

Minor Minerals applied for : Black Stone, ..+~ "Plot No : 1267P

Applied Area : 4.856 ha : £ ___Appm\;_'e'd Area : 4.856 ha
Sir/Madam, :

Whereas the State Government vide notification no.-379-ICE/O/MIN/GEN-MIS/76/2017 dated 24th
September 2021, declared that it will:bring out detailed modalities of mining of minor minerals on
raiyati land. el Ml

Whereas the Raiyati Policy was gazette notified vide No. 668/CI/O/MIN/GEN-MISS/17/2022 Dated:

22/11/2022 and Standard Operating Procedure (SOP) for grant of Prospecting License and /or Mining
Lease for minor minerals was also notified by the Department of Industry, Commerce and

Enterprises, Government of West Bengal.

Whereas you made an application as per the details given under reference above for the grant of

Prospecting License-cum-Mining Lease or Mining Lease

Whereas the application was scrutinized and sent to the district authorities as per the SOP and the
concerned ADM and DL & LRO has recommended your application for the grant of LOI for the

Prospecting License-cum-Mining Lease or Mining Lease on Private Land .

And Whereas an amount of Rs 631280.00 only has been deposited by you as the LOI issuance amount
as per the SOP vide banking transaction ID CHO8690758 Dated 26/01/2024 .

mibe QR cxdy 19 ddiormine suifiticny sTohis L4, O e
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And whereas after careful consideration, your said application is accepted and this Letter of Intent ( Lol) for
Prospecting License-cum-Mining Lease or Mining Lease for mining of minor mineral(s) on private land is
granted subject to the following conditions:

1. This LOI is valid for a period of 12 months from the date of issuance.

2. You shall prospect, determine and establish the minor mineral reserve and get it approved by the competent
authority . '

3. You shall get the mining plan and mine closure plan prepared by the qualified agency, and get it approved
by the competent authority.

4. You shall submit the application for Environment Clearance (EC) to the State Environmental Impact
Assessment Authority (SEIAA) and get it approved by the competent authority.

5. You shall obtain the CTO/CTE from the competent authority

6. During prospecting and mining in the Raiyati land, if the applicant employs workers or contractors, it must
be ensured by the applicant that such engagements are carried out strictly as per applicable labour laws
and rules.

7. You shall comply with all orders and judgments of judicial authorities including Hon’ble National Green
Tribunals, Hon’ble High Court at Calcutta, and Hon’ble Supreme Court of India, and applicable laws, rules,
regulations, notifications, government _Ol"del's, policies, etc. and obtain all statutory
clearancesr’approvals:’pcrmlssmns “ : .7_

8. You shall make all arrangements for ensurmg safety standards and prevention of occupational health
hazards as required by orders and judvments ofJudlmal authontles mcludmg Hon’ble National Green
Tribunals, Hon’ble High Court at Kolkata and Hon‘blc Supreme Court of India; applicable laws, rules,
regulations, notifications, govemment orders pollc1es etc.;.and best mdustry practices and standards.

9. All the aforesaid works and any other m connectlon w1th thls Prospecnng License-cum-Mining Lease or
Mining Lease shall be carried out by you at your own cost.”

10. Storage of Overburden, removal and utilisation of top soil, reclamation and Rehabilitation of land, discharge
of effluents, restoration of flora- all as per provisions of relevant laws, acts and rules AND payment of
royalty and rent etc will be sole responsibility of the applicant.

11. No claim shall lie against the State Government/ WBMDTCL which may be claimed by any person or
persons in respect of any damage, injury , disturbance all costs and expenses in connection with this
Prospecting License-cum-Mining Lease or Mining Lease .

12. There shall be no suits or legal proceedings against the State Government/ WBMDTCL relating to disputes

arising out of the area under this Prospecting License-cum-Mining Lease or Mining Lease
13. This LOI is issued without prejudice to any other order or direction from the court or competent authority.
14. This LOI does not, in any way, imply the approval of the State Government in terms of necessary clearances
under other relevant/applicable statutory provisions.
15. You shall also abide by other terms and conditions, if any, of the Notification No. 668/CI/O/MIN/GEN-
MISS/17/2022 Dated: 22/11/2022.
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In case the activities stated above for the granting of mining lcase are not completed within the validity period of
the LOI, the LOI will lapse and the authority reserves the right to extend the Lol/ forfeit the advance money

deposited by you.

For granting of the mining lease, you are requested to submit Approved mining reserve/ Geological
reserve, approved Mining Plan, Environment Clearance Certificate, Consent to Establish (CTE), Consent To
Operate (CTO) and others statutory clearances to the WBMDTCL and upload the same on the designated online
portal. Conversion of land and payment of one time mining lease fee is mandatory before the granting of Mining
Lease as per SOP. |

The authority reserves the right to revoke this LOI and forfeit the money as deposited , in case of
violation of any of the afore stated terms and conditions at any point of time .

Thanking you,
Issued by 3 GM NONCOAL
Designation : Managmg Dlrector WBM.DTCL
Place : KoIkata
Address g 2
ﬁEdhannaga 5 Kolk
Contact No : : _%33-23 59 5073
Email ID > ralyatlpolxcy whmdtcl@gmail.com.
i

' L W i nzA s L[

Note: This is a digital document and does not need any signature. - <
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE SUPERINTENDING GEOLOGIST
GEOLOGICAL PROSPECTING BRANCH
DIRECTORATE OF MINES AND MINERALS

KHASI] SADAN, DESHBANDHU ROAD
PURULIA - 723101

No. G.P. 1034A 2024-41 Dated : 12.02.2024

To.

The Special Secretary &

Chief Vigilance Officer, WBPDCL
WBPDCL LA Block Sector -III
Bidhan Nagar, Kolkata- 700106

Sub: Vetting of the UNFC G-2 Level Geological Report of Deacha
Pachami Blackstone (Basalt) deposit in Birbhum district

Ref: Your Office Memo No. COVCL-06110002/319 dated 12.02.2024
Sir,

In reference to the above, after due examination of the UNFC G-2 Level Geological
Report prepared by M/S United Exploration India Pvt. Lid. on Basalt deposit in Deocha
Pachami Blackstone (Basalt) Mouza : Chanda, JL No. 1267(P), Block : Md. Bazar, P.S. Md. Bazar
in Dist.- Birbhum over an area of 43.94 Acres is hereby vetted by the undersigned for further

necessary action

A copy of Approved plan and shall be submitted to the officer when same with be
issued by the.

Enclosure : 01 copy of Approved G-2 Level Geological Report
Yours faithfully

Sd/-
SUPERINTENDING GEOLOGIST

No.GP.11-3-A/2024.____ Dated : 12.02.2024

Copy forwarded for information to :
1. The Director Directorate of Memo & Mescal, Shilpa Sadan 2nd Floor, Ahanandranth

Thakur Sarani, Kolkata- 700116.

2. The Additioanl Secretary Main Branch Dept. of 1.C. & E. Sholpa Sadan, 2 Floor,
Ahanandranth Thakur Sarani, Kolkata- 700116.

3. The CEO United Exploration India Pvt. Ltd. Unit No. 402, 4th Floor Axis Mall, Block-C,
New Town, Kolkata- 700156.

Sd/-
SUPERINTENDING GEOLOGIST
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Annexure-l||

Government of West Bengal

L o F > . . "
ctter of Intent ( Lol) for Prospecting License-and/ or Mining Lease for mining of minor mineral(s) on private land

LOI No : BIR/BS/2024/3/2024-14

LOI Issuance Date : 28/01/2024

To

Name of the Applicant : THE WEST BENGAL POWER DEVELOPMENT CORPORATION
LIMITED

Application 1d : BIR/BS/2024/3

References :

Name of the District : BIRBHUM
Name of the P.S. : Md Bazar

Name of the Mouza : CHANDA
J.L. No : 002

Minor Minerals applied for : Black Stone Plot No : 1267P

Applied Area : 4.856 ha

Sir/Madam,

Appm\_}éd Area : 4.856 ha

Whereas the State Government vide notification no. 379-1CE/O/MIN/GEN-MIS/76/2017 dated 24th
September 2021, declared that it will:bring out detailed modalities of mining of minor minerals on

raiyati land.

Whereas the Raiyati Policy was gazette notified vide No. 668/CI/O/MIN/GEN-MISS/17/2022 Dated:
22/11/2022 and Standard Operating Procedure (SOP) for grant of Prospecting License and /or Mining
Lease for minor minerals was also notified by the Department of [ndustry, Commerce and

Enterprises, Government of West Bengal.

Whereas you made an application as per the details given under reference above for the grant of

Prospecting License-cum-Mining Lease or Mining Lease

Whereas the application was scrutinized and sent to the district authorities as per the SOP and the

concerned ADM and DL & LRO has recommended your application for the grant of LLOI for the

Prospecting License-cum-Mining Lease or Mining Lease on Private Land .

And Whereas an amount of Rs 631280.00 only has been deposited by you as the LOI issuance amount
as per the SOP vide banking transaction ID CHO8690758 Dated 26/01/2024 .
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And whereas after careful consideration, your said application is necepted and this Letter of Intent { Lol for

L ~ » v T T g Tanrs i . T X ¥ e . ' '
Prospecting License-cum-Mining Lease or Mining Lense (ot mining of minor minecal(s) on pravate land is

granted subject to the following conditions:

]t
7

7.

10.

11.

12.

13.
14.

This LOLis valid for a period of 12 months from the date of issuance,

You shall prospect, determine and establish the minor mineral reserve and get it approved by the competent
authority .

You shall get the mining plan and mine clnsilrc plan prepared by the qualified ageney, and get it approved
by the competent authority,

You shall submit the application for Environment Clearance (EC) to the State Environmental tmpact
Assessment Authority (SEIAA) and get it approved by the competent authority.

You shall obtain the CTO/CTE from the competent authority

During prospecting and mining in the Raiyati land. if the applicant employs workers or contractors, it must
be ensured by the applicant that such engagements are carried out strictly as per applicable labour laws
and rules.

You shall comply with all orders and judgments of judicial authoritics including Hon'ble National Green
Tribunals, Hon’ble High Court at Caleutta, and Hon'ble Supreme Court of India, and applicable laws, rules,
regulations, nolifications, government orders, policies, cte. and obtain all statutory
clearances/approvals/permissions. : A

You shall make all arrangements for énsuring safcly_sl%lhdanls and prevention of occupational health
hazards as required by orders and judgments of judicial authorities including Hon'ble National Green
Tribunals, Hon’ble High Court at Kol_k:{ta, and Hon’ble Su;ﬁ‘cmc Cmirt of India; applicable laws, rules,
regulations, notifications, govbmment-'ordcrs, policies, ete.; and best industry practices and standards.

All the aforesaid works and any other in connection with this Prospecting License-cum-Mining Lease ot
Mining Lease shall be carried out by you at yodr own cost.

Storage of Overburden, removal and utilisation of top soil, reclamation and Rehabilitation of Tand, discharge
of effluents, restoration of flora- all as per provisions of relevant laws, acts and rules AND payment of
royalty and rent etc will be sole responsibility of the applicant.

No claim shall lie against the State Government/ WBMDTCL which may be claimed by any person or
persons in respect of any damage, injury , disturbance all costs and expenses in connection with this
Prospecting License-cum-Mining Lease or Mining Lease .

There shall be no suits or legal proceedings against the State Government/ WBMDTCL relating to disputes
arising out of the area under this Prospecting License-cum-Mining Lease or Mining Lease

This LOI is issued without prejudice to any other order or dircction from the court or competent authority.
This LOI does not, in any way, imply the approval of the State Government in terms of necessary clearances

under other relevant/applicable statutory provisions.
You shall also abide by other terms and conditions. if any, of the Notification No. 668/C1/O/MIN/GEN-

MISS/17/2022 Dated: 22/11/2022.
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In case the activities stated above for the granting of mining lease are not completed within the validity period of
the LOL, the LOI will lapse and the authority reserves the right to extend the Lol/ forfeit the advance money

deposited by you.

For granting of the mining lease, you are requested to submit Approved mining reserve/ Geological
reserve, approved Mining Plan, Environment Clearance Certificate, Consent to Establish (CTE), Consent To
Operate (CTO) and others Statutory clearances to the WBMDTCL and upload the same on the designated online
portal. Conversion of land and payment of one time mining leasc fee is mandatory before the granting of Mining
Lease as per SOP,

The authority reserves the right to revoke this LOI and forfeit the money as deposited , in case of

violation of any of the afore stated terms and conditions at any point of time .

Thanking you, ‘
Issued by - GM NONCOAL

Designation ; Managing Director, WBMDTCL
Place : Kolkata ki A S
Address :  WBIIDC Building,3rd Floor, | |

_D:'.II'I-IIO,, DJ B:lock, -Septor-]_i;.l )
Bidhannagar, Kolkata- 700091, -

Contact No t 03323590073 7 G
Email ID : féiyatipoljéy.wbmdrcl@_g_mai_l.cgq;_ {.

Note: This is a digital document and does not need any signature.
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et a Direc lnr(Mmu
mi.‘.:’:f; St mgal ooy ‘Yl
Ret: WBIDCL/ Divector (Mining)/ 1 { D Date; 09,04, ‘ruza
To,

The Member of Secretary

State Envitonment Impact Assessment Author ity (SEIAA), West Bengal
'rani Sampad Bhawan, 5" Floor

Sector-1, Salt Lake, Kolkata- 700106,4nd1a

Sub: Application for obtaining Environmental Clearance (EC) with regard to Deocha Pachami Basalt
Block (area-4.856 Ha) locatedat Chanda Mouza of Md, Bazar Block and I.S., JL No. 002, Plot No.1267P,
District Birbhum, West Bengal,

Sir

[}

With reference to the above-mentioned subject, I am here with submitting the Form-I, PFR & Approved
Mine Plan along with Progressive Mine Closure Plan and other necessary documents for obtaining
Environmental Clearance (EC) of Deocha Pachami Basalt Block (area-4.856 Ha) located at Chanda Mouza

of Md. Bazar Block and P.S., JL. No. 002, Plot No.1267P, District Birbhum, West Bengal.

Kindly acknowledge receipt and grant me the EC at your earliest.

Thanking You,

am
| Gost
Chaneior pinine)

THE WEST BENGAL POWER DEVELOPMENT ('(Iﬂlj!)ll:\'llt).\' LIMITED
Corporate Ideauty No - U3 THWHI9855GC0391 34 . N
“Hadyut Unnayan Bhaban”_ Plot No. 340, L A-Block, Sector-111, Birdhannagar, F\uﬂﬂam-l;?!: Il.lﬁwn s
Phone No. (911 (331 2338 058112339 3204:3204, Fay (91) (33) 2335 0521 /2339 3286, Mobile: 947059
Eemal ¢ goswamindwhbpdel comn. Website | www whpdel coan
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Tender ID: 2024_WBPDC_667376_1
Published on 15.02.2024
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Plot No. : 3/C, L.A. Block, Salt Lake City, Sector — lll, Kolkata : 700 106
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NOTICE INVITING TENDER NOAVEPIL/CORP/NIT/E iy (TR

The West Bengal Power Development Corparation  Limited (heretaltor roterred o
\\'N‘D(fI.,-’l‘?ulpln‘\'vrfU\\'nvr,-"I‘un'h.m\r which exproession includes tix suecossors and assipns)
W atovt ol West Bengal enterprise and the largest POWer penevating ut ity i the stato ol \-\;w.l
Bengal 1t has an existing installed capacity of BI65 MWV with 5 (tive) puwﬁr plants vig,

DRolaghat Thermal Power Station (41 x 210 MW),

Bakreshwar Thermal Power Station (5 x 210 M),

) Sagardight Thermal Powor Project (25 300 MWy 2 x 600 M),
W) Bandel Thermal Power Station (ENOO MW 1 215 MW) and
Vi Santakdih Thermal Power Station {2 x 250 M),

The tollowing Coal mines had been allotted to WRPDCL by Mol ,Gol

N Barjore Coal Mine

1) Barjora North Coal Mine

) Gangarvamchak & Gangaramehak-Bhadulia Coal Mine

W) Pachehwara North Coal Mine

VI Tara (Bast & West) Coal Mine

V) Greeanfield Coal Mine Deocha Pachami Devanganj Harvinsingha was allocated by
Ministry ot Coal (Mog), Government of India (Gol) to WBPDCL on 1 7th Decombeor
2019, The Basalt block area is ol 12.29 sqkm (3036.9 Acre) . Out of which a small
patch of LS sqkm(370.658 Acre) has been carmarked for development ol a basalt
mine. The area is free from all encumbrances including habitation . While
operationalizing the basalt mine , OB dump will be created within the above said
basalt mining area which will have to be re-handled in future. The basalt extracted
trom the mine will have to be marketed for which the customers have to be idontificed.

It has been decided for opening up of a basalt mine in Plot no. 1267(Govt, Vested Land)
withan area of 43.94 Acre (0.1778 sq.km) in Chanda Mouza .

Tender-cum-Forward e-auction is hereby invited by the General Manager (M&C),
The West Bengal Power Development Corporation Limited from resourceful and

financially sound mine developer & operators and mining MDOs through clectronic
tendering (e-tendering), for the development and operation of Basalt Mine in the

DPDH Coal Block of WBPDCL
The bidders are requested to submit their bid in accordance with this NIT to the e-tender portal
of Govt. Of West Bengal i.e. https://wbtenders.govin,

The qualified bids will be evaluated in accordance with the procedure prescribed in the NIT
and the successful bidder will be communicated for award of contract.

5-810(MMC) /Basalt Mine MDQ @/ Page 1 of 35
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Title of the NIT :

NI'T NO,

Selection of MDO for Basalt Mine in the DPDI Coal
Block allotted to the WBPDCT,

WBPDCL/CORP/NIT/IEI811/23-24 did. 15.02.2024

Scheduled dates of e-tendering @

Document Download start
date Date

Site Visit :
Pre-bid queries :
submission end date and
Prebid meeting

Pre-Bid query reply /

upload

Bid submission start date
Bid submission end date
Technical Bid opening
date

Uploading of Technical Bid :
Evaluation sheet

Forward eAuction date :
Uploading of Financial Bid
evaluation sheet

Issue of LoA 3
Signing of Basalt Mining :
Agreement

Mode of tendering

The floor percentage of
Revenue Share of The

WBPDCL

an

Contract period

Bid Security/ EMD

Security Deposit BG

15.02.2024 at 18:00 hrs
Within 26.02.2024 at 17:00 hrs.
28.02.2024 at 11:00 hrs.
Within 01.03.2024 at 11:00 hrs.
01.03.2024 at 12:00 hrs.
11.03.2024 at 12:00 hrs.
13.03.2024 at 12:00 hrs.

To be notified through system generated message

To be notified through system generated message
To be notified through system generated message

To be notified through system generated message
To be notified through system generated message

Open tender cum Forward E-Action
15%

Initially 9 Years with provision of extension of
further 6 years for phase-I and further may be

extended as per Mine Plan
Rs. 25 Lakh

Rs. 1 Crore

5-810(MMC) /Basalt Mine MDO / Page 20f 35
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NOTICE INVITING TENDER NO. WBPDCL/CORP/NIT/E1811/23-24

9.

10.

11

Name, Designation,
Address of the tendering,
authority

Contact person for
any queries related to
scope of work

Address for
Communication

The General Manager(M&C) , Corporate
The West Bengal Power Development Corp. Ltd.

2" Floor ,Bidyut Unnayan Bhaban, Plot No. 3/C LA-
Block, Sector-1I1, Bidhannagar,Kolkata-700 106

Sri Amalesh Kumar
The Advisor (Mining), Corporate
E-mail id: a.kumar@wbpdcl.co.in

The Sr. Manager (PS) , M&C department, Corporate
Office,

The West Bengal Power Development Corp. Ltd.

6'" floor , Bidyut Unnayan Bhaban, Plot No. 3/C LA-Block,
Sector-|ll, Bidhannagar,Kolkata-700 106

Contact: 03326813625/9830616477
[ichaudhuri@wbpdcl.co.in

Physical submission of the hardcopy of the following

documents within 3 days from the date of opening of

technical bid :

a. Power of Attorney (as per applicable format)
b. Joint Operating Agreement (if applicable)

c. Consortium Operating Agreement (if
applicable)

d. Declaration as per annexure =l

e. EMDasBG

S-810(MMC) /Basalt Mine MDO @/ Page 3 of 35
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NOTICE INVITING TENDER NO.WBPDCL/CORP/NIT/E 18] 1/23-24

DISCLAIMER

I.1. This document s not an agreement or an offer by WBPDCL to bidders or any third party, The purpose of this
document is to provide interested parties with information to facilitate the formulation of their proposal,

1.2. This document does not purport to contain all the information each bidder may require, This document may not be
appropriate for all Persons, and it is not possible for WBPDCL to consider the particular needs of each party who
reads or uses this document. The concerned parties should conduct their own investigations and analysis and should
verify the accuracy, reliability and completeness of the information in this document and ohtaln Independent advice
from appropriate sources.

1.3. Neither WBPDCL nor their employees or their MDOs make any representation or warranty as to the accuracy,
reliability or completeness of the information inthis document.

1.4 Neither WBPDCL nor their employees or their MDOs shall have any liability to any bidder or any ather person under
the law of contract, tort, the principles of restitution or unjust enrichment or otherwise for any loss, expense or
damage which may arise from or be incurred or suffered in cannection with this document, or any matter deemed
to form part of this document, the award of the work, or the information and any other information supplied by or
on behalf of WBPDCL or their employees, any MDOs to otherwise arising in any way from the selection process for
the project.

[.5. The issue of this document does nat bind WBPDCL to shortlist technically qualified bidders or select a bidder,
WBPDCL reserves the right to annul the bidding process and/or to reject all bids, at any stage, without incurring any
liability to the bidders or any third parties.

1.6. The bidder should confirm that the document downloaded by them from the NIC Portal is complete in all respects
including all annexures and attachments. In the event that the document or any part thereof is mutilated or missing,
the bidder shall notify WBPDCL immediately at the following address:

Murs. Ipsita Chaudhuri, Sr. Manager (M&C),Corporate ,the WBPDCL,
Contact: 03326813625/9830616477
fichaudhuri@wbpdel.co.in

L.7. If no intimation is received within the last date of submission of pre-bid queries, it shall be consldered that the bid
documents received by the bidder is complete in all respects and that the bidder is fully satisfied with the document,

1.8. No extension of time shall be granted to any bidder for submission of its bid on the ground that the bidder did not
obtain the complete set of the document.

L9, The NIT comprises of general guidelines and conditions for bidding but not an offer by WBPDCL to bidders or any
third party. The purpose of the NIT is to provide interested parties with infarmation to facilitate the formulation of
their bids to undertake this Project and to convey the terms on which the work shall be awarded by WBPDCL.

.10, This document and the information contained herein are strictly confidentlal and privileged and are for the

5-810{MMC) /Basalt Mine MDO ®/ Page 4 of 35
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NOTICE INVITING TENDER NO. WIPDCL/CORP/NITZEI01 172324

exclusive use of the bidder to whom It Is Issued, This document shall not be copied or distributed by the recipient to
third partles {other than, to the extent required by applicable law or in confidence to the reciplent’s professional
advisors, provided that such advisors are bound by confidentlality restrictions at least as :trlci a4 thcm; contalned in
this document). In the event that after the Issue of the document the recipient does not continue wm; its
involvement In the bldding process for any reason whatsoever, this document and the Information contalned herein
shall be kept confidential by such party and its professlonal advisors at all times.

[.11. WBPDCL reserves the right to change, modily, add or alter the document at any time during the bidding
process. All such changes shal) be uploaded on the NIC Portal. It s the duty of bidders to vislt the NIC Portal and the

other sites regularly and keep themselves updated on the bldding process and any communication made in relation
to the bidding process.

1.12. The bldders or any third party shall not object to such changes/modificatlons/additions/alterations explicitly
or implicitly. Any such objection by the bidder shall make the bidder’s bid liable for rejection by WBPDCL. Further
objection by any third party shall be construed as infringement on confidentiality & privileged rights of WBPDCL with
respect to this document.

.13,  wapDCL reservesthe right in its sole discretion, without any obligation or liabillty whatsoever, to accept or reject
any or all of the bids at any stage of the bidding process without assigning any reasons. Further WBPDCL reserves
the right to annul the bidding process and / or ta reject any or all bids at any stage prior to the signing of the Basalt
mining agreement without thereby incurring any liability to the affected bidders or any obligation to inform the
affected bidders of the grounds for WBPDCL's action, Decision of WBPDCL shall be final and binding in this regard.

.14, The bidder shall not make any public announcements with respect to this bidding process or this document. Any
public announcements to be made with respect to this bidding process or this document shall be made exclusively
by WBPDCL. Any breach by the bidder of this clause shall be deemed to be in non-compliance with the terms and
conditions of this document and shall render the bid liable for rejection. WBPDCL's decision In this regard shall be
final and binding on the bidder,

1.15. It Is clarified that the provisions of clauses 1.9, 1.10 and 1.12 shall not apply to information relating to this
document already available in the public domain prior to the issue of this document.

1.16.  The bidder shall bear all costs assoclated with the preparation and submission of all the bids and communications
associated with the NIT. WBPDCL and thelr MDOs shall not, under any circumstances, be responsible or liable for

any such costs.

1.17. By responding to the NIT, the bidder shall be deemed to have confirmed that it has fully satisfied and understood
the terms and conditions of the NIT. The bidder hereby expressly walves any and all claims in respect thereof,

5-810(MMC) /Basalt Mine MDO 059/ Page 5 of 35
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NOTICE INVITING TENDER NO, WBPDCL/CORP/NIT/E1811/23-24

INFORMATION TO BIDDERS

1’

GENERAL

INFORMATION OF

THE BASALT
BLOCK UNDER
SCOPE

DEOCHA PACHAMI COAL MINE
MINE PROFILE

Features Detalls

Block Deocha Pachami Basalt Block
| Mouza Chanda

Plot 1267(p)

IL No 002

C.D Block Md. Bazar

District itk

State WestBengal

Nearest Rail Head

The nearest railway station is Mallarpur Railway Station on the Sahibganj-loop line of
the Eastern Railway running about 10km eastern periphery of the area.

The block is located north of Panagarh-Moregram expressway (NH-60) that connects

Rainfall

Road National Highway NH-2 and NH-34 and can be approached from either Suri or
Rampurhat. Several unmetalled roads connect the interior parts of the block.
43,94 Acre .
Block Area Initially the size of the mine will be of 12 acre and will be gradually
extended with the rest of the area to the tune of 43.94 acre in phase- &
further may be extended upto 326 acres, in future in next phase(s).
Forest Area NIL
Non-Forest Area Approx 100%
Mean Annual 1321.5mm

Temperature (Min.
— Makx.)

12.32 C-36.79C

Local Surface
Drainage Channels

Small channels and tributaries of Bramhani River, which is Dwarka flows
around the area

Rivers

Brahmani River

Mineable reserve of
basalt

10.292 Million Tonnes & May be extended as per availability of land, in
future

Overburden

2.36 Mcum & May be extended as per availability of land, in future

5-810(MMC) /Basalt Mine MDO @/ Page 8 of 35
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NOTICE INVITING TENDER NO. WBPDCL/CORP/NIT/E1811/23-24

* Approved Geological Report (GR) on Deocha Pachami Basalt Block
lease area (43.94 acres) Mouza- Chanda, Block: Md. Bazar, Distt.-
Birbhum, WB is available (the same will be uploaded in the etender
portal as addenda). The exploration data of the total block is
available and the successful bidder/MDO will be provided the same
for further extension of the block, with prior approval of WBPDCL.

* |Initially a mining plan of the area 12 acre has been prepared &
submitted for approval (the same will be uploaded in etender
portal prior to pre-bid meeting ). However, the successful bidder /
MDO may extend the same after all due formalities as per rule.,
with prior approval of WBPDCL.

¢ |Initially, Lol for Prospecting License-and/or Mining Lease for mining
of minor mineral (s) on private land has been approved for an area
of 4.856 ha for Black Stone. Issuance of grant order & execution of

mining lease is under process.

2. SCOPE OF WORK The scope of work for the MDO will broadly include the following:
OF MDO F

: Initially the size of the mine will be of 12 acre and will

Area
be gradually extended with the rest of the area to the
tune of 43.94 acre in phase-I & further may be extended
upto 326 acres, in future in next phase(s).
b. | Depth of the : 80 Mtr. (approx) & May extend as per availability
quarry of land, in future

c. | Life of the mine | :As per mine plan

:10.29 MMT & May be extended as per availability

d. Mineable
reserve of of land, in future
basalt
~e. 0B : 2.36 Million cum & May be extended as per
availability of land, in future
f. | Sizing of As required by customer/buyer as per market survey
Basalt and as per consent received from WBPDCL
5. Lead As per mine plan
distance

5
5-810(MMC) /Basalt Mine MDQO @/ Page 9 of 35
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i) drilling ,charging /blasting in OB and Basalt (including supply,
transportation and storage cost of explosives),

ii) excavation of OB and basalt,

fiy crushing & sizing of basalt as required by the customer/buyer towards
maximization of revenue.

iv) loading and transportation of OB and Basalt in a specified place at a lead
distance as per mine plan

v) operation and maintenance of the con necting roads,

vi) procurement, operations and maintenance of mining machineries and
other required machineries like jaw crusher as well as cone crusher unit
with accessories (screener) etc. to produce different sizes of stone
aggregate (from grit to ballast of Rly specification) as per market
demand.

vii) Commissioning of any electrical substation or erection of overhead line
as required.,

viii) loading, transportation, dumping, pumping and drainage of mine water,

ix) lighting, water sprinkling

x) fire-fighting arrangement,

xi) Installation of weighbridge at the mine for weighment of each and every
empty and loaded truck

xii) construction of related infrastructure facilities The civil works like
construction of mine office, boundary fencing etc. shall be funded and
constructed by the MDO .

xiii) Sale related all activities as per clause no.2.1

xiv) Initial & Periodic (quarterly) In-situ measurement of the basalt for
reconciliation of the basalt output will be done / get done by WBPDCL
in presence of the successful bidder / MDO.

Saleable Basalt output shall be considered as minimum 70 % of the in-
situ measurement.
Sales will be determined higher of the following:

a. sales details submitted by the MDO
b. sales computed on the basis of in situ measurement.

Note :
i. Detailed scope will be determined during execution of Basalt

mining agreement.
The Mine Operator shall at all times conform to the provisions of

the Mining Plan, or any revision thereof, prepared by MDO and
duly approved in accordance with Applicable Laws.

5-810(MMC) /Basalt Mine MDO @/ Page 10cf 35
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Jj 2.1 SALE OF BASALT ___ Thepartiestothe Agreement to be executed between WBPDCL & the successful
bidder (MDO) / spv agree that the basalt extracted/ excavated from the Mines
belongs to the WBPDCL, however, the Mine Operator shall act as an agency
responsible for Selling of basalt at market driven price through auction process
f:m behalf of the WBPDCL. The auction will be conducted by the Mine Operator
N an open and efficiently transparent manner on a portal decided by the
WBPDCL and any charges related to auction shall be borne by the Mine
Operator. The total sale proceeds received from the Buyer(s) shall be deposited
by the buyer(s) into an escrow account opened by the WBPDCL and Mine
Operator for the purpose of the Basalt Mining Agreement.

i.  Sales billing (including issuance of sale order, debit note/credit note and
adjustment of short lifting) and related statutory compliance will be
done by the WBPDCL.

ii.  Money shall be remitted from the escrow account on monthly basis in
the following manner subject to the terms and conditions of escrow
agreement.

First charge: Amount of applicable statutory charges related to
production and Selling of basalt including royalty, cess, GST and any
other tax and after adjustment on account of debit/credit note,, if any
on production of documentary evidences.

Second Charge: Amount of money as Revenue Share of WBPDCL .
penalty imposed by WBPDCL , amount calculated for reconciled quantity
and amount of money with respect to all reimbursement to be made by
the Mine Operator to the WBPDCL for the applicable period.

Third charge: Remaining amount of money includes revenue share of
Mine Operator and liability of all applicable taxes including GST on
revenue share of Mine Operator. The revenue share of Mine Operator
includes payments made by the Mine Operator for statutory wages, etc.

iii.  Notwithstanding anything contained in the Agreement, GST or any other
tax shall not be deducted from the second charge.

iv.  The modality of auction will be finalized with mutual agreement.

i. Mixed material (Basalt ) shall be stacked at Pit head at placed (Stock area)
2.2 SECURITY MEASURES approved by the WBPDCL .

ii. Entire stock area to be fenced by barbed wire fencing / trench with a security
check-post at the entry /exit gate.

ili.CCTV camera , ANPR camera and Geo-fencing shall be installed in the stock
area for continuous monitoring of the dispatch of Basalt . Access of CCTV
camera, ANPR camera and Geo-fencing are to be provided by the WBPDCL.
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QUALIFICATION
REQUIREMENT

R

A) QUALIFICATION CRITERIA (note : last FY 2022-23)

iThe net worth of the bidder in each of the last 3 (three) financial years must be
POSITIVE.

AND

ii)The average annual turnover of the bidder in the last 3 (three) financial years
should be at least Rs. 50 Crore

B) CREDENTIAL OF SUBSIDIARIES/ SUBSIDIARIES OF HOLDING COMPANY/ HOLDING COMPANY

i)A Bidder (whether it Is a single bidder or a member of a consortium) may fulfill
the above Criteria either on its own or on the basis of its own as well as up to 2
(two) of its Subsidiary/ Subsidiaries and/or Holding Company and/or the
Subsidiary/ Subsidiaries of its Holding Company.

ii) Such Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidiary/
Subsidiaries of its Holding Company shall be added and considered for meeting the
above Criteria. The Bidder may use up to 2 (two) such Subsidiary/ Subsidiaries
and/or Holding Company and/or the Subsidiary/ Subsidiaries of its Holding

Company only.

iii)A Bidder who uses its Subsidiary/ Subsidiaries and/or Holding Company and/or
the Subsidiary/ Subsidiaries of its Holding Company shall submit as part of its BID
a legally enforceable Joint Operating Agreement, executed between such
companies and the Bidder. The format for the Joint Operating Agreement is

provided hereof.

€) CONSORTIUM

i)The Bidder may be a consortium having up to 2 (two) corporate entities; the
credentials of the consortium members shall be added up and considered for
meeting the Criteria. All the members of the consortium should fulfil QR 3 A.i .-

positive networth clause.

ii)The consortium members shall nominate one of the members as the Lead
Member through a binding Consortium Operating Agreement as per the format

provided hereof.
The Lead Member should fulfill at least this condition :
Atleast 50% of the Financial Criteria for average annual turnover (clauses QR 3

A.ii) shall be met by the Lead Member,

iiilThe members of the consortium shall execute a legally enforceable
Consortium Operating Agreement and submit the same as part of the BID,
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holding themselves jointly and severally liable to WBPDCL. to perform all the
contractual obligations. The Consortium Operating Agreement shall be in force
for the entire Contract Period and shall be as per the format provided hereof,

iv)The consortium members shall form a project specific company if awarded the
contract and submit the proof of the same to WBPDCL prior to signing of the Basalt
Mining Agreement, failing which the LOA is liable to be cancelled and the Bid
Security forfeited. The Project specific company shall be a limited liability company
under the Companies Act, 2013 and shall be the entity which shall undertake and
perform the obligations and exercise the rights of the consortium under the LOA,
including the obligation to enter into the Basalt Mining Agreement pursuant to the
LOA for undertaking the Project. The Lead Member shall hold a share of at least
51% of the equity of the consortium throughout the Contract Period. The non-
lead member shall hold at least 26% of the equity of the consortium.

D) CHANGE IN OWNERSHIP

Change in the members of the consortium of the MDO shall not be permitted
during the Bidding Process and throughout the Contract Period, except with prior
written permission from WBPDCL. Such prior written approval of WBPDCL may be
issued at its sole discretion subject to the condition that if the Selected Bidder is a
single entity it shall continue to hold during the Contract Period at least 75% of
equity in the SPV even after such change. However, if the Selected Bidder is a
Consortium, the Lead Member shall hold a share of at least 51% of the equity of
the SPV/MDO throughout the Contract Period. The non-lead member shall hold at
least 26% of the equity of the SPV/ MDO during the Contract Period. The SPV shall
not undertake any other business during the Contract Period except for execution

of the Project or in connection therewith.
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INSTRUCTION TO BIDDERS

4, GENERAL
GUIDANCE FOR E-
TENDERING

5. SITE VISIT

]

i)

Interested bidders are requestod to log on to the wobsite
https://whtenders,pov.in to par Lelpate In the bid,

Registration of Bidders

Bidders willing to take part In the process of e-tendeting are roquired to
obtain Digital Signature Certificate (DSC) from any authorized Certifying
Authority (CA) under CCA, Govt of India, (viz. nCode Solution, Salescrypt, e-
Mudhra, TCS, MTNL, IDRBT ) or as mentioned in a-tendering portal of
GOWSB https://wbtenders.gov.in, DSC is given as a USB e-Token, After
obtaining the Class 11/111 Digltal Signature Cortilicate (DSC) from the
approved CA they are required to register the Digital Signature Certificates
through the registration system available in the website.

Collection of Tender Documents

Interested bidders will have to download the tender documents from the
website https://wbtenders.gov.in directly with the help of the e-Token
provided. This is the only mode of collection of tender documents,

Bidders who have downloaded the Bid Document may visit the mine and
apprise themselves of the site conditions and its surroundings and abtain for
itself, on its own responsibility, all information that may be necessary for

preparing their Bids and entering into the Basalt Mining Agreement,

During the site visit, bidders should assess and satisfy themselves as to the
existing local conditions such as the existing mine shape and profile, time and
land required to restart OB (Basalt) production, land requirements for
advance of the mine, road, nallah and other existing infrastructure that may
need to be shifted, R&R requirements, if any, approach roads to the site,
feasibility of transporting Basalt/OB from the mine pit top to the rallway
siding at Delivery Point, adequacy of existing culverts/bridges/roads for
bringing its equipment and machinery to the site, water and power supply
conditions, accommodation facilities as may be required, river regime, river
water levels, other details of river, major drains and their water levels In
normal rainy season, climatic conditions, local terrain, availability of
manpower, construction materials, details of taxes, royalties, duties and
levies as applicable and any other information required.

Bidder should also take up a detail market survey before bidding.
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204

6. PRE-BID
DISCUSSION

Iv

v)

) Bidders shall bear their own costs and make own arrangements required for
visiting the site.

) The schedule of the site visit is given in the Schedule of Bidding Process hereof.
Bidders who are interested to visit the site shall inform the Nodal Officer of the
Project at least 2 (two) days before scheduled dates of the site visit, along with
the names and contact numbers of their representatives who would be
participating in the site visit.

A maximum of (four) representatives from each Bidder shall be allowed to
participate in the site visit. The representatives of the Bidder should carry a
copy of the confirmation of payment of Bid Document Cost by the Bidder.
Bidders shall send their requests for site visit to the email address mentioned
in the Data Sheet hereof and the email shall have the subject line “MDO Basalt
Mine - Request for Site Visit”.

The queries for Pre-Bid within the stipulated date mentioned in the schedule
of e-tendering (in NOTICE) in order to seek any additional information or to
furnish additional clarification , if any , needed on the scope of work and NIT .

Clarification ( signed copy of the pre-bid queries ) has to be sought by the
bidders through wbtenders.gov.in “clarification” module. Ref. Bidder manual
for the same available in wbtenders.gov.in.

Editable word document of the pre-bid queries has to be sent to email ID :
ichaudhuri@wbpdcl.co.in.

The pre-bid meeting shall be held at the Corporate Office , WBPDCL as per the
schedule given in this document.

Attendance of the Bidders at the pre-bid meeting is not mandatory. A
maximum of 2 (two) representatives from each Bidder shall be allowed to

attend the pre-bid meeting.

However, WBPDCL may in its sole discretion respond to such queries
submitted by any Bidder or amend the NIT as required, but is under no

obligation to do so.

The clarification (s) /decision(s) against the queries/points as would be given by
WBPDCL and such decision shall form the integral part of this NIT & shall be
binding on all the participating bidders. The outcome of the pre —bid meeting
shall be uploaded in the e-tender portal as an integral part of the NIT .
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7. ISSUE OF
CORRIGENDUM
AND
AMENDMENT - TO
THE BIDDING
DOCUMENTS

8.. ACKNOWLEDGEMENT
BY THE BIDDER

U}

if)

fii)

i)

At any time prior to the Bid Submission Date, WBPDCL may at its own initiative

or in response to a clarification requested by a Bidder, amend the provisions of

NIT Documents by issuing Corrigendum (a) / Amendment(s) to the NIT

Documents which shall be freely available for download on the NIC Portal. The

Corrigendum (a) / Amendment(s) shall be binding on the bidders and it will be

assumed that the information contained therein will have been taken into

account by the bidder in its bid. Bidders are also advised to regularly check the

NIC Portal regarding posting of Amendments, if any.

Any carrigendum (a) / amendment(s) issued by WBPDCL subsequent to the issue
of NIT document will also be considered an integral part of the Bidding
Document and any reference to the NIT document in the Basalt Mining
Agreement shall include such corrigendum (a)/amendment(s) also.

No verbal clarifications and information provided by WBPDCL and/or its
employee(s) and/or its representative(s) or its MDO(s) shall in any way be
binding on WBPDCL unless subsequently confirmed through the issuance of
corrigendum (a)/amendment(s).

In order to afford prospective Bidders reasonable time in which to take the
corrigendum (a)/ amendment(s) into account, WBPDCL may, at its discretion,
extend the Bid Submission Date.

WBPDCL shall in no way responsible if the bidder fails to take notice or act in
accordance to the addenda/ Amendments issued time to time. WBPDCL may,
at its discretion, extend the deadline for the submission of bids by amending
the Bidding documents, in which case all rights and obligations of WBPDCL and
bidders previously subject to the deadline, will thereafter be subject to the
deadline as extended.

It shall be deemed that by submitting the Bid, the Bidder has:
made a complete and careful examination of the Bidding Documents
received all relevant information requested from WBPDCL;
accepted the risk of inadequacy, error or mistake in the information provided
in the NIT or furnished by or on behalf of WBPDCL relating to any of the
matters referred to in Clause 7 of this NIT document;
satisfied itself about all matters, things and information necessary and
required for submitting an informed bid, execution of the Project in
accordance with the bidding documents and performance of all of its
obligations thereunder;
acknowledged and agreed that inadequacy, lack of completeness or
incorrectness of information provided in the bidding documents or
ignorance of any of the matters shall not be a basis for any claim for
compensation, damages, extension of time for performance of its
obligations, loss of profits etc. from WBPDCL; and
agreed to be bound by the undertakings provided by it under and in terms
hereof,
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&

9.

EARNEST MONEY
DEPOSIT

i)  WBPDCL shall not be liable for any omission, mistake or error in respect of any

of the above or on account of any matter or thing arising out of or concerning or
relgtmgto the NIT or the Bidding Process, including any error or mistake therein
or in any information or data given by WBPDCL.

A) Value of EMD: Rs. 25 Lakh
B) Mode of submission:

EMD shall be submitted ONLINE through this portal.

To submit BG, bidders shall have to opt for EXEMPTION in this portal and
scanned copy of the BG is to be uploaded in the portal. After completion of the
bid-submission period, the original BG must be submitted at the office of
General Manager (M&C), Corporate Office, WBPDCL, at the specified date and
time. Otherwise, your bid shall not be considered for evaluation.

Bank Guarantee (BG) shall be from any scheduled bank authorized to do the
business in India. Bank Guarantee will be in the name of “The West Bengal
Power Development Corporation Limited.” The Bank Guarantees (BG), if
submitted, should remain valid for six months’ period from the date of opening
of the technical bid .

Bank Details for BG:

NAME OF BANK: ICICI BANK,

BRANCH NAME: R.N. Mukherjee Road, Kolkata.

A/CNO: 000605035298

IFSC CODE: ICIC0000006

A/C Name: THE WEST BENGAL POWER DEVELOPMENT CORPORATION

LIMITED

Bank Guarantee (BG) of following categories of Banks may be accepted:
e Any scheduled bank incorporated in India. BG issued by foreign branches
/foreign offices of such scheduled banks should be counter guaranteed by the

Indian branch of that scheduled bank incorporated in India.

Or
* Any branch of an international bank situated in India or registered with

Reserve bank of India (RBI) as a scheduled foreign bank.

Or
e Any foreign bank which is not a scheduled bank in India provided the BG

issued by such bank is counter guaranteed by any scheduled bank incorporated
in India.

Note: Under no circumstances would any guarantee be accepted from any
Regional Rural Bank or State Co-operative Bank or Urban Co-operative Bank.

73
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C) Retund of EMD:
i Incase of unsuccessful bidder(s):

EMD amount (deposited online) of the unsuccessful bidders, shall automatically
be returned to lhe respeclive debiled accounts from the e-tender portal.
Eamest Money (if deposilec Ihrough BG) will be refunded within seven (07) days
from lhe date of finalization of the contract on the successful bidder and
against a request letter o the GM (M&C),Corporate, the WBPDCL .

il. Incase of rejectec bid(s):

EMD amount (deposiled online) of the bidders, shall automatically be returned
lo the respeclive debitecd accounls from the e-tender portal .

Eamest Money (if deposiled through BG) will be refunded accordingly against
arequest letier to the GM (M&C), Corporate, the WBPDCL .

ii.  Incase of cancellalion of the tender, the deposited EMD amounts shall
be returned 1o Ihe respective bidders automatically to the respective
debited accounts from the e-tender portal . Earnest Money (if
deposited through BG) will be refunded accordingly against a request
letter 1o the GM (M&C),Corporate, the WBPDCL.

iv. In case of successiul bidder: EMD (deposited either through ONLINE or
Ihrough BG) will be refunded against a request letter to the GM
(M&C),Corporate, the WBPDCL , mentioning the reference to NIT No.,
date of lender, amount and mode of Earnest money deposit-all in a
complete form. Earnest Money deposited by the successful bidder will
be released after deposition of entire 'Security Deposit'. In case of EMD
submitted online , it may be adjusted with the total Security deposit
amount of the entire contract and in that case, it will be refunded after
the completion of contractual period covering claim period.

D) Forfeiture of Security Deposit/Earnest Money:

The Bid Security shall be forfeited and appropriated by WBPDCL as a genuine
pre-estimated compensation and damages payable to WBPDCL for, inter alia,
the time, cost and effort of WBPDCL without prejudice to any other right or
remedy that may be available to WBPDCL hereunder, or otherwise, under the

following conditions:

ij if the Bidder withdraws or alters or modifies or revokes its Bid, partially or
fully, during the Bid Validity Period or any extension granted thereof as
per terms of this NIT document,

i) if any of the documents submitted by a bidder as part of the bid is found
to be not genuine or forged or any claims, confirmations, statements or
declarations of the Bidder is found to be incorrect or inconsistent or in
case of any material misrepresentation of facts at any point of time
during the bid evaluation process;
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10.5UBMISSION OF
TENDER DOCUMENTS

iii) it the Selected Bidder fails to submil proof of formation of SPV within 21
(lwenly one) days lrom the dale ol issuance of the Letter of Award

iv) it The Selected Bidder fails to furnish the Performance Guarantee within
21 {twenly one| days from the dale issuance of the Letter of Award it
the Selected Bidder fails 1o sign the Basall Mining Agreement within 30
(thirty) days from the dale of issuance of the Letler of Award;

v) if a Bidder engages in a cornupt practice, fraudulent practice, coercive
practice, undesirable practice, restrictive practice, collusive bidding or
bid rigging as specified in this NIT document

vi) if a Bidder withdraws ifs Bid before completion of the Bidding Process
during the Bid Validily Period,

vii) If the bidder is olherwise in breach of the terms of this document.

viii) in case the Selected Bidder, does not comply with the requirements of
the Financial Proposal;

ix) in case the Cover-l of the BID of a Bidder contains any information on the
Financial Proposal of the Bidder;

x) if a Bidder submits more than one Bid, either as a single Bidder or as part
of a consortium.

There is no exemption in EMD.

No interest shall be payable by the Corporation on the Earnest Money that is
refunded to unsuccessful bidders under any circumstances.

A) Bidders must download tender specific documents (NIT, BOQ etc) from
https://wbtenders.gov.in, prepare the required documents and upload the
scanned documents in Portable Document Format (PDF) to the portalin the

designated locations viz.
Cover #1 : “Fee/PreQual/Technical" &

Cover #2 : "Finance" for BOQ sheet duly filled up. Bidders needs to fill up the
rates of items in the BOQ, downloaded for the supply, in the designated cell of
the BOQ spreadsheet and upload the same in designated location of Cover

#2.

> The bid and other supporting documents uploaded by the bidders
should be in only English language. Bid in any other language is liable to be

rejected.
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211

11.0NE BID PER BIDDER

12.COVER 1
DOCUMENTS:
TECHNICAL BID

» Currency should be in INR,

B) No alteration in the Bid or in the amount(s) or any addition by way of
special stipulation will be permitted.

C) Any Bid which is incomplete, ambiguous, or not in compliance with the Bid
Document is liable to be rejected.

a) Each Bidder shall be allowed to submit only one Bid. A bidder who submits
more than one Bid will be disqualified.
b) The NIT/Bid is not transferable.

i) For the Qualification Criteria in Clauses 3.A.i, 3.A.ii, the Bidder/
each member of the consortium shall submit its audited financial statements for
the last 3 (three) financial years (last FY 2022-23) as a standalone entity. Audited
annual accounts must be accompanied by certificates from a chartered
accountant. -

ii) Bidder information sheet as per Annexure-l furnishing name,
residential address, phone no, e-mail address and place of business of person (s)
authorized to sign the tender with signature of appropriate authority with
designation and seal of the Company and submit Power of Attorney /
authorization to bid on behalf of the bidder in case the bidder himself is not
signing the tender document alongwith copies of following documents [to be

submitted by the bidder, as and where applicable | :

Valid PAN Card

IT return of last 3 Assessment years (AY 21-22 ,AY 22-23, AY 23-24)
Company Registration Certificate/ any other statutory document

a.
b.  Valid GST Registration Certificate (GSTIN)
c. [ESICode

d. Valid PF Code

e.

L

iii) The Bidders shall also physically submit the following_original
documents related to their BID under COVER-I.

. Bank Guarantee for Bid Security (only in case of Bank Guarantee). No
physical submission of Bid Security is required in case of online deposit of Bid
Security at the NIC Portal, i.e., when done via the Non- Bank Guarantee mode
b.  Power of Attorney (as per applicable format)

Joint Operating Agreement (if applicable)

C.
d.  Consortium Operating Agreement (if applicable)
e.  Declaration as per annexure -l has to be submitted by the bidder

Note:

$-810(MMC) /Basalt Mine MDO @/ Page 20 of 35



NOTICE INVITING TENDER NO. WBPDC L/CORP/NIT/E1811/23-24

prg §

13.COVER 2 : FINANCIAL
BID

14.CONDITIONAL AND
INCOMPLETE TENDER

a.  Alideclaration and undertakings must be executed on non-judiciary stamp
paper of Rs. 10 and Legal declaration affirmed before a First Class Magistrate /
Notary —to be filled & duly signed and sealed by authorized signatory of the
bidder and upload it.

b.  Authenticated scanned copies of all documents are to be uploaded in the
designated locations of the e-tender portal .

¢.  Non-submission of any one of the above documents, non-compliance with
the given format, submission of incomplete documents and false claims may
disqualify the bidder and the bid document submitted, if any, may be rejected
outright without any further reference to the bidder.

The financial proposal has to be submitted in Finance Cover as per decrypted
BOQ sheet.

Once completion of quoting Percentage of Revenue Share of the WBPDCL,
the bidder must encrypt and upload the same with digitally signed. (Only
downloaded copies of the above documents are to be uploaded, virus
scanned and digitally signed by the bidder).

{The floor percentage of Revenue Share of WBPDCL is 15% (Fifteen Percent)}

i The offer must accompany Declaration as per annexure-ll as indicated
above failing which it will be summarily rejected. If it is found that the Agency
has submitted false declaration in annexure-Il, the bid submitted by the bidder
shall be rejected and their EMD shall be forfeited and necessary actions may be

taken under the provisions of Corporation’s Blacklisting Policy.

ii. Conditional and incomplete tenders are liable to summary rejection.

iii. The entire offer to be submitted by the bidder should be unconditional.
Any information, assumption, statement having a direct or indirect relation/
correspondence with the quoted rates shall be treated as a condition and as such
a deviation from the tender norms stipulated in the tender documents. Bidders
are, therefore, requested to thoroughly scrutinize the entire tender document
and seek clarifications if required before submission of tender.

iv. If any bidder fails to produce any original hard copies of the documents
like Completion Certificate or any other documents on demand of the Tender
Evaluation Committee within a specified time frame or if any deviation is
detected in the hard copies from the uploaded soft copies, it may be treated as

o
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v Al the uploaded annexares will ava to ho atteslod hy the Biledder with
official seal of the agency / company

Vi, All desclaration and undertakings must e axecated on non Juehiclary
stamp paper of Rs, 10 and Logal declaration alfinmed hofore a frst €lass
Magistrate / Notary 1o be filled & duly signed and sealad by authorized
signatory of the bidder,

Vil The Corporation reserves the right 1o ace apt cancel any o all tenders
without asslgning any reason whatsoever, The corporation dows not Litnd itself to
accept the rate quoted by the lowest bidder and roserves the right to accept or
tareject any or all the tenders ,

Vill.  The bidder is expacted to carefully examine the Bid documents and fully
satisty himself as to all the conditions and matters, which may In any way aflect
the work or the cost thereof, If any Bidder finds discrepancies or omissions in the
Bid documents or is in doubt as to the true Intent or meaning of any part thereof,
he can submit his query within the date stipulated in the NIT for further
clarification, Any quety for clarification in the above respect after the submission
of bid shall not be entertained, After recelpt of such Interpretation or
clarification the Bidder shall submit his Bidd but within the time and date as
specified in the invitation to Bid. All such interpretation and clarification shall
form an integral Step of the tender documents and must accompany the bid,

ix. The agency has to submit written clarification and information if any,
verbal clarification and information shall not be accepted,

X. Cost of bidding : All the expenses, incidental to the submission of the
tender, discussion, conferences, if any, shall be borne by the bidder irrespective
of whether the tender is accepted or not and the WBPDCL shall bear no Hability

whatsoever,
Xi. Any hardcopy of the document asked for clarification or any shortfall

documents against uploaded tender submitted by the bidder shall become the
property of the WBPDCL and The WBPDCL shall have no obligation to return the

same to the Bidder for any reason whatsoever,
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15. OPENING &
EVALUATION OF BID

16.VALIDITY OF BID :

=P oy

PricetBid (Cover-11) will be opened after the evaluation of Cover-l.

The Cover-11 of only the qualified Bidders (the Bidders who have qualified against
Cover-1) shall be deerypted and opened on the scheduled date and time for which
intimation will he given to such qualified Bidders through the e-procurement portal.

o HI Percentage of *‘Revenue Share of WBPDCL® quoted in the price
bid above floor percentage shall be considered as floor Yoage for
forward cAuction .

o The Bidder with Discovered (HI1) Percentage of ‘Revenue Share of
WBPDCL’ through forward eAuction shall be considered as
successful bidder ,

Bidders in their own interest are advised to get themselves acquainted with the

Forward Auction process of NIC Portal by getting their Authorized Signatory
trained beforehand

Evaluation shall be done only on the %age quoted in the BOQ sheet .

After evaluation of price-bid, by Tender Evaluation authority, the final summary
result, name of the successful bidder and the rates quoted will be uploaded. The
Tender Accepting Authority may ask any of the Bidders to submit analysis to justify
the rate quoted by that bidder.

Issue of tender documents to any bidder will not be construed that such bidder is
automatically considered qualified for the entire tender process.

The WBPDCL reserves the right to accept any tender or reject any or all the tenders
or cancel/withdraw the invitation for tender without assigning any reason
whatsoever. Such decision taken by The WBPDCL shall not be subject to raising of
question by any bidder and The WBPDCL shall bear no liability consequent upon
such decision and the bidder shall have no claim in this regard against The
WBPDCL.

(a) Bid shall remain open for acceptance by the Owner for a period of One
hundred Eighty (180) days from the last date of opening of the technical
Bid. During this period the Bidder shall not withdraw or amend his Bid.

(b) The quoted prices shall remain firm till completion of the contract.
(c) Notwithstanding sub-clause (a) above, the Owner may obtain the Bidder's
consent to extend the validity period of his Bid, as required. The request

and response thereto shall be made in writing. A Bidder accepting the
request will not be permitted to modify his Bid.
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17.0EVIATIONS

18. CANVASSING
PRORIBITED

19. AWARD OF
CONTRACT

20. REIECTION OF BID

21. CANCELLATION OF -

TENDERS

No deviation is allowed to the NIT .

Canvassing whether directly or indirectly, in connection with tenders is strictly
prohibited and the tenders submitted by the Facilitators who resort to canvassing
will be liable to rejection.

The bidder, whose bid is accepted by WBPDCL, shall be issued Letter of Award
(LOA) prior to expiry of bid validity. The successful bidder firm shall confirm
unconditional acceptance by retu rning a signed copy of the LOA within 7 days from
the date of placement of LoA.

WBPDCL shall issue the successful Bidder with the LOA along with a filled in copy
of the draft Basalt Mining Agreement, confirming that the Bidder is the Selected
Bidder and asking the bidder to furnish the following:

(1) Performance Security bank guarantee in accordance with the Draft Basalt
Mining Agreement, within 21 (twenty one) days from the issuance of LOA

(i) Documentary evidence showing formation of a SPV company within 21
(twenty one) days from the issuance of LOA

and sign the Basalt Mining Agreement with WBPDCL within a period of 30 (thirty)
days from the date of issuance of LOA.

¢ WBPDCL shall not be obliged to furnish any information/ clarification/
explanation to the unsuccessful bidders as regards non-acceptance of
their bids. Except for refund of EMD, if asked for, to unsuccessful bidders,
WBPDCL shall correspond only with the successful bidder.

On submission of any Bid, the corresponding bidder shall have no cause of action
or claim against the Owner for rejection of his Bid. The Owner will always be at
liberty to reject or accept any Bid at his sole discretion without assigning any
reason and any such actions will not be called into question and the bidder shall
have no claim in this regard against the Owner.

WBPDCL may cancel the tender at his discretion without assigning any reasons
whatsoever. In that case bid security will be released without interest. WBPDCL
will not be liable for any other expenses incurred by the bidder to participate in

the tender.
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2L

SPECIAL TERMS & CONDITIONS

22. PERCENTAGE Of
REVENUE SHARING

23, GOODS AND SERVICE
TAXES

24. TERMS OF PAYMENT

The PERCENTAGE OF REVENUE SHARING should remain “FIRM" till the pendency of the contract

i. Unit selling price : The unit selling price will be determined through
an auction process conducted by MDO on behalf of the WBPDCL.

ii.  NetRevenue : The Net Revenue shall be the amount received from
the Buyer(s) on Selling of Basalt after deducting the applicable
statutory charges related to production and Selling of Basalt
including royalty, cess, GST and any other tax.

iii.  Revenue share of WBPDCL : The Revenue Share of WBPDCL shall

be equal to Net Revenue multiplied by the contracted percentage
of Revenue Share of WBPDCL.

Ref. clause 2.1.

Any change in GST rate will be applied accordingly.

The Mine Operator shall, by the 15th (fifteenth) day of each month (or, if such day
is not a business day, the immediately following business day), submit in triplicate
to the WBPDCL, a statement of invoice in the agreed form (the "Monthly Invoice")
signed by the authorised signatory of the Mine Operator setting out the
computation of the revenue share of Mine Operator in respect of the immediately
preceding month in accordance with the provisions of Basalt Mining Agreement .

Conditions for payment :

i) Revenue shall be made to WBPDCL in accordance with the clause 2 and
2.1.

i) Any penalty, interest, fine etc. applicable by the Government upon the
WBPDCL for non-compliance of GST or other taxes for default arising on
part of Mine Operator shall be payable or reimbursed to the WBPDCL, as
the case may be, by the Mine Operator. It is clarified that the Mine
Operator will also be responsible to pay any professional fee or liability
‘accruing out of legal disputes relating to GST or any other applicable Act
for the Project.

iii) In case of any loss of input tax credit or any other benefit or incidence of
interest or penalty suffered by the WBPDCL in relation to GST due to any
non-compliance by the Mine Operator of the Applicable Laws (including
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1

25. CONTRACT PERIOD

26. CONTROLLING . -
OFFICER

iv)

but not limited to the Mine Operator’s failure to upload details of sale on
the GSTN portal, failure to issue GST compliant document(s) within the
prescribed time frame or furnishing incorrect or incomplete documents
with the relevant Government Instrumentality), the WBPDCL shall have
the right to: (a) be compensated by the Mine Operator for such amount
of loss or penalty suffered by the WBPDCL, or (b) set-off such loss or
penalty against any next amounts payable by the WBPDCL to the Mine
Operator under the Agreement. For the avoidance of doubt, it is hereby
clarified that any loss of input tax credit or any other benefit or incidence
of interest or penalty shall be recovered/adjusted from next Monthly
Invoice or against the Performance Security, as the case may be, at the
discretion of the WBPDCL and in case award/loss amount is greater than
value of Monthly Invoice or the Performance Security, as the case may
be, the Mine Operator shall pay such differential amount to the WBPDCL
within 30 (thirty) days from the date of demand raised by the WBPDCL.
In addition, any delay in uploading the details of sale on the GSTN portal
by the Mine Operator resulting in deferment of input tax credit in
accordance with the GST Laws, shall entitle the WBPDCL to charge
interest at the rate equivalent to the prevailing interest rate charged by
the relevant Government Instrumentality for input tax credit reversal
under GST Laws. :

In case the WBPDCL makes any payment to the Government towards
statutory obligations of the Owner as per the Act, then the Mine
Operator undertake to indemnify and reimburse the WBPDCL of any such
statutory payments, fines, penalty, losses, compensation, damages etc.
If the Mine Operator fails to comply with any directions issued by a
Government Instrumentality, and is liable to pay a penalty under the
provisions of Applicable Laws, such penalty shall be borne solely by the
Mine Operator, and shall not be claimed from the WBPDCL. For the
avoidance of doubt, payment of any penalty under the provisions of
Applicable Laws shall be in addition to, and independent of, the Damages

payable under this Agreement.

Initially 9 Years with provision of extension of further 6 years for phase-1 and
further may be extended for next phases as per Mine Plan .

Zero date is appointment date of MDO as per Basalt Mining Agreement.

Date of commencement : The MDO shall start the job within a time period of 60
(sixty) days from the Appointed Date as per Basalt Mining Agreement to be

executed.
" The General Manager (MMC), Corporate Office, WBPDCL or his authorized

representative shall be the Controlling Officer.
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27. FINANCIAL WBPDCL The General Manager (F&A)/Corporate, WBPDCL
OF THE WBPDCL .

ZB. cONTRACT The successful bidder will have to deposit contract performance security, in the

PERFORMANCE form of bank Guarantee for satisfactory execution and completion of the work in
SECURITY DEPOSIT accordance with the provision of the contract/ the Basalt Mining Agreement.

Contract performahce security amount Rs. 1 Crore.

Bank_Gu_arantee_[BG), then it should be issued from any Scheduled Bank. Upon
submission of this security, the BG submitted as EMD submitted by the bidder will be
released. BG shall be valid upto contract period with a claim period of 90 days

* Refund of Security Deposit:

On completion of the work and certified as such by the Controlling Officer, the security
deposit remaining with the WBPDCL shall be refunded, shall be refunded within 60 days
of the completion of contract period.

The security deposit shall be refunded within the period as above from the date of
satisfactory completion of the work as per the Basalt Mining Agreement or from
the date of termination of work by the management, subject to recovery of the
WBPDCL's dues from the MDO on the date of termination. The amount of security
deposit shall bear no interest.

29. PENALTY Penalty on performance :
i) eAuction as mentioned in clause 2.1 will be conducted on quarterly basis

considering 70 % of the quarterly production plan (of Mine Plan) as
saleable quantity
ii) Mine Operator has to ensure availability of saleable product as per
booked quantity in the eAuction.
In case Mine Operator is unable to make available the booked quantity ,
the penalty will be equivalent to revenue loss of the WBPDCL calculated
on the discovered eAuction price , which will be recovered from Escrow
account through 3™ charge as defined in clause 2.1.(ii).

iii)

30. LIQUIDATED DAMAGE  Damages for delay by the Mine Operator :
In the event of any delay in execution of works beyond schedule as mentioned

Basalt Mining Agreement including any extension permitted in writing, the WBPDCL
reserves the right to recover from the MDO ,damages in an amount calculated at the
rate of 0.5% (zero point five per cent) of the Performance Security for each week, or
part of a week, of delay until the fulfillment of such Conditions Precedent defined in
Basalt Mining agreement . Provided, however, that the Damages payable hereunder
shall be subject to a maximum amount of 30% (thirty per cent) of the Performance
Security and upon reaching such maximum amount of Damages payable by the
Mine Operator hereunder, the WBPDCL may terminate the Agreement.

a.The MDO shall engage manpower at its own terms and conditions, provided

31. MANPOWER : : ’ :
DEPLOYED BY MDO that this manpower W'I” have no legal right to the employment in }N_BPDCL at the
expiry or termination of or during the subsistence of the Basalt Mining
Agreement.

b.The MDO shall abide by the applicable statutory provisions an minimum wages,
payment of wages, CMPF, gratuity, health care, uniform, ESI and compensation
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to its employees and workmen. Local people shall be given preference in
employment.

c.The MDO shall engage manpower according to the applicable laws and rules
framed thereunder the statutory provisions and comply with the provisions
thereof during the Contract Period including but not restricted to the following:

i Mines Act, 1952
ii.  Mines Vocational Training Rules, 1966
iii.  Employee’s Compensation Act, 1923
iv.  Payment of Bonus Act, 1965 and rules framed thereunder
V.  Apprentices Act 1961 and rules framed thereunder
vi. MMR, 1961
vii.  Contract Labor (Regulation and Abolition) Act, 1970
viii. ~ Payment of Wages Act, 1936 and Rules, 1950
ix.  Maternity Benefit Act, 1961
X.  Employer's Liability Act, 1923
Xi.  Employment of Children’s Act, 1938
Xii. Minimum Wages Act, 1948
Xiii.  Mines Rules, 1955
Xiv.  Mines (Rescue) Rules, 1985
xv.  The Maternity Benefits (Mines) Rules, 1963
xvi.  Child Labor (Prohibition and Regulation) Act 1986
Xvii. Metalliferrous Mines Regulations, 2019

xviii. Any other applicable statutory acts
d. The MDO may engage sub-contractors subject to prior approval from
WBPDCL.
e. The financial, social & legal obligations of the manpower deployed by the

MDO and/ or its subcontractors shall at all times be the responsibility of the
MDO. WBPDCL shall ave no liability, whatsoever, with regard to the manpower
deployed or employed by the MDO within or after the Contract Period, including
the existing employees at the mine and at the railway siding at Delivery Point.

f.The MDO and its subcontractors shall deploy adequately qualified, skilled and
trained manpower, who must be imparted periodic training as per existing

statutes.

g. If the statutory body desires to deploy statutory manpower by WBPDCL,
then the expenditure': incurred on account of salary will be reimbursed to

WBPDCL by MDO.
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32, ENVIRONMENTAL he MDO shall comply with all Applicatite | aws,
The MDO has to comply with all the ragulrements of tie Environinent
Cloarance at all polnts of time durlig the Contract Parlod,

The MDO shall comply with all applicable laws, atthorieation and guldelines of
the MOEFRCC and other state & central govermment, statutory agantlas and
any rules, regulatlons or order from the Government of West Bengal and its
varlous agonclos,

In case the MDO falls to comply In accordance with the statutory dauses,
WBPDCL may be required to bear the costs and expenses 1o ensure such
compliance. In such o situation, WBPOCL resarves the right 1o recover all such
costs and expanses from the MDO,

GENERAL CONDITIONS OF CONTRACT

314, EFFECTIVE DATE
The Contract shall come Into force from the date [saue of [atter of Award,

34.CONFLICT OF INTEREST

A Bidder shall not have a conflict of interest (the “Conflict of Intarast”) that affects the Bidding
Process. A Bidder(s) found to have a Conflict of Intereat shall be disqualified, A Bidder shiall be
deemed to have a Conflict of Interest affecting the Bldding Process, If;

(a)the Bidder, its Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidiiry/
Subsidiaries of its Holding Company and any other Bidder, Subsidiary/ Subsidiaries and/or
Holding Company and/or the Subsidiary/ Subsidiaries of its Holding Company have cormmon
controlling shareholders or other ownership interest; provided that this disqualification shall
not apply in cases where the direct or indirect sharcholding of a Bidder, Subsidiary/
Subsidiaries and/or Holding Company and/or the Subsidiary/ Subsidiaries of its Holding
Company (or any shareholder thereof having a shareholding of more than 5 per cent of the
paid up and subscribed share capltal of such Bldder, Subsidiary/ Subsidiaries and/or Holding
Company and/or the Subsidiary/ Subsidiaries of its Holding Company, a5 the case may be) in
the other Bidder, its Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidlary/
Subsidiaries of its Holding Company is less than 5 per cent of the subscribed and pald up
equity share capital thereof; provided further that this disqualification shall not apply to any
ownership by a bank, insurance company, pension fund or a public financial Institution
referred to in section 4A of the Companies Act, 1956,

For the purposes of this Clause 34 (a), indirect shareholding held through one or more
intermediate persons shall be computed as follows:
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(aa) where any intermediary is controlled by a person through management control or
otherwise, the entire shareholding held by such controlled intermediary in any othe
(the “Subject Person”) shall be taken into account for computing the shareholding of such
controlling person in the Subject Person; and (bb) subject always to sub-clause (aa) above,
where a person does not exercise control over an intermediary, which has shareholding in
the Subject Person, the computation of indirect shareholding of such person in the Subject
Person shall be undertaken on a proportionate basis; provided, however, that no such
shareholding shall be reckoned under this subclause (bb) if the shareholding of such person

in the intermediary is less than 26% of the subscribed and paid up equity shareholding of
such intermediary; or

r person

a constituent of such Bidder is also a constituent of another Bidder; or

ii. such Bidder, or its Subsidiary/ Subsidiaries and/or Holding Company and/or the
Subsidiary/ Subsidiaries of its Holding Company receives or has received any direct or indirect
subsidy, grant, concessional loan or subordinated debt from any other Bidder, or any
Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidiary/ Subsidiaries of its
Holding Company or has provided any such subsidy, grant, concessional loan or subordinated

debt to any other Bidder, its Subsidiary/ Subsidiaries and/or Holding Company and/or the
Subsidiary/ Subsidiaries of its Holding Company; or

iii. such Bidder has the same legal representative for purposes of this Bidding Process as
any other Bidder; or

iv. such Bidder, or any Subsidiary/ Subsidiaries and/or Holding Company and/or the
Subsidiary/ Subsidiaries of its Holding Company has a relationship with another Bidder, or any
Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidiary/ Subsidiaries of its
Holding Company, directly or through common third party/ parties, that puts either or both of
them in a position to have access to each other’s information about, or to influence the Bid of
either or each other; or

V. such Bidder, or any Subsidiary/ Subsidiaries and/or Holding Company and/or the
Subsidiary/ Subsidiaries of its Holding Company has participated as a consultant to WBPDCL in
the preparation of any documents, design or technical specifications of the Project

(b) A Bidder shall be liable for disqualification if any legal, financial or technical adviser of
WBPDCL in relation to this Project is engaged by the Bidder, any Subsidiary/ Subsidiaries and/or
Holding Company and/or the Subsidiary/ Subsidiaries of its Holding Company, as the case may
be, in any manner for matters related to or incidental tothe Project. For the avoidance of doubt,
this disqualification shall not apply where such adviser was engaged by the Bidder, any
Subsidiary/ Subsidiaries and/or Holding Company and/or the Subsidiary/ Subsidiaries of its
Holding Company in the past but its assignment expired or was terminated 6 (six) months prior
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to the date of issue of this NIT. Nor will this disqualification apply where such adviser s afigaped
after a period of 3 (three) years from the date of cormmercial operation of the Project,

Explanation: In case a Bidder is a consortiumm, then the term Bidder as used in € lagse 1 (a),
shall include each member of the consortium,

35.CONFIDENTIALITY
The successful bidder and their personnel shall not disclose any praptiety or confidential

information relating to the Services, to anyone without the prior written consent of e
Employer,

36.NON-COMPLIANCE
In case the MDO fails to carry out his assigned job or could not mobllize his resources oven
after placement of order or if the MDO falls to achieve the desired progress as stipulated in
the scope of work, the Controlling Officer or his authorlzed representative reserves the right
to get the job done by any other agency for the Interest of the corporation. In case of poot
progress of the assigned job (which shall be assessed aftor completion of 21 days from the
date of commencement of the work), the WBPDCL shall have the liberty to short terminate
the contract and carry on the work by any other agency.

37. CHANGE IN SCOPE / NATURE OF WORK DURING PROGRESS OF WORK
In case of any change in the scope/ nature of work during its progress, the MDO is Lo inform
the management immediately and act as per the direction of the management,

38.SAFETY CLAUSES
The agency shall take all safety measures during the work as per the standard safety rules in
consultation with the Controlling officer. The MDO will be solely and wholly responsible for
accident that may occur during the execution of the work and for injury or damage to person
or property of any description whatsoever which may be caused by or result during the
execution of the work.

39.LIMITATION OF LIABILITY
Except in cases of criminal negligence or willful misconduct, (a) Neither party shall be liable to
the other party, whether in contract, tort, or otherwise, for any indirect or consequentlal loss
or damage, loss of use, loss of production, or loss of profits or interest costs, which may he
suffered by the other party in connection with the contract, other than specifically provided
as any obligation of the party in the contract, and (b) The aggregate liability of the MDO to the
purchaser, whether under the Contract, in tort or otherwise, shall not exceed the amount of
the total contract price, provided that this limitation shall not apply to the cost of repairing
defective equipment, or to any obligation of the MDO to indemnify the Purchaser with
respect to patent infringement. ' ;

40.FORCE MAJEURE
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Conditions beyond control of either parties like war, hostility, acts of public enemy, civil
commotion, sabotage, serious loss or damage by fire, explosions, epidemics, strikes, lockouts
or acts of God come under the legal concept of Force majeure. Delays in performance of
contractual obligations under influence of Force majeure conditions are condonable by the
other party without any right to termination or claim for damages, provided, notice of
happening of any such event is given by the affected party to the other within 30(thirty) days
from the date of occurrence. Execution of work/ supply of goods shall be resumed as soon as
practicable after such event has come to an end or ceased to exist. However if such event
continues for a period exceeding 120 days(for works), either party may at its option terminate

the contract without any financial repercussion on either side by giving notice to the other
party.

41.TERMINATION
A. CANCELLATION OF CONTRACT FOR DEFAULT ON THE PART OF AGENCY / FIRM

If the agency fails to execute whole or part of the works within the time period(s) specified in
the contract, or any extension thereof granted; and/or

If the agency/firm fails to perform any other obligation under the contract within the period
specified in the contract or any extension thereof granted .

The WBPDCL reserves the right to terminate the contract without any notice under the
following specific conditions/ circumstances:

a) Unsatisfactory performance of the contracted work,

b) Involvement in action causing breach of peace and discipline within the WBPDCL/ area
premises, '

c) Failure to comply with terms and conditions of the contract,

d) Moral turpitude,

Violation of the provisions under various laws and awards in force from time to time as

e)
are applicable to the work, .
f) Any action on the part of the MDO which in the opinion of the management is

detrimental to the interest of the WBPDCL.

B. TERMINATION OF CONTRACT FOR INSOLVENCY

If the agency/firm becomes bankrupt or becomes otherwise insolvent or undergotes
liquidation or loses substantially the technical or financial capability (based on which he was
selected for award of contract), the contract may be terminated without compensation_to the
agency/firm, provided that such termination will not prejudice or affect any right of action or
remedy which has accrued or will accrue thereafter to WBPDCL.
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\ FERNUNATION OF CONTRACT TOICWREDECES EAIUTEZCORVERIEHCE

Atter placement of the continct, st mmay bes an anforesean situatton cormgestiing WO
Lo canced the contract e such o case, e WHRIPDECL tenerves s ght o e ininate |im work by
A s naties to the ageneyZ0nm tor cancallation of the comteact, i whols ae i pan
Without assignig any teason. The notice shall alsa indicate the date from which Hie
teviination will become oftesHve, The meastrement of the revence shall in soch avantiality,
e taken upto the date of sach tormiimnation by the WDl

::l} RECOURSE AVALARLE TOWRDCL IN CASE OF THRMINATION UNDETCCEAUSE (A) B

I the contract is terminatod v whole or in part, recourse may be taken to any one ar more of
the tollowing actions!

a) Forteitiure of the performance socurity/E MD as the case may he

b) RisK Parehase: Upon such termes and nsueh manner as iU desms appropriate, works
unexecuted may be oxocuted adopting alterative recourses at the sole risk and cost of the
agency/Ztinm, The additional cost over andabove the contracted price Incurned lor execution
of the unexecutad portion of works shall bo charged to the agency/fom.

A2, DISPUTE RESOLUTION

Hany dispute(s) or ditference(s) of any kind whatsosver arlse botwoen the parties
heteto in connection with or arlsing out of any contract, the partios heroto shall negotinte
with a view to its amicable resolution and settlement, In the event no amicable resolution or
settlement is reached within a period of 30 (thirty) days from the date on which the dispute(s)
or ditference(s) arose, either paity shall give a notice to the other party, of such intention to
invoke Arbitration within 14 (fourteen) days from the oxplry of the aloresald period of 30
(thirty) days within which amicable resolution could not be ronched,
Such dispute(s) or difference(s) shall bo reforred to and settled by a Solo Arbitrator to be
mutually appointed by both the partios,
It a party falls to appoint the Sole Arbitrator within 30 (thirty) days from the recelpt of a
request to do so from the other party , the appointment of Sole Arbitrator shall be made upon
request of either party by the Hon’ble High Court, Caleutta,
The arbitration proceedings shall be in accordance with the prevalling Arbitration laws of India
as amended or enacted time to time,
The existence of any dispute(s) or difference(s) or the Initlation or continuance of the
Arbitration proceedings shall not permit the parties to postpone or delay the performance by
the parties of thelr respective obligations pursuant to the Contract,
The seat of arbitration shall be Kolkata, West Bengal, India.

43, GOVERNING LAW & LEGAL JURISDICTION
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This work order shall be governed by and construed in accordance with substantive
and procedural laws of Indla, The competent courts at Kolkata, West Bengal, Indla shall have
exclusive jurisdiction in relation to this work order,

Any or all action(s) and proceeding(s) arising out of or In relation to the contract (Including any
arbitration in terms thereof) shall lie only in the court of competent civil jurlsdiction In
Kolkata, West Bengal and only the said court(s) shall have Jurlsdiction to entertain and try any
such action(s) and /or proceeding(s) to the exclusion of all other court(s).

44 BLACKLISTING =~ : EpTh s, . : % :
For suspension/ blacklisting/ debarring, procedures as lald down under the WBPDCL's

Policy & Procedure of Blacklisting and Debarment of Agencles from Business Dealings shall be
followed.
Agency blacklisted by any government department/ PSU/ Government agency shall not be
allowed to participate in our tender process If effect of such debarment subsists at the time of
submission of the bid. The bidder shall furnish a declaration in this regard provided in
Annexure-|I"

Disclaimer | Forfeiture of EMD/ Security deposit:

During the blacklisting and debarment period If it is detected that the agency has participated
in the tender under a different name or sub-agency of the participating bidder, WBPDCL would
be at liberty to debar the agency from participating in the tender and in such case EMD/
Security deposit shall be forfeited with option to take recourse to any legal remedy.
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The West Bengal Power De velopment Corporation Limited
(A Government of West Bengal Enterprise)

! CIN No. U40104WB19855GC039] 54

Registered & Corporate  Office: Bidyut Unnanyan Bhaban

Plot No. :'3/C, L.A. Block, Salt Lake City. Sector ~ 111, Kolkata : 760 11,

Phone:033-2339 322!*’633!’625(.\«1&(,‘;

abandyopadhyay@whpdcl.co in

Ref.no.WBPD CL/GM(M&C)/S-8 lﬂ!f\lining/2023-24!DPDH/1699 Dated.16.03.2024

To

Trancemarine and Confreight Logistics Pvt. Ltd.,
10" Floor , Unit no.1005,

32-Chowringhee Road ’

Kolkata-700071

GSTIN : 19AADCTS8599H27Z1

Email ; \'ikash@tmncenmrinc.com

Phone: 9051185390

Kind Attention : Vikash Kumar Rateria , Director

Sub: Issuance of Letter of Award (LOA) with respect_.to Notice Inviting Tender (NIT) for Selection of Mine
Developer And Operator (MDO) for Basalt Mine in the DPDH Coal Block allotted to the WBPDCL

References:

1. NOTICE INVITING TENDER NO. | WBPDCL/CORP/NIT/E1811/23-24  (Tender  ID:
2024_WBPDC_667376__I) Published on 15.02.2024 & Resolution uploaded against Pre bid
meeting dtd.28.02.2024 ;

Techno-Commercial Proposal submitted vide letter no. TMCL/PDCL/BASALT/01/2023-24
did.06.03.2024

Power of Attorney for Lead Member of Consortium notarized dated.09.03.2024

4. Joint Operating Agreement did.01.03.2024 between Trancemarine and Confreight Logistics Pvt. Lid &

Abhinna Mining Pvt. Ltd. -
5. Consortium Operating Agreement dtd.01.03.2024 between Trancemarine and Confreight Logistics Pvt. Ltd

& Abhinna Mining Pvt. Ltd.b _j
6. Notification for Forward eAuction sent by WBPDCL vide email dated 14.03.2024 and as notified through

28]

[¥5]

wbtenders.gov.in i
7. Forward Auction held on wbtenders.gov.in on 15.03.2024 as per the terms and conditions of the NIT

Dear Sir,

I. Trancemarine and Confreight Logistics Pvt. Ltd has quoted the Highest percentage of Revenue Share of 71.5 % (Seventy
One point Five percent ) in the Forward eAuction held on 515.03.2024. Therefore, as per Clause 15 of the NIT,
Trancemarine and Confreight Logistics Pvt. Ltd is the HI Bidder and the final aforementioned percentage of revenue
share quoted in the Forward eAuction shall be the HI bid, As per Clause 22 of the NIT, The PERCENTAGE OF

REVENUE SHARING should remain “FIRM” till the pendency ;thhc contract.
i. Unit selling price : The unit selling price will be determined through an auction process conducted by MDO on
[

behalf of the WBPDCL.

ii. Net Revenue : The Net Revenue shall be the amounﬁ received from the Buyer(s) on Selling of Basalt(as per
Clause 2 & 2.1 of the NIT) after deducting the applicable statutory charges related to production and Selling
of Basalt including royalt; cess, GST and any other tax.

iii. Revenue share of WBPDCL : The Revenue Share of WBPDCL shall be equal to Net Revenue multiplied by
the contracted percentage of Revenue Share of );VBPPCL.

at -
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The West Bengal Power Development Corporation Limited
(A CGovernment of West Bengal Enterprise)

CIN No. U40104WBTYSISGOO39S

Registered & Corporate  Office: Bidyut Unnanyan Bhaban

Plot No. : J/C, LA, DMock, Salt Lake City, Sector = [ Kotkata ;. 700 1046

Phone:033-2330 322163 W6 MK C)

abandyopadhyaydiwbpdaleo.in

-

Refino. WBPDCL/GM(M& C)/S-810/Mining/2023-24/DPD11/1699 Dated. 16.03.2024

~+ -2.Therefore, we are pleased to inform you that your proposal in respect of the above-mentioned NIT has been accepted by

the competent authority of WBPDCL and Trancemarine and Confreight Logistics Pvt. Ltd. jthe lead member ol the
Consortium vide Consortium Operating Agreement dtd.01.03.2024 between Trancemarine and Confreight Logistics I'vt,
Ltd & Abhinna Mining Pvt. Ltd. ( as per clause 3.C. of the NIT) , is the “Selected Bidder” for Sclection of Mine
Developer And Operator (MDO) for Basalt Mine in the DPDH Coal Block allotted to the WBPDCL.

3.As per Clause 3.C.iv. of the NIT , Trancemarine and Confreight Logistics Pvt. Ltd & Abhinna Mining Pvt. Ltd being the
consortium members shall form a project specific company and submit the proof of the same 0 WBPDCL prior to signing
of the Basalt Mining Agreement, failing which this LOA is liable to be cancelled and the Bid Security forfeited, The
Project specific company shall be a limited liability company under the Companies Act, 2013 and shall be the entity which
shall undertake and perform the obligations and exercise the rights of the consortium under the LOA, including the
obligation to enter into the Basalt Mining Agrcement pursuant to the LOA for undertaking the Project. Trancemarine and
Confreight Logistics Pvt. Ltd ,being the Lead Member shall hold a share of at least 51% of the equity of the consortium
throughout the Contract Period.

4.As per Clause 3.D of the NIT ,change in the members of the consortium of the MDO shall not be permitted throughout
the Contract Period, except with prior written permission from WBPDCL. Such prior written approval of WBP'DCL may
be issued at its sole discretion subject to the condition that the Lead Member shall hold a share of at least 5 1% of the equity

‘of the' SEV/MDO throughout the Contract Period. The SPV shall not undertake any other business during the Contract

Period except for execution of the Project or in connection therewith.

5.In accordance with clause 19 and clause 28 of NIT , you have to submit Performance Sccurity bank guarantee of Rs. |
Crore (Rupees One Crore ) in accordance with the Draft Basalt Mining Agreement , within 21 (twenty one) days from the
issuance of Draft Basalt Mining Agreement. Draft Basalt Mining Agrecment ,in accordance with the terms and
conditions and scope of work mentioned in the referred NIT as accepted by you,shall be issued to you in due course .

6. In accordance with clause 19 of NIT ,documentary evidence showing formation of a SPV company within 21 (twenty
one) days from the issuance of LOA .

7. Please note that WBPDCL reserves the right to revoke this Letter of Award (LOA) and forfeit and appropriate the EMD
of Rs. 25 Lakh submitted by you, as per the terms of the NIT, in case you fail to comply with any of the conditions and

obligations as specified in the NIT.

8.Please submit one copy of this Letter of Award (LoA) duly signed and stamped by the Authorized Signatory within 7
(seven) days from the date of issuance of this LOA to WBPDCL; this shall be deemed to be acceptance of the LOA by

Trancemarine and Confreight Logistics Pvt. Ltd.

Yy e ' e : e
Thanking You.
0" General Manager (M & C)
‘\M \Q/ Materials & Contracts
’ \"-’7 Corporate Office, WBPDCL
(ARUNDH::JTI BANDYOPADHYAY ) Signature N;(ly ified
| Digitally signed by TPSITA CHAUDHURI
GM (Engg.) ,M&C Deptt, Dgitle?z%gl .?)?!.15 17:1/23 I1ST

Corporate, WBPDCL Location: West BOH.J'WB
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T | WEBPDCLACORP NIT/E1811:23-24 dtd.15.02.2024 |

ber 4 |
Tender ID 024_WBPDC_667376_1 Withdrawal Allowed | Yos |
Tender Type Open Tender Form of contract { Tendor eum Awenon
Tender Category Wocks No. of Covers 2 !
General Technieal [temWise Technical Evaluation | |

No 1 Yes

Evahmtion Allowed Allowed {
Payment Mod Ouline lﬂsgéu!tl Currency Allowed For No
Is Muld Corrency
Allowed For Fee L Allow Two Stage Bidding No

: 3 ; [ b e L
k Name H { Description
*ICICI BANK i il QR
2 ‘ICICI NEFT/RTGS t documents
; : pdr Declarations
. ’ X il
2 Finance xls 'BOQ

*EMD Exemptlon Yes

Tender Fee in ¥ f . Ko B
1 | !
Fee Payable At Nil : . .
Fee Payable To El:: o i S mr ey e
:::mpc:;: Allowed EMD Payable To fNit . EMD Paynble At Nil

I Slection of MDO for Bssalt Mine in the DPDH Coal Block allotted to the WBPDCL

Selection of MDO for Basalt Mine in the DPDH Coal Block allotted to the WBPDCL
Please refer Tender docunxats.
Independent External NA .
Monitor/Remarks
Tender Value in T NA Product Category iProject |Sub category NA 1
iWork | ;
Contract Type Tender Bid Validity(Days) 180 !Period Of Work(Days) 3245 {
Location Deocha Pachami Devanganj Pincode 731132 [Pre Bid Meeting Place  Bidvut |
Harinsingha Unnavan |
; Bhaban f
Pre Bid Meeting Address | Bidyut Unnanyan Bhaban, Flot Pre Bid Meeting Date ' 28-Feb- ' Bid Opening Place Onee ol |
: No. 3C, L -A. Block. Salt Lake 12024 M€
City. Sector 111, Kolkata 700 106 11:00 depanmon!
¥ -AM .
[ Should Allow NDA Ne Allow Preferential No if
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' |Bidder  ~ i i iz [
15-Feb-2024 06:00 PM | Bid Opening Date | 13-Mar-2024 12.00 PM
Document Download / Sale Start Date [15-Feb-2024 06:00 PM Document Download / Sale End Date  |11-Mar-2024 12:00 PM
Clarification Start Date 15-Feb-2024 06:00 PM Clarification End Date 28-Feb-2024 10:30 AM
Bid Submission Start Date 01-Mar-2024 12:00 PM  [Bid Submission End Date 11-Mar-2024 12:00 PM
Financial Bid Opening Date 14-Mar-2024 05:20 PM

i i Document Size
|
S.NosDocumem Name Description (in KB)
1 iTendernotice_1.pdf [Tender Document ] 1691.3]
Work Item T
Documents S.NoiDocument Type Document Name Description g:cl:';‘) ent Size
1]
Quote percentage of revenue
i . share of WBPDCL . Floor or
1 BOQ BOQ_144830(.xls base percentage of revenue 329.043
' ] share of WBPDCL is 15
i . percent,
i Voo Formats for annexure . "
: ?ﬁ\ddmoml Documents formals.rar Rusrpesiang 306 33

j Corrigendum Title

'l Pre bid resolution with revenue calculation ‘bl:hcr @_

| Bidyut Unnanyan Bhaban. Plot No. 3C. L.A. Block, Sait Lake City, Sector 11T, Kolkata 700 106

= T T Tr s SR Nalan Ul e TOI0 e A DNEREIE T a0 MG OP I e ) LYY w N



iR e v o
endersa Wpen

et e e

& Print

Organisation Chain :

THE WEST BENGAL POWER DE VELOPMENT CORPORATION
LTD.||CORPORATE OFFICE

Tender ID :

2024_WBPDC_667376_1

Tender RefNo :

WBPDCL/CORP/NIT/E1811/23-24 dtd.15.02.2024

Tender Title :

Selection ol MDO for Basalt Mine in the DPDH Coal Block allotted to
the WBPDCL

S.No Number Bidder Name Submitted Date Status Remarks Updated
; On
1 4974530 |JCOAL MINES 10-Mar-2024 06:02 JRejected-Finance Quoted 19 percent  |18-Mar-
ASSOCIATED PM of revenue share of |2024
TRADERS PRIVATE WBPDCL 12:11
LIMITED PM
2 4970275 |Gangaramchak 11-Mar-2024 11:55 |Rejected-Finance Quoted 45 percent | 18-Mar-
Mining Private AM of revenue share of {2024
Limited WBPDCL 12:11
PM
3 4978739 |M/S AMBALAL 11-Mar-2024 09:11 jRejected-Finance Quoted 71 percent | 18-Mar-
PATEL AM of revenue share of {2024
F WBPDCL 12:11
PM
4 1941184 |M/S HAKIM 04-Mar-2024 05:28 [Rejected-Finance Quoted 15 percent  |18-Mar-
MOMIN PM of revenue share of [2024
WBFPDCL 12:11
PM
5 4932033 |M/s Lakhwinder 01-Mar-2024 03:50 |Rejected-Finance Quoted 16 percent  {18-Mar-
Singh PM of revenue share of |2024
WBPDCL 12:11
PM
6 4976875 |RNINFRA 09-Mar-2024 07:43 |Rejected-Finance Quoted 49 percent | 18-Mar-
PROJECTS PM of revenue share of {2024
WBPDCL 12:11
PM
7 4978850 |TRANCEMARINE |11-Mar-2024 10:12 JAccepted-AOC percentage of 15-Jui-
AND CONFREIGHT |AM revenue 2024
LOGISTICS 05:14
PRIVATE LIMITED PM
8 4937777 |UNITED AIR 10-Mar-2024 01:17 {Rejected-Finance Quoted 18 percent | 18-Mar-
EXPRESS PM of revenue share of |2024
WBPDCL 12:11
PM
Technical
Summary : |Cover 1 documents arc opened and subject to evaluation .




Updated By : { Debapriya Mitra  ~ ; : ;
Updated On : | 13-Mar-2024 12:23 PM

Document : |None

I
AL N

Commitlee Chairpuson./rdiml scGM C
Committee Chairperson/Co-ordinttor Type : |Internal
Committee Members : JAGM FnA, GM HRA
Updated By : | Ipsita Chaudhuri
Updated On : | 14-Mar-2024 05:15 PM
Financial Bid Opening Date: | 14-Mar-2024 05:20 PM

Document : {yechsummary_1448300.pdf (547.36 KB) {.a:‘

Type : ] Finance
Summary : JAuto Opened
Updated By : | Debapriya Mitra
Updated On : |14-Mar-2024 05:23 PM
Document : {None
BOQ Comparative Chart : | BOQ Comparative Chart

S.No Bid Number Bidder Name Value Rank

1 932933 IM/s Lakhwinder Singh 0.16 I¥]

2 937777 UNITED AIR EXPRESS : 0.18 H&

3 1941184 AUS HAKIM MOMIN o1 T8

A 70075 Eianl;ijg;;amhak Mining Private e S
ICOAL MINES ASSOCIATED

p ks [RADERS PRIVATE LIMITED 019 HS

7 11976875 INFRA PROJECTS 049 B

7 1978739 'S AMBALAL PATEL 071f m
[TRANCEMARINE AND

3 078850 ICONFREIGHT LOGISTICS 0.71 H1
PRIVATE LIMITED

Internal

Cormmintee Chairperson’Co-ordinator Type :
Commilttec Members :

Updated By : |Ipsita Chaudhuri
Updated on * | 18-Mar-2024 12:11 PM

Document | finsummary_1448300.pdf (549.84 KB) 8-«

Comntract Date
Contract Value [INRO.71% ]
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T i,
Work Completion Period in days : 3285
Updated By : j1psita Chamdhurd
Updsted on : | 15-Jul-2024 05:14 PM
.
AOC document : [ 1aa. paf (832.00 KB) At

Bldder Name Awarded Cu rrc
TRANCEMARINE AND

1978850 CONFREIOHT LOGISTICS  §NR 0.715
PRIVATE LIMITED

Tendering Inviting Authority
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£ Print
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ey I '
" /
Number 'WFII DCLACOIPHUTALHT 2324 40 15.02,2024
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f it Iidd M
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Tender Fee In € EMD Amount in € :lj;mf:emptlon :
| i Fee Payable At MNil ! i
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Gelection of MDO for Basalt Mine in the DPDH Cosl Block allotted to the WBPDCL
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.
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1
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Address Bidyut Unnanyan Bhaban, Plot No. 3C. L.A. Block, Salt Lake City, Sector 111, Kolkata 700 106
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ANNEXURE Ii

Armeaas = P>

Government of West Bengal
Letter of Intent { Laol) for Prospecting License-and/ or Mining Lease for mining of minor mineral(s) on private land

LOT No : BIR BS 20245202426 LOT Issuance Date : 23042024
To

Name of the Applicant : THE WEST BENGAL POWER DEVELOPMENT CORPORATION
LIMITED

Apphicanon 1d BIR/BS2024/3

References :

Name of the Distnct : BIRBHUMM Name of the Mouza : CHANDA

Name of the P.S. : Md Bazar 1L No:o02

Minor Minerals appliad for - Black Stone Plot No: 1267 P

Apphiad Area: 12926 ha Approved Area: 12.926 ha

Sir Madam,
Whereas the State Govemment vide notification no. 379-1CE/OMIN/GEN-MIS 76201 7 dated 24th
eptember 2021, declared that 1t will bring out detailed modalities of mining of minor minerals on

s

ruvan land.

\Whereas the Raivan Policy was gazette notified vide No. 668/CUONMIN/GEN-MISS/17/2022 Dated:
=211°2022 and Standard Operating Procedure (SOP) for grant of Prospecting License and ‘or Mining
Lease for minor munerals was also notified by the Department of Industry, Commerce and

Enterprises. Government of West Bengal.

Whereas vou made an application as per the details given under reference above for the grant of

Prospecting License-cum-Mining Lease or Mining Lease

Whereas the application was scrutinized and sent to the district authorities as per the SOP and the
concerned ADM and DL & LRO has recommended vour application for the grant of LOI for the
Prospecting License-cum-Mining Lease or Mining Lease on Private Land |

And Whereas an amount of Rs 1680380.00 only has been deposited by vou as the LOI issuance
amount as per the SOP vide banking transaction 1D CHPS906247 Dated 09/04/2024

-,
i

. : ; _ ; :
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And

whereas after careful consideration, your said application is accepted and this Letter of Intent ( Lol) for

Pr : . =0 o o o .
ospecting License-cum-Mining Lease or Mining Lease for mining of minor mineral(s) on private land is

granted subject to the following conditions:

I.
2.

3.

h

10.

1.

12,

13.
14.

This LOI is valid for a period of 12 months from the date of issuance.

You shall prospect, determine and establish the minor mineral reserve and get it approved by the competent
authority .

You shall get the mining plan and mine closure plan prepared by the qualified agency, and get it approved
by the competent authority.

You shall submit the application for Environment Clearance (EC) to the State Environmental Impact
Assessment Authority (SEIAA) and get it approved by the competent authority.

You shall obtain the CTO/CTE from the competent authority

During prospecting and mining in the Raiyati land, if the applicant employs workers or contractors, it must
be ensured by the applicant that such engagements are carried- out strictly as per applicable labour laws
and rules.

You shall comply with all orders and judgments of judicial authorities including Hon’ble National Green
Tribunals, Hon'ble High Court at Calcutta, and Hon'ble Supreme Court of India, and applicable laws, rules,
regulations, notifications, government orders, policies, etc. and obtain all statutory
clearances/approvals/permissions.

You shall make all arrangements for ensuring safety standards and prevention of occupational health
hazards as required by orders and judgments of judicial authorities including Hon’ble National Green
Tribunals, Hon’ble High Court at Kolkata, and Hon’ble Supreme Court of India; applicable laws, rules,
regulations, notifications, government orders, policies, etc.; and best industry practices and standards.

All the aforesaid works and any other in connection with this Prospecting License-cum-Mining Lease or
Mining Lease shall be carried out by you at your own cost.

Storage of Overburden, removal and utilisation of top soil, reclamation and Rehabilitation of land, discharge
of effluents, restoration of flora- all as per provisions of relevant laws, acts and rules AND payment of
royalty and rent etc will be sole responsibility of the applicant.

No claim shall lie against the State Government/ WBMDTCL which may be claimed by any person or
persons in respect of any damage, injury , disturbance all costs and expenses in connection with this
Prospecting License-cum-Mining Lease or Mining Lease .

There shall be no suits or legal proceedings against the State Government/ WBMDTCL relating to disputes
arising out of the area under this Prospecting License-cum-Mining Lease or Mining Lease

This LOI is issued without prejudice to any other order or direction from the court or competent authority.
This LOI does not, in any way, imply the approval of the State Government in terms of necessary clearances

under other relevant/applicable statutory provisions.
You shall also abide by other terms and conditions, if any, of the Notification No. 668/CI/O/MIN/GEN-

MISS/17/2022 Dated: 22/11/2022.
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In case the activities stated above for the granting of mining lease are not completed within the validity period of
the LOI, the LOI will lapse and the authority reserves the right to extend the Lol/ forfeit the advance money
deposited by you.

For granting of the mining lease, yop are requested to submit Approved mining reserve/ Geological
reserve, approved Mining Plan, Environment Clearance Certificate, Consent to Establish (CTE), Consent To
Operate (CTO) and others Statutory clearances to the WBMDTCL and upload the same on the designated online
portal. Conversion of land and payment of one time mining lease fee is mandatory before the granting of Mining
Lease as per SOP.

The authority reserves the right to revoke this LOI and forfeit the money as deposited , in case of

violation of any of the afore stated terms and conditions at any point of time .

Thanking you,

Issued by : GM NONCOAL

Designation ; Managing Director, WBMDTCL

Place ; Kolkata

Address : WBIIDC Building,3rd Floor,
DJ-10, DJ Block, Sector-II,
Bidhannagar, Kolkata- 700091.

Contact No : 033-2359 0073

Email ID : raiyatipolicy. wbmdtcl@gmail.com

Note: This is a digital document and does not need any signature.

” - i . IR i . ar shull display mdeelw b.eav.in lor senuine documents.
Pe o 3 Plesse ~can thie OR evde 1o determine authenticity of thi< LOL Upaen weanning the website address bar shall display n 4 nierg




'l

Office of the Chief Mining Officer
COURT ROAD, ASANSOL-713304
ISTT. PASCHIM B

Tele Fax: 0341-2252407

e-mail : cmo.dmm-wh@nic.in

Memo. No. 134/CMO/XVI/91(246) Dated Asansol, the 2nd April, 2024

Non-Cluster Certificate

Certified that DEOCHA PACHAMI BASALT BLOCK of M/s. West Bengal Power Development
Corporation Limited (WBPDCL) comprising an area of 4.856 Hectares (12 Acres) falling in Mouza
Chanda, J.L. No. 2, Plot No. 1267(P), P.S. & Block Md. Bazar, District Birbhum, State West Bengal,
is NOT CLUSTERING either with any Mining Lease, existing within a radius of 500 meters of it,
granted either by the Department of Industry, Commerce and Enterprises, Government of West
Bengal or the District Magistrate, Birbhum or with any Mineral Block, Mining Plan in respect of
which has already been approved, falling within a radius of 500 meters of it. The Geographic

Coordinates of the Deocha Pachami Basalt Block are given below:

P;:’:‘t Latitude Longitude P;:t Latitude Longitude
1 24° 3'28.741"N | 87°36' 18.574"E 10 24° 3'34.061" N | 87° 36" 12.621" E
2 24° 3' 26.789" N | 87° 36' 16.091" E 11 24° 3' 36.498" N | 87° 36' 14.021"E
3 24° 3' 26.561" N | 87° 36' 14.396" E 12 24°3'37.045" N | 87° 36" 14.231"E
4 24° 3' 26.694" N | 87° 36' 13.366" E 13 24° 3' 37.459" N | 87° 36' 14.390"E
5 24° 3 28.419" N | 87°36' 13.075" E 14 24° 3' 37.453" N | 87° 36' 14.690" E
6 24° 3'29.664" N | 87° 36' 12.865" E 15 24°3'36.972" N | 87°36' 15.564" E
7 24° 3'30.096" N [ 87° 36' 12.398" E 16 24° 3' 33.335" N | 87°36' 19.304" E
8 24° 3'31.901"N | 87° 36’ 12.735" E 17 24° 3'32.683" N | 87° 36' 19.609" E
9 24° 3'32.550" N | 87°36'11.754" E 18 24°3'29.763" N | 87° 36' 19.481" E

This is further stated that if any Black Stone Block(s) is/are found to fall within the radius of S00
meters in future to form a cluster situation with the DEOCHA PACHAMI BASALT BLOCK, West
Bengal Power Development Corporation Limited shall conduct the Cumulative Impact Study as per

the prevailing EIA norms and shall require to prepare Environment Impact Assessment or
Environment Management Plan for the entire cluster including the present block for the purpose

of Environmental Clearance. .
| Al Fna

0'2;0 Y /loz.t;

Chief Mining Officer
Govt. of West Bengal



THE WEST BENGAL POWER DEVELOPMENT CORPORATION LIMITED
( A Government of West Bengal Enterprise)
CIN : U40104WBI1985SGC039154

Registered & Corporate Office:
Bidyut Unnayan Bhaban,
Block - LA.Plot No. 3/C,
Sector—I I LSalt Lake City,
Kolkata — 700106 )

NOTICE INVITING GLOBAL “EXPRESSION OF

INTEREST (EOI)”
) FOR
For the selection of Mine Developer cum Operator (MDO) for Deocha-

Pachami-Dewanganj-Harinsingha Coal Block allotted to the WBPDCL"
EOI NOTICE NO. WBPDCL/CORP/M&C/EQO1/2024-25/2218 DATED.20.12.2024

The West Bengal Power Development Corporation Limited (WBPDCL) (the “pAuthority”) is engaged in the development
and operation of coal mines and as part of this endeavor, the Authority has decided to undertake planning, development
and operation of Deocha Pachami Devanganj Harinsingha (DPDH) (the “project”) through a Mine Developer cum
Operator (MDQ) for detailed designing, planning, excavation/extraction of coal and delivery thereof to the Authorty.
The WBPDCL is a Government of West Bengal enterprise and the largest power generating utility in the state of West
Bengal. It has an existing installed capacity of 4265 MW with 5 {five) power plants viz.

1) Kolaghat Thermal Power Station (4 x 210 Mw),

2) Bakreshwar Thermal Power Station (5 x210 MW),

3) Sagardighi Thermal Power Project {2 x 300 MW+ 2 x 500 MW),
4) Bandel Thermal Power Station {1x60 MW+ 1x 215 MW) and
5}  Santaldih Thermal Power Station (2 x 250 MW).

The “Deocha Pachami Devanganj Harinsingha® Coal Mine was allocated by Ministry of Coal (MoC), Government of India

{Gol) to WBPDCL on 17th December 201S.

For this purpose, the WBPDCL invites Expression of Interest (EOI) from the interested, established and reputed business

organizatfons!agencies}firms.

interested parties are requested to refer the terms and conditions as laid down under “Information to the interested
parties” of this notice & draft NIT and submit their EOI as per Annexure-ll within 03.02.2025 at the office of The General
Manager{M&C), Corporate ,The West Bengal Power Development Corp. Ltd., Bidyut Unnayan Bhaban, Plot No. 3/CLA-

Block, Sector-1ll, Bidhannagar,Kolkata-700 106 .

rough wbtenders.gov.in as per the format. It may be noted that

The details may be submitted in sealed envelopes/th
kind of commitment on the part of WBPDCL.

submission of EOl does not in any way constitute any

queries necessary correspondences have to be made within 24.01.2025 with : The Sr.Manager,
ngal Power Development Corporation Limited,

6th Floor, 3/C, LA Block, Sector-1ll, Bidhan Nagar, Kolkata-700106.

16477/Email id: ichaudhuri®@wbpdcl.co.in

For more details and any
M&C, Corporate, West Be
Bidyut Unnayan Bhaban,
Contact No: +91: 033 -2339 3625 / 98306
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INFORMATION TO THE INTERESTED PARTIES

Introduction

E“e West Bengal Power Development Corporation Limited (WBPDCL). a Govt. of West Bengal
nterpnse.. has been a.lloned with 6 captive coal mines by the Nominated Authority, Ministry of
Coal. Gol in March™2015. The details of 6 allotted coal mines are as follows:
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B:lr_?ora (North) Coal Mine —situated in the District of Bankura. West Bengal.

Barjora Coal Mine-situated in the District of Birbhum. West Bengal.

Gangaramchak & Gangaramchak-Bhadulia Coal Mine- situated in the District of Birbhum.
West Bengal.

Tara (East & West) Coal Mine —situated in the District of Paschim Burdwan, West Bengal.
Pachhwara (North) Coal Mine -situated in the District of Pakur, Jharkhand.
Deocha-Pachami-Dewanganj-Harinsingha Coal Mine - situated in the District of Birbhum.
West Bengal.

Intent of the EOI

Through this notice of EOI views of the interested bidders are hereby invited for detailed
designing. planning (Mining Plan & DPR Preparation), methodology for
excavation/extraction of maximum possible coal resources. Technology. requirement of
Past experience. Audited Accounts etc for Deocha-Pachami-Dewanganj-Harinsingha
Coal Mine Project.

The Interested bidders are required to give their suggestion on Geological Report
(Annexure-V) and Peak Rated Capacity indicating development period and construction
period etc.

EOI shall also mention the estimated cost along with mining charge separately for Open
Cast mining, Underground mining and highwall mining as proposed by the Bidder. It is
1o be noted that the project is open to any technology suitable for execution of the job.
The proposed draft NIT is provided in Annexure-1V and the prospective interested
bidders are advised to go through the same and may suggest necessary modification
Jalteration/deletion/addition of the clauses in the draft NIT in the format enclosed in

Annexure-IL
A draft Mining Scheme (format enclosed in Annexure-111) need to be submitted by the

Interested bidders for the Project to be planned. developed and operated.
Shortlisted parties will be given an opportunity to present their proposals to

WBPDCL. The date, time and venue will be intimated in due course.
Afier completion of the EOI process. & NIT (open e-tender) for selection of Mine
Developer cum Operator will be floated with specific eligibility criteria, scope of the work

and other terms and conditions.
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2.8 Year wise net cash flow for each Bidder with respect to the Authority will be generated

12

19

considering proposed production schedule, Mining Charge quoted by the Bidder
separately for opencast and/or underground method and/or highwall me'lhod and sale
value of coal (CIL Notified price of non-coking coal applicable to Power Utilities
ch[uding [PPs). Fertilizer & Defence sector for the Average Grade of coal on as provided
in the Mine Profile). Corresponding net present value (NPV) will be estimated by
d:‘scounting method with a discounting rate of 10% per annum. A comparative statement
of NPV will be prepared for all the techno-commercially acceptable Interested bidders
and the bidder having highest NPV (“H-1 NPV™) shall be declared as *preferred Bidder".
9 ﬂ1r01tgh reverse auction tender process. the Preferred bidder will be selected as successful
bidder for the job of Development and operation of the DPDH Coal Mining Project.

.10 The WBPDCL will sign a contract agreement with the successful bidder with specific
terms & conditions and scope of work.

3. Brief description of the project

3.1 Description of work: Planning. Development and Operation of the DPDH Project.
W_or_k shall also include detailed survey, scientific study, hydro-geological study:
Mining plan and detailed project report.

3.2 Duration of the Contract (in years): 25 years or Life of the mine as proposed by the
Bidder whichever is shorter. The exact period of contract and exact terms and

conditions will be communicated later during the tender phase.

3.3 Mine Profile

a) Name of the Mine/Project: Deocha Pachami Dewanganj Harinsingha (DPDH) Coal

Block

b) Area of Block: 12.28 sq. km.
¢) Location of the Project: P.S & Block: Md. Bazar. Dist: Birbhum. West Bengal

The block represents the western fringe part of mostly concealed Gondwana basin in the
west central part of Birbhum district, which is named as Birbhum Coalfield. Deocha

Pachami Dewanganj Harinsingha (DPDH) Coal Block is located in the Birbhum district of

West Bengal.
This block is defined on the west by roughly marking the Archean-Gondwana contact, by
a nala on the north-west: on the east, the block extends upto the west of Pachami village
and an arbitrary roughly N-S trending line marks the eastern boundary of the block: while
on the north and south it extends upto Saldanga and Makdhumnagar villages respectively.
The villages Patharchal. Harinsingha, Kendpahar & Dewanganj lie within this area. The
block is named after Dewanganj and Harinsingha villages, located in the western part of
the block and after Deocha and Pachami villages, located outside the western and eastemn

boundany of the block respectively.

PDCL/CORP/M&C/EO1/2024-25/2218 DATED.20.12.2024
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i I 1lls e parts of Survey of Indin Toposheet No.72 P/12 (G45V 12), and is bounded by
Latitudes 247 107" N oo 247 5 39" N and Longitudes 877 34' 13" E and 87° 37" 23" F
(i 1.2.0) The bloek comes under ndministrative control of Mohammad Bazar P.S. under
Surt Sub-=division of Birbham District, West Bengal.,

d) Net Geologieal Reserve of block: 1240 Million Tonne

e) Average Stripping Ratio; 1.9

N Maximum area of Land may be available: The land already acquired by the
Authority within the leasehold arca may be utilised by the Mine Operator for the
purpose of the Project. Cost for acquisition of any additional land required by the
Mine Operator, shall be solely borne by the Mine Operator. In addition, the Mine
Operator shall be solely liable to ensure compliance with Applicable Laws, at its
own costs and expenses. in relation to the acquired land. However, the title of the
land acquired (within or outside of the leasehold area) for the Project. shall vest
with the Authority,

) Estimated Average Grade of coal (for the purpose of estimating NPV): G-9

h) CIL Notified price of non-coking coal applicable to Power Utilities (including
IPPs), Fertilizer & Delence sector for the Average Grade of coal (for the purpose
ol estimating NPV): INR 1240/Tonne

4. Terms and conditions
1. The WBPDCL reserves the right to close /cancel this Expression of Interest at any
stage without assigning any reason whatsoever.

The submissions of the EOl document do not in any way commit or otherwise

.
oblige the WBPDCL to proceed with accepting the EOL

i, Site Visit: Any bidder who requires to visit the site shall make his own
arrangement for the same.

B Each bidder is responsible and liable for all costs, expenses and liabilities incurred
by it in connection with or incidental to the submission of EOL

P During EOI process the prospective interested bidders may propose changes to be

made in the bid document which may be incorporated in the final NIT, if
acceptable by WBPDCL.
R4 A Pre-NIT will be conducted for the final NIT, Request for Bid (RFB) and Model

Contract Agreement (MCA).
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ANNEXURE -1

!iL'.IJMlb'::&lQDI OLGLOPAL EOLIOIUTHE SELECTION.O IMINE DEYELOPER CUM OPLBATOR (MDO) EOR
RLEQCUAPACHAML:DEWANGAN-UARINSINGUA COAL BLOCK ALLOTTED 1O THE WHPDCL

. (To be printed on the Tetter liond of the interested party/agency tnd duly signed ond stamped )
{ Hhis EOT formi suppocted by vespective documentare evideoee, duly filted , siged ctrie sectleod oo rigived 15 1o be
submtitted 1o the office of NN C), Carporete, WHPDCT it 03.02.2025 of 15:00 hes [

To
The General Manager (M&C) ,
Corporate , WBPDCL,

Dear Sir,

We are interested for the job of' Development and operation of the DPDI Coal Mining Project. We
Ilnm: gone through the teems and conditions and scope ol the work as detailed in the notice of inviting the
Hels

T'he following are the details of our firm which are supported by documentary evidence:

Name ol the Company /firm

Registered ollice address and contact details

Name and designation of authorized signatory for this EOI
Address for communication of authorized signatory with contact details
Details of business owned by the company/(irm

Organization details

CIN

GSTIN

PAN

PF Account No.

[ESI code

Sharcholding pattern

Other details

Average Annual Turnover ol last three conscecutive linancial years
Credentials towards having experience on similar nature of job

We are submitting our proposal along with indicative plan, budgetary offer for the job of Development

and operation of the DPDH Project.
We have listed our comments on the proposed particulars of the draft tender document as per filled
up annexure-11.

We have enclosed the Audited Accounts alongwith Audit report for last three consecutive financial ycars

alongwith company credentials.

SEAL OF COMPANY
Name $ vvrrsenesnesnsessessas DOSIENALION £ cersiessarsanssrsonares

Authorized Signature, Name & Designation

Page 50f20 :E0OI NOTICE NO. WBPDCL/CORP/M&C/EO1/2024-25/2218 DATED.20.12.2024




24tk

INPUT FROM THE PARTIES ON DRAFT NIT

Annexure-I1

Drafi clauses of the proposed tender document of open etender cum reverse auction :

b) undertaking land acquisition, statutory
clearances, R&R activities and obtaining
physical possession of land.

Note: The land already acquired by the Authority
within the leasehold area may be utilised by the Mine
Operator for the purpose of the Project. Cost for
acquisition of any additional land required by the
Mine Operator, shall be solely borne by the Mine
Operator. In addition, the Mine Operator shall be
solely liable to ensure compliance with Applicable
Laws. at its own costs and expenses, in relation to the
acquired land. However. the title of the land
acquired (within or outside of the leasehold area) for
the Project, shall vest with the Authority.

c) removal and dumping of Overburden,
Overburden loading and transportation and

SL Clause Particulars Suggestion of
no. the party
1. Earnest Rs. 20,000,000 (Indian Rupees twenty million)
Money
Deposit
(EMD)
2. Scope of | The scope of the Project (the "Scope of the Project")
: work shall mean and include the following:
1) Prior to the
Performance a) prepare and procure approval of the Mining
Period: Plan in accordance with the guidelines issued
by Ministry of Coal, Government of India, as
amended/ issued from time to time. While
preparing the Mining plan, the bidder shall
adhere to the Mining Scheme;
b) prepare Detailed Project Report in
accordance with the Mining Plan; and
¢) fulfill all other Conditions Precedent as set
forth in the coal mining agreement.
ii) During the
Performance a) development of the Mine as per the approved
Pernod: Mining Plan;
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houl road construction with due regard o
safety.

d) operation and maintenance of the Mines m
accordance with the approved Minmg Plan
and provisions ol this Agreement;

) excavation/extraction and Delivery of Coal
The Delivery  Point  will  be  located
approximately 16 (sixteen) ks away from
the mine site: the said road to be mamtained
by the MDO(both capital and runnimg
expensce)

) Crushing of coal to =100 mm size. and

g) performance and fulfilment of all other
obligations of the Mine Operator i
accordance with the coal mining agreement
and matters incidental thereto or necessiary
for the performance of any or all of the
obligations of the Mine Operator under the
coal mining agreement,

) Qf.lm.:rn‘ﬂ'ml' of
_the party

J

3 Qualification Criterin

Technical
Capacity

For demonstrating its technical capacity and

experience (the “Technical Capacity”). the Bidder

shall have

i, carried out, for itself or as a contractor or as a
sub-contractor,  extraction of  coal by
mechanized means of  production  [rom
underground/Open  Cast  mine or through
highwall mining. as the case may be. during the
past 10 (ten) years ending on the last day of the
| ****specify month previous to the month in
which Bids are invited*****|_such that the total
quantity of coal extracted from any single
underground mine by mechanized means of
production or through highwall mining during
any period of | (one) vear (conscculive 365
(three hundred and sixty five) days) (the
“underground/high wall qualilying period™)
within the aforesaid period of 10 (ten) years is
more than 50 % (fifty percent) of the maximum
annual coal production proposed by the Bidder

Page 7 of 2
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Particulars

Suggestion of |
the party

in the Coal Production Schedule from
underground working and highwall working for
the Project (in million tonnes) or [0.5 (zero point
one) million tonnes|. whichever is lesser;
and /or
ii. carried out. for itself or as a contractor or sub-
contractor, ‘excavation and transportation’ of
Overburden by mechanized means and/or
“excavation and transportation” of coal/ lignite/
iron ore/ bauxite/ manganese ore/ copper ore by
mechanized means during the past 7 (seven)
vears ending on the last day of the [****specify
month previous to the month in which Bids are
invited*****|. such that the total composite
volume of such “excavation and transportation’
during anv period of | (one) vear (consecutive
365 days) (the “qualifving period”) within the
aforesaid period of 7 (seven) years is more than
[10 million cubic meter], (the “qualifving
quantity”). from maximum 5 (five) opencast
mines of coal/ lignite/ iron/ bauxite/ manganese/
copper; provided that the quantity handled in at
least one mine should not be less than [4 million

cubic meter].

For the purpose of the Bid. the specific gravity of
coal. lignite. iron ore, bauxite. manganese ore and
copper ore shall be considered as [1.6].[1.15], [4.0],
[2.4].]3.7] and [3.0]. respectively.

For the Bidder who proposes only underground
and/or highwall method of mining in the Mining
Scheme. the Technical Capacity given under (1) shall
be applicable and for the Bidder who proposes
opencast method of mining in the Mining Scheme,
{he Technical Capacity under (ii) shall be applicable.
However, for the Bidder who proposes a
combination of methods of mining (opencast/
underground/ highwall) in the Mining Scheme, the
Technical Capacity under both (i) and (i1) shall be

applicable.

Working
experience as
consortium
member

If the Bidder was a consortium member in the
claimed work experience. then the eligible executed
volume of work shall be arrived at by multiplying the
percentage share of the Bidder (as part of such
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cansartiont) by the netunl volume of he work
executed 1 he pereentape share of the Pidder a4
consortiam member wies Jess than 20%, such worl,
espertence shall not be considered T this repnrd,
cerliente Drom the elient showimg the percentae
shire of work, expertence shall be submitted In case,
(he percentnge of share of the Bidder m - the
consorinm im not spectlicd, the percentage shore of
cnch member shall be considered cqual for the
purpose of the Techmenl Capacity

Note | In e the Bidder s a Congsortium, the work
experience of any or ol of the Members G
applicable) may  be Tarnshed  for evaluation by
adding the Techmical Capacity of each Member. I
work experience of all the Members s nol submitted,
the system shall consder o value ol zero for the
Member(s) whose worle experience has/ have not
been submitied,

Nole 2. Percentage (%) share in cach qualifying
expericnee of (he Bidder, any Member (- cise the
Bidder 15 # Consortium) or an Associate of the
Bidder or Member, as the case may be, whose
Technical Capaeity 15 Turished and relied upon by
the Bidder for the purpose ol elipiblity eriteria under
this REB. shall be the actual percentage (%) share in
the qualifying experience. Only those qualifving
experiences shall be considered where the actual
percentage (Vo) share of the Bidder, Member or
Agsociale (as the case may be) in the qualifving
experience i 207 or more,

Note 3. For qualifying experience as contractor or
wlor, in both cases, the work execution

sub-contri
the principal employer shall only be

certificale from
considered.

Suggvulluu of ?
the party

Hl' Clinise

"o,
i, Finaneial
(Capacity

It 75 herehy clarified that for the purpose of the
qualification requirements with respect to Financial
Capacity, each Bidder is required 1o choose any 3
(three) financial  years from the last 4 (four)
immediately completed conseeutive financial years
as on date of invitation of Bids. The 3 (three)
financial vears as chosen by the Bidder shall be the
same for each Member (if the Bidder 15 a |
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Clause

Particulars

Suggestion of
the party

Consortium) and the Associate(s) of the Bidder.
whose Financial Capacity is furmished and relied
upon by the Bidder.

Networth

The Bidder shall have a mimimum Net Worth of
Rs.400 Crore at the close of latest financial year
among the 3 (three) financial vears chosen by the
Bidder. For the purposes of the Bidding Documents,
the term “Net Worth™ shall mean :
(1) where the Bidder is a company. definition
is as per Company’s Act 2013. and
(i) in all other cases. the aggregate of fixed
assets. investments and current assets less
the sum of revaluation reserves. current
liabilities and long term borrowings.

It is further clarified that the Bidder (or each member
of the Consortium where the Bidder is a Consortium)
and its Associate. whose Technical Capacity and/or
Financial Capacity is furnished and relied upon. shall
have a positive Net Worth: and

b)

Total Income

Average Total Income of the Bidder in the 3 (three)
financial vears. as chosen by the Bidder. shall not be
less than Rs.750 Crore only . For the purposes of
the Bidding Documents. the term “Total Income™
shall mean the aggregate value of the realization of
amount made from the sale. supply or distribution of
goods or on account of services rendered, or both. by
the company/entity during a financial vear:

Commercial & other terms and conditions

Performance
security

The Mine Operator shall, as a security for the
performance  of its obligations under this
Agreement. provide to the Authority. no later than
90 (ninety) days [rom the date of issue of the LOA
or within such period as may be extended by the
Authority. an irrevocable. unconditional, first
demand bank guarantee from a Bank for a sum
equivalent to 59 (five percent)] of “Annual

Contract Value™,

Provided that. in the event that the initial Contract
Period is extended pursuant (“Extended Contract
Period”). the Mine Operator shall fumish a
replacement Performance Security of equal amount.
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Yarticulars

Suggestion of ;

no later than 90 (ninety) days prior 1o the
commencement of the Extended Contract Penod,

Note: “Annual Contract Valuc™ shall mean the valuc
estimated by multiplying the maximum coal production
in a year (as proposcd in the Mining Scheme submitted
with the Bid) with the corresponding Mining Charge.,

The price bid of the Interested bidders shall ﬂp{:c’if"}"
(in Indian Rupees) “Mining Charge™ per tonne
separately for opencast and/or underground and/or
highwall method to undertake the Project.

the party |

Year wise net cash flow for each Bidder with
respect to the Authority will be generated
considering proposed production schedule, Mining
Charge quoted by the Bidder separately for opencast
and/or underground method and/or  highwall
method and sale value of coal (CIL Notified price
of non-coking coal applicable to Power Utilities
(including IPPs). Fertilizer & Defence sector for the
Average Grade of coal on as provided in the Minc
Profile). Corresponding net present value (NPV)
will be estimated by discounting method with a
discounting rate of 10% per annum.

A comparative statement of NPV will be prepared
for all the techno-commercially acceptable
Interested bidders and the bidder having highest
NPV (“H-1 NPV”) shall be declared as ‘preferred

Bidder’.

In the event that the same H-1 NPV is estimated for
more than | (one) Interested bidders. the Bidder
having the highest Net Worth (as per the Bid
submitied) shall be determined as the ‘preferred

Bidder’.

Through reverse auction tender process, the
Preferred bidder will be selected as successful bidder
for the job of Development and operation of the

DPDH Coal Mining Project.

SL Clause
nao.
i, ~ price bid
1i. Price bid
evaluation
5. Condition
Precedent

The Mine Operator shall, upon providing the
Performance Security to the Authority, satisfy
the following Conditions Precedent within a

Page 11

of 20 :E01 NOTICE NO. WBPDCL/CORP/M&C/E01/2024-25/2218 DATED.20.12.2024




2L 0

&

Suxl,':ﬁi:sliun of
the party

S, Clianse T avtientins

N e = p— st s

period ol not exceeding 730 (seven hundred
and  thiry) days from the date of this
Agrecment.

a)  prepate and procure approval of the Mining
Plan in accordance with the latest guidelines
issued by (he Ministy of Coal, Government of
Indin and the Mining Scheme submitted with
the Bid.

b) prepare Detailed Project Report in accordance
with the Mining Plan.

¢) prepare the terms of reference ("TOR™) for the
environmental clearance, procure issuance of
environment clearance and forest clearance
from the Ministry of Environment, Forests and
Climate  Change,  Government  of  India
following the procedure specified under the
Environment lmpact Assessment Notification,
20006;

d) conduct Socio-Economic Impact Assessment
(SIA). land use pattern study & EIA/EMP study

& Reports

¢) procure issuance the environmental clearance
from the Ministry of Environment, Forests and
Climate Change, Government of India:

) procure issuance ol the forest clearance from
the Ministry of Environment, Forests and
Climate Change. Government of India; and

g) procure all  the  Applicable  Permuts
unconditionally such that all such Applicable
Permits are in full force and effect, or if the
effectiveness of such Applicable Permits s
subject to fulfillment of any conditions, then
the Mine Operator shall procure that all such
conditions required to be fulfilled by the date
specified therein have been fulfilled in full such
(hat all such Applicable Permits are in full force

and elTect:

h) execute and procure execution of the

Substitution Agreement. if applicable:
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1) execute the Financing Apreements and deliver
(o the Authority, 3 (three) true copies thereof,
duly attested by o director of the Mine
Operator, if applicable.

1) deliverto the Authority, 3 (three) true copies of i:
the Financial Package and the Financial Model. |
duly attested by a director of the Mine |
Operator, along  with soft copies of  the
Finaneial Model in Microsoft Excel version or |
any substitute thereof, which 15 acceptable 1o |
the Senior Lenders, if applicable;

k) deliver to the Authority. a confirmation {from
the selected  Bidder/  each  Consortium
Member;  on the correctness  of  the
representations and warranties set forth in coal
mining agreement; and

Provided that if the Mine Operator, despite its best
efforts, 1s unable to fulfill the Conditions
Precedent within the stipulated time period. a
further extension of a time period of 120 (one
hundred and twenty) days shall be available to
the Mine Operator to satisfy the Conditions
Precedent as set out above.

Liquidated Damage will be levied for non-
fulfilment of above mentioned Conditions
Precedent after the expiry of the stated
period.

Provided further that. in the event the procurement
of certain Conditions Precedent specified
hereinabove are delaved for reasons bevond the
control of the Mine Operator. the Mine
Operator shall be entitled to such extension of
time as may be reasonably required for
compliance of the procedures specified under
the Applicable Laws.

The Mine Operator may, by notice require the
Authority to satisfv any or all of the following

not exceeding 360 (three hundred and sixty)
davs from the date of the said notice by the

|
!
Conditions Precedent set forth within a period |
|
|

| Mine Operator:
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u)  procure the mwsvance of notfications {or Jand
acquisiion under section 11 of Coal Beanng
Areas (Acquisinon & Development) Act, 1957
or section 11 of the Fasght 1o Far Compensation
and  Transparency o Land  Acquisition,
Rehabibitation and Resetlement Act, 2013, as
the case may be, i relation 10 the Site.

by submit application for approval of the Mining
Plan prepared by the Mines Operator.

¢) submut an online application for terms of
reference (TOR™) for environment clearance
as prepared by the Mine Operator vath the |
Ministry of Environment, Forests and Chimate |
Change, Government of India

d)  submit online applications with the Ministry of |
Environment, Forests and Climate Change. |
Government  of India  for issuance  of |
environmental  clearance  and  the  forest

clearance (1f applicable). and ]

¢) prepare the plan for Rehabilitation  and | ‘
Resettlement 1in accordance with prevalent | !
R&R policy and Applicable Laws and procure | |

approval of the plan so prepared

Provided that if the Authority. despite its best
efforts, is unable to fulfill the Conditions
Precedent within the stipulated time period. a
further extension of a time period of 120 (one
hundred twenty) days shall be available to the
Authority to satisfy the Conditions Precedent

set out above,

provided further that. in the event the procurement
of certain Conditions Precedent specified
hereinabove are delayed for reasons beyond the
control of the Authority, the Authority shall be
entitled to such extension of time as may be
reasonably required for compliance of the
procedures  specified under the Applicable

Laws.
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Clause

Particulars

Suggestion of
the party

Immediately upon the fulfillment or waiver of all

the Conditions Precedent required to be
fulfilled by a Party. such Party shall deliver to
the other Party, a notice in writing confirming
that the Conditions Precedent, as the case may
be. have been satisfied and/or waived (in
accordance with the terms hereof), together
with all necessary supporting documentation to
support the statements in such notice (each a
"CP Satisfaction Notice").

Upon receipt of the CP Satisfaction Notice from the

Mine Operator, the Authority will certify and
declare the satisfaction (or waiver) of all
Conditions Precedent and the date of such
certification and declaration shall be the
“Appointed Date”.

0.

Mining
Scheme

The Bidder is required to submit a mining
scheme (“Mining Scheme”) incorporating, inter
alia, the proposed mining method(s) (opencast /
underground/highwall mining or combination of
mining methods), activities for development,
excavation/extraction of coal from the mine,
production schedule from corresponding mining
method(s), coal seams to be worked, major
machineries to be used and such other
particulars, as per the format. During preparation
of the Mining Scheme, the Bidder shall adhere
to the net geological reserve of 1240 Million
Tonne from the Project considering the Mine

Profile/Geological report.

Interested bidders are required to quote in their
respective Bids a year-wise and method wise
(opencast and/or underground) and according to
the mining method, a proposed coal production
schedule for 25 years or proposed life of the
mine. whichever is shorter, in the following
format and as part of the Mining Scheme (“Coal
Production Schedule™):

Coal Production Schedule for the Project
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SL Clause
no.

Particulars

Suggestion of
the party

Accounti Open Cast UG Highwall Total
ng Year production productio  [Production  |productio
n {in n (in lakh
(in lakh lakh {in lakh tonne)
tonne) tonne) tonne)

1st

2nd

25th
year/
propos
ed life
of  the
mine.
whiche
ver s
shorer

Total
praduct
ion

The coal production Schedule shall be adhered to
by the Mine Operator for preparation of the Mining
Plan and the Detailed Project Report in terms of the
Contract Agreement.

During the preparation of the Mining Plan and
Detailed Project Report. if the Mine Operator is of
the view that the Coal Production Schedule as
submitted in the Mining Scheme cannot be adhered
to. and, is required to change the Coal Production
Schedule of the Mining Plan/Detailed Project
Report. from that submitted in the Mining Scheme,
the Mine Operator shall —obtain prior written
consent of the Authority regarding such change by
way of a written notice along with proper
justification(s) during the submission of draft of the
DPR and prior to approval of the Mining Plan. The
Mine Operator shall be allowed to increase or
decrease the production by up to 10% (ten percent)

in any Accounting Year.
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no.

Clause

Particulars

Suggestion of
the party

Mining Plan

The Mine Operator shall prepare and procure
approval of the Mining Plan in accordance with
Applicable Law. During preparation of the Mining
Plan the Mine Operator shall adhere to the mining
method wise (opencast and/or underground)
proposed production schedule, as provided in the
Mining Scheme submitted with the Bid. However,
il it is required to change the proposed production
schedule of the Mining Plan from that provided in
the Mining Scheme, the same shall be informed to
the Authority with proper justification prior (o
approval of the Mining Plan.

If the justification is acceptable to the Authority,
the Mine Operator may be allowed to increase or
decrease the proposed production schedule by up
to 10% (ten percent) for any Accounting Year. If
the Authority accepts the proposed change in
proposed production schedule, the revised
production schedule shall be incorporated in the

Mining Plan.

If the Authority rejects the proposed change in
production schedule. the originally proposed
production schedule as provided in the Mining
Scheme shall be considered for the Mining Plan.
The Mine Operator shall excavate/extract and
Deliver Coal in accordance with the approved

Mining Plan.

9.

Geological
Report

Suggestion on Geological Report and Net
Geological Reserve (enclosed in Annexure V)

10.

Peak Rated
Capacity

Suggestion on maximum possible resource [or
excavation/extraction and Peak rated capacity of

the coal block

Suggestions
on other
terms and
conditions
not
mentioned

Necessary modification /alteration /deletion
/addition of the clauses not mentioned in the draft

NIT as per Annexure-IV.

above

ANNEXURE-II
PROFORMA OF MINING SCHEME

0 :EOI NOTICE NO. WBPDCL/CORP/M&C/EOI/2024-25/2218 DATED.20.12.2024
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Proposed Mine Life:

Proposed Mining Method (s).
Proposed Contracted Capacity':
Production Schedule

&

i

Year Details of Coal Proposed Proposed Proposed

Seam Production Production Production
from OC from UG Mecthod | from Highwall
Method (in Lakh tonne) Mcthod

(in Lakh tonne (in Lakh tonne

I** Year
2" Year
3" Year

25" Year or
proposed
Life of
the mine which 1s
shorter
TOTAL

5. List of Major machineries/ HEMM to be used:

1* year of the Production Schedule will commence from the Appointed Date (as defined in the

Contract Agreement)

NOTICE NO. WBPDCL}CORP/M&C/E0|/2024-25/2218 DATED.20,12.2024
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ANNEXURE-IV

DRAFT NIT

(Draft NIT enclosed)

0:E0! NOTICE NO. WBPDCL/CORP/M&C/E01/2024-25/2218 DATED.20.12.2024




ANNEXURE-V

Geological Report

(GR enclosed)
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12.!‘23!24 10:49 PM eProcurement System of Government of West Bengal ; __6-. C?

ﬁ%_ﬁ VJES t B v ' eProcurement SVstem of Govemment of WESt Bengal
’» ﬁmiu’ s El‘lg Tender Details
o e Li
-Lw ers Date : 23-Dec-2024 10:49 PM
¢ Print
ic Detail : : :
Organisation Chain THE WEST BENGAL POWER DEVELOPMENT CORPORATION LTD.||CORPORATE OFFICE
[Tender Reference
INumber EOI/2024-25/2218 DATED.20.12.2024
{Tender ID 2024_WBPDC_788452_1 Withdrawal Allowed Yes
'Tender Type Global Tenders Form of contract Empanelment
Tender Category Services No. of Covers 1 ]
General Technical No ItemWise Technical '
Evaluation Allowed Evaluation Allowed Ha
Payment Mode Not Applicable ;so l;ulti Currency Allowed For No
I
Is Multi Currency i
|Allowed For Fee No Allow Two Stage Bidding No }
)
| Cover Details, No, Of Covers - 1 A :
|Cover No {Cover Document Type Description
11 _Fee/PreQual/Technical/Finance .pdf Proposal
| T .pdf Company details
' Tender Fee Details, [Total Fee in  * - 0.00] - EMD Fee Details
Tender Fee in ¥ 0.00 EMD Amountin® [0.00 EMD Exemption No
Fee Payable To _|Nil Fee Payable At |Nil Allowed
'Tender Fee No EMD Fee Type fixed EMD Percentage NA
EExemption Allowed EMD Payable To Nil EMD Payable At Nil
Title EOI notice for selection of MDO for DPDH coal block

Work Description Selection of Mine Developer cum Operator (MDQ) for Deocha-Pachami-Dewanganj-Harinsingha Coal Block

allotted to the WBPDCL
Pre Qualification Please refer Tender documents.
Details
Independent External |NA
Monitor/Remarks
Tender Value in ¥ NA Product Category Miscellaneous {Sub category NA

Services

Contract Type Tender Bid Validity(Days) 180 Period Of Work(Days) |NA
Location Deocha Pachami Pincode 700106 Pre Bid Meeting Place |NA

Devanganj Harinsingha
Pre Bid Meeting NA Pre Bid Meeting Date |NA Bid Opening Place Offce of MnC
Address cepartment
Should Allow NDA No Allow Preferential No
Tender Bidder
gm " "u“ bt g E P L e S 1B M TN e ¥ S ST ETIsN S T S ey
Publish Date 20-Dec-2024 04:00 PM  |Bid Opening Date 05-Feb-2025 12:00 PM
Document Download / Sale Start |20-Dec-2024 04:00 PM  |Document Download / Sale End  |03-Feb-2025 12:00 PM
Date Date
Clarification Start Date 20-Dec-2024 04:00 PM  |Clarification End Date 24-Jan-2025 05:00 PM
Bid Submission Start Date 20-Dec-2024 04:00 PM  |Bid Submission End Date 03-Feb-2025 12:00PM |

hﬂm‘-’mende_rs.gov.Wningep'app?cnmponenn%ﬂniredmk&page=antEndTende:Details&serimd&sesSion:T&sp:SdPQdefSUWH -
oT—— S Ry i M B i :
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12/23/24, 10:49 PM

eProcurement System of Government of West Benqal 2{‘5 0

_ i
Tender Documents !
NIT T Bl
f | Document
“;Document |ISNa .{ D_ocument Name Description Size (Tl"l KB) }E
L 1___Tendernotice_1.pdf FOI NOTICE “"-'5-35.i
Work ttem |~ Document |
iDocuments S.No; Document Type Document Name Description Size (in ;B) ‘
! | ji d d ‘
h JIMditional Documents annex.rar Ry repaltdnd didit a3
L NIT !
Tender Inviting Authority =~
Name N GM MnC,Corporate
Address Bidyut Unnayan Bhaban, 6th Floor, 3C, LA Block, Sector-111, Bidhan Nagar, Kolkata-700106 1

https:/fwbtenders.gov.in/nicgep/app?companent=%24Direcilink&page=FrontEndTenderDetails&service=direct&session=T&sp=SdPIAESU3A4H. .. R
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The West Bengal Power Development Corporation Limited

¢ A Government of West Bengal Enterprise )
CIN Nao TA0104WEB 9855600391 54
Registered & Corporate Office Bidyut Hnmarsy an Bhaban

Mot No. 0 YC, LA, Block. Salt Lake City, Sector - [, Eolkata - 760 (998

Phone : 033-2319 3621, Fax 033 - 2339 W07 (M&C)

Corrigendum 1 Dated. 31.01.2025

Revised Schedule of dates of e-tendering :

Tender ID :
Tender Reference Number :

Tender Title ;

Corrigendum Type :

2024_WBPDC_788452_|
EO1/2024-25/2218 DATED.20.12.2024

EOI notice for selection of MDO for DPDH coal
block

Date

EOI submission end date extended till 03.03.2025 at 12:00 hrs.

For further information kindly email ichaudhuri@wbpdcl.co.in.
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Date: 26/07/2024

Compliance to the observation raised in the 36" meeting of SEAC

To

The Member Secretary

State Level Expert Appraisal Committee (SEAQ),
West Bengal

Subject: Submission of documents/clarifications for consideration of the proposal of Proposed
Deocha Pachami Basalt Block of West Béngal Power Development Corporation Limited
located at Mouza Chanda, Block & P.S. - Md. Bazar, JL No. 002, Plot No. 1267 (P), District

Birbhum, West Bengal (Proposal No. SIA/WB/MIN/467575/2024), Area — 4.856 ha.

Reference: Minutes of the 36t SEAC meeting held on 24.04.2024 at 2:00 p.m. at the Conference
Room, Paribesh Bhawan, Bidhannagar.

Dear Sir,

With reference to the Proposal No. SIA/WB/MIN/467575/2024 and subsequent Minutes
of the 36" SEAC meeting held on 24.04.2024 at 2:00 p.m. at the Conference Room, Paribesh
Bhawan, Bidhannagar, we are submitting point wise reply along with supporting
documents/clarifications for consideration of the proposal no. SIA/WB/MIN/467575/2024
towards granting of Environmental clearance of Deocha Pachami Basalt Block of West Bengal

Power Development Corporation Limited.

Deocha Pachami Basalt Block
Project Proponent: West Bengal Power Development Corporation Limited
Condition Compliance

Sl No.

The proposed project proposal
does not fall within the potential
mining zone recorded in the
approved District Survey Report
(DSR) of Birbhum District.

The proposed Deocha Pachami Basalt Block is falling
within the potential Zone No. BH_BS_ZONE_05 as per
Approved Modified District Survey Report of Birbhum.
The Relevant pages are furnished in Annexure-I.

The over burden dump is
located outside the project area
of 4.856 ha. Necessary
clarification in this regard
should be submitted.

WBPDCL has already obtained the second phase of LOI
(Vide No. BIR/BS/2024/5/2024-26 dated
23.04.2024) which is contiguous in nature and in a
process of obtaining necessary Statutory Clearances.
Once the Second Phase of Mining is in effect, both the
mines will be merged and operated together. The mining
of the block in discussion will be dovetailed with the
second phase of Mining Operation with a combined plan
of work including waste management schedule.

Hereby WBPDCL undertakes that the second phase of
Mining Operation will be synced with the first phase of
Mining operation and all mine closure activities shall be
in place for the combined block. The waste dump shown
in the first phase mining plan is purely temporary in
nature and will be rehabilitated as per mine closure for
the combined block.




Compliance to the obsenation 1

e

(5]

Generated over burden and its
disposal  plan  should be
provided.

Jin Annexure 11,

- ~
.J) / en

aised in the 36" meeting of SEAC

The LOLof the sceond Phase Mining Lease 15 furiislied
Yoar wise Waste/Overburden generation sehedule along
with its sehedule of disposal is furnished in Annexare-
1,

Time required for intermediate
stock piling should be provided.

Once the mining operation commences, this will be i

conlinuous process and all produocts ineluding 1OM
basalt and disposable OB/Waste shall he feeding the
intermediate  stockpile. The  maximum  capacity  of
intermediale stockpile shall be 70 thousand  Cabie
Molers, All stocks shall be eleared on fivst eum (st serve
basis.

Permission for water supply for
the entire project from the
competent authority (SWID).

Application for Water withdrawal has been sabmitted 1o
the coneerned authority (State Water  Investigation
Department- SWID) has been placed on 20,086,202,
Water withdrawal shall be done only after abliining
permission /grant order from Competent Authority, The
application acknowledgement Slip for Ground  water
withdrawal permission is furnished in Annexure-1V,

Complete transportation plan
for the project. The plan should
include the capacity of dumpers,
trucks, excavators etc., and the
number of trips undertaken per
day. This should match with the
production schedule as
submitted in the approved Mine
Plan.

Transportation from Deocha Pachami Basalt Block shall
be done into two phases. The phase-l involves material
transport from Mine pit to intermediate stockpile which
is outside the mining lease boundary. The phise-ll
transportation involves finished product transportation
from intermediate stockpile (o customer  site. A
comprehensive transportation route  plan including
specific transportation vehicle type and numbers in
accordance with the annual production schedule is
furnished in Annexure-V.

Revised break up of project cost.
The land cost as per the current
valuation should be included in

A revised Project cost including current valuation of land
is being furnished in Annexure-VI,

the project cost.
Need-based EMP for the project
including the beneficiaries and
the cost outlay each year.

A need base EMP including the beneficiaries and cost
outlay in both Capital Items and Recurring expenditures
are furnished in Annexure-VII.

A Progressive Greenbelt Plan
may be prepared. The mine area
appears to be narrow, hence the
areas for plantation, storage of
overburden and temporary
storage of mined minerals
should be marked on the plan.
Afforestation/ vegetation
should be attempted alongside
the village roads or other public
land as near as possible to the
mine. This may be done in
consultation with the district
Forest Authority.

Plantation will be done along the safety zone of the mine
site during the first two years of the project life, Total OB
of 0.036 Mcum top soil from the quarry area will be
spread over the safety zone for this purpose.
The plant species like Acacia nilotica (Babla), Dalbergia
sisoo, Azardirachta indica, Cassia fistula will be grown
there. Suitable nutrients may have to be added for proper
growth of plants. The project proponent shall purchase
healthy seedlings of desired numbers from the nearby
nursery (Annexure VIII a).
Total 479 trees will be planted along the safety zone.
Plantation Schedule for 1+ and 2+ Year Year
No. of trees

259

Sl. No. Year of Plantation

1 1* Year




Compliance to the ohservation raised in the 36™ meeting of SEAC

Z8Y

2 | 20d Year 229

479

Total plantation

The afforestation shall also be done within the area
(marked in green color) provided by the WBPDCL
(Annexure VIII b). Avenue Plantation shall be done as
per discussion with the Forest Autherity.

| 10.

' Sub-surface geological profile of

the area should be submitted.

The Sub-surface geological profile has been provided as
Annexure IX.

i 11,

Occupational health study of the
workers for mitigation of health
hazards from silica dust should
be provided along with the 6-
monthly compliance report,

The occupational health measures for the h:'orkcrs along
with the mitigation methods has been provided as
Annexure X.

12,

Mine Closure Plan to be

. submitted.

Mine Closure Plan is an integral part of Mining Plan and
has been prepared in Accordance with the Provision of
West Bengal Minor Mineral Concession Rules, 2016 and
successive guidelines from the Chief Mining Officer,
Government of West Bengal. The Mining Plan including

Mine Closure Plan is furnished in Annexure-XI.
e
.$\° .
1 ‘@\09@

N

oS
(Chanchal Goswags) 0&*“;96\’
Director (MiningR®

West Bengal Power Development Corporation Limited

'ie,u,l'ii 2! ¥ha ml( 8

Authorized Signatory

Centre for Eavotech and Management Consultancy Pvt. Ltd.
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TYPED COPY
Government of West Bengal
Office of the Additional District Magistrate
«+vee.e..Surd, Birbhum
Date : 06/02/2024
To
Additional Secretary
Government of West Bengal
Department of Land and Land Reforms and Refugee Relief and Rehabilitation
-.....Nabanna , 6th floor
Sub.: Formal proposal for long-term settlement of government, vested land of an
area of 82.6 acres comprising plot number 487, 1267, 1551 and many others
plots. Given in separate sheets of Mauja Chandan Da JL number 02 and
two others Maujs PS Md Bazar District Birbhum in favour of WBPDCL for
99 years of coal mining in Deucha-Panchami-Dewanganj-Harinsingha Coal
mining project at Md Bazar PS Md Bazar in the district of Birbhum
Ref.: Your office memo no. 486-GE(M/IL-03/2020 dated 24.01.2024
Sir

This formal proposal is being sent for long term seltlement of vested plot of lands

measuring and area of 87.62 acres in plot no. 487, 1267, 1551 and many other plots (details

of plots given in separate sheets) of mouja Chanda JL No. 112 and other moujas

classification - bandh, Danga, Dhani-Salch, Rasta, etc PS Md Bazar, District - Birbhum in

favour of WBPDCL for 99 years of coal mining in the ‘Deucha—Panchanﬁ—Dewanganj-

Harimsingha coal mines project” at Md. Bazar in the district of Birbhum.

It is revealed from the report received from the BlLro md bazar that the followin

conditions have been fulfilled that may kindly be perused

1. That the proposed area of land has been vested to the state under WBEA ACT,
1953 or WBLR Act, 1955

2. The plot is classified as Bandh, Dhani-Salch Danga etc as per LRROR (cdp‘,
enclosed0 -

3. That the proposed land are free from all encumbrances, litigation, court cases
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TYPED CcOpy

That there is no patta issued by the ....... the proposed land as per provision of
49(1) of WBLR Act of 1955

The proposed area is not included in the notified forest /protoected forest/
reserve forest

That the proposed area is not within CRZ (coastal regulation zone). So no question
of clearance from the appropriate authority does not arise.

The proposed land does not belong to agricultural department or is used as an
Agricultural seed farm

As per e assesment slip issued by Additional DistrictSub Registrar, Suri, Birbhum,
the market value of total 14 plots has been shown by the BL and LRO MD Bazar
total Rs. 57548020.00. Hence salami comes o ............... Rs. 54670619.00 and annual
rent (0.3 percent ) comes to Rs. 172644.06

A few crusher units are running on the vested plot no. 177 of mouja dewangan,i.
Although no LTS have been issued in favour of those units, This land is to be
vacated in due course of time

Hence, the formal proposal for an area of 87.62 ACRES is only sent with
recommendations for further course of action

enclo

1 BLLRO report

GReN

RI’ s report
Sketch map
Copies of ROR

E assessment slip

. Yours Faithfully
District Magistrate
Birbhum



Government of West Bengal
Department of Health & Family Welfare
State TB Cell (NTEP), Swasthya Bhawan

GN 29, Sector V, Sajt Lake City, Kolkata- 700091.
i : (033) 2357 4021 / 2333 0201 / 2333 0200, E-mail:stowb@rntcp.org

Dated the.272:10%/. 2023

Memo. No. HFW-27032/02/2020/..28.8

" To

The Chief Medical Officer of Health,
All Districts, West Bengal

Subject : Revised "Silicosis Relief, Rehabilitation and Treatment Policy - West Bengal”
and uniform “Silicosis Patient Identity Card”

‘ You are aware that Prevention and Control of Silicosis is a multi-disciplinary approach and
it involves activities like house to house surveillance, tralning and sensitization of grass root level
workers on silicosis, outreach silicosis health camp, IEC activities, provision of X- Ray with CR
system facilities for screening & early detection of silicosis, treatment of Silicosis affected persons
and rchabilitation of affected persons. The major stakeholder departments are Labour
Department; Health and FW Department; Industries, Commerce and Enterprises De partment.

In this context, please find herewith the revised "Silicosis Relief, Rehabilitation and
Treatment Policy - West Bengal” which has been notified by the Labour Department
Government of West Bengal vide No. 1/354045/2023/LABR-25020/1/2022 -LWMW dated 04-01-

2023,
The roles and responsibilities of the Health and Family Welfare Department as mentioned

in the said notification are as follows:-

“The Health and Family Welfare Department, West Bengal shall detect silica affected
persons, investigate their cases, make chest x-ray. It will provide treatment, medication, re-
examination of persons affected by Silicosis and do such other things 4s may be required
for the improvement of the health of the silica affected persons.

The Health and Family Welfare Department on the recommendation of the Silicos;
£ 051s

Diagnosis Board shall issue an Identity Card to any worker Or person suffering f;

Silicosis and confirmed by the Silicosis Diagnosis Board.” & from

In accordance to above, please find herewith a sample of the soft copy of th
ey . . £ i € unj
Silicosis Patient Identity Card” which is to be issued to a Silicosis affected o niform
n/worker on
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the recommendation of the “Silicosis Diagnosis Board” formed at the district level. The printing of
this Silicosis Identity Card may be done at the district level as deemed necessary.

Records of all such person diagnosed with Silicosis must be maintained at district level.

All concerned are informed for necessary action.

This is the approval of Principal Secretary of the Department.

Enclosed: ;
1. Revised “Silicosis Relief, Rehabilitation and Treatment Policy - West Bengal”,

2. A copy of uniform “Silicosis Patient Identity Card”.
. . 2;,#01,,!\.-3
Jt. DHS (TB) & SPO (NTEP)

Health & Family Welfare Department
Government of Wgs’& B@iﬂ

Memo. No. HFW-27032/02/2020/.208 /1 (2 ‘5) Dated the .2-3}.f76.] 2023

Copy forwarded for information and necessary action,-

1.- Additional Chief Secretary, Labour Department, Govt. of West Bengal

2. Mission Director, (NHM) and Secretary, Deptt. of H & F W, Govt. of West Bengal

3. Director of Medical Education, Deptt. of H & F W, Gavt. of West Bengal

4. Director of Health Service, Deptt. of H & F W, Govt. of West. Bengal

5. Addl. Mission Director, (NHM) and Special Secretary Deptt. of H & F W, Govt. of West Bengal

6. Director, Public Health Programmes, Deptt. of H & F W, Govt. of West Bengal

7. Jnt Secretary (PHP), Deptt.of Health and Family Welfare, Govt. of West Bengal

8. District Magistrate, All Districts, Govt. of West Bengal '

9. Deputy Secretary, Labour Department, Govt. of West Bengal

10. Programme Officer-1, NHM, Deptt. of Health and Family Welfare, Govt. of West Bengal

11. Programme Officer-1I, NHM, Deptt. of Health and Family Welfare, Govt. of West Bengal

12. Joint DHS & Director, STDC, Deptt. of Health and Family Welfare, Govt. of West Bengal

13. joint DHS (NCD), Deptt. of !-.l'ealth and Family Welfare, Govt. of West Bengal

14. Dy. Chief Inspector of factories / Dy. Director (Medical),Labour Department, Govt. of WB

15. ADHS (TB), Deptt., of Health and Family Welfare, Govt. of West Bengal -

16. Epidemiologist, STDC, Deptt. of Health and Family Welfare, Govt, of West Bengal

17. Dy. CMOH-II, All Districts, Govt: of West Bengal for compliance

18. DTO, All Districts, Govt. of West Bengal for compliance and mziintaining-a!l record with line list
of Silicosis Patients. '

19. State Programme Manager, NTEP, Swasthya Bhawan, Govt. of West Bengal

20. All WHO Medical Consultants (NTEP), West Bengal

21. Team Lead, STSU, West Bengal

22. System Coordinator, IT Cell Swasthya Bhawan for uploading in the H & FW website.

23. Office Capy.
}vﬁ:";q,(a&(‘»
Jt. DHS (T8) & SPO (NTEP)

Health & Family Welfare Department
Government of West Bengal

Page 2 0f 2



-~

270

35404572023

Government of West Bengal
Labour Deepartment
LW/MW Branch

N. S. Building, Block A, 12" Floor

o -

No'1/35404/5/2023/ L ABR-25020/1/2022-LWMW * date: 04-01-2023

In cancellation of the previous No,2301 dt.17.12.2022, the Governor is pleased to
introduce the revised” Silicosis Relief, Rehabilitation and Treatment Palicy-
West Bengal” for treatment, compensation, rehabilitation and other welfare:
measures for the workers affected by the dreadful occupational Llung disease”

Silicosis”.

Silicosis Relief, Rehabilitation and Treatment Policy - West Bengal

a e

1, Introduction

LABR-25020/1/2022-LWMW SEC-Dept. of LABOUR : i é

disease caused by inhalation of dust-that-ontadns. @

Silicosis is an incurable lun

free crystalline silica. It 1s an occupational disease which profoundly affects
the work productivity, economic and social well-being of workers, their families
and dependents, With its potential to cause ?rogressive and permanent physical
disabi-it{. Siltcosis continues to be one of the most important occupational
health illnesses in the world. ;

Work and activities that pose great risk for workers over exposures are mainly
the workshops and establishments of stone breaking, stone crushing, stone
ing and quartz grinding. These units are mostly located in

quarries, stone cutt :
some areas of the Districts of Birbhum, Paschim Bardhaman, Purba Bardhaman,
paschim Medinipur and Jhargram. Majority of the workers

~ Bankura, Purulia,
employed in these units oare unorganized sector workers. So they have little
coverage of Occupational Safety and Health {0SH) .

2. Objective

silicosis is a notifiable disease under the Factories Act, 1948, the Mines Act
1952 and the Building and Other Canstruction Workers (RE & CS) Act, 1996. This
occupational disease causing permanent disability has been "notified as
‘compensable diseases in the Employees’ Compensation Act, 1923 (hereinafter
referred to as EC Act) and in the Employees’ State Insurance Act, 1948
(hereinafter referred to as ESI Act). In order to get the statutory compeﬁsatian

ee or his legal heirs / nominee.has ta file complaint before

/ bene'f%]tsian emejloy o 8 2 .
the authority ender the ct or Act which is a very diffic
lengthy pursuit for an affected worker or his / her family.y Pe_rsonsmrtesg?ﬁ:ga?g

the neighbourhood areas of the factories and construction sites and havin
contracted Silicosis do not have any relief from anywhere. So in case of emergeng'
necessities arising from subsistence in life, medical care and other social
;pbligations both. the workers .and. the persons affected . by Silicosis need

“immediate relief. P o

There is no State policy for the prevention and control of S5ji

Ipr_g_\.[_.l.de relief to the affected persons. So far the State Governrfelr}scfssi;ro?{%jto
..compensation based on the administrative instructions. Therefore, with trr:g
objective of providing a mechanism for -detection, medical treat X
rehabilitation, provisions of various welfare benefits to the work it
p?rsons_suffer.mg from Silicosis, awareness generation and to prevent anders and
siticosis, the State Government has formulated a policy to be called * _cnntrgl
pelief, Rehabilitation and Treatment Policy - West Bengal’ ed “Silicosis

3. Monitoring Committee
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Chief Secretary /

i ship of the Additional
A Monitoring Committee under the chairmanship e et oIt gk

Labour :. Department,

Principal Secretary / Secretary, :
' t i \ly review the progress of implementation of

constituted to monitor and periodica
the Policy. The Committee will consist of the following: -

<k

Additional Chief Secretary / Principal Secretary / Secretary, Health

1.
&Family Welfare Department
2. Member Secretary, West Bengal Pollution Control Board
3. HMember-Convenor, Labour Commissioner, West Bengal
4. CIF / Director of Factories, West Bengal
5. Two Members from NGOs
4, Role and Responsibilities of the Labour Department

4.1 All the . functions fertaining to implementation of welfare
measures and execution of the Policy shall be ‘performed by the Labour
Department, West Bengal.

4,2 The Director of Factories, West Bengal after prior approval of
epartment, West Bengal shall sanction the expenditure to be

the Labour D X
., incurred .for . all the welfare benefits and for any other .expenditure
“-associated ‘With the Policy.

4.3 The Directorate of Factories, West Bengal shall provide the
welfare benefits under the Policy, after obtaining approval from Labour
Department, maintain all the records pertaining to the welfare schemes and
benefits provided to workers or persons affected by Silicosis and
other - expenditure associated with the Policy.

4.4 The Directorate of Factories, with prior approval from Labour
Department, West Bengal shall develop training courses of short duration and
impart training to- resource persons / health workers. It will conduct
preliminary investigation into suspected cases and take all such measures as

may be necessary.
5. Role and Responsibilities of the Health & Family Welfare
Department ’

The Health & Family Welfare Department, West Bengal shall detect silica
affected persons, 1investigate their cases, make chest X-ray. It will
provide treatment, medication, re- examination of persons affected by
Silicosis and do such other things as may be required for the improvement
of the health of the silica affected persons. :

ecommendation of the

The Health and Family Welfare Department on the r
Diagnosis Board shall issue an Identity Card to any worker or

Silicosis
persgn suffering from Silicosis and confirmed by the Silicosis Diagnosis
Board. :
6. Role and Responsibilities of the West Bemgal Pollution Control
Board : _ ' o N

y assist the State Government and

The West Bengal Pollution Control Board ma
other agencies associated with this Policy by

planning comprehensive program for prevention and control of
environmental pollution;

© formulating environmental imprevement programs;
educating, providing training and generating awareness among the people

at large on environmental problems and remedies; and,
© collecting and disseminating information on environmental issues

o

7. Mechanism for prevention and control of Silicosis

The Labour Department in collaboration wi
ith the H
Depariment, the ID}rectorate of Factories and the e":'letsq %ers;;n{lyp;i“flf?rc
ution

F
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Control Board shall develop a mechanism and guidelines for the prevention
and control of Silicosis.

Their activities will include generating awareness among the workers and the
people about the evils of Silicosis, prevention and control of S5ilicosis by
regular and timely counselling of the concerned workers and organizing

health camps in the concerned work places.

The Labour Department, with a view to achieving this objective, shall launch
a comprehensive program in coordination with the doctors of ESI hospitals,
District hospitals, Medical Colleges, West Bengal Pollution Control Board,
NGOs and social activists working in the State regarding wide publicity

about the serious implications of this disease, benefits of its early .and
timely detection as well as benefits available under the West Bengal
Silicosis Rehabilitation Policy through newspapers advertisements, radio
talks, television programs, street plays, theatres, display of banners and
hoardings and converge the programs of the agencies associated with it.

8. " District Silicosis piagnosis Board

Concerned Disfrict Magistrate: shall constitute aSiticesis piagnosis Board
in each affected District. The Board will consist of the follnwing: - N
10. oOne Chest Specialist / Representative of ‘the Chief Medical.Qffigex.9f ..

) Health (CMOH)
11. one Radiologist / Representative .of the Chief Medical Of ficer of

Health (CMOH) .
12. One Medical Officer of the Labour Department to be nominated by the..

Director of Factories. _
13. one Officer of the Directorate of Factorles to be nominated by the

Directorate of Factories. ‘
14. oOne concerned Joint Labour Commissioner/ Deputy Labour Commissioner.

Corpus for Welfare Schemes and Utilization of the Fund

9.

9.1 The State Government shall constitute, from its own
contribution, a fund of Rs. 10 Cr. to be called the ‘West Bengal Silicosis
Prevention and Control Fund’ for the implementation of the welfare schemes

and to execute the Policy.

9.2 The Fund shall be utilized for any person residing in
neighborhood areas around the factories, establishments and construction
sites and having certified as suffering from Silicosis by the Silicosis

Diagnosis Board constituted by the State Government as provided in Cl. 18

(b) as above.

9.3 A separate administrative account, out of the contribution from
the State Government, shall be opened for the purpose of maintaining the
above mentioned Fund and to defray other expenditure including awareness
generation and publicity incurred for the-Policy. PR rene,
954 1 The agmin}:tsatixe fxpeggestfhakglnot exceed 3(three) percent of
~the total .expepses:-c-incurred- towards -benefits - provided _to

workers durié{g'tpha‘t financial year. ' provacas: Ao _the cancprned
9.5 _The Labour Department will allot the necessary fund to the
Labour Commissioner, West Bengal who will transfer the same to the separate
administrative account to be managed by the Director of Factories, West

Bengal.

9.6 The fund shall be deposited in the Reserve Fund, namely, West
Bengal Silicosis Prevention & Control Fund. ’
9.7 The West Bengal Building and Other Construction Workers’ Welfare

Béard need not contribute to the ‘West Bengal Silicosis Preventi
Control Fund’ since the West Bengal Building and Other f.'c:ns.trl.rctic:rr;nt\-;e;,:;u:ef:;“’i
Welfare Board is mandated to provide benefits to the registered Silicosis
affected workers as mentioned in Clause 10 (a) and 10 (c) as above as the
?;e ;riiﬁgnstgereﬂ‘ bugégigg and other construction workers’ in terms o¥
e No cation No. -I.R./Eil/1A- 18/04(Pt. dat

Labour Department West Bengal. : ed 16.08.2013 of the
9.8 The .silicosis affected workers registered under the Building §
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Other Construction Workers’ (Regulation of Employment and Conditions of
Service) Act, 1996 shall also avail the benefits provided in this Policy.

10 Eligibility
10.1 Following ore the people who will be eligible te claim benefits
under the State Policy:
(a) Any warker working in the factories, establishments and the

construction sites in the State and certified as suffering from Silicosis by
the Silicosis ‘Diagnosis Board(s) constituted for this purpose by the State

Government.
(b) Any person residing in neighborhood areas around the factories,

establishments and construction sites and having certified as suffering from
Silicosis by the Silicosis 0iagnosis Board constituted by the State

Government.

(C)  Any worker who is a resident of the State of West Bengal but affected
by Silicosis while working in other State and certified as suffering from
silicosis by the Silicosis Diagnosis Board(s) constituted for this purpose

by the State Government.
41 iREhabiTitation and other Welfare Aspects:

11.1 Treatment

whenever any complaint or information about a person being suspected to be
is reaches the Labour Department, the Medical Officer of

affected by Silicos
the Olrectorate af Factories shall forthwith conduct a preliminary
investigation into the matter at the work places and elsewhere and
thereafter refer those cases to the ESI or State-run hospitals of the
locality as the case may be. The Directorate of Factories will procure a
report including the digital images of the person suspected to be affected
by Silicosis from the attending hospitals and send it to the Labour
mmendation to place the matter before the Silicosis

Department with the reco
Diagnosis Board for screening and diagnosis.

Workers registered under the ESI Act shall be given treatment at the ESI
hospitals. Workers and other persons who are not registered under the ESI
Act shall be provided free treatment, investigations and medicines by the
Health Department in all the State run hospitals in the districts and
medical colleges in the State.

a ome tests / medicines / equipment for the treatment of the
§21iioiis i;ffected worker are not available with the Health Department, the
from the open market by them and the payment for the

rocured
:ggee ;n:g'ubebep reimbursed by the Labour Department.
11.2 Welfare Scheme under the Policy

ible workers and persons who are affected by Silicosis and
AL the Slip silicosls Diagnosis Board shall get the following welfare

: 5 the :
332§§£T§df?3L the ‘West Bengal Silicosis Prevention and Control Fund’,

Name of the |Amount of assistance proposed Documents Required

Scheme

1 IRs. 2, 00,000/- as igne t%ﬂeé dde nDt i Eyc "
; hssistance will be paid to thejCard, Death Certificate
i affected worker/person after{in case of death before

Assistance confirmation by the S{l1icosis|receiving the said
piagnosis Board. assistance.

Rs. 4,00,000 will be paid to nextfIdentity Card of the
2. Assistance | %' 1% of the deceosed worker /|deceased.

on Death |70 con affected by Silicosis inDeath Certificate of the
before getting [Coca”™ pe dies before gettingdeceased.

222??;5;22‘10" Rehabilitation Assistance under[Documents  establishing
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the proof of legal heir/
next of kin in case the
death assistance are to

alive.

parents.

or to minor/ unmarried

be paid to
the next of Kin of
deceased.

3. Assistance Rs. 2, 00,000/- will be paid to Identity Card of the

on Death afterthe nominee or next of kin of the |deceased.

getting deceased. Death Certificote of the

Rehabilitation deceased.

Assistance Documents  establishing
the proof of legal heir/
next of kin in coase the
death assistance are to
be paid to the next of
kin of deceased.

a. [Rs. 2000/~ under Samobyathl ~Ifdentity Card  of the

Funeral Scheéme to the next of kin/ deceased.

Assistance nearest family members af the Wit

deceased.

5. Silicosis R53k4,9g91- per mogth tgz g the Identity Card.

worker / person categorized as ,
Rehabilitation category (A, B, C) as per ILO ALl medical to be
Pension classification till he /she records

remains alive. produced.
6. Family Rs.  3500/- pe; month after the death|Identity Card.
rension 0T T pele e T peth cortiticat o

© To widow/ widower till he/she is

© In case of un-married worker /
person to his /her living

© In the absence of any spouse or
living parents to minor sons and

the deceased.

Documents

establishin the
loraot of gegal hefr
, . relationship
certificate in case

the family pension is

to be paid to the
next of kin of
deceased.

Marriage
of Daughter

future of young women.

daughters.
7. Financial Elass XMeemnommmmmcmomimmmnivniin coaae Identity Card.
Assistance Rs. 4000/- Result of previous
Education CLASS NI T mmim oo i e s i o Class Admission -
Wards - Certificate of next
Rs, 2069/ ; . lelass.
BAZBSC/B.COM-~-n-msmmmmmcnnnal Rs. " |Admissibte ““to " “wo
6000/- (p.a) boys and up to threel
JMSC/M.COM-= v mvacmnannnnnns Rs. [9irls irrespective of
10080/- (p.a) It,litltgthmruer of their
Medical/Engineering------------- RS, '
38000/- (p.a)
raining under IITS-----=-=cccu-n Rs.
6000/- (p.a)
Polytechnics--=--cccccunnnna P
Rs. 10008/- {p.a)
8. Kanyadaan @ Rs. 25,800/- each for up to two Identity
Assistance for |unmarried daughters to ensure safe Card, marriage

invitation card
attested by local

q/"
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Panchayat Member /
ard Councilor.

11.3 It any worker / person receives any kind of assistance
trom the ‘Hest Bengal Silicosis Prevention and Control Fund’ he / she shall
not be entitled to the same benefits from any other similar scheme of the
Government of West Bengal.

Adequate care shall be taken to ensure that no double payment is made for
same or similar ailments from other Departments / Schemes,

11.4 Workers are not barred from seeking compensation from employer
under any statute,

The monetary and other assistance given by the Government under this Policy
would not affect the right of the silica contracted workers or his legal
heirs /next of kin to seek appropriate compensation from his employer under
any statute like Employee’s State Insurance Act, 1948 and the Employee's
Compensation Act, 1923, :

4L g el e emlBeeameigennan aw g
12 “*Mynsgenent of Fund
The ‘fund shall be managed by Director of Factories, West Bengal
13 Provision for imprqvemeﬁt'of the benefits

The State Government may revise the benefits from time to time, alter the
benefits, and make provision for other welfare measures and improvement of

the existing benefits.
14 Application Procedures

For availing the welfare benefits a worker / person affected by Silicosis
or its next of Kin or nominee will have to submit an application in the
prescribed Application Form along with Annexures as enclosed herewith to the
Joint Labour Commissioner / Deputy Labour Commissioner having jurisdiction
over the area who shall forward it ‘to the Labour Department after proper
scrutiny. On receipt of cognizance from Labour Department, Directorate of
Factories shall process the application for releasing relevant financial

assistance to the beneficiary.

A Silicosis affected worker will submit the prescribed Application Form (for
warker) along with Annexure - 1 and or Annexure-II to the Joint Labour
Commissioner / Deputy Labour Commissioner having Jurisdiction over the

area.

The-next of Kin or Nominee of the Silicosis affected worker will submit the
prescribed Application Form (for Next of Kin / Nominee) along with Annexure-
IIT to the Joint Labour Commissioner / Deputy Llahour Commissioner having
jurisdiction over the area.

15 Enforcement of different statutes for prevention of pollution in
the environment

There is no statute in India specifically dealing with silica and Silicosis
and the subject 1is covered by various Occupational Health and Safety
legislations dealing with different economic activities. The provisions
relating to occupational health in various legislations specially the
regulatory provisions relating to Silica Exposure and Silicosis "under
various legislations including the Air (Prevention and Control of
Pollution) Act, 1981 shall be more effectively enforced.

16 Budget

”
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Director of Factories, West Bengal shall(frepaa$ %3 fachfffaancjalige:r its
on e data o e previous year

budget for the next financial year, base
as received from Silicosis Diagnosis Boord / Labour Department showing the
estimated receipts and expenditure of the Fund and forward the same to the

State Government.
17 Annual report

Director of Factories, West Bengal shall maintain proper accounts and other
relevant records and prepare an annual statement, giving a full account of
its activities during the previous financial year, and submit a copy thereof

to the State Government.

By Order of the Governer

P

BARUN K
Principat Secrerary
to the Government of West Bengal




e

LABR-25020/1/2022-LWMW SEC-Dept. of LABOUR

1/354045/2023

No. 1/35404%5 /1(11)/2023/LABR-25020/1/2022-LW/M dated ©4-01-2023

Copy forwarded for information and necessary action to: -

1. The Registrar (LAW), National Human Rights Commission, Manav Adhikar
Bhawan, Block-C, GPO Complex- INA, New Delhi-110023.

2. The Additional Chief Secretary, Home & Hill Affairs Department, Govt.
of West Bengal.

3. The Principal Secretary, Finance Department, Govt. of West Bengal.

4. The Secretary, Health & Family Welfare Department, Govt. of West
Bengal.

5. The Labour Commissioner, West Bengal- With request to communicate to
all concerned JLCs/ DLCs.

6. The Director of Factories, West Bengal.

7. The Member Secretary, Pollution Control Board, West Bengal.

8. The District Magistrate (All)

9, The 'sr. “THi Officer, Labour Department, Govt. of West Bengal.

1@. P.S. to the Hon’blé MIC, Labour Department Govt. of West Bengal.

11. P.A. to the Principal Secretary, Labour Department Govt. of West

Bengal.

Deputy Secretary

to the Government of West Bengal

L
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(For worker)
To '

The Joint Labour Commissioner/ Deputy Labour Commissioner
.. {Jurisdiction)

West Bengal. . o e
Rehabilitation and

Sub: Application under Welfare Scheme of Silicosis Relief,
: Treatment Policy — West Bengal. e

g ey .-
e e L

Sir/Madam,

T, i : .‘ (pame of the Silicosis affectedworker/
PErsoNn}emmmm—. {3ge in years).wwew———.(gender) san of/ daughter of/ wife of

resident of Villages/ area. _—
Block/ City : ‘s Police Station e,
Pincode »  District -+  State .. having
Silicosis diagnosis Certificate No. .am submitting this prayer

along. with filled in Annexure - I andor Annexure - II before you for
consideration and payment under the following scheme/s.

Rehabilitation assistance
Silicosis Rehabilitation

pension
Financial assistance for education of

wards
-Kanyadaan assistance for marriage of daughter

Education and skill development assistance to daughter

e W N

Kindly take necessary action please.
Yours faithfully,

Date:
Place:

(Signature/LTIof the

Si@icos:s affected worker/ person)
(Signature of witness in case of
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LTI)

{Name of the

witness)
(Name of the Silicosis affected worker/ person)

Mobile No..

Annexure =
[_ If applying for Rehabilitation Assistance/ Silicosis Rehabilitation pension |
P i Paste one recent
., @ passport size
1. Name of the Silicosis affected worker/ person — coc:}?tuhre pshfltfgofsa:
2. Date of Birthof the Silicosis affected worker/ affected worker/
person

person— )
3. Gender of the Silicosis affected worker/ person—

4., Residential address of the Silicosis affected worker/

person—

Village/ Area -
Block/ City -

Police Station -
Pincode -
District —
State —

5. The Silicosis affected worker/ persen is a permanent resident of the state

of —
(If permanent resident of West Bengal, a domicile certificate from 1local

Panchayat member/ local ward Councilor/ local MLA/ local MP/ BDO/ SDO has to be
attached herewith)

6. Aadhar card No. of the Silicosis affected worker/ person(Dne copy has to be

attached herewith)-
7. EPIC No. of the Silicosis affected worker/ Person{One copy has to be

attached herewith)-~
8. PAN No.of the Silicosis affected worker/ person(One copy has to be attached

herewith) —
9. The Silicosis affected worker/ person appeared before District Silicosis

Diagnosis Board -

10. silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare (One copy of the certificate has to
be attached herewith) —

11. Classification of Silicosis for compensation purpose - (i) Non type A/B/C

{11) Type A
(iii) Type B
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(iv) Type C

12, Bank Account No. of the Silicosis affectedworker/ person(One copy has to be
attached herewith)-—

13. Name and Branch of Bank (One copy has to be attached herewith)}-

14, 1fSC code of Bank (One copy has to be attached herewith)-

15. MICR code of Bank (One copy has to be attached herewith)-

16. Marital status of the Silicosis affectedworker/ person- Unmarried/ married

17. Dpetails of the Next of Kin of the Silicosis affected worker/ person:

Name Gander Allvninead1 Date of | Education | Marital
Birth (Age status status
in years)
piife/ husbandof Not
the worker/ -essential;|.
person -
Father of the ' Not Not
worker/ person essentisl | réguired
Mother of the Not Not
worker/ person essential | required
Son/s af the Nnt_
worker/ person essential
Not
essential
Not
essential
Daughter/s of
the worker/
person

Self declaration:

i ) is true to the best of my
above information which is submitted by me
Igswledge. And I am a permanent resident of West Bengal.

Date:
Place:

e e S e by B W

(Signature/LTIof the

Silicosis affectedworker/ person)

(Signature of witness in case of
LTI)

(Name of the witness)(Name of the Silicosis affectedworker/ person)
Mobile No

-
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1

Annexure - 1 _

| 1f applying for Financlal Assistance for education of ward ]
Paste one recent
gassport size
1. Name of the Silicosis affected warker/ person ocfo 1%“6rtfahr°dt%gfr"atphhe
Siticosis affected
warker/ person

2. Date of Birth of the Silicosis affected worker/ person

3. Gender of the Silicosis affected worker/ person —
4. Residential address of the Silicosis affected worker/ person —
Village/ Area —

Block/ City —
Police Station -

Pincode -
_District —
State —

5. The Silicosis affected worker/ person is a permanent resident of the state

of -
(If permanent resident of West Bengal, a domicile certificate from local
Panchayat member/ lecal ward Councilor/ local MLA/ local MP/ BDO/ SDD has to bhe
attached herewith)

©. Aadhar card No. of the Silicosis affected worker/ person (One copy has to
be attached herewith) —

7. The Silicosis affected worker/ person appeared before District Silicosis
Diagnosis Board —

8. Silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family welfare (One copy of the certificate has to

[
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be attached herewith) —
9. No. of wards previously received the financial assistance for education in

case of this Silicosis affected worker/ person — i) No. of daughters -
i11) No. of sons -

10. Name of the applicant (ward of the Silicosis affected worker/ person
<laiming the Assistance) -

.11. Dpate of Birth of the ward of the Silicosis affected worker/ person

12. Gender of the ward of the Silicosis affected worker/ person —

13. Residential address of the ward of the Silicosis affected worker/ person —
Village/ Area —
Block/ City —
Police Station -

Pincode -

District —
State -

14. Admission course of the wardof the Silicosis affected worker/ persop {One
copy of admission certificate has to be attached herewith) — e A

15. No. of times this ward of the Silicosis affected worker/ person previnusly

- received this financial assistance —

16. Proposed amount of financial assistance -

17. Aadhar No. of the ward of the Silicosis affected worker/ person (One copy
has to be attached herewith)—

18. EPIC No. of the ward of the Silicosis affected worker/ person (One copy has
to be attached herewith)-

19. PAN No. of the ward of the Silicosis affected worker/ person (One copy has
to be attached herewith)-—

20. Bank Account No. of the ward of the Silicosis affected worker/ person (One
copy has to be attached herewith)-

; 21. Name and Branch of Bank (One copy has to be attached herewith)-
22. 1FSC code of Bank (One copy has to be attached herewith)-
23. MICR code of Bank (One copy has to be attached herewith)-

Self declaration:

I do hereby declare that I have not applied. and or-received financial assistance
1 for education from any other schemes of the Government of West Bengal and my

father is a permanent. resident of ‘West Bengal. The .above informqtian wa;h

isfurnished by me is true to the best of my knowledge.

I understand that if the information as furnished by me is proved to be false

then 1 will have to face punishment as per any provision of law for the time

being in force.

Date:
Place:

{Signature of the ward of the Silicosis affected worker/ person)
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{Name of thenhh}d of the Siljcosis affected worker/ person)

Mobile NOwmme

|

Apnexure = I

| If applying for Kanyadaan Assistance for marriage of daughter ]

Paste one recent
a55po;t size
colour photograph
1. Name of the Silicosis affected worker/ person of the aughéLr A
the Silicosis
affected worker/

person

2. ;ate of Birth of the Silticosis affected worker/ person

3. Gerder of the Silicosis affected worker/ person —

4. Residential address of the Silicosis affected worker/ person -
Village/ Area -
Block/ City -
Police Station -

Pincode -
District -
State —

B The Silicosis affected worker/ person is a permanent resident of the state

of -

i domicile certificate from 1ocal
(If permanent resident of West _Bengal. a
Panchayat member/ local ward Councilor/ local MLA/ local MP/ BDO/ SDO has to be
attached herewith)
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6. Aadhar card No. of the Silicosis affected worker/ person (One copy has to

be attached herewith) -
7. The Silicosis affected worker/ person appeared before District Silicosis

Diagnosis Board —
8, Silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare (One copy of the certificate has to

. be attached herewith) -
9. No. of unmarried daughters previously received the financial assistance for

marriage in case of this Silicosis affected worker/ person -
10. Name of the applicant (daughter of the Silicosis affected worker/ person

: ctaiming the Assistance) -
11. Dpate of Birth of the daughter of the Sillicosis affected worker/ person

12. Residential address of the daughter of the Silicosis affected worker/

g bt T g

person -
village/ Area -
. Black/ City - B
Police Station - ) - RIS
"Pincode -
' pistrict —
State -

13. Proposed date of marriage (Copy of notice for registration of marriage or
Marriage invitation card/s attested by the local panchayat Member / ward
councillor has to be attached herewith) —

14, First marriage/ Remarriage of daughter -

15. Age of the prospective groom (Copy of birth certificate/ Admit card or Pass
Certificate of class X/ PAN card/ Aadhar card of the prospective groom has
to be attached herewith)-

16. Aadhar No. of the daughter of the Silicosis affected worker/ person (One
copy has to be attached herewith)-

17. EPIC No. of the daughter of the Silicosis affected worker/ person (One copy
has to be attached herewith)-

18. PAN No. of the daughter of the Silicosis affected worker/ person (One copy
has to be attached herewith)-

19. Bank Account No. of the daughter of the Silicosis affected worker/ person
(One copy has to be attached herewith)-

20. ‘Name and Branch of Bank (One copy has to be attached herewith)-

21. 1IFSC code of Bank-(One copy has to-be attached herewith)—

22. MICR code of Bank (One copy has to be attached herewith)-—

- A T T

Self declaration:

I do hereby declare that the proposed marriage of myself is the first marriage
and I have not applied and or received financial assistance for this proposed
marriage from any other scheme (Rupashree) of the Government of West Bengal. I am
also declaring that my father is a permanent resident of West Bengal. The-above
information which is furnished by me is true to the best of my knowledge

I understand that if the information as furnished by me is proved to be ;alse
thgn I will have to face punishment as per any provision of law for the time
being in force.
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Date:
Place:

the Sillcosis affected worker/ person)

(Name of the dnughter of the Sllléb;is

................ . LI LR R R R T R I I S R e

(Signature of witness in case of LTI) ' U
Mobile

NO e«

(Nome of the witnass)

syt

Annexure — I

2E518S
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affected worker/ person)

(Signature/LTI of the doughter of

[ If applying for Education and skill development assistance to daughter ]

1. Name of tha 5111&osis affected worker/ person

2. Date of Birth of the Silicosis affected worker/
person

3. Gender of the Silicosis affected worker/ person —

Village/ Area -
Block/ City -
Police Stagion -

Paste one recent
‘passport size
cotour photograph
of the daughter of
the Silicosis
affected worker/
person

Residential address of the Silicosis affected worker/ person —
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Pincode -
District —
State -

5. The 5111:0515 affected worker/ person is a permanent resident of the state

" of ~
{It permanent resident of West Bengal, a domicile certificate from 1local
Panchayat member/ local. ward Councilor/ local MLA/ local MP/ BDO/ SDU has to be
attached herewith)

6. Aadhar card No. of the ‘_Silicosis affected worker/ person (One copy has to
be attached herewith) —

7. The Silicosis affected worker/ person appeared before District Silicosis
Diagnosis Board —

B. silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare {One copy of the certificate has. to
be attached herewith) — . ey s R dand

9. No. of unmarried daughters previously received the financial assistance for
education and skill development in case of this Silicosis_affia'cggd;;-ﬁ'_r;gfggﬁﬁ.
person -

10. Name of the applicant (daughter of the Silicesis affected worker/ person
claiming the Assistance) -
11. Date of Birth of the daughter of the Silicosis affected worker/ person

12. Residential address of the daughter of the Silicosis affected worker/

person —
Village/ Area -
Block/ City —
Police Station -
Pincode -~
District —
State -

13. Education or skill development course of the daughter of the Silicosis
affected worker/ person completed (One copy of admission certificate has to
be attached herewith) -

14, Aadhar No. of the daughter of the Silicosis affected worker/ person (One
copy has to be attached herewith)-

15. EPIC No. of the daughter of the Silicosis affected worker/ person (One copy

" " has to be attached herewith)-

16. PAN No. of the daughter of the Silicosis affected worker/ persan_(One Copy.
has to be attached herewith)- g

17. Bank Account No. of the daughter of the Silicosis affected worker/ person
(One copy has to be attached herewith)-— i

18. Name and Branch of Bank (One copy has to be attached herewith)-

19. IFSC code of Bank (One copy has tao be attached herewith}F

20. MICR code of Bank (One copy has to be attached herewith)—
Self declaration:

I do hereby declare that I have not applied and or received financial assistance

for completion of education or skill development from any other schemes of the

$:vernment 9f West Bengal and my father is a permanent resident of West Bengal
e above mformanon’ which is furnished by me is true to the best of m:;
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i o furnished by me is proved to be false

I understand that if the information as
then I will have to face punishment as per any prov

ision of law for the time

being in force.

Date:

Place:
e

(Signature of the daughter of the Silicosis affected worker/ person)

HWN

(Name of the daudﬁter of.the gilicosis affected worker/ person)

Apnexure — IT
tio or

Name of the Silicosis affected worker/ person -
Date of Birthof the Silicosis affected worker/ person—

Gender of the Silicosis affected worker/ person—

Residential address of the Silicosis affected worker/ person—

I}
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Village/ Areca -~
Block/ City -
Pollce Statlion -
Pincode ~
District -
State -

5. Aadhar card No. / EPIC Mo. / PAN No. of the Silicosis affected worker/

' person -
6. Silicosis Diagnosis Certificate No. of the Silicosis affected worker/

person issued by Department of Health & Family Welfare —

Name ofiDate of |[Gendar Welationshipbatween thelAadhar MHo./lAddress
Nominee Birth nominee and the worker, 1f[EPIC No./
any PAH No.

7. 1In case the Nominee 1% minor, the Guardian appoihtéa3iﬁnfébdﬁr of Hominee -

Date:
Place:

{Signature/LTIof the

Silicosis affected worker/ person)
{Signature of witness in case of

LTI)

.

{Name of'the witness) (Haeme of the Silicosis affected worker/ person)

Mobile HNo

i fié ‘Fo
(For Next of Kin/ nominee)

To
The Joint Labour Commissioner/ Deputy Labour Commissioner

(Jurisdiction)

West Bengal.

Sub: Application under Welfare Scheme of Silicosis Relief, Rehabilitation and
Treatment Policy — West Bengal.

Sir/Madam,

(name of the HNext of Kin/ nominee of
.{age in years)—___  __ (gender)
resident of Village/s

1 am
the Silicosis affectedworker/ person)

son of/ daughter of/ wife of
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area .., Block/ City : ., Police Station -
At et e e 4 8 PincodCamias District .
State .. having Silicosis diagnosis Certificate No m—
I am the father/ mother of . {name of the Silicosis

affected worker/ person). (Strike out if the Next of Kin is neither father nor
mother of the Silicosis affected worker/ person)

I am submitting this prayer along with filled in Annexure — III before you for
consideration and payment under the following scheme/s.

+ Assistance on death before getting rehabilitation assistance

+ Assistance on death after getting rehabilitation assistance
+ Funeral

assistance

1
2
3
4. Family pension
5
6
7

. Financial assistance for education of
wards
- Kanyadaan assistance for marriage of
_ .,dayghtermqmﬂu' .
. Education and skill development assistance to
daughter : :

Kindly take necessary action please.

Yours faithfully,
Date:

Place:

(Signature/LTIof the Next of Kin/ nominee
(Signature of witness in case of LTI)
Silicosis affectedworker/ person)

(Name of the witness)(Name of the Next of Kin/ nominee of the
Silicosis affectedwarker/ person)
Relationship with the worker

Annexure — IIT

If applying for Assistance on death before getting Rehabilitation Assistance/
Assistance on death after getting rehabilitation Assistance/
Funeral Assistance/
Family pension

Paste one recent
passport size colour
Name of the Silicosis affected worker/ person - PHAKSIrERh of ‘the
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2. Dpate of Birth of the Silicosis affected worker/ Next of Kin or
person — nominee af the
Silicosis affectea
3. Gender of the Silicosis offected worker/ person — worker/ person
4. Residentim bddress of the Silicosis affected
worker/ person —
Village/ Area .~
Block/ City ~
_ Police Station -
Pincode -
District —
State —

5. The Silfcosis affected worker/ person 1s a permanent resident of the state
of -

(If permanent residént
Panchayat member/
attached herewith)

of Wast Bengal,

2 domicile certificate
local .ward Councilar/ loc

from local
al MLA/ local Mpy 8DO/ SD

0 has. to be

6. Aadhar card No. of the Silicosis affected workery person (One copy has to
be attached herewith) - _ P e EY

7. The Silicosis affected worker/ person appeared before District Silicosis
Diagnosis Board — . .

8. silicosis Diagnaesis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare (One copy of the certificate has to
be attached herewith) -

9. Rehabilitation Assistance paid to worker — .

10. Medical certificate of cause of death (in case of Funeral assistance)/
Death Certificateof the worker (One copy of the certificate has to be
attached herewith) —~

11. Name of the Nominee (If nomination done) -

12. Marital status of the warker —Unmarried/ married

13. Dpetails of the Next of Kin of the Silicosis affected worker/ persan:

Name Gender | Alive/Dead [Date of| Education Marital |
(Death Birth status status
certificate |{Age in
has to be years)
attached, if
dead) .

Widow/ _ widower]. s b v b o | ~ Not - - ez B

lof “the worker/ essential

erson ———

Father of +the Not = iNot- -

worker/ person essential | required

Mother of the Not Not

worker/ person ) essential | required

Son/s of the Not

worker/ person essential

Not
essential

Not
essential

Daughter/s of o

the worker/

[Person

p—
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14. nName of the applicant (Next of Kin)-

15. Relationship betweenthe Next of Kin / nominee and the Silicosis
affectedworker/ person —

16. Aadhar No.of the Next of Kin / nominee of the Silicosis affectedworker/
person{One copy has to be attached herewith)—

17. EPIC No. of the Next of Kin / nomineeof the Sillicosis affectedworker/
person{One copy has to be attached herewith) -

18. PAN No. of the Next of Kin / nomineeof the Silicosis affectedworker/
person{One copy has to be attached herewith) -

19. Bank Account No. of the Next of Kin/ nominee of the Silicosis
affectedworker/ person (One copy has to be attached herewith) -

20. Name and Branch of Bank (One copy has to be attached herewith) -

21. 1IFSC code of Bank (One copy has to be attached herewith) —

22. MICR code of Bank (One copy has to be attached herewlith)-

23. 1f applying for Funeral assistance, document showing that payment has not
. been- made under Somobyathi scheme (One copy has to be attached herewith) -

Self declaration:

I do hereby declare that I have not applied and or received funeral assistance

from any other schemes of the Government of West Bengal and the family of
.( Name of the Silicosis affected worker/person) is

a permanent resident of West Bengal. The above information which 1s furnished by

me is true tao the best of my knowledge.

I understand that if the information as furnished by me is proved to be false

then I will have to face punishment as per any provision of law for the time
being in force.

Date:
Place:
(Signature/LTIof the Next of Kin/ nominee
(Signature of witness in case of LTI) of the
Silicosis affectedworker/ person)

- -- —--{Name-of—the -witness) (Name of the Next.of Kin/ nominee of the _ __ _____
Silicosis affectedwarker/ person)

Relationship with the warker

Mobile No— . .

Annexure — IIX

I 1f applying for Financial Assistance for education of ward
L Paste one recent_1
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1. Name of the Silicosis affected worker/ person passport size
colour phatograph
of the ward of the
Silicosis affected

worker/ persan
2. Date of Birth of the Silicosis affected worker/ person
2. Gender of the Sillcosis affected worker/ person —
3. Residential address of the Silicosis affected worker/ person —
. Village/ Area -

Block/ City -

Police Station -
Pincode —

District - ' Bl

State - : . = wma Nt B G b e
3. The Silicosis offected worker/ perSon is 2 permanent resjdgnt-ptg;bhﬁggéggu

of —

(If permanent resident of Heét_ Bengai. a domicile cértificate from logcal
Panchayat member/ local ward Councilor/ local MLA/ local MP/ BDO/ SDO has to be

attached herewith)

q.
3

6.

7.

8.

9.

Aadhar card No. of the Silicosis affected worker/ -person (One copy has to

be attached herewith) -
The Silicosis affected worker/ person appeared before District Silicosis

Diagnosis Board - :
Silicosis Diagnosis Certificate No. of the worker/ person issued by

ODepartment of Health & Family Welfare (One copy of the certificate has to

be attached herewith) -
No. of wards previously received the financial assistance for education in

case of this Silicosis affected worker/ person — i) No. of daughters —
ii) No. of sons -

Name of the applicant {(ward of the Silicosis affected worker/ person

claiming the Assistance) —
Date of Birth of the ward of the Silicosis affected worker/ person

10,

Gender of the ward of the Silicosis affected worker/ person -

11. Residential address of the ward of the Silicosis affected worker/.person -
village/ Area — S g
Block/ City —
Police Station -
Pincode -
District —
State -
12. Admission course of the ward of the Silicosis affected worker/ person (One
copy of admission certificate has to be attached herewith) —
13. No. of times this ward of the Silicosis affected worker/ person previously
received this financial assistance -
14. proposed amount of financial assistance —
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150 Aaunar No. of the ward of the $illcosts affectad warker/ person (One copy
has Lo ba attachad harewlih)-

164 UPIC No. of the ward of the S{licosis offectad worker/ parson (One copy has
to be attached harewlth)-

17, PAN No. of tha ward of the SiUcosis affoctod worker/ person (One copy has
to ba attached herawkth)e

18, nank Account No. of the ward of the Silicosis affected workers parson (One
copy haa to be attached harewith)-

19, Nama and Dranch of Dank (One copy has to be attached herewith)~

20, IFSC code of Dank (One copy has to be attoched herewith)—

21, MICR code of Dank (Ona copy has to be attached harewith)-

Self daclaration:

I do hareby daeclare that I have not applied ond or recelved financlal assistance
for education from ony other schemes of the Governmant of West Bengal and the
fomily of { Nome of the Silicosis affected worker/person) 1is
A, permanent regident of West Dengal. Tho above information which is furnished by
me Tawtruc“tb*tfuéidktwul my knowledge. o '
I undarsthnd thaot {f the Anformation ns furnished by me i3 proved to be false
then I will have to face punishmant as per any provision of low for the time
belng in forca,

Dote:
Ploca:

. (Signature of tﬁe
ward of the Silicosis affected worker/ person)

B R N Mmsm———

(Name of the
ward of the Silicosis affected worker/ person)

Mobile NOw o
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Annexure - IIX
l If applying for Kanyadaan Assistance for marriage of daughter |
Paste one recent
Easspo;t size i
; Colour photograp
1. nNome of the Silicosis affected worker/ person o7 the J;ughter A7

the Silicosis
affected worker/
person

-—

2, Dpate of Birth of the Silicosis affected worker/ person S
3. Gender of the Silicosis affected worker/ person —

4, Residential address of the Silicosis affected worker/ person —
Village/ Area - ‘

i Block/ City —
! Police Station -
Pincode -
District —
State -

5. The 5ilicosis affected worker/ person is a permanent resident of the state

of - _
(If permanent resident of West Bengal, a domicile certificate from 1local
Panchayat member/ local ward Councilor/ local MLA/ Local MP/ BDO/ sDO has to be
attached herewith)

6. Aadhar card No. of the Silicosis affected worker/ person (One copy has to
be attached herewith) —
7. The Silicosis affected worker/ person appeared before District Silicosis
Diagnosis Board —
8. silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare (One copy of the certificate has to
be attached herewith) — o
9 . -No--of-unmarried daughters“préVIoEETy”?é&éiéﬁﬂ't?kf?iﬁéﬁéigf'Hﬁ;fﬁféh};-};;___--
marriage in case of this Silicosis affected worker/ person -
10. wmame of the applicant (daughter of the Silicosis affected worke}}fperéoa
claiming the Assistance) —
11. bpate of Birth of the daughter of the Silicosis affected worker/ person
12. Residential address of the daughter of the Silicosis affected worker/

pPerson -
Village/ Area —
Block/ City -
Police Station -
Pincode -
District ==
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State -

13. Proposed date of marriage (Copy of notice for registration of marriage or
Marriage invitation card/s attested by the local panchayat Member / ward

councillar has to be attached herewith) -

14, First marriage/ Remarriage of daughter -

15. Age of the prospective groom (Copy of birth certificate/ Admit card or Pass
Certificate of class X/ PAN card/ Aadhar card of the prospective groom has

to be attached herewith) - )
16. Aadhar No. of the daughter of the Silicosis affected worker/ person (One

copy has to be attached herewith)-
17. EPIC No. of the daughter of the Silicosis affected worker/ person (One copy

has to be attached herewith)-
18. PAN No. of the daughter of the Silicosis affected worker/ person (One copy

has to be attached herewith)-
19. Bank Account No. of the daughter of the Silicosis affected worker/ person

{One copy has to be attached herewith)-
20. Name and Branch of Bank (One copy has to be attached herewith)-

21. . IFSC code ‘6F Bank'(One copy has to be attached herewith)-

22. MICR code of Bank (One copy has to be attached herewith)-
Self declaration:

I do hereby declare that the proposed marriage of myself is the first marriage
and I have not applied and or received financial assistance for this proposed
marriage from any other scheme (Rupashree) of the Government of West Bengaland
the family of { Name of the Silicosis affected worker/person)
is a permanent resident of West Bengal. The above information which is furnished
by me is true to the best of my knowledge. .

I understand that if the information as furnished by me is proved to be false
then I will have to face punishment as per any provision of law for the time

being in force.

Pate:
Place:
(Signature/LTI of the daughter of the Silicosis affected worker/ person)
 (Name of the daughtec of the Silicosis-affected worker/ person)
151gna£6;e of witness in case of LTI) Mobile
No e

(Name of the witness)
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If applying for Education and skill development assistance to daughter ]

Paste one recent

| “ Ficst APt earash

. I eo ‘photograp
Name of the Silico;is affected worker/ person of the daughter of
the Sllicosis

L

Date of Birth of the Silicosis affected worker/ person
Gender of the Silicosis affécted worker/ person —
Residential address of the Silicosis affected worker/ person —

village/ Area —
Block/ City -
Police Station -

Pincode -

Sl

District —
State —

The Silicosis affected worker/ person is a permanent reésident of the state

of -

(1f permanent resident of West Bengal, a domicile certificate from 1local
Panchayat member/ local ward Councilor/ local MLA/ local MP/ BDO/ SDO has to be

attached herewith)

6.

15

10.

Aadhar card No. “of the 5i11c051s affected worker/ person (One copy has to
be attached herewith) - " M A

The Silicosis affected worker/ person appeared before District 5111c0515
Diagnosis Board -

Silicosis Diagnosis Certificate No. of the worker/ person issued by
Department of Health & Family Welfare (One copy of the certificate has to
be attached herewith) —

No. of unmarried daughters previously received the financial assistance for
edgcation and skill development in case of this Silicosis affected worker/
gperson —

Name of the applicant (daughter of the Silicosis affected worker/ person
claiming the Ass?;tance) -
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11. Dpate of Birth of the daughter of the Silicosis affected worker/ person

12. Residential address of the daughter of the Silicosis affected worker/

person —
Village/ Area —
Block/ City —
Police Station -
Pincode -
- District -
State -

13. Education or skill 'development course of the daughter of the Silicosis

affected worker/ person completed (One copy of admission certificate has to
be attached herewith) —

14. Aadhar No. of the daughter of the Silicosis affected
copy has to be attached herewith)-

15. EPIC No. of the daughter of the Silicosis affected worker
has to be attached'hefewith}—

16. pan No. of the daughter of the Silicosis affected worker/ person {One copy

7 7" has Yo be“avtached herewith)— i

17. Bank Account No. of the daughter of the Silicosis
{One copy has to be attached herewith)-

18. Nome and Branch of Bank (One copy has to be attached herewith)—

19. IFSC code of Bank (One copy has to be attached herewith)—

20. MICR code of Bank (One copy has to be attached herewith)—
Self declaration:

worker/ person (One

/ person (One copy

affected worker/ person

1 do Rereby declare that I have not applied and or received finaneial assistance
for completion of education or skill development from any other schemes of the
Government of West Bengal and the family of ( Neme of the
Siticosis affected worker/person) is a ‘permanent resident of West Bengal. The
above information which is furnished by me is true to the best of my knowledge,

I understand that if the information as furnished by me is proved to be false

then I will have to face punishment as per any provision of law for the time

being in force.

Date:
Place:

..-—(Sianature of the daughter of. the Silicosis affected worker/ -person)-

— e saden

(Name of the daughter of the Silicosis affected worker/ person)

Mobile No..

)

e —— e e a
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(For Silicosis Rehabilitation pension & Family pension. under the Welfare scheme
of Silicosis Relief, Rehabilitation and treatment Policy - West Bengal]

1. 1, -

. (name of the Silicosis affected

, Worker/ person or name of the Next of Kin) mmsueu, (@02 in years)ee .
(gender) have appeared before the undersigned personally on

{date).

The name of the Silicosis affected worker/ person is

.and  Aadhar

having Silicosis diagnosis certificate No

No v
I am .. (myself/ widow/ widower/ fathers

unmarried daughter) of the Silicosis affected worker.

mother/ minor son/

(name of

2. 1 am declaring that I am the widow/ widower of

the worker). And I am not married.
{To be filled in only by the Next of Kin who is either

worker)

widow/ widower of the

3. I am declaring that I am the son Ofm... ;
' worker). And 1 have not attainedl8 years of age.

e Anane of the .

(To be filled in only by the Next of Kin who is the son of the worker)

4. I am declaring that I am the daughter of

(name of the

worker). And I am not married.

(To be filled in only by the Next of Kin who is the daughter of the worker)

Date:
Place:

, (Signature/LTIof the Silicosis
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affectedworker/

(Signature of witness in case of LTI) person or Next of Kin)

(Name of the witness)(Name of the Silicosis affectedworker/
person or Next of Kin)

# e —

Relationship with the warker

Mobile No_..........:;
Verified by:

(Signature of Joint Labour Commissioner/ Deputy Labour Commissioner)

(Name of Joint Labour Commissioner/ Deputy Labour Commissioner)

{Jurisdiction),
. West Bengal.

abour issi De

ur Commissi r_aft
scrutiny

1. Dpetails of the Silicosis affectedworker/ person and his/ her Next

of Kin:
Name ‘Gender Alive/Dead |Date of| Education | Marital
(Death Birth status status
certificate | (Agein
has to be years)
attached, if
dead)
Silicosis Nat
affected worker/ essential
person -
Wife/ husband Not
OR : essential
Widow/ widover of
worker/ person
Father of the Not Not
) worker/ person IR S essential | required | _______ .
=== other of the Not Not
sorker/ person .- . essential | required
sen/s of  the Not
worker/ person N essential
Not
essential
Not
essential
Daughter/s of the
worker/ person




.
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2. Rehabilitation assistance:

Zert 200

LABR-25020/1/2022-LWMW S5SEC-Dept. or LABOUR

Name of the Silicosis: |Aadhar EPIC PAN No. [Bank Name IFSC
Silicosis certificate |No. of No. of of the |Account and code&
affectedworker/[No. with the the worker/ |[No. of the|Branch [MICR
.|rerson copy worker/ worker/ { person |worker/ of Bank |code
persan person with |person
with copy| with copy |with copy
copy.
3. Assistance on death before getting rehabilitation assistance:
Name of the adhor No.|Silicasis Death Name of the Relationship
Silicosis of the certificate | Certificate | Next of Kin between: the
affectedworker/jworker/ No. with No. with recomrended {Next of Kipn and
person person |copy copy the worker/
ith copy persan
Aadhar No.of EPIC No.of PAN No, of [Bank AccountNo. [Name and IFsC
the Next of the Next of | the Next of |of the Next of |Branch of code&
Kin with copy |Kin with copy|Xin with copy|Kinwith copy Bank MICR code
4. Assistance on death after getting rehabilitation assistance:
Name of the Aadhar No. [Silicosis Death Name of the | Relationship
e o Silicasis of the  [certificate. !Certificate|Next of Kin/-| between—the—-|-
affectedworker/worker/  [No. with | HNo. with | Nominee Next of Kins
1person personwith[copy copy ‘recommended ﬂgﬁgﬁgﬁgaggshe
copy worker7 person

copy

Aadhar No.of EPIC No.of the | PAN No. of the |Bank AccountNo.

the Next Next of Kin / | Next of Xin /
of Kin / Nomineewith copy| MNomineewith
Nomineewith copy

of the Next of
Kin /
|Nomineewith copy

Name and
Branch
of Bank

IFSC
code&
MICR
code




=07

LABR-2502U7 1/ 2U022-LWIMVWW SEL-UECPL O LABUUR

154045/2023

Funeral assistoncae:

|Name of the Aadhnr No. |[Silicosis Medical Name of the | Relationship
Silicosis of the certificate | Cortificate | Next of Kin between the
affectedworker/|worker/ No. with of cause of | recommended [Next of Kin and
persen 1porsonuith copy dedthwith the worker/

copy copy . parson
Document showing Aadhor EPIC No.of| PAN No. |Bonk Name and[IFSC
that payment has No.of the the Next of tha [AccountNo. of [Branch [code&
not been made under|Next of Kinwith| Next of |the Next of |of Bank |MICR
Somobyathi scheme [of Kin with copy Kin with [Kin with copy code
with copy caopy capy

6. Silicosis ﬁebnbi\itntion pension:

IName of the - [Silicosds. . |Life adhar |EPIC No. PAN No. |[Bank Nome Il
Silicosis cortificate/Certificate|No. of | of the of the |Accountland coi
affectedworker/|No. with |with copy [the worker/ | worker/ |No. of [Branch{MI:
persons (Type orker/|personwith|parsonwith|the of con
A/B/C) person copy capy worker/|Bank
ith person
copy . with
copy

7. Family pension:

Name of the Aadhar No.|Silicosis Death Nome of |Relationship Life
Silicosis of the certificate/Certificate] the Next |between the Certificat
affectedworker/fworker/ [No. with No. with of Kin |Next of Kin copy
person personwithjcopy capy recomnended] and the

copy worker/

person .

Aadhar No.of EPIC No.of PAN No. of [Bank AccountNo., |[Name and IFSC
the Next the Next of | the Next of |of the Next of Branch of |[code&
of Kin with Kin with copy| Kinwith copy [Kinwith copy Bank MICR
copy code

8. Financial assistance for education of wards:

Silicosis
certificate
_—

Admission
certificate

Aadhar
No. of

'Name of the

Silicosis previously |the ward/s

No. of wards, Name of

No. of A
times the |t
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s affectedworker/|the No. with received the |[recommended] of the wafdfs a:
* persons Lorker/copy financial ward/s in prevx?usly 1
person assistance the received
with foreducation specified | financial
copy aof the wards coursewith |assistance
‘in case of copy
this worker
Daughters|Sons
Document from competent| Aadhar EPIC No. PAN No. |Bank Name |IFSC
authority showing that payment|No.of the| of the of the [AccountNo.|and code
has not been made underjward/swith|ward/swithlward/swithlof the Branch|MICR
BinaMulyeSamajikSurakshaYojana copy copy copy ward/swith|of code
(BM55Y) or any other scheme copy Bank
of Govt. of W.B. with copy
9. Kanyadaan assistance for marriage of daughter:
Name of the Aadhar No.|Silicosis No. of Name of Harriage Duly
Silicosis of the certificate| unmarried the invitation | verifiec
affectedworker/fworker/ No. with daughters |daughter/s card/s Self
persons personwith|copy previously |recommended| attested by [declarati
copy received the local | regardin
; theXanyadaan panchayat the
assistance Hember / proposet
for marriage ward marriage
in case of councillor | is firsi
this worker or notice marriage
for with cop
registration
of marriage
with copy
Document Document |[Aadhar EPIC Ho. of PAN No. of Bank Name
showing from No.ofthe the the AccountNo. of {and
that the competgntdaughter{suithdaughter[swithdaughter!swiththg Bran
prospectivmauth?ritycopy copy copy daughter/swithlof
groom has [showing copy Bank
completed [that
o 21 years of|payment
age with has not TTTTTT I | L .
copy been made -
under e
Rupashree
scheme
with copy
10. Education and skill development assistance to daughter:
Name of the Aadhar No.|Silicosis No. of i
Silicosis of the certificatedaughterspreviously NaTﬁeaf c°m9¥6?1°" of
atfectedworker/jworker/ No. with received the daughter/s :ﬂﬁi::{ed
persons personwith|copy education and skillrecommendedequiVa{E:t or
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copy development skill
assistance in case development
of this worker studies
certificatewit!
copy
Pocument from compatent| Aadhar | EPIC No. | PAN No. [Bank Name |IFSC
authority showing that payment|No.of the| of the of the ‘Accaunt and code
has' not been wmade under{ward/swithiward/swithlward/swithjNo. of Branch{MICR
BinaMulyeSemajikSurakshaYojana copy copy copy the of code
(BMSSY) or any other scheme ward/swithi|Bank
of Govt. of W.B. with copy copy
Date:
Place:

{Signature of the Joint Labour Commissioner/ Debuty Labour Commlssione}a

{ﬁame of the Joint Labour Commissioner/ Deputy Labour Commissioner)

(Jurisdiction)
West Bengal




Depdariment c::f Heclh‘h & Family Welfcare hed

Governmem‘ of West Bengal

Silicosis Patlent Identity Card

West Bengal Progrclmme for Prevenhon
-and Com‘rol of SllICOSlS

ID NO : (District Name)/NO. .scssusssssuossssesans
L 8 L= T~ PP size photo duly
attested by
signing authority
Aadhaar NO. : X X XX XX XX .eeeeceeeeeencnnennnns
OBX] snrsssvinupreves AJE | ivreernnnnens Blood group : e
Father/Mother/ Husband NOME } ceissssssvassssisissessssssssssasssvsssasisss
Occupalion : .ccceeeeeecccnnancaneerennaen. i e 2 2 a o = B ———
A KIS = aneeneeeeeeeeeeeeeasaenesensatasassssssssasasasssssssssasssssssnnnssessnnnennnnnnnes
Block/MNMUNICTDGIY S nusvrearssarsssinssisnsisnsnssssstssbsansanennmmrersenanvansnass
EIEIIET 2 cccrunnn semmssmmmmmsmmmnmsnsams s me S AR SN R s mmn e s mm e
Ry £} 1= PN Pincode : .uuiieieeeeennnnen.
NS 0] D11 L1 M A 151011 0] =] PO
Recommended by Silicosis Diagnosis BOArd Of .....cccciieciiiereiieeeiececeieccceeeee.
Dishrict, Daleld cummnsissaascives (as per Silicosis Relief Rehabilitation and

Treatment Policy, Labour Department, Government of West Bengal).

|

Signature{ 17 of the palient Chief Medical Officer of Health
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9.
13-12-2019
debajyoti/kole

WP 26162 (W) of 2014
with
WP 8033 (W) of 2017
with
CAN 3763 of 2018
with
WP 9114 (W) of 2014

Shanti Ganatantra Samhati Mancha & Ors.
Vs.
Union of India & Ors.

Mr. Shamim Ahmed
.... For the Petitioners.

Mr. Abhratosh Majumdar,
Mr. T. M. Siddiqui,
Mr. Nilotpal Chatterjee
.... For the State.

Mr. N. C. Behani
.... For the P.C.B.

1. Read the earlier orders passed in this

‘matter. This writ petition has been filed as a

Public Interest Litigation primarily to deal with

the problem of Silicosis which is an ailment

suffered by the persons engaged in stone
----—-——————crushing-units_and-other-people-living-in-sueh————

arcas.

2. On 18%™ November, 2019, it was
recorded that the learned Additional Advocate
General shall come back with specific

instructions regarding constitution of a
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Committee for redressing the grievance of the
petitioners.

3. Today, learned advocates for the
parties have handed up a paper to the Court
recommending the names of certain officers who
may be members of such Committee. The
proposed Committee members are:-

() Member Secretary, West Bengal State Legal
Aid Services Authority,

(i) Sécretary, Directorate of Health Service
(DHS),

(iii) Labour Commissioner, West Bengal,

(iv) District Magistrate of North 24-Parganas;
South  24-Parganas; Paschim
Birbhum,

Burdwan,

(v) Member-Secretary, W.B. Pollution Control
Board,

(vi) Two members representing the petitioners.

4. The Member-Secretary, West Bengal
State Legal Services Authority shall be the
Chairperson of the Committee. The Chairperson
shall have the power to co-opt any other person
on the Committee as its member as may be
deemed fit and as may be necessary for

achieving the object of the Committee. The



Committee shall take necessary steps in the
matter and shall file an interim report as to the

progress made on the next date of hearing.
S. Post on 07th February, 2020.

6. The DHS, Labour Commissioner, District
Magistrates and the Member-Secretary, WBPCB
may, in case of their unavoidable absence,
depute officers of their choice to attend the
meetings convened by the Chairperson. It is
clarified that there will be no quorum rule for the
meetings. It will also be open to the Committee
to meet at any place as may be decided by the
Chairman of the Committee or even through

tele-conferencing and video-conferencing.

Ts The department will communicate this
order to all concerned forthwith.

( Thottathil B. Radhakrishnan, C.J. )

( Arijit Banerjee, J. )



headed by the Hon'ble Chief Justice,

Chairpersonship of Member Secretary,

Proceedings

The meeting of the Committee for Sllicosls constituted

Conference Room of SLSA, W.B. from 2-30 p.m.

z/o—- 0%

ZRE

by order of the Hon'ble Division Bench,
High Court, Calcutta, Hon'ble Justice Thottathil B. Radhakrishnan, and
the Honble Justice Arijit Banerjee, Judge, High Court at Calcutta passed in W.p 26162(W) of 2014,

8033(w) of 2017, CAN 3753 of 2018 and W.P. 9114(W) of 2014 on 13.12.2019 was held und
State Legal Services Authority W.B. on 28

W .P.
er the
January, 2020 at the

Members present
Name. Designation Present/represented by
1. | Smt Durga Khaitan Chairperson ' Self
State Legal Services Authority W.B.
2. | The Secretary, Member Dr. Amit Kumar Halder
Directorate of Health Servica (DHS), DDHS (NCD-I)
Govt. of W, B.
3. | The Labour Commissioner, Member -Sri Ajay Bhattacharya
Govt. of West Bengal
4. | The District Magistrate of North Member Sri Bikram Chatterjee
24 Parganas Deputy Secretary of ZillaParishad, North
24 Parganas
5. | The District Magistrate of South Member Not Represented
24 Parganas. .
6. | The District Magistrate of Member Sri Arindam Ray
Paschim Bardhaman- Additional District Magistrate (G), Paschim
Bardhaman
. | The District Magistrate of Member Sri P. Adhikary
: Birbhum 9 Additional District Magistrate (G), Birbhum
8. | The Member Secretary, Member Sri AnjanFouzdar
West Bengal Pollution Contral Board Envirenmental Engineer
. West Bengal Pollution Control Board
9. | Mr. Tapas Guha Member Self
Representing the writ petitioners
10. | Samim Ahmed Member Self
t petitioniers
Representing the writ petiti i S o
11| Dr. RupakGhosh ‘Self
Senior Pulmonologist
(Invitee)
12, | Dr. Suresh Ramasubbam- Self

Senior Pulmonologist
Apollo Gleneagles Hospitals
(Invitee)

ke
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The Committee constituted by order dated 13.12.2019 of the Honble Division Bench, of
Hon'ble High Court at Calcutta headed by the Hon'ble Chief Justice, High Court, Calcutta, Hon'ble
Justice Thottathil B. Radhakrishnan, and the Hon'ble Justice Arijit Banerjee, Judge, High Court at
Calcutta passed In W.P 26162(W) of 2014, W .P. 8033(w) of 2017, CAN 3763 of 2018 and W.P.
9114(W) of 2014 held its flrst meeting on 6™ January, 2020 and the second meeting on 28%
January, 2020 at the Conference Room of SLSA, W.B. at 2-30 p.m.

The Problem of Sllicosis In the State of West Bengal was discussed from all perspectives
viz-Affected employees, lack of medical facllities and social security for them and their
dependants, Evaluation of Administrative steps taken, Provisions for Compensation, preventive
measures, monitoring of the process of prevention, protection, alternative employment and

rehabilitation, long term measures to be taken,
Minutes of the first Meeting were unanimously adopted.

The Minutes of the meeting dated 28.01.2020

1) The Labour Commissioner, Government of West Bengal is represented by the Additional
Labour Commissioner, Sri Ajay Bhattacharya. The Member Secretary, State Legal Services
Authority, West Bengal requested Sri Bhattacharya to apprise the members about available
* compensation /rehabilitation/social securityscheme inexistence for silicosis patients in the

State of West Bengal . In response Sri Bhattacharya informed the following :-

a) There is NO silicosis specific or even Iungs disease specific
compensation/rehiabilitation/social security scheme is in existence in the State of West
Bengal.

b) The avallable social security scheme is for all .workers of unorganised sector. This

scheme provides for reimbursement of medical expenses during the life time of the
worker and for compensation on death but there is no provision for any compensation
or social security benefit during the life time of the worker.
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c) It is further Informed by Sri Bhattacharya that there is provision for disability
compensation and when worker of unorganised sector suffers disability and is certified

as disabled. In that event disability compensation @ Rs.500/- per month is provided
under this scheme. '

d) Sri Bhattacharya further informed that in the event of death, the dependents/family of
the deceased worker of unorganised sector is provided compensation of Rs.4.00 lac.
The ADM (G), Birbhum, Sri P. Adhikary informed that such death compensation @

Rs.4.00 lac was pi'ovided to the family of three deceased silicosis patients in the past in
“his district.

2) After this the response of petitioner, Santi Ganatantra Sanhati Mancha represented at this
stage only by, Sri Tapas Guha was sought and Mr. Tapas Guha informed that :-

a) The Hariyana policy for compensation may be adopted and implemented in the State of
West Bengal. . :

b) Till that time the BDOs may be directed to provide ration for the family of silicosis

patients-as they-are not in a position to continue in a work so they have no income and
their families need support to survive. '

c) It was further informed by Mr. Guha that in addition to ration the monthly disahility
pension @ Rs.500/- may be extended to the silicosis patients and they may be treated
as disabled as they are unable to work due to their disease.

3) The proposal of Sri Tapas Guha was unanimously adopted and ‘Supported by all members
present including representatives of Labour Department and Health Department.

4) a) The representative of the petitioner, Mr. Tapas Guha informed that the h;aith camps
being organised by the administration are not regularly -attended by the workers as the

owners of stone quarries strongly discourage the workers from attending health camps on
the ground that the same may lead to loss of their employment.
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b) The Member Secretary, State Legal Services Authority, West Bengal proposed that
awareness may be generated amongst the workers of stone crushing units through DLSA

about importance of regular health check up for their healthy living.
5) The above proposal was unanimously adopted.

6) At 4.15 p.m. when meeting was about to conclude another representative of writ
petitioner, Santi Ganatantra Sanhati Mancha, Mr. Samim Ahmed arrived and proposed that
all the 220 stone quarries being illegally run in the State of West Bengal may be closed
forthwith.

a) The Member Secretary, State Legal Services Authority, West Bengal requested response
of Mr. Tapas Guha another representative of the writ petitioner to this proposal of Mr.
Samim Ahmed and Mr. Tapas Guha candidly submitted that closure of the crushers will
lead to unemployment and apprehended starvation of the families of the workers. So
the writ petitioner does not ask for closure of any of the stone crushers rather the same
may be legalised to ensure liability of the owners towards health and well-being of
workers.

b) All other members present including representatives of Pollution Control Board and
representatives of Directorate of Health Services informed that they- have no objection
to closure of such crushers as it will help the cause of environment as well as health of
people in general.

7) The Member Secretary, State Legal Services Authority, Smt. Durga Khaitan proposed that
the input of Labour Department clearly shows that the State does not have any
compensation /rehabilitation/social security scheme for the patients of silicosis. So a
comprehensive policy needs to be framed by the State of West Bengal to address this issue

or alternatively the State may adopt the policy adopted by the Government of Haryana as
proposed by the petitioner’s representative Mr, Tapas Guha.
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8) This proposal was unanimously accepted and Sri Blkram Chatterjee representative of the
District Magistrate of North 24-Parganas added that administrative mechanism may be put
in place for identification of intended beneficiaries once the Haryana scheme is adopted.
Mr. Chatterjee proposed that the families of patients may be made aware of the different
social welfare schemes of Government so that they may avail the same and in this regard
the Legal Services Authority may play a significant role in spreading awareness.

9) All the members present unanimously approved each of the above proposals.

It is further resolved that the minutes of both the meetings are to be sent to Hon'ble Court
as per direction and as inputs from all the stakeholders about all the Issues are already
‘noted, therefore, there Is no requirement of any further meeting of the committee until
further direction of the Hon'ble Court, if any.

Meeting ended with vote of thanks by the Member Secretary, State Legal Services
Authority, West Bengal.

buzxﬁ& SRR o

) (Durga Khaitan)
Chairperson of the Committee
&

. Member Sécretary
State Legal Services Authority
West Bengal




Bench, headed by

Dr. Suresh Ramasubban, Senior Pulmonol

. Name Designation Present/represented by
17| €mt. Durga Khaltan Chairperson Belf
Staic Lepal Services Authority
W.13,
s Member : Srl R. Banerjea

RN B Member Not Represented
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Proceodings

ahe mecting of the Committee for Silicosis constituted by order of the Hon’ble Division

the Hon'ble Chief Justice, High Court, Calcutta, Hon'ble Justice Thottathil B.
High Court at Calcutta passed in
9114(W) of 2014 on
gal Services

Radhakrishnan, and the Hon'ble Justice Arijit Banerjee, Judge,
W.1* 26162(W) of 2014, W .P. 8033(w) of 2017, CAN 3763 of 2018 and W.P.
14.12,2019 was hcld under the Chairpersonship of Member Secrctary, Statec Le

Autharity W.B. on 6th January, 2020 at the Conference Room of SLSA, W.B. at 2-30 p-m.

the Member Sceretary, State Legal Services Authority W.B. invited two experts namely,
ogist, Apollo Glencagles Hospitals and Dr. Rupak

Ghosh, Scpior Pulmonologist. of whom Dr. Rupak Ghosh, preferred not to attend.

Members present

T9he Secretary ,
Dircctorate of 1lealth Service

(DHS), Govt, of W. B:

Joint Secretary, Health Department

o Labour Commissioner,
Govt. of West Bengal

47" 1 49.% Distriot Magistrate of North Member Sri Blkram Chatterjee
24 Parganas ) Deputy Secretary of Zilla Parishad,
, North 24 Parganas
77| The Distrdct Magistrate of South Member Not Represented
204 Parganas :
‘67| The Distsict Magistrate of ~ Member Sri Arindam Ray
Taschim Bardhaman Additional District Magistrate (G),
. Paschim Bardhaman
7. [ Tho Distsict Magls trate of ) Member Sr P, Adhikary
Trirhhum Additional District Magistrate (G),
| Birbhum
‘& [ The Member Scorctary, Member Sri Anjan Joardar
West Bengal Pollation Control Environmental Enginecer
Tipard West Bengal Pollution Control Board
(9 1'38e. Tapas Guha Member Self
Representing the writ petitioners
167 [ ¥7of. (P7) Amitabha Chakrabarti Member . Self
Representing the: writ petitioners
71| Dr. Rupal Ghosh Not Present
| ] Scoior Pulmonologist . )
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Tho KMinutos of tha Meeting dated 06,01,.2020.

The Cammittee constituted by arder dated 13,12.2019 of the IHon'le Divislon Dench, of
Hon’dble High Court at Calcutta headed by the 1on'ble Chief Juatica, High Court, Calculla,
Han'ble Jm-tlcc Thottathll B. Radhakrlshuan, and the Hon'ble Juatlce Ar{Jit Banerjee, Judge,
High (.ourt at Calcuttn passed in W.P 26162(W) of 2014, W .I", 8033(w) of 2017, CAN 3763 of
2018 and W.P, 9114(W) of 2014 held its first meeting on on 6" Janunry, 2020 at.the Conference

Room of SLSA, W.I, at 2-30 p.m,

The Problam of Sflicosis in the State of West Bengal wns diascusaoed from all perapectiven
viz-IofTeoted employees, lack of medical facllitiea and soclnl security for therm and thelr
dependants, Evaluation of Administrative steps taken, Provisions for Compensation, preventive

mensures, moniforing of the process of prevention, protection, alternative employment ond

rchabilitation, long term measures to be taken,

Following resolution was unanimously adopted.

IMNRDIATE MEASURES

It Is proposed by the Member Secretary SLSA Smt. Durga Khaltan that a database of el
persans offected/determined and also of suapected patients may be prepared by the State
for the purposc of giving effect to hll required welfare measures. Mr. Rupam Banerjee,
Joint Sccrctary, Health Department stated that there is a database available with the
‘Health Department of all persons effected/determined and also of suspected patients .He
informed that at present there arc 200 suspected patients and 29 confirmed paticnts in
the State. However, he added that there is no centrally maintalned database of silicosis

patients. The Writ petitioner Mr.Tapas Guha disagreed with the.figures given by the Joint

Scerctary, Health Department.

ADM (G), Birbhum stated that 7 persons are suspected to be affected by Silicosis. 3
persons were confirmed to be suffering from Silicosls at Joka ESI hospital.
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It is proposed by the Member Secretary SLSA that the District Magistrates of the Districts

* having the problem of Silicosis may be requested to prepare a complete database of such

diagnosed/ identifed patients with all particulars like name, age, address, contact details,
employer’s details - This proposal was unanimously adopted by all the members present

in the meeting.

It is informed by Joint Secretary, Health Department, ADM (G), Birbhum and by Mr.
Bikram Chaterjee, Deputy Secretary, North 24 Parganas Zilla Parishad that there is a
Compensation Scheme floated by the Labour Department for Silicosis Victims but for
want of any representativeé of Labour Department the committee is unable to access the
stated Compensation Scheme. The Writ petitioners informed that they are completely in
dark about the existence of any such compensation scheme. The Committee may once
again request the Department of Labour to attend the next meeting with their iriputs on
the same. Once this information is received the State Legal Services Authority may
organise awareness programmes at District and Taluk level involving all stake holders to

raise awareness about such compensation scheme so as to enable the victims’ access to

such compensation.

. Dr. Suresh Ramasubban of Apollo Gleneagles Hospital suggested that CMOH of such

districts may be requested to reach out to such already diagnosed and identified sufferers
through health workers or such other mechanism as available or deemed suitable to-the
CMOH and ensure availability of required medical help.

 The Joint Secretary, Health Department informed that there is a treatment protocol

formulated by Health Department in line of International Protocol and there is provision
for Public Private Parmership for treatmerit of Silicosis patients. The petitioners however
questioned the implementation of the treatment protocol.

_ It is proposed by the Member Secretary SLSA that in case of non-availability of required

medical assistance and medicines with the State run Hospitals, the CMOH shall certify
the same and the affected person may avail the required service from private hospitals,
expenses for which shall be borne by the employer.

®
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having the problem Silicosis may be requested to assign a Nodal Officer for overseeing
that the treatment protocot is duly followed in the District.

LONG TERM MEASURES

1.

Employers to cause regular / periodical health checlc-up of all workers by qualified
pulmonologists as the disease is a silent killer largely without any symptoms at the initial
stage. Employer must have a risk tool kit box. Employers should provide protective gears

to the workers.



‘bl[a 215"

9. It is informed by the Writ petitioners as well as Joint Sccretary, Health Department and
* by Mr. Anjan Foujdar, Environmental Enginecr, WBPCB that hundreds of stone quarries

are being illegally run in the State and it is extremely difficult to fix up responsibility on
the employer of such illegally run units.

. 1t is proposed by Mr. Anjan Foujdar, Environmental Engineer, WBPCB that employers

may be directed to use water sprinklers at fixed intervals to minimize the effect of

pollution on workers. This proposal is approved by all members.

. It is proposed by the Member Secretary SLSA that the District Magistrates of respective

districts may be requested to inspect the units in existence, check documents/legality and
ensure proper steps. The illegally run stone guarries in the State are an ‘environmental
concern as well and therefore the WBPCB may be requested to look ifito. the matter of
illegal stone crushing units and to take appropriatc measures.

. The District Magistrate to assign a particular officer not below the rank of SDO to ensure

compliance of the above directions for the purpose of monitoring.

6. Once diagnosed with Silicosis, the affected worker ought to be immediately removed from

stated job and alternative employment is to be arranged for by the employer. for the next of
kin of the worker.

. The representative of Writ petitioner informed that this protocol is not followed properly as

most of the medical ﬁ.md_io_naries in the State are not aware of the same. So far as non-
adherence of treatment protocol issued by Health Department for Silicosis patients by
medical functionaries including radiologists is concerned State Legal Services Authority
may, through District Legal Services Authority ,organise awareness programimes at
District and Taluk level invelving medical functionaries to raise awareness about such

protocols.

. Joint Secretary, Health Department informed that the District Mineral Development Fund

available with the office of the District Magistrate may be used to pay compensation for
rehabilitation of affected workers, Whether stated fund can be used for the purpose of

compensation and rehabilitation of persons effected with Silicosis or not can be addressed

by representatives of Labour Department and Finance Secretary. It is proposed by the

Member Secretary SLSA that query in this regard may be sent to these departments and
further steps may be proposed based on their response.

. Mr. Tapas Guha Member (representing the writ petitioners) requested that all documents

datas and information put by various members of the Committee in this meeting may be

shared with the petitioners. This proposal was agreed upon by all members. The Member
Secretary SLSA shall get copies prepared and distributed on the next sitting
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sas Guha informed that in addition to stone quarries there are several other
industrics causing the problem of Silicosis and those industries also need attention of

Authorities to curb this problemn.

‘The Manber Sceretary SLSA Smt. Durga Khaitan proposed that in view of co
of centralised monitoring of this issue a body necds to be set up for the purpose of
aring comprehensive list of industries causing this disease, regular monitoring of this
and advising different departments of State in
Board’ may be constituted in the State to
monitor and

mplete lack

prep
problem and framing of welfare measures
this regard. For this purpose a “‘Silicosis
maintain the State wise data of primary and secondary effected pcople,
regulate the steps faken, implementation of treatment protocol, , implementation of

lation of Compensation .scheme, if

compensation schemel(if already in place),suggest formu
needed, and (o aid and advice all related departments in this connection. Such Board may

consist of the Secretary, Directorate-of Health Service (DHS), Qovt, of W. B., The Labour
Comnissioner, Gavt. of West Bengal, The Member Secretary, West Bengal Pollution

Contral Board, Representatives of people exposed to and in danger of exposure to silicosis,
Medical expefts, Member Secretary SLSA and such other members .The strycture,
composition, duties and powers of such Board may be laid down by the Hon’hle High

Court.
ent Mr. Rupam Banerjee stressed that this Board

ought to work independently and should not be put under any particular department of

Government. All the members present unanimously approved of this proposal.

the members present unanimously approved of each of the above proposal.

Jor further deliberation on the issue the Committee has resolved to hold next sitting on

28.1.2020. It is resolved that another request letter will be sent to Labour Department for

attending with all relevant: information.

SA. j—
. (Durga Khaitan)
Chairperson of the Committee
&
Member Secretary
State Legal Services Authority

West Bengat
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Item Nos.34 to 36
KS/Sayandeep
Ct. No.1

WPA 26162 of 2014
Shanti Ganatantra Samhati Mancha & Ors.
Vs.
Union of India & Ors.

With
WPA 8033 of 2017
With
I.A. No.CAN 1 of 2018 (old CAN 3763 of 2018)
With
I.A. No.CAN 2 of 2021
Bijan Paik & Ors.
Vs.
State of West Bengal & Ors.
With
WPA 9114 of 2014
Sabujer Abhijan & Ors.
Vs.
State of West Bengal & Ors.

Ms. Nandini Mitra
Ms. Shamim Ahammed,
Mr. Arka Maiti,
Ms. Saloni Bhattacharya
. Ms. Ambiya Khatun
... for the Petitioners.

Mr. T. M. Siddique,
Mr. Suddhadeb Adak
for the State.

Mr. N. C. Bihani,
Mrs. P. B. Bihani
... for the W.B. Pollution Control Board.

Mr. Dipanjan Datta,

Mr. Subhajit Chowdhury

--.- For the Regional Occupational

. Health Centre (Eastern Region)
Mr. Vipul Kundalia

.....for the respondent no.6

1. Pursuant to the directions issued by this Court on 22"

August, 2023, the Joint Director of Health Services
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(Tuberculosis) & STO, Health & Family Welfare

Department, Government of West Bengal has submitted

a compliance report dated 30" April, 2024. The sum

and substance of the compliance are noted as

hereunder:-

“(1) District Silicosis Diagnosis Board has
been formed in all the districts of the State of
West Bengal;

(2) Silicosis Patient Identity Card has been
issued to 76 Silicosis affected persons for
further relief, rehabilitation and compensation
by the Labour Department, Government of
West Bengal;

(3) The Deputy Director of Health Service
(Tuberculosis) attached to the Directorate of
Health Services has been nominated as the
Nodal Officer on behalf of the Health and
Family Department, Government of West
Bengal;

(4) The Joint Labour Commissioner (P,
Barrackpore, North 24 Parganas has shared
a list of 51 persons, who are affected by
Silicosis and the details regarding the field
verification has been mentioned.”

2. The compliance report is taken on record and the Nodal
Officer viz. The Deputy Director of Health Service
(Tuberculosis) is directed to convene a meeting in which
the learned advocate appearing for the writ petitioners
shall be invited to participate apart from other stake

holders. In such meeting, the members shall deliberate

upon the categories under which the Silicosis affected
persons have to be classified and what are the relief,
rehabilitation and compensation to be extended to them
through the Labour Department, Government of West
Bengal. Other connected issues for the betterment of

such patients shall also be discussed and the Minutes
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of the Meeting be recorded and placed before this Court

for further direction.

. This Court would suggest that the Government of West

Bengal shall issue an order permitting the Silicosis
affected person to travel along with an attendant free of

cost in the buses plying in the State of West Bengal.

. Upon the minutes being placed before this Court, it will

be considered as to what further directions have to be

issued.

. The Nodal Officer is directed to convene the meeting at

a convenient time during the 3% week of June

commencing on 17* June, 2024.

. During the course of the meeting, the compensation or

other benefits of the scheme, which can be extended to
the legal heirs of the deceased persons shall also be

discussed and placed before this Court.

. List these matters on 27% June, 2024 under the same

caption.

(T.S SIVAGNANAM)
CHIEF JUSTICE

(HIRANMAY BHATTACHARYYA, J.)



‘Government of West Bengal
Department of Health & Family Welfare
State TB Cell (NTEP), Swasthya Bhawan
GN 29, Sector V, Salt Lake City, Kolkata- 700091.
= : (033) 2333 0200 / 2333 0201 / 2333 0203, E-mail:stowb@rntcp.org

Dated 25.06.2024

Memo. No. HFW-44017/1/2023/NHM SEC/183

‘held on 19.06.2024 at

osis and associated issues of the Stakeholde

~ 3:30 PM at the Department of Health & Family Welfare, Cgver‘ﬁment of West Bengal.

In compliance with the order passed by the Hon'ble High Court, Kolkata, on 02.05.2024 regarding
benefits to Silicosis affected persons in West Bengal, in respect to the WPA 26162 of 2014 (Shanti
Ganatantra Samhati Mancha & Ors. Vs. Union of India & Ors) with WPA 8033 of 2017 with L.A. No.
CAN 1 of 2018 (old CAN 3763 of 2018), with LA. No. CAN 2 of 2021 (Bijan Paik & Ors. Vs. State of
WB & Ors) with WPA 9114 of 2014 (Sabujer Abhijan & Ors. Vs. State of WB& Ors), a meeting with
all stakeholders was held on 19.06.2024 (Wednesday) at 3.30 PM at Swasthya Bhawan, Kolkata, under
the Chairmanship of the Director of Health Services, Department of Health & Family Welfare, Govt. of
West Bengal, to discuss the modalities of implementation of the directives and suggestions, as
mentioned in the said order. e
1) The Joint DHS (TB) & STO (Nodal Officer in charge of Deputy Director of Health Services)
welcomed the dignitaries. At the outsel, the Additional Secretary Labour Department made a brief
presentation outlining the giimut of activities undertaken by the Labour Department and Health &
Family Welfare Department in rendering services and beuefits to the Silicosis affected persons

before and after the notifichtion of the Revised “Silicosis Relief, Rehabilitation and Treatment

Policy — West Bengal” (Revised SRRTP-WB) by Labour Department on 04.01.2023. As per the
directive of NHRC vide Case n0.1209/25/15/2014, the Govt. of West Bengal adopted the
Haryana Silicosis. Rehabilitation Policy, and~ accordingly, the revised “Silicosis Relief,

Rehabilitation and Treatment Policy — West Bengal” was framed.

provisions of the Revised SRRTP-WB:
a) Immediate relief is provided as financial assistance of Rs.2.00 lakhs (if alive) and Rs.4.00
lakhs to the Next of Kin (NOK) / Legal heir in case of death. -

As per

B) Pension of RS.4000/-per mondﬁrpmrdcd'w{BB—Pf;BT&ﬂd‘eeawgafized—idamifmd—Silicosis—-—

patients, as recommended by the District Silicosis Diagnosis Board.

c) Provision of Pension to Next of Kin (NOK) / Legal heir of all identified deceased Silicosis
patients at the rate of Rs.3500/- per month.

d) As a social security support, there is the provision of financial assistance for the education of
wards, assistance for the marriage of a daughter, and funeral assistance if the patient / family

has not availed of benefits under any other Social Welfare Scheme of the Government of West

Bengal.
Silicosis-affected persons / families may avail themselves of all the benefits under various

€)
Social Welfare Schemes of the State Govermment made available by various departments.

viz.,
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i. Funeral Assistance - SAMOBYATHI. .
il Financial Assistance towards education - KANYASHREE, AIKYASHREE,
YOGYASREE, SWAMI VIVEKANANDA MERIT- CUM- MEANS SCHOLARSHIP.
iit. Marriage of Daughter - RUPASHREE.

2) The Addl. Secretary, Labour Department informed that before notification of the Revised SRRT
Policyr

a\

e o

133 patients were screened by the State Level Silicosis Diagnosis Board (including a list of 51
persons as has been mentioned by the Hon'ble High Court vide order dated 02/05/2024. Out of
these, 28 patients were issued Silicosis Patient Identity Cards).

34 patients were diagnosed with Silicosis.

33 patients received monetary compensation of Rs.2,00,000.00 per patient.

Out of these, 4 received further compensation to the tune of Rs.2,00,000.00 per patient owing to
their unfortunate death. '

3) Funrther, the Health & Family Welfare Department took several initiatives, such as:

a.

b.

Training and Sensitization of over 3600 Health Officials & Health Care Workers on Silicosis
(2020 to0 2023). .

A special survey for Silicosis was carried out in 23 Blocks and 1 (one) Municipal Corporation
in & Silicosis-prone districts of Birbhum, Rampurhat HD, Purulis, Bankurs, Jhargram, and
Paschim Bardhaman. (2021-2022).

172 numbers of Heslth Camps organized in 26 Blocks & 1 Municipal Corporation in 7 districts.
(2020-2023). -

14 Digital X-ray with Computerized Radiography system installed in 7 Districts (2020 to 2022).
Investigation & Treatment support to Silicosis and Silico-tuberculosis suspects provided free of
cost by Government of West Bengal. . ’

Mobility support is arranged for Silicosis affected persons to conduct the X-Ray, tests, etc.
Printed IEC materials in the local language were provided to the prevalent districts for
awareness.

4) Afer notification of the Revised SRRT Polioy, the Health & Family Welfare Department took the

following steps:
a. Till May 2024, all Districts, including Health Districts of the State, formed ‘District Silicosis

b.

Diagnosis Board’.

Till May 2024, after a recommendation from the respective District Silicosis Diagnosis

Board. “Silicosis Patient Identity Cards” have been issued to 88 Silicosis affected persons, 37 at

Basirhat HD, 3 at South 24-Parganas, 45 at Rampurhat HD, and 3 at Birbhum.

Silicosis Detection Camps organized on a quarterly basis for early detection of Silicosis among
the vulnerable population snd high-risk pockets/ high prevalence pockets with mobility support
to patients; IEC activities and training and sensitization on Silicosis.

5) After notification of the Revised SRRT Policy, Labour Department tock the following steps:

a.

Processing for benefits has so far been done in respect of 51 Silicosis affected persons, of which
monetary relief has been given to 43 persons and document verification continuing for the
remaining § applications.

Page 2 0of 8
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b. Soutof4) Silicosis nﬂ'ﬁ:tcd persons received a pension under ILO A, B, and C categorizations.

The Additionnl Secretary of the Transport Dopartment informed the house that necessary action
regarding the framing of policy for permitting the Silicosis affected persons to travel along with an
attendant, free of cost, in buses plying in the State would be initiated soon. The Labour Department

would share the list of Silicosis-affected persons with the Transport Department.

7) A standard SOP for implementation of the Revised SRRT-WB Policy was placed in the meeting. It

would be made available to all concerned in the Districts and widely circylated. The SOP is attached
as Annexure A with the minutes.

8) It was clearly mentioned that the rolo of the Health & Family Welfare Department was to conduct '

sereening camps and investigations, putting up the presumptive cases before the District Silicosis
Diagnosis Board and issue Silicosis Patient Identity Card by CMOH whereans the role of the Labour
Department was the facilitation of application of Silicosis affected persons after receiving the
Silicosis Patient Identity Card, through MWI/ ALC / DLC for further procéssing.for compensation,

pension, cte.

9) Representatives of Shanti Ganatantra Samhati Mancha and Sabujer Avijan requested the withdrawal

of the A, B, and C categotization so that more Silicosis patients may get benefits of pension.
Silicosis patients who have not been classified yet but have received Rs.2.00 lakh compensation
before notification of the Revised SRRT policy may be given the opportunity to appear before the
District Silicosis Diagnosis Board for categorization. A list of such persons will be’shared by Shanti
Ganatantra Samhati Mancha with the Labour Department, and this list will be validated as per the .

available records.

10) Mr. Samim Ahamed, Ld. Advocate on behalf of Shanti Ganatantra Samhati Mancha requested that a

family pension be provided to the Next of Kin (NOK) / Legal heir of the deceased Silicosis patients
at the earliest, for those who have already received compensation of Rs.4.00 lakhs. It was assured
that the matter would be taken up appropriately and would be processed within one month.

11) Representatives of Shanti Ganatantra Samhati Mancha requested that the recommendations of the
_ State Legal Services Authority (SLSA) mecting held on 06.01.2020 and 28.01.2020 be considered

for implementation for the benefit of the Silicosis aftected persons. Additional Secretanies, Labour,
and Health & Family Welfare Departments emphasized the need for the involvement of other
departments viz. - Land and Land Reforms Department, West Bengal Pollution Control Board and

Environment Department for mitigation of Silicosis.

12) Shri Biswajit Mukherjee, Writ Petitioner, representing Sabujer Avijan, suggested:
a. The financial assistance may be enhanced to Rs.5.00 lakh (if alive) and Rs.10.00 lakh in case of

death.
b. A list of Silicosis patients who have received Identity Cards and benefits may be posted in the

web portal of the Labour Department
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A Technical Committee may be formed for the formulation of remedial measures to plug the

gaps at source, members from AITHPH, Kolkata, were requested to be considered.
d. West Bengal Pollution Control Board should take up with the defaulting units for workplace

safeguard.
A regulatory body for monitoring and inspection of vulnerable areas may be formed in every

District. The Land & Land Reforms Department may be involved in this process. District
Mineral Foundation may also be involved.

13) Prof (Dr.) Amitabha Chakraborty on behalf of Shanti Ganatantra Samhati Mancha, mentioned that
Silicosis case detection in the State was proportionately less than that of the National average and

may be accelerated.
¥

14) It was suggested by Deputy Director of Health Services (TB) and Nodal Officer that one Co-Nodal
Officer, not below the rank of Joint Secretary may be nominated by the Labour Department also for
effective coordination between line Departments for implementation of the Revised SRRTP-WB.

As there was no other point for discussion, meeting ended with vote of thanks to and from the chair.

e | N\ s et

Director of Health Services

Jt. DHS (TB) & STO
Department of Health & Family Welfare Department of Health & Family Welfare
Govt. of West Bengal Govt. of West Bengal
Enclosed:

(1) Annexure A - Standard Operating Procedure (SOP).
(2) Annexure B - Dignitaries present in the Silicosis stakeholders meeting on 19.06.2024.
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" Annexure- A

Standard Operating P[ocedl_lre (SOP) for Screening and Processing of Applications of Silicosis

Patients under Revised Silicosis Relief, Rehabilitation and Treatment Policy - West Bengal
A. Objective:

To establish a standardized procedure for the screening, clinical evaluation, diagnosis, identification

and processing of applications of Silicosis Patients under Revised Sﬂicoms}Rchef Rehabilitation and
Treatment Policy - West Bengal.

B. Scope:

This SOP applies to all healthcare professionals and stakeholders from different Departments involved

in the screening, evaluation, and diagnosis of patients with suspected Silicosis and their relief,
rehabilitation, and treatment.

C. Procedure:
1. Screening of Patients:
a) Criteria for Screening:

¢ Patients presenting with symptoms of shortness of breath (SOB).
* Patients with an occupational history (OH) of exposure to silica dust.
b) Screening Process:

+ Collect detailed medical and occupahonal history.

e Record symptoms arxd duration of exposure to silica dust.
2. Clinical Evaluation:

Components of Clinical Evaluation:

a) Physical Examination: _ .

e Conduct a thorough physwal exammuon focusing on Respiratory system assessment.
b) Chest Radiography:

» Perform-Chest X-Ray to detect a:ny abnormalities consistent with Silicosis.
¢) Sputum for Acid-Fast Bacillus (AFB):

e Collect and analyse sputum samples to rule out Tuberculosis and/or other infections.

3. Preliminary Screening by District Silicosis Diagnosis Board (SDB):
Preliminary Assessment:

» Refer suspected cases to the District Silicosis Diagnosis Board for initial screening.

 Review clinical evaluation results including physical examination, chest radiography, and
sputum AFB results.

4. Advanced Diagnostic Tests:
High-Resolution Computed Tomography (HRCT) and Pulmonary Function Test (PFT):

s For patients preliminarily diagnosed with suspected Silicosis, conduct Chest HRCT to

obtain detailed Lung images.
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¢ Perform PFT to assess lung function and determine the severity of respiratory
impairment,
e Categorize A, B, C as per ILO classification of Pneumoconiosis.
5. Final Diagnosis by District Silicosis Diagnosis Board (SDB):

District Silicosis Diagnbsis Board (SDB) Meeting:

226

¢ Convene a final diagnostic meeting of the District Silicosis Diagnosis Board (SDB).
* Review all collected data: physical examination findings, occupational history, HRCT
results, and PFT results.

* Confirm diagnosis based on the comprehensive assessment of all diagnostic information
and also categorization.

IS

6. Issuance of Silicosis Patient Identity Card:
i Identity Card for Confirmed Silicosis cases:

* For patients confirmed with Silicosis by SDB, issue an Identity Card.
* The Silicosis Patient Identity Card is issued by the Chief Medical Officer of Health
{(CMOH) of the respective districts.

* The Silicosis Patient Identity Card Tacilitates access to medical care, compensation, and
other welfare benefits.

7. Procedure after Issuance of Silicosis Patient Identity Card in case of Alive Worker:
Application of payment for relief of beneficiary:

* The application along with documents (application forms as available https://wbfactories.gov.in/,
Silicosis Identity Card, Aadhar Card, Bank details, Pan card, Contact number which is linked
with Aadhar Card, declaration of nominees / NOK / legal heir) will be collected from the
beneficiary by Minimum Wage Inspectors (MWI) at block level.

* After collection from beneficiary, MWI will submit the application with all the requisites at the
end of Deputy Labour Commissioner / Joint Labour Commissioner.

* After verification and authentication, Deputy Labour Commissioner / Joint Labour
Commissioner will forward the whole document (application along with requisites) to the Labour
Commissioner.

» The Labour Commissioner will submit a proposal of providing assistance to the Department of
Labour. '

e The Department of Labqur will sanction the prayer and provide an instruction to the Directorate
of Factories, West Bengal, along with all the necessary documents, for disbursement and keeping

record, *

* Once the document of payments (Aadhar Card, Bank details, Pan Card, Contact number which is
linked with Aadhar Card) will be verified by the Directorate of Factories, West Bengal, the
payment will be made through Direct Bank Transfer.

» Directorate of Factories, West Bengal will ensure confidentiality and secure storage of patient
information, reports, history etc.
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8. Procedure after Issuance of Identity Card in case of Deceased Worker:

After collection from beneficiary, 1 will submit the application
end of Deputy Labour Commissioner/ Joint Labour Commissioner.

After verification and authentication Deputy Labour Commissiongr / Joint Labour Commissioner
will forward the whole document (application along with requisites) to the Labour
Commissioner.

The Labour Commissioner will submit a proposal of providing assistance to the Department of
Labour.

The Department of Labour will sanction the prayer and provide an instruction to the Directorate
of Factories, West Bengal along with all the necessary documents for disbursement and keeping
record.

Once the document of payments (Aadhar Card, Bank details, Pan Card, Contact number which
linked with Aadhar Card of nominees / NOK / legal heir) will be verified by the Directorate of
Factories, West Bengal, the payment will be made through Direct Bank Transfer.

Directorate of Factories, West Bengal will ‘ensure confidentiality and secure storage of patient
information, reports, history etc.

D. Responsibilities:

L

Department of Health and Family Welfare: Conduct initial screening, clinical evaluation, and
issuance of Silicosis Patient Identity Card to Silicosis patients as confirmed by the District
Silicosis Diagnosis Board.

District Silicosis Diagnosis Board: Perform preliminary and final assessments for Silicosis.

Labour Commissionerate (Dei:aﬂhient of Labour): Facilitate the process of application
verification and authentication of documsents of NOK or legal heir relief and ensure the
rehabilitation. ' '

Directorate of Factories (Department of Labour): Payment of one-time monetary relief to the

mmn-mw@%&mwmmmmmmawmm—_
categorized as A, B, C as per 1LO classification of Pneumoconiosis or one-time monetary relief
and pension to Next of Kin (NOK) or legal heir if deceased.

West Bengal Pollution Control Board: Prevention activities to mitigate the problem of
Silicosis.

Land & Land Reforms Department: Prevention of activities to mitigate the problem of
Silicosis. '

E. Review and Update:

This SOP should be reviewed annually and updated as necessary to incorporate new guidelines
or procedures.

Page 7 of 8



102 @ E2P

Annexure B

Dignitaries present in the Silicosis stakeholders meeting on 19.06.2024
S). No. Name Organization Designation
1 Dr. Siddhartha Niyogi Health & FW Department DHS. West Bengal
2 Smt. Shaon Sen Labour Department Addl. Secretary
3 Mr. Indranil Mukhopadhyay Health & FW Department Addl. Secretary (PHP)
4 Mr. Abdur Rakib Shaikh Transport Deparfment Addl. Secretary
b3 Mr. Rajat Pal Labour Commissionerate Addl. Labour Commissioner
6 | Mr. Ashis Kumar Shit g::::g;a;:t“f Fcia Sy Embaie Director of Factories
7 ; . . . Deputy Director of Factories
Dr. Debasish Biswas Directorate of Factories (Medical)
8 Mr. SamareshJatua Labour Department Deputy Secretary
9 Dr. Priyanka Roy Labour Department Deputy Director (Medical)
10 Dr. Santosh Kr. Roy Health & FW Department Jt. DHS (TB) & STO
11 Mr, Samim Ahamed Shanti Ganatantra Samhati Mancha Ld. Advocate
12 Smt. Nandini Mitra High Court Ld. Advocate
Mr. Biswajit Mukherjee & ; G
13 Dr. KunalSen Sabujer Avijan Ld. Advocatc
14 Mr. Soumya Mukherjee Advocate, WBPCB Ld. Advocate
15 Mr. Subhajit Lahiri Health & FW Department _ Law Officer
16 Mr. Bamnab Chakraborty Shanti Ganatantra Samhati Mancha | Representative
17 Prof. (Dr.) Amitzibha Chakraborty - | Shanti Ganatantra Samhati Mancha Representative
18 Prof. Sugata Ray Shanti Ganatantra Samhati Mancha Representative
19 Mr. Suman Pathak Shanti Ganatantra Samhati Mancha Representative
Silicosis Akranto Sangrami Shramik o g
20 Mr. Rezzak Molla Committee {SASSSC) : . Silicosis affected villager
Silicosis Akranto Sangrami Shrami )
21 | Mrs. Nirufa Yasmin Comraltios (SASSC) Villager
Silicosis Akranto Sangrami Shramik is
22 Mr. Bijan Paik Committee {S. ﬁ.sssé;:gr Petitioner
Silicogis- Akranto Sangrami Shramik e
23 Mr. Sahidul Paik C°m_"9.it_t°.°_ (SABSC) Villager
Directorate of Pactories, Labour i
24 Mr. Karunamoy Ghosh Department DC
25 Dr. Tapan Kumar Saha Health & FW Department ADHS (TB), State TB Cell
26— Dr_Rita Mukhegjee | Health & FW Department SPM (NTEP), State TB Cell
State Consultant (PPM), State
27 Dr. Priyabrata Sen Health & FW Department TB Cell

Department of Health & Family Welfare

%"pﬂ;smm

Jt. DHS (TB) & STO

Govt. of West Bengal

N\~ sfort

Director of Health Services

Department of Health & Family Welfare

Govt. of West Bengal
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22.08.2023
Ct. No. 01

WPA 26162 of 2014
Shanti Ganatantra Samhati Mancha & Ors.
Vs.
Union of India & Ors.

With

WPA 8033 of 2017
IA No.: CAN 1 of 2018 (Old No. CAN 3763 of 2018)
CAN 2 of 2021
Bijan Paik & Ors.
Vs.
State of West Bengal & Ors.

With

WPA 9114 of 2014
Sabujer Abhijan & Ors.
Vs.
State of West Bengal & Ors.

Mr. Samim Ahammed
Ms. Saloni Bhattacharya
Ms. Gulsanwara Pervin
Ms. Ambiya Khatoon

Mr. Arka Ranjan Bhattacharya
... For the Petitioners

Mr. S.N. Mookherjee, Ld. A.G.
Mr. A. Ray, Id. G.P.

Md. T.M. Siddiqui

Mr. Sirsanya Bandopadhyay

Mr. Arka Kumar Nag
... For the State

Mr. Vipul Kundalia
... For the respondent no. 6

Mr. Dipanjan Datta
Ms. Tanusree Bag

Mr. N.C. Bihani
Mrs. P. B. Bihani
... for the WBPCB

1. We have heard learned counsel for the

respective parties at length.
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2, We are of the view that unleaa and until n
Nodal Officer is appointed by the State of Weat Dengal to
colate all details and file a comprehenaive report aa to what
has been done by the State for rehabilitation of the Slliconia
Victims and what are the other facilitiea which are In the
process of being implemented, it will be a very difficult
exercise for this Court to issue directions in order to achleve
the desired result. We say so because of the fact that
various authorities have been filing reports from time to
time and there is also an affidavit-in-opposition filed by the
writ petitioner to such reports. In our view, the question of
filing a report and filing of an opposition will not solve the
problem.

3. Hence, we direct that the 12" respondent viz.
The Director of Health and Family Welfare Department,
Government of West Bengal to nominate one Nodal Officer
in consultation w'ith the Secretary, Government of West
Bengal and such Nodal Officer shall collate all details, hold
discussions and meetings with the petitioner as well as the
learned counsel appearing for the petitioner and other stake

holders and file a precise report clearly stating out as to

what—are—the—measures—implemented—as—on date

for
rehabilitation of the Silicosis Victims. The report should
also indicate as to what' steps are to be taken by the
Government of West Bengal which are stated to be under
process. The Nodal Officer in consultation with the
appropriate authorities shall also draw a plan of action as to

how best the Silicosis Victims can be rehabilitated in an
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appropriate manner at appropriate time so that the benefit
reaches them at the earliest without any delay.
Nomination of such Nodal Officer shall be done within two
weeks from the date of such consultation or meeting as
directed. Such Nodal Officer shall convene a meeting with
all the stakeholders and the learned counsel appearing for
the petitioner shall be also be invited to the said meeting in
which the subject shall be deliberated and the Nodal Officer
shall submit a report within two weeks from the date the
consultation or meeting is completed.

4. The 12" respondent is also directed to
immediately look into the aspect as regards non-issuance of
Identity Cards to the persons who are affected by Silicosis,
since we find that the Joint Labour Commissioner has not
processed applications filed by the 51 persons claiming
benefits under Silicosis Rehabilitation & Treatment Policy
on the ground that the original documents were not
submitted and also on the ground that the application were
not accompanied by the Identity Cards of the applicants.

The letter also states that the Identity Cards have to be

provided by the Health & Family Welfare Department on

recommendation of the Silicosis Diagnqsis Board in respect
of the Silicosis Victims in terms of the said policy. The
Court fails to understand as to why the Health & Family
Welfare Department is yet to issue Identity Cards or is there
any difficulty in the Silicosis Diagnosis Board to make such
recommendations to the Health & Family Welfare

Department. The 12" respondent is also directed to look
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into the aspect immediately where recommendations have
already been made by the Silicosis Diagnosis Board, the
Identity Cards shall be issued to the applicants without loss
of time where certain other documents are required, those
applicants shall be advised to submit necessary documents,
instead of outrightly rcjccti'ng such applications. We grant
reasonable time to the said respondent in this regard. The
Court will take into consideration a report which has been
directed to submit in terms of the above order and pass
further orders on the next hearing date. We also note that
the Principal Secretary, Health & Family Welfare
Depa.rtment, Government of West Bengal has
communicated to the Principal Secretary, Labour
Department, Government of West Bengal by a letter dated
02.03.2023 enclosing a draft Identity Card to be issued to
the Silicosis Victims. This aspect shall also needs to be
taken note of and necessary steps be taken.

5. List the matter on 3w October, 2023 for

further consideration.

(T. 8. Sivagnanam)
Chief Justice

(Hiranmay Bhattacharyya, J.)
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WP 26162 (W) of 2014

Shanti Ganatantra Samhati
Mancha & Ors.
Vs.
Union of India & Ors.
- With

WP 8033 (W) of 2017
+
CAN 3763 of 2018
Bijan Paik & Ors.
Vs.
State of West Bengal & Ors.

With
WP 9114 (W) of 2014
Sabujer Abhijan & Ors.
Vs.
The State of West Bengal & Ors.

Mr. Bikesh Ranajan Bhattacharya, Id. sr. adv.
Mr. Samim Ahmed

Mr. Uday Sankar Chattapadhyay

Mr. Suman Sankar Chatterjee

Ms. Snigdha Saha
...... For the Petitioiners

Mr. Abhratosh Majumder, Id. AAG
Md,-T. M Siddiqui

Mr. Avra Majumder
...... For the State

Mr. Vipul Kundalia
.. ...For the respondent no. 6

Mr. N. C. Bihani
Ms. P. B. Bihani
...... For the Pollution Control Board
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There are three writ petitions which stand tagged along, the
fundamental issue being matters connected with mismanagement of the
affais-'s of certain areas in Jharkhand and West Bengal border and silicosis
and other elements resulting as direct and indirect consequence of stone
crusher units and other activities in that area. Looking at the pleadings in
all the three writ petitions, we are of the view that WP 26162 (W) of 2014
by Shanti Ganatantra Samhati Mancha and others should be treated as a
lead case for further orders including by arraying necessary further
respondents.

Mr. N. C. Bihani, learned counsel appears on behalf of the Pollution
Control Board (PCB) which is the sixth respondent in that writ petition.
Union of India is represented by learned Additional Solicitor General.
Respondent nos. 2, 3, 4 and 5 as well as respondent nos. 7 to 11 are
represented by the learned Additional Advocate General.

We deem it necessary to implead the Dgirector' of Health Services
(DHS), Government of West Bengal and the Labour Commissioner,
Government of West Bengal as additional respondents. Learned advocate-
on-record of the petitioners is directed to carry out such impleadment as
directed. Let copy of the amended writ petition be served upon the added

respondents.
The PCB is directed to place on record a short report through its

Member Secretary regarding the Board’s perception of the problem in the
area in question and also list of establishments which have been granted
pollution clearance certificate for activities in that area. It shall also provide
list of unauthorised establishments which are working without PCB
clearance. Such report shall also state whether any action has been taken
by the PCB authorities under the relevant laws to regulate or prosecute the



wrong doers, if any. Rectification processes as may be suggested by PCB
on a cohesive assessment of pollution related problem of that area shall
also be included in that report.

The DHS shall make an assessment through medical officers under the
command of the Directorate regarding the problem of silicosis and other
health challenges faced by the people of the area in question and suggest
immediate modes of containing such problems and also the modalities of
continued medical assistance for those who are suffering frc_am silicosis or
other health challenge issues relatable to the activities complained of.

For this purpose, we suggest that the DHS will constitute a requisite
taskforce even with field workers who will visit the inhabitants of that area
and also formulate a tabular report regarding -instances of death,
permanent impairment of health and possibility of medical support that
could be extended. DHS will place a report touching all such aspects and
such further aspect as may be relevant in the assessment of DHS.

The Labour Commissioner is directed to file a report on the basis of
statutory provisiors which could be immediately put into action to require
appropriate compehsatory mechanism from the operators of establishments
in the area so that requisite support for the labourers, whether on master
role or otherwise, can be extended as would be suggested by the Labour
Commissioner. Detailed report of the Labour Commissioner touching
different aspects on the issue be placed on record.

All reports called for as aforesaid shall be placed on record by 27

September, 2019 with copies to the Superintendent of Police - Burdwan,
North 24 Parganas and Birbhum Districts and also to District Magistrate-
Burdwan, North 24 Parganas and Birbhum Districts. This will enable those
officers to be apprised of the problems and assist this Court in further
carrying forward this writ petition in the larger interest of the affected
people.
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Let the matter be posted on 27.09.2019.
Let a photostat plain copy of this order, duly countersigned by

Assistant Registrar (Court), be given to the parties after compliance of all

formalities

[Thottathil B. Radhakrishnan, C.J]

[Arijit Banerjee, J.]
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M Gmail samim ahammed <chamberofsamimahammed@gmail.com>

Fwd: Mining of Stone (Minor Mineral) in Deucha Pachami, Birbhum and Silicosis.
1 message

CcCSOD WB <ccsod2019@gmail.com> _ _ 19 January 2025 at 20:30
To:. 'chamberofsamimahammed@gmail.com“ *:chamberofsamimahammed@gmall.com>. samim ahammed
<ahammedsamim09@gmail.com>

-—ee-aeem Forwarded message ———

From: CCSOD WB <ccsod2019@gmail.com>

Date: Mon, Feb 19, 2024 at 8:53 AM

Subject: Mining of Stone (Minor Mineral) in Deucha Pachami, Birbhum and Silicosis.

To: <micicewb@wb.gov.in> .

Cc: <secci@wb.gov.in>, <es-westbengal@nic.in>, <wbmdtcitd@gmail.com>, <chrmn.wbpcb-“m@bangla.gov.m >, <dm-

bir@nic.in>

To,

Dr. Shashi Panja, Minister-in-Charge,

Department of Industry, Commerce, and Enterprises,
‘Government of West Bengal,

. Date: February 19, 2024
Sub: Black Stone (Minor Mineral) mining.  and crushing. anw_d
and Raiyati land in Deucha-PaNchami and Birbhum as a whole

Dear Dr. Panja,

We, the ‘Coordination Committee against Silicosis and other Occupational Diseases’,
comprising of 10 trade unions (CITU, NTUI, IFTU, AICCTU, TUCC, UTUC, AITUC, INTUC,
TUCI, and AWBSRU), 2 mass organizations (Silicosis Akranto Sangrami Shramik Committee
and Paschimbanga Vigyan Mancha), and 2 health organizations (Shramajibi Swasthya Udyog
and People’s Relief Committee), has been working together to combat the menace of the
widespread occupational hazard of pneumoconiOSIS in the state since 2019. You must be aware of
the fact that silicosis is the deadliest component of pneumoconiosis and also the fact that the
Government of West Bengal has been forced to create the ‘Silicosis Relief, Rehabilitation and
Treatment Policy’ recently (June 27, 2023) for the silicosis victims of the state as a result of our

joint movement and the intervention of the Hon'ble High Court of Calcutta and the Hon’ble

h 4 = Al Il man 3 i i
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It is known that the Rajmabhal trap area, spread over Birbhum district of West Bengal, is
the major resource of Basalt, which is an extremely important (minor) mineral and also one of
the biggest causes of silicosis, especially when the stone mining and crusher industries run
illegally, defying all the norms that are defined worldwide. It is needless to say that such forms of
industries completely ignore the safety of its workers and in turn directly become responsible for
the death of many. Recently, it became public from the Birbhum administration website that e-
auction of 32 stone blocks from the Government vested lands of Murarai-l, Nalhati-I,
Rampurhat-I, and Mohammad Bazar, have been announced between January 8-10, 2024,
covering an area of ~322 acre, estimating a financial value of ~INR 2161 crores of approximately
mineable reserve of black stone. Interestingly, the very next day, i.e., January 11, 2024, the West
Bengal Mineral Development and Trading Corporation Pvt. Ltd. (WBMDTCL) released a tender

application notice for preparing Environmental Impact Assessment (EIA) or Environmental

Management Plan (EMP) after carrying out Differential Global Positioning System (DGPS)

survey, application through Parivesh Portal, preparing the Prefeasibility Report (PFR) and
preparing presentation for public hearing, as well as for the State Expert Appraisal Committee

——
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(SEAC) and carrying out all the work till the environmental clearance is oBtained

Mz_nmg in Mouza- Hatgacha (J.L. No:-1), Chanda (J.L. No:-2) and Pachami (J.IEO;IEESC 31?()12{;
P.G. - Md. Bazar, Birbhum. It is important to note that the Birbhum administration only asked
the potcntlal'mdustfml partners/tender applicants to submit an affidavit, with only a promise
that the candidate will obtain and submit the Environmental Clearance (EC) in due time and also
there is no mention of application through Parivesh Portal or public hearing!

And morcover, none of the sides mention anythi i
) . ything about ensuring health safety of the workers
and local people from the deadly silicosis! s ¢

Al}d in th.e meantime, the Government of West Bengal has come up with a ‘Policy of Mining of
Minor Minerals in Private/Raiimti land for the State of West Bengal’ on November 23, 2022,
whlch. p-ersuadcs the local tribal population to offer their own land, maybe even their residences,
for mining. The approval for such mining will be given by WBMDTCL. Of course, the onus of
collec_tlng the Environmental Clearance (EC) is all on the raiyats, but maybe shifting of all the
granting responsibility centrally to WBPCB might make the situation easy. We feel this is a ploy
to force the vulnerable population to give up with their land, and make the path open for coal
mining. As has been correctly reported by the media about an official saying: "The state
government is against forced land acquisition. This policy overcomes this hurdle very efficiently.”

In any case, as the whole process of stone mining in the area will now be running within legal
ambit, we would like to place our demands which are as follows-

1. Auction and distribution of the stone blocks cannot be done before all the norms of the
environmental safety (creation of EIA/EMP, application through Parivesh portal,
arranging public hearing, etc.) are duly satisfied, and this should be made a prerequisite,
mentioned in the tender application itself.

2. Even for the raiyati land, environmental safety must be a prerequisite.

3. CPCB has published a detailed set of guidelines for stone crusher industries in July,
2023. These guidelines have to be followed by the successful bidder, failing which the
industry owner should face severe punishment, as prescribed by law.

4. Ensuring safety of the workers must be a prerequisite, especially following the
announcement of the ‘Silicosis Relief, Rehabilitation and Treatment Policy’. The
successful bidder or owner of that raiyati land willing to get a mining lease has to take
complete responsibility of the workers and should be committed to offer every help and
sustenance according to the policy in case of any lapse. o

5. The ‘Policy of Mining of Minor Minerals in Private/Raiyati land for the State of West
Bengal’ of 2022 announces that the ‘lessee shall pay royalty, cess, . DMF and other
statutory payments’. Similar is the case for the holder of the mining lease on the
Government vested land according to the 2016 policy. The District Mineral Foundation
must therefore be properly utilized to ensure environmental and health safety to the
residents of the area. o . ) )

6. Formation and smooth functioning of various trade unions must be allowed without
any obstacle and every worker must have the right to join any such trade union
organization of her/his choice. ¢

7. No land should be forcefully takermrfronrany-individual- land-owner,-especially from
tribal families defying the forest rights act, 2006.

We do hope the Government of West Bengal will accept our demands and act accordingly within
the ambit of law.

Thanking you,

Sincerely yours,

. ; . o

CITU), Pradip Roy (NTUI), Ashish l;)asgupta (IFTU), Arun Chattoraj (AITUC),
%ﬁ;ﬁﬁlaga(gsyglr}écn, Ashok Sengupta (AICCTU), Dinesh Roy (TUCC), Purab Basu (INTUC),
Sudhangshu Mondal (UTUC), Arunava Dhar (AW]}SRU), Tapas Guha (SASSC), Sourav
Chakraborty (PBVM), Sujay Bala (SSU), PRC (Fuad Halim).



———

Copy to: Chief Secretary (Government of West Bengal), Chairman (WBMDTCL), Chairman

(WBPCB), District Magistrate (Birbhum) W

P.S. The same letter is attached as a pdf with this email.

ﬂ CCSOD_Stone_Final.pdf
171K




Co-ordination Committee against Silicosis and

other ocupational Diseases

55, Surya Son Streot, Kolkata - 700 009
‘Mobille : 92316399723, 9830250022, 9830408868
E-mall : caod2019@gmail.com
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To,
Dr. Shashi Panja, Minister-in-Charge,

Department of Industry, Commerce, and Enterprises,
Government of West Bengal,

Date: February 19, 2024
Sub: Black Stone (Minor Mineral) mining and crushing on Government Land

and Raiyati land in Deucha-PaNchami and Birbhum as a whole

Dear Dr. Panja,

We, the ‘Coordination Committee against Silicosis and other Occupational
Diseases’, comprising of 10 trade unions (CITU, NTUJ, IFTU, AICCTU , TUCC, UTUC,
AITUC, INTUC, TUCI, and AWBSRU), 2 mass organizations (Silicosis Akranto Sangrami
Shramik Committee and Paschimbanga Vigyan Manclola), and 2 health o?ganlzanons
(Shramajibi Swasthya Udyog and People’s Relief C.tommlttee), has been workn}g 'fog-ether
to combat the menace of the widespread occupatlona? .hazz.u'c} of pneumoconiosis in the
state since 2019. You must be aware of the fact that silicosis 1 the deadliest component
of pneumoconiosis and also the fact that the Government of West ?engal has been forced
to create the ‘Silicosis Relief, Rehabilitation and Treatment Pf)l}cy’ recently (June 27,
2023) for the silicosis victims of the state as a result of our Jom,t moverpent and the
intervention of the Hon’ble High Court of Calcutta and the Hon’ble National Human
Rights Commission.

. Rajmahal trap area, spread over Birbhum district of West
e 311ti Slsthlzn;":;:}::;of;e og Basalt, which is an extr_emely important (minor:) Fnineraé
gal, f the biggest causes of silicosis, especially when the stone mining an
and also 0518 t?ries run illegally, defying all the norms that are defined worldwide. It is
ir:sd}:i:qﬂ:n l::v that such form of industries completely ignores the safety of its workers

i i sible for the death of many. Recently;itbecamepublie
iy tur%mgﬁgg ];?1‘?2;3?5{::522 website that e-auction of 32 stone blocks from the
O et ted lands of Murarai-I, Nalhati-L, Rampurhat-I, and Mohammad Bazar,
e o AT unced between January 8-10, 2024, covering an area of ~322 acre,
ha‘{e be:en arglr?ancial value of ~INR 2161 crores of approximately mineable reserve oi
k. Interestingly, the very next day, i.e., January 11, 2024, the West Benga
bk'le ol e lopment and’ Trading Corporation Pvt. Ltd. (WBMDTCL) released a tender
Mm(?ral .Deve or;_ce for preparing Environmental Impact Asses_sment '(Em) or
%ppl'lcatflr;ntzi) 1l\fianagement Plan (EMP) after carrying out Differential Global

nviron
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Co-ordination Committee against Silicosis and

other ocupational Diseases

55, Surya Sen Street, Kolkata - 700 009
Mobilo ; 9231638923, 5830250022, 9830408868
E-mall : wsodzo*l o@gmail.com

s

Positioning System (DGPS) survey, application through Parivesh Portal, preparing the
Prefeasibility Report (PFR) and preparing presentation for public hearing, as well as for
the State Expert Appraisal Committee (SEAC) and carrying out all the work till the
environmental clearance is obtained for Black Stone Mining in Mouza- Hatgacha (J.L.
No:-1), Chanda (J.L. No:-2) and Pachami (J.L. No:-3) under P.S. — Md. Bazar, Birbhum.
It is important to note that the Birbhum administration only asked the potential industrial
partners/tender applicants to submit an affidavit, with only a promise that the candidate
will obtain and submit the Environmental Clearance (EC) in due time and also there is no
mention of application through Parivesh Portal or public hearing!

And moreover, none of the sides mention anything about ensuring health safety of the
workers and local people from the deadly silicosis!

And in the meantime, the Government of West Bengal has come up with a ‘Policy of
Mining of Minor Minerals in Private/Raiyati land for the State of West Bengal’ on
November 23, 2022, which persnades the local tribal population to offer their own land,
maybe even their residences, for mining. The approval for such mining will be given by
WBMDTCL. Of course, the onus of collecting the Environmental Clearance (EC) is all on
the raiyats, but maybe shifting of all the granting responsibility centrally to WBPCB might
make the situation easy. We feel this is a ploy to force the vulnerable population to give
up with their land, and make the path open for coal mining. As has been correctly reported
by the media about an official saying: "The state government is against forced land
acquisition. This policy overcomes this hurdle very efficiently."

In any case, as the whole process of stone mining in the area will now be running within
legal ambit, we would like to place our demands which are as follows-

1. Auction and distribution of the stone blocks cannot be done before all the norms
of the environmental safety (creation of EIA/EMP, application through Parivesh
portal, arranging public hearing, etc.) are duly satisfied, and this should be made
a prerequisite, mentioned in the tender application itself.

o Even for the raiyati land, environmental safety must be a prerequisite.

3. CPCB has published a detailed set ot guidelines for stone—crusher-industries on

July, 2023. These guidelines have to be followed by the successful bidder, failing
which the industry owner should face severe punishment, as prescribed by law.

4. Ensuring safety of the workers must be a prerequisite, especially following the
announcement of the ‘Silicosis Relief, Rehabilitation and Treatment Policy’. The
successful bidder or owner of that raiyati land willing to get a mining lease has to
take complete responsibility of the workers and should be committed to offer every
help and sustenance according to the policy in case of any lapse.
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Mobilo : 9231630923, 9830250022, 9830408863
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5. The ‘Policy of Mining of Minor Minerals in Private/Raiyati land for the State of
West Bengal’ of 2022 announces that the ‘lessee shall pay royalty, cess, DMF and
other statutory payments’. Similar is the case for the holder of the mining lease on
the Government vested land according to the 2016 policy. The District Mineral
Foundation must be properly utilized to ensure environmental and health safety
to the residents of the area.

6. Formation and smooth functioning of various trade unions must be allowed
without any obstacle and every worker must have the right to join any such trade
union organization of her/his choice.

7. No land should be forcefully taken from any individual land owner, especially from
tribal families defying the forest rights act, 20 06.

We do hope the Government of West Bengal will accept our demands and act accordingly
within the ambit of law.

Thanking you,

Sincerely yours,

Asadullah Gayen (CITU), Pradip Roy (NTUI), Ashish Dasgupta (IFTU), Arun Chattoraj
(AITUC), Priyam Basu (TUCI), Ashok Sengupta (AICCTU), Dinesh Roy (TUCC), Purab
Basu (INTUC), Sudhangshu Mondal (UTUC), Arunava Dhar (AWBSRU), Tapas Guha

(SASSC), Sourav Chakraborty (PBVM), Sujay Bala (SSU), PRC (Fuad Halim).

Copy to: Chief Secretary (Government of West Bengal), Chairman (WBMDTCL),
Chairman (WBPCB), District Magistrate (Birbhum).
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Co-ordination Committee against Silicosis‘::hmd

_ other ocupational Diseases

55, Surya Sen Street, Kolkata - 700 009
Mobile.: 9231639923, 9830250022, 9830408868

E-mall : ccsod2019@gmail.com

Rd: NO-O 00!..0.---a:¢..-..-..
To' LA L L]
Dr. P. Ulaganathan. IAS
District Magistrate.
South 24 Parganas

DALE vveerrseenses

March 6. idib""""'"""

Dear Dr.Ulaganathan.

You must be aware of the hundreds of people irom Canning 1. Canning-1l. and Bhangor bl
who had gone 10 work in stone crusher units ol PaschimBardhaman 8-10 years ngo along with their co-workers
from Minakhna. Sandeshkhali. Deganga. You must also be aware of the fact that all these people have the
potential of gelting aftected by silisdsis and even to di¢ due to this deadly occupational diseuse. as has happened

' n lact. aceording o our record 4 such people have

ocks of your district

\o lens of their co-workers from nutth 24 parganas already. |
already died at unusual young agess

1. RiyajulMolla (Died on March 8: 2013 ot the uge of 25 yeurs).

2. Abdur Salam Molla {Died on ﬂ,'g'_tember 34, 2018 at the agg of 41 years).
3. Jahar Ali Molla (Died on Novejber 5. 2017 at the age of 52 yeursh

4. Ramjan Khan (~45 years).

These people had been fighting a case in the Hon'ble High Court of Calcutta since 2017 and in December. 2019.
the Hon'ble court constructed a high- powered commitiee in which DM of four districts. including you. are the
members (see sttachment). We have the report that this commiliee.

headed by the Member Secretary. Wesl
Bengal State Legal Aid and Services Authority. has met twice and submitted an interim report 10 the Court. bul
surprisingly neither you nor any representa\ive from your office attended any of these meetings. while all other

districts have panicipatcd with eagerness. We also have the report from the villagers that unlike north 24

parganas. your district administration is quite insensitive to their situation. especially in the blocks of Canning-|
and Bhangor. ’

Therelore. we place the following demands in front of you which we hope will be implemented immediately.
1. Arrange lor regular monthly medical camps in the affected villages and arrange to supply all nccessary
medicines tree ol cost. as hus been happening in north 24 parganas. B
2. Arrange 0 collect chest X-Rays of all the affected villagers (list attached) using a 300 mA instrument
and send the plates 10 the Labour Department for diagnosis by the silicosis board. This exercise has 10
be pcriodic as silicosis is known to be a progressive disease.
3. Ensure availability of adequate X -Ray and spirometry seiup in all the block hospitals.
4. Arrange for Rs. 4 lakhs compensation each for the families of the deceased,
(o 5. Till the Government of West Bengal comes up with a comprehensive policy on silicosis. arrange for
v rAti and monetary allowance of Rs. 5000 following the recommendations of the
& Expert Commitiee: onDetermining the MethodologY ixi National—Mipimum—Wage
3 Government of India.
., 6. Cooperate with all the efforts initiated by the Govern
Hon'ble High Court of Calcutia

7 Several stone crushing unils are opening in population dense areas of your district and vou need o

memt of West Bengal following orders of the

22 immediately close them following standard safety protocol.

eh
5-’ - -
? ﬁ?’ -5 We do hope that you will take all necessary measures immediately. .

w.’
o Thank you. M r/&a} —
ey WART I G T
Conveners.

Co-ordination € ommiltee against Silicosis and other Occupational Diseases
(A commiltee comprising of SASSC. PBYM. §SU. CITU. NTUL IFTU. AWBSRU. AICCTU, INTUC.
AalTeC. uTuC. TUCC. AHSD. HSA. PRC and many others)
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ShnSuamt GUpLIAS DAL eeesesereresensesaseees .
I SRGENNRSITALE, o cevninensnins DALE ..venseeee

Nourth 24 Parganas _

- N Date: December 15, 2020)

Dear Shn. Gupta,

. Sandeshkhali, Deganga, Haroa, Basirhat blocks of your district
who had gone to work in stone crushing units of Paschim Bardhaman 8-10 years ago along with their co-workgrs
from Canning-1, Canning-1I, and Bhangor. You must also be aware of the fact that ail of them have the potential
of getting affected by silicosis and even to die due to this deadly occupational disease, as has happened to at least
47 cases in last few years from north 24 parganas only. However, only in 13 cases the family of the deceased has
received a onetime compensation. of Rs. 4 lakhs. Following the order of the Hon'ble High Court of Calcutta,
medical tests have been carried out in different blocks by the Health Department and we find at least 80 people
are suffering from Silicosis or lung refated ailments. However, neither the tests had been exhaustive nor regular
and excepting sporadic medical helps, no financial or other helps have been offered to them.

You must be aware of the people from Minakha

In such a situation, we would like to place the following demands to you,

1. Exhaustive and regular health check-up of the victims and regular medical camps with complete medical
support at all the affected places of your district have to be organized.

2. A compensation of Rs. 2 lakhs should immediately be disbursed to all the patients from your district who
have been tested and already diagnoséd by the Government of West Bengal.

3. A compensation of Rs. 4 lakhs have to be disbursed to the families of all deceased persons from your district

without delay. In some cases, where documentary evidences do not exist, your office should enquire through

a committee and here the statements of the villagers, co-workers should be considered with topmost priority.

A comprehensive Silicosis policy for the state has to be made and implemented immediately.

Swasthyasathi facility must be extended on priority basis to the families of all the victims.

BDOs’ of every affected block must be allotted with special monthly ration provisions for these families.

Digital X-Ray machine with 300 mA rating must be installed in all the affected blocks. Other treatment

facilities and dedicated medical experts must also be made available at the block level.

8. Many of the victims have suffered from Amphan who have to be properly compensated.

ool o

We do hope that you will consider the demands of these affected workers/villagers with sympathy and ensure
quick implementation of the same.

Thankyou; 4\}71

Tl b o/

Guha, Tarun Bhardwaj, Pradip Roy, Sourav Chakraborty, A. Dasgupta
Conveners, —_
Co-ordination Committee Against Silicosis and other Occupational Diseases -
‘A committee comprising of NTUI, IIFTU, CITU, INTUC, AITUC, AICCTU, UTUC, TUCC, AWBSRU
SASSC. PBVM. SSU. Matribhumi Patrika and many others) '

-
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Abstract "

Dust pollution Is common [n Indian roads and several industrial setings (Including mines) that dffects human healdh.
ldentification and characterization of the dust particles in the mining 2rea Is essential for knawing the properdes of
the dust that effectively causes zilments 0 humans, pardcularly ameng workers those who are working in un-
organized industrial settings. The present study aimed to determinc the level of dust pollution and to know the size
and characterize the dust particles In the Pachomi-Hatgacha stone mine areas of Birbhum district, West Bengal, India.
Dust samples were collected and analysed for Dynamic Light Sattering (CLS) to determine the size and shape of the
particles, Fourier Transform Infrared Spectroscopy (FT-IR) to determine the free silica content, and X-ray Florence
(XRF) analysis for quantitative estimation of components in the sample. All the analyses were done following standard
instumentation and techniques. The size of the dust particles was much less (ranges 101298 nm) than the size of
respirable particles (2500 nm). Those were mostly generated as wellas precipitated during peak working hours of the
day. Presence of considerable amounts of silica was confirmed by the FT-IR (strong and broad band ac 1000 em™")
and XRF analysis (76.85% SiO3). Exposure to these dust particles may cause severe health impairments. Therefore,
intervendons like wet drilling and blasting, sprinkling of water during peak working hours, and awareness of use of
personal protective devices among workers are required to reduce the risk and hazards associated with dust
pollution to the health of miners and Inhabitants around the mines.

Keywords
Birbhum, dust polludon, occupational health and hazards, stone mines, respirable particles
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Introduction In India, annual incidence of injuries and deaths due to

. s occupational exposure were 17 million and 45,000
Exposure to hazards in industry preferably in the i : i A e 4
workplace causes more than 270 million injuries and recscdpecufvely d([:clgh ctal., .1999)]' ‘l'htslcmphasizﬁ the
2.3 million deaths annually throughout the world " of shidying Geeqpational sud; Hoskiuat

(Rushton, 2017). The situation becomes more
complicated at the workplace in developing coun- 'Department of Anthropology, Government General Degree
tries like India, where most of the workers worked in College Singur. India ]

2m: -
adverse physical and env ironmental conditions with f:;_‘:ﬂ@" Anthropology Unit. Indian Srtistical Institute, Kolkata,

less health protective devices particylarly in UNOr-  3chemical Sciences

: rticy) el \aba S

ganized sectors. Health and safety at workplace of  College Singur, India tory. Government General Degree
workers are often ignored which were further ac- “*Geological Survey of India, Kollata, Indi

companicd by compcting social, cconomic and e
political issues (Saha and Sadhu, 2013). Addition- c’.""“ﬁ_l*’x::éﬂ'ghﬂn / ‘2‘\"
ally, lack of education, unawareness of workplace g en’ w’” Degres é'onege i, £ Arthropology, Government

hazards and poor health condition aggravate the sit- India 7 :[Wut Bengal 712409,
uation more difficult to manage (Agaihotram, 2005).  Email: biswanath.malakar@) s :
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w:grkplncc in Indin for preventing workplnce hazards
and reducing the risk of occupational discascs/
impainment in the population (ICMR, 2017).

Stone mining is an unorganized sector of the mining
industry categorized under small mincs in India that
provides employment opportunity to over 0.5 mitlion
individuals (Sivacoumar et ul, 2001, 2006). Mining
work is genemlly considered ns one of the hazardous
jobs. Dust particles are generated during the process of
mining and crushing work and the whole process also
creates huge noise duc to sound of crushers and trans-
portation (Malakar ct al., 2019). Stoncs arc crushed into
different sizes and used os mw materials in construction
industry (like construction of buildings, railway tracks,
metaled roads, bridges and flyovers). During the last
century or so, particularly, after the introduction of
railways and ropid increase in comstruction works in
different parts of the country, the demand of stone chips
has increased remarkably. To fulfil these cnonnous de-
mands, the stone mining and crushing industry has in-
creased substantally. However, most of the units are
poorly regulated (due to private ownership) with very
limited pollution control measures at the work place.

Studies conducted in different parts of the world
reported that a huge amount of dust particles are
generated during mining work. Bahrami ct al. (2008)
mentioned that a significant amount of respirable dust
particles generated in stone quarrying and crushing
activities; Golbabaei et al. (2004) and Healy et al.
(2014) pointed out the presence of crystalline silica in
dust particles which were generated due to mining and
crushing work. Several scientific studies (Bazarbayev
et al.,, 2022; Ojima, 2003) used Fourier Transferred
Infrared Spectrophotometry (FT-IR) for the detection
of crystalline silica in the dust sample.

In India, studies (Semple et al., 2007; Sivacoumar
et al., 2006) conducted in stone mines revealed that the
level of dust pollution was beyond the national stan-
dard. Green and colleague (2008) pointed out that stone
mine workers in India exposed to 23 times higher
crystalline silica dust than workers of the United
Kingdom. Kumar et al. (2014) reported the presence of
silica in the dust sumple collected from stone quarries in
Andhra Pradesh. Similar findings were also reported by
Mukherjee et al, (2005) in coal mines using FI-IR
spectroscopy. Begum et al. (2022) determined that

2021) and coal mincs (Mishra nnd Das, 2017) in India
also reported that the concentration of such dust was
beyond tolernble limitacceptable standard in the work-
place. Though, the Indian standard for respimble crys-
talline gilica is 3-G times higher than tic standard sct other
parts of the world and thus, it was recommended to lower
the stundard to reduce the risk of silicosis in the Indian
stone mines (Prijapati et al., 2020).

To our knowledpe, there is no study that addresses the
level of pollution in the stone mine industrics of Birbhum
district, West Bengal, where more than 500 crushers and
70 stonc quarrics arc functioning. Morcover, some recent
studies highlighted that the crude death rate (CDR) of
this region is much greater than the rate prevailed in the
State (Rai ct al., 2020) and most of the deaths are due to
circulatory disorder and respiratory system-related dis-
casc (Ghosh ct al,, 2022). In view of above, the present
study was conducted in the stone mine areas of Birbhum
district, West Bengal, aiming to assess the level of dust
pollution and 1o determine the size and characterize the
dust particles in the stone mine arcas.

Materials and methods

Study area and stone mining work

Present data are part of a larger bio-medical project
conducted in the Pachamni-Hatgacha stone mine areas
of Birbhum district, West Bengal. The rescarch was
conducted afier prior institutional approval from the

"Ethical Committee for the Protection of Research

Risks to Humans.

Mining industry in this area started probably during
the end of 1950s, (although not well documented),
when the Geological Survey of India catelogued
natural resqurces in this arca, People came to know
that a long stretch of the area is covered with igneous
rock, just 4-5 feet below the surface sail.

In Birbhum district, stone mines and crushers are
mainly scattered in Mahammad Bazar, Rampurhat and
Nalhati blocks. The stone mining and crushing work in
zh? present study area is primarily the extension of stone
mining at Pakur area of Rajmahal hills (Iharkhand)
which is as old as the introduction of railways in India
(1858). The Pachami-Hatgacha stone mine area consists

of more or less 70 stone_quaries-and—500—crushers——————

exposure toSUCIT iazardous elements in the workplace
posed potential threats to the workers including severe
lung impairments (Govindagoudar ct al., 2022). Studies
conducted in granite mines (Singh et al., 2010), zinc
mines (Chauhan, 2010), sandstone mines (Nandi et al.,

However: the exact number may vary. se most of
the quarries and crushers have priyafeoWhership as well
as some cultivable lands are being asmincs. Mining
and crushing work in the present Stugly area provided job
opportunity to at least 20,000 inﬁiﬁdq@l‘fjljbéth'sexés;
i oy 2T N ’
i r(‘f‘&pd' NQ- 13‘;.\ ) .
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Again, the exact number may vary because most of the
quarties and crushers run privately and there are seasonal
variations in tenus of number of warkers. A majority of
the workers in the present study area are employed in-
formally without any writicn contract. The workers arc
paid on the basis of the work done by them in a day.
Thus, most of them ure deprived from any social security
scheme (like provident fund und accident benefit) and
health and safety measures at work place is mostly ig-
nored. The work continues over 12 hours a day without
any formal break. The work in stone mines includes
stone blasting, hammering, crushing, scrcening and
transportation. In all the stages of preparing stone-chips,
human involvement is necessary as most of the crushers
lack mechanization and automation.

Data on dust pollution

The dust samples were collected from two different
locations (during both day and night shift) situated
inside the stone crusher areas. Samples 1 and 2 were

collected from site A, on the other, samples 3 and 4
were collected fromn site B (shown in Figure 1) and
analysed in the following ways:

(i) Sample collection: dust samples were collected
using the APM 550 system (the APM 550
systemn is a manual method for sampling finc
particles PM 2.5 fraction and is based on im-
pactor designs, standardized by USEPA for
ambicnt air quality monitoring), Enavirotech
Instrument Pvt, Ltd (India) in pre-weighed filter
papers. Samples 2 (10:30-16:00) and 3 (08:00—
16:00) were collected during peak working
hours while samples 1 (16:15-22:00) and 4 (22:
00-06:00) were collected during leisure time of
the day. Afler collection of dust samples, weight
of cach filter paper was taken and preserved in
dark plastic pouches before further analysis. The
collected sample was carcfully placed in the
High-Resolution (HR)-clectron microscope
(Leica DM 1000 LED Microscope) which is a

57070 80°0° 50°0° 1) B6°0" 88°0° 50°0" B87°30° B85°0]
INDIA = WEST BENGAL BIRBHUM
osTay
= = >
2 I3 g
o~ ~ * I
2 ®
~ 4
§ 2| i
™ ?y 1 :'9’
200 km e 0 10 20 30 km2,
q0*0* f-yam] aa:;

o

Figure l. Study area with sampling location coordinate as 24°04'03"N 87°
87°35°14"E (for sample B) in Birbhum district, West Bengal, India.
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(i)

(iii)

(iv)

uscful tool to find out the structural fentures of
the dust particles (Spence et al., 2000).
Sample preparation and analysis for Dynamic
Light Scattering (DLS): in the labomtory, cach
filter paper was considered as o centimetre graph
paper and the dust deposition throughout the
paper considered as consistent. The filter paper
was cut into 2 x 2 em for {irther analyses. High-
performance liquid chromatography (HPLCL)
grade watcer was added (5.0 mL.) to the sample
paper for dilution and left for around 200 hours.
Then cach sample was centrifuged for 15 min,
cach at different centrifugal speed starting
from 176 g to 11269 g (with a rotor radius of 7
cm). We have considered the samples obtained
at the highest speed of the centrifuge for next

analyses. Then Dynamic Light Scattering

(DLS) analysis was done by using MAL
1030323, Malvern Instrument Ltd (United
Kingdom), for identification of size of the dust
particles.

Dynamic Light Scattering (DLS) is known to be
one of the most versatile and useful techniques
in physical chemistry for measuring thc size and
shape of nano particles through detennination of
size distribution profile. Size measurcments
were performed at a 90° angle in triplicate. DLS
analyzes the velocity of particle movement by
the Brownian-motion of the particle (Mondal
ct al.,, 2017).

Fourier Transform Infrared Spectroscopy (FT-
IR) analysis: the collected sample was care-
fully placed in the FTIR-3500 Spectrometer,
JASCO (Gennany), for FT-IR studies. FT-IR
was used for identifying the chemical prop-
ertics of thc sample. IR spectroscopy is the
only analytical method which provides both
ambient temperature operation and the capa-
ble to directly monitor the vibrations of the
functional groups. It characterizes molecular
structure and govemns the course of chemical
reactions. The term ‘infrared’ generally refers
to any electromagnetic radiation falling in the
region from 0.7 mm to 1000 mm. However,
the region between 2.5 mm and 25 mm (4000

(v) X-my Florescence (XRRF): the collected sample
was analyscd in an X-my florescence instrument
(XRF  multi-clement analyzer, Brucker, S2
KODIAK) for the quantitative estimation of
component specics. XRI works on wavclength
dispemsive spectroscopic principles. This method
is widely used for clementul and chemical on-
alyses (Kumnar and Rajkumar, 2014).

Results

‘Table 1 shows the description of dust samples col-
lected from ficld arcas. The weight of the precipitated
sample was higher in sample 3 (0.4416 gm) and
sample 2 (0.3792 gm) than sample 4 (0.1681 gm) and
sample 1 (0.2411 gm) that indicated more amount of
dust particles were generated during the peak working
hours of the day (i.e. 08:00-16:00 h).

Table 2 shows the results of Dynamic Light Scattering
(DLS) analysis of dust samples. The peak mean intensily
(d nm) describes the mean value of particle diameter as
well as the size of the particles. The values of peak mean
intensitics (d nm) were higher in sample 1 and sample 4
than sample 2 and sample 3. The size (nm) of the samplc
was higher in sample 1 (298 nm) and sample 4 (139 nm)
than sample 3 (101 nm) and sample 2 (108 nm). Overall,
the size of the particles in all the four samples was much
lower than the size of respirable particle (i.e. <2500 nm
or <2.5 pm) as depicted from HR-electron microscopic
images (shown in Figure 2).

Figure 3 shows the result of Fourier Transformed
Infra-Red (FT-1R) spectra of dust sample. The spectra
indicate a number of frequencies to identify several
functional groups, which indeed supports the complex
nature of the sample and indicates the presence of
several Infra-Red (IR) active moicties. The strong and
broad band at 1000 cm ™" is the characteristic of silicate
stretch arising from the different silicon oxides which
may present in the sample,

Table 3 shows the results of X-ray florescence
(XRF) analysis of dust sample. There were 26 ele-
ments present in the analytes. The major components
were Si0; with 76.85% and Al,0, with 9.75%. Other
trace and ultra-trace elements like Fe, Ca, Mg, Cr, Cu,
Pb and Ti were present in considerable amounts.

to 400 cm™') is the most attractive for

chemical analysis. Thus, the technique of IR is
one of the reliable tools for determination of
several functional groups present in the ana-
lyte and comes in the range of IR spectroscopy
(Mawhinney. et al., 1997).

Discussion

The present study was conduy ted=inthe stone mine
areas of Birbhum distr‘i_g,t;/@_g;l{Behgal, where ap-
proximately 500 stone crusShets and-70 stone quarrics
'i.' . .-_'/
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ples collected from field area.

Table 1. Descripdon of dust sam

Wi (gm) Wai-—W, (gm)

Sample Time of sampling Duration (min) W, (gm)

1 16:15 to 22:00 345 43149 45560  0.2411 v
2 10:30 to 16:00 330 4306]  4.6853 03792 e
3 08:00 to 16:00 480 432601 47677 04416 Sas
4 22:00 to 06:00 480 43036 44717 0.1681 e

Mars af previp e e [ wta

D Rammphe | Otmnpls | ORampe) Otlamplsd

W = Inital welght of filter paper; VW2 = Final welght of filter paper.

Table 2. Results of Dynamic Light Scattering (DLS) analysis of dust samples.

Sample no. Observation Peak mean Intensity (d nm) Size (nm)
1 1 298.6 298
2 568.7
2 | 108.6 108
2 243.0
3 1 101.6 101
2 176.3 ,
4 | 139.5 139
2 190.2

Size of respirable particle Is < 25 um (micro-metre) or 2500 nm (nano-metre).
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Figure 2. Images of dust partcles obtained from HR-elecuron microscope.

are functioning. The aim of the study was to under-
stand the level of dust pollution and to know the size
and characterize the dust particles in the mine areas. In
order to fulfil the objectives, data were collected on
dust samples at different Jocations during different
times of the day (including day and night). The

411 ¥

DLS, FT-IR and XRF using standard techniques and
instrumentation.

The results of the present study indicated thata huge
?mount of dust particle was generated and precipitated
in the present study area particularly during peak

working hours of the day (i.e. between 10:00 and 16:
00 h). Corroborates with present findings, Sook‘tawee;
ct al. (2020) also reported diumal variation in dust
Po[lu.lion in the stone mine areas of Thailand and
identified two pcaks of dust pollution — during
moming and eyening hours of the day. Similar findings

. tyconducted in stone crushin
u:'utsl ot; Egg;ma] areas of Tamil Nadu (Sivacouma%
et al, 2 and Nalgonda district
(Deshmukh et al., 2017). of Telangann

The result of the Dynamici_,L’.'igbbScatteﬁng (DLS)

analysis of dust samples _c_le;'g{c___tecf Ih_.at the size of the
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Figure 3. Results of Fourler Transformed Infra-Red (FT-IR) spectra of dust sample.
Table 3. Results of X-ray florescence (XRF) analysis of dust sample.
Sl. No.  Test parameter  Certified Observed  SL. No.  Test parameter  Certified Observed
] SIO; % 77.29 % 0.57 76.85 14 Cu (mg/kg) 1230 £ 153 1196
2 AlO; % 9.30 £ 0.51 2.75 15 Ga (mg/kg) 14.1 £ 4.8 13
3 Fe,O5 % 4.88 £ 0,39 4.44 16 Nb (mg/kg) 154 £ 2.1 15
4 QO % .16 £ 0.21 0.97 17 Ni (mg/kg) 128 £ 57 12
5 MzO % 0.47 + 036 0.39 18 Pb (mg/ke) 285 + 48 274
6 Na;O % 0.44 x 0.12 04 19 Rb (mg/kg) 270 + 45 255
7 K20 % 291 £ 0.18 .28 20 Sc (mg/kg) 5.1 %18 6
8 MnO % 0.18 0.16 21 Sr. (mg/kg) 24 % 12 30
9 TiO2 % 0.25 0.24 22 Th (mg/kg) 214 + 5, 21
10 P2O5 % 0.05 0.04 23 V (mg/kg) 47 = 18 45
1 Ba (mg/kg) 206 + 69 187 24 Y (mg/kg) 29z 12 29
12 Co (mg/kg) 88 £33 7 25 Zn (mg/kg) 498 + g1 469
E Cr (mg/ke) 35 % 12 29 26 Zr (mg/kg) 234275 28

particles was much smaller than the size of respirable
panticles (i.e. <2.5 pm or <2500 nm). This finding
corroborates with the study conducted in the stone
mines of Tamil Nadu (Sivacoumar ct al., 2001, 2006)
and Madhya Pradesh (Semple et al., 2007), where they
also reported massive prevalence of respirable dust
particles. Furthermore, a study conducted in stone

Therefore, workers are continuously exposed to
such smaller air-borne dust particles, which are pri-
marily deposited in the alyeolar region of lungs and
ﬁ:om their translocated and transported to distance
::;uesfoygans through macrophage-mediated clearance.
interstitial-lymphatic clearance and blood circulatio:;
(Fan and Liu, 2021), ultim i

—.————~crushing—units—of "Gwalior (Semplc ¢t al., 2007)

stressed that there were no pollution reduction mea-
sures in thc mining sectors, machines were mostly
uncovered and no water sprinklers were used during
working hours to reduce pollution level.

cffects in the workers including respiratory, cardio-
vascular, liver, neurological, gastm-inlcstmal‘ kidney,
men@nl health (Graczyk and Riediker, 2019;' Stcwar;
and Hursthouse, 2018) and may even induce DNA
damage (Leo'n-Mejia ct al., 2018),

G
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* The result of the Fouricr Transformed Infra-Red (FT-
IR) spectrn of dust samples indicated the presence of
silicate stretch arising from difTerent silicon oxidcs. This
finding corroborates with the study of Baysal ct al.
(2018), who reported that strong band at 990 and
1010 em~"' in FT-IR proves the presence of silican—
oxygen in the sample. Similarly, Di Benedetto ct al,
(2021) also contimmed the presence ofsilica in the sunple
through strong band at 1072 em™" in FT-IR analysis.
Present finding also corroborates with the study of
Mukherjce ct al. (2005) and Prajapati ct al. (2021); they
found that dust samples in Indian mincs contained a huge
amount of crystalline silica using FT-IR analysis.

The result of the X-ray florescence (XRF) analysis of
dust samples revealed that the major component of the
dust sample was SiO, (76.85%), which is one of the
major concems of present study. Exposure to such sil-
icate stretch may cause the development of pulmonary
diseases such as silicosis, tuberculosis, chronic bron-
chitis, chronic obstructive pulmonary disease (COPD)
and lung cancer among the workers (Margan ct al,
2023). Therefore, a surveillance system needs to be
emphasized for early detection and tracking of workers
with such pulmonary diseases (Rupani, 2023). The
present sample also contained considerable amounts of
aluminjum oxides, ferric oxides and titanium oxides.
Existing literature suggests that exposure to such metals
even at a low concentration may cause several health
impairments in humans including in the brain tissues,
lungs, skin and cyes (Alasfar and Isaifan, 2021; Mondal
et al,, 2021). .

However, the result of the present study cannot be
claimed to be free from limitations because the present
study was cross-sectional in nature with small sample
size; other uncontrollable factors like diumal and sea-
sonal variation, temperature, humidity and other con-
comitants were not considered in the data collection and
analysis. Therefore, future studics with larger sample,
considering all the limitations of the present study, would
provide better insights into the present problem.

Conclusion
Analysis of dust sample indicated that the size of the
particles was less than the size of respirable particles with
a large presence of silicate in the sample. Prolonged

control countenmensure activities should be initiated
such as wet drilling and blasting, sprinkling of water
on the crushing and sorting arcas, road cleaning before
the peak working hours ofthe day and improvement of
industrial processcs at the potential source area. The
local administration should also strictly imposc and
monitor the basic sufety and pollution control mea-
sures at the workplace. Further, planting of vegetation
around the crushing units may perhaps help to reduce
the risk and hazards associated with dust pollution
(including the risk of health impairments) of miners
and inhabitants around the minca.
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OFFICE OF THE ADDITIONAL DISTRICT MAGISTRATE AND
DISTRICT LAND & LAND REFORMS OFFICER
. BIRBHUM, SURI
MemoNo. {402/ (M&M)/DLALRO (B)/2022 Date : O /) /2022
ki
To '
The District Information Officer, , &
NIC, Birbhum, ; . O 75

R "

>
4

, ; 5 ' s, - odin.d *{c .
Sub:- Uploading of repart on assessment of damage'to théc@lroﬁmegv\;:\\ﬂ:r‘ .

L and ecology In stone mifning areas of Birbhum Distrlctsub,mg(gc_hbyﬁ % h i
1 7P

3
National Gréen Tribunal, Eastern Zone In connection with: quI{E WO ATE } A

the Institute of Forest Productivity, Ranchl under ICFRE befare:th®H

127/2015/EZ in the matter of Ramchandra Mardi & ors. ~Vs: heiwéﬁ“.ﬁ- By &,m;__s:;

‘}:'i.": ' /'“I

e

y i ol ' NS D
. As declded in the virtual meeting dated 07/11/2022 of the committe&&h’é’ﬁhﬁ&d‘ﬁy the
Environment Department, 1 am directed to request you to upload the report of the above subject

matter. [n'the official website of the Birbhum District Admlinistration for public access.
e, -

. The PDF copy of the report s enclosed which may be uploaded under the heading “Report
on assessment of damage to the environment and ecology in stone mining areas of Birbhum
District submitted by the Institute of Forest Productivity, Ranchi under ICFRE before the Hon'ble
National Green Tribunal, Eastern Zone in connection with 0.A. No. 127/2015/EZ in the matter of

Ramchandra Mardi & ors. -vs- the W.B.P.C.B. & ors.”

r i\
Additional Dﬂmnd

District Land and Land Reforms Officer
Birbhum, Suri. '

Mento.No. 5662 j(ﬂ[__(M&Mj/DL&f,LRO (B)/2022 . Date: gz 7, sooon
——Copy-forwarded-to— ; '
1) CA to the District Magistrate, B!.:_rbhum for kind appraisal of the District Magistrate

-Birbhum.

Additional DQ% :SJ%V/

- - d
District Land and Land Reforrfis OB]ccr
irbhum, Surj Qr/
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BEFORE THE LEARNED NATIONAL GREEN TRIBUNAL s
EASTERN ZONE BENCH, KOLKATA : ¢
IN THE MATTER OF:
0A No.127/2015/EZ

RAMCHANDRA MARDI & OTHERS VERSUS WEST BENGAL POLLUTION CONTROL BOARD KOLKATA &

JOYDEEP MUKHERJEE APPLICANT(S) VERSUS MEMBER SECRETARY, WBPC

= OTHERS

AND

OA No.88/2015/EZ /———

oz, \RTE (oM I /;
s.NO _ PARTICULARS L ' k_'ecﬂ'mz/s.égk
1 Affidavit submitting Report of Indian Council of Forestry Re sﬁ%?_’alﬁ‘z:/
and Education (ICFRH) regarding District of Birbhum in West BengalVif, -
2 Photocopy of Report tlated 14.02.2022 annexed as Annexure R-1. 03 - 684

Place: Ranchi

Dated: 05.04.2022

COUNSEL FOR ICFRE
Gora Chand Roy Choudhary,

Advocate,

High Court Calcutta, Temple Chamber,
Raom No. 35,15t Floor,

6 OLD Post Office Street,
Kolkata-700001

Phone N0:9830416260

L roy'chuudhu1ygurachﬂ'ﬁd'@§mall.com



IN THE MATTER OF

BEFORE THE HON'BLEN >

~ EAST ZONE KOLKATA 7
. 5,

¢

0ANo.127/2015/EZ i N/l
RAMCHANDRA MARDI & OTHER§ A%t‘ 2 i
' Vs i (R4
ST BENGAL POLLUTION CONTROL BOARD KOLKAT.

<\ WE
e I . AND

0A No.88/2015/EZ
X JOYDEEP MUKHERJEE APPLICANT(S)
] VERSUS
‘MEMBER SECRETARY, WBPCB & ORS. RESPONDENT(S)
Ia

¥ I"
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B E:D. S AFFIDAVIT SUBMITTING REPORT ON BEHALF OF ICFRE REGARDI

23R DAMAGE TO THE ENVIRONMENT AND ECOLOGY IN STONE Ml

DB Z BIRBHUM DISTRICT IN WEST BENGAL "\ Ay

ao & : ‘\: £ ' R

':":‘g g _ 1, Dr. Nitin Kulkarni son of Late. Arun S. Kulkarni -aged about 56 yrs piéqgeﬂl_}:gjrpos'tet_i’gsy .

iy ',,‘:J"} .;-,:." L
2 2 %ﬁrector, Institute of Forest Productivity, P.O. - Lalgutwa, P.S. - Nagri, Dist..-Ranchi
9._;8%. (Jharkhand), Pin- 835303 do hereby in my official éapacity, éble_rpnly affirm and state on
" path as follows: '

) That T am the Director, Institute of Forest Productivity, Ranchi representing INDIAN

!1 COUNCIL OF FORESTRY RESEARCH AND EDUCATION ( ICFRE). I am competent to
affirm. | have made myself well acqudinted with the facts and circumstances of the

case. | am duly authorized and hencé competent to make and -affirm the affidavit on

I &
wDatg,.—

M T

behalf of ICFRE.
2) Pursuant to the order of The Hon'ble National Green Tribunal Eastern Zone Bench a

detailed report regarding assessment of damage to the environment and ecology in

i ST BENGALis submitted.

of No

3) The State Government jis authorized to give the sanction regarding the quantity of
0

materials to be mined.




T
- .“-F.:

: 254 245

N . "
o =L T~ = lpa.;,. s
4 Sl —

ICFRE can calculate the illegal amount of mining executed, after ovtaining the detailed
steport, regarding the sanction of total materlal to be mined out from Individual mines, as

Issued by the State/Concerned Authority.

4) The sald report may be kintlly taken on record and may be part of the record in the

above mentioned cases.

5) Itis submitted that the contents mcnticncd in the above paragraphs are true and correct

to the best of my knowledge and belief.

Sworn and signed on this the.!'a!.O..‘f..(..'.?.-lat Ranchi

The deponent who has identified by ~

-

SH i Sty edfon 3 rmar,
Instituie of Forest Procuctvay
: ey / Rarch- 5353034

Advocate, Ranchi has affirm and
I 5 M e

declare that the statements are true to
the best of his knowledge and belief. Identified by me
Advocate
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UJAPR 2002

u.ua“
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EXECUTIVE SUMMARY

-

The purview of the assigned study was "the assessment of damage to the environment and

ecology in the stone mining areas of Birbhum districts of West Bengal”, vide emall dated 11"

November, 2020 (Ainexige-4, Page No. 1) from West Bengal Pa!lm!o?d/r‘oizg@-q’ West
Bengul (as directed to West Bengal Pollution Control Board, Ka!fca Hor' b?&Wa 'E,E;'g)\

<y B

Green Tribunal (NGT), Eastern Zone Bench, Kolkata on the O.A. ch ¥ 27/ ol .S‘ZEg With b }f;‘

9““’||’

No. 88/2015/EZ (Ramchandra Mardi & Ors Vs West Bengal Pollutlon C‘qno;dﬂﬁfgérd &: 0:1:)
'afP ¥

on the following terms and reference (Annexite A, Page no..2-5): k ¥ 4 A2.20 o /
a) Cost of mined:material, both Iégd!br-a::d illegally mined. (;\ QV \
b) Cost of ecolagical restoration.of the area in question. . t —-r-}

¢) Computation of the net present valte of loss of ecology/environmental services fore-
gone. |
On the scrutiny. 'of documents received’ from ‘West Bengal Pollution Control Board on
10.08.2021, a:total number of 218.stone mines‘were to be studied in'Birbhum District (ATidexs
ure-A, Page No. 6-102) The study. was cm'ncd aut within the stipulated period of six months
from the date of award/ rélease. of funds (RTRERITE-A, Page No. 103-104) of study by West
Bengal Pollution Control Board, Kolkata.

The summary.of findiirgs over specific points are as given below: ' ¢ -

1. Costof mined materialsin Rampurhat-I Block

» The findings of the present. study reveal that the: raraf volume of mined material in
Rampurhat-I Block in Birbhuin district of West:Bengal is 1,25,32,232.39 n?.

o The total cost of the .mined marenal in: me Rampurhat-I Block is Rs.162.92 crores

Cost of ecological restoration of the area in question

e The total cost for ecological restoration through compensatory afforestation for all

mining activities in Rampurhat-L.block was computed as Rs.287.82 Lakbhs.
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i‘ompnmﬂon of Net Present Value of the loss of ccological/envir onmental services foregone : .

o The NPVofthelossof cco!ogica!/envh-onmcnra! services
as Rs.893.10 lakh forRrxmpurha{—I block.
2. Cost of mined materials in Mohammad Baz

foregone has been estimated

ar Block

e The present study yeveal that the total volume of mined material in Mohammad Bazar

Block in Birbhum district.of West Bengal is 2,23,62,5 15.76 m’. g
e The total cost of themined material in the Mohammad Bazar Block is R.rf {f{:rgeﬁ ' 4__\\\
based on the current-market rates. VAT gt 2
e F»S\Ss" 2 ~f -~
. o ) ?‘391' ﬁn’d‘\f} g
Cost of ecological restoration of the areain question i posd NO T E
| &2’: ERPIRE ML *
- 4,422
' i fati 1L minin S0/
e The total cost for ecological restoration by compensatory affarestation, u-/ "_‘.:.’?‘

activities in Mohammad Bazar Block was Rs.381.77 lakh.
¢ of the loss of ,ecofog!qalf’e;m"mpmemdl services foregone

Computation of Net Present Valu
viroumental services foregone has been estimated

o The NPV of theloss of ecolagicallen
ds Rs.1,184.63 lakh for Mohammad Bazar Block.

3. Cost of mined materials i Nailhati-I Block
v -

¢ study reveal that.the total volunie .of mined material in

e The findings of the presen
of West Bengal is 89,32,301.99 1"

Nalhati-I Blockin Birbhum district

e The total cost of the mined material in the Nalhati-1 Block is Rs.116:12 crores based

on the current market rates.

Cost of ecalogical restoration of the area in question

F -

e The total cost jor ecological restoralion by coinpensaiury-aj}‘”urm;‘u tionforati-mini
; v Tl ﬂg—-—
activities in Nathati-I Blockwas Rs.174.41 lakii. )

Computation of Net Present Value of the loss of ecological/environmental services foregone
e The NPV of the loss af eco!ogfcaﬂenw'ronmeumf services foregone has been estimated

as Rs.541,20 lakh for Nalhati-I Block.
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4. Costof mined materials in M wraral-1 Block f—"‘ 1 ) _,:' .
—E & .

that the total volume of=sined material in
Vest Bengal Is 14, 19,915.79 m’.
I Block Is Rs.18.46 crores based

e The findings of the P! esent study reved!
Murarai-I Block in Birbhuni district of W

e The total cost of the mined material in the Murarai-

on the current market rates.

Cost of ecological restoration of the ured in question
The total cost for ecologlical restoration by compcnsato:y a o/mvraim{&{_‘ /l mfn!ng

activities in Murarai-1 Block was Rs. 49. 89 lakh.
AL t"ﬁ" ‘\ 7
al/ v (omnemaf 3¢ 7?;}

foregone Z Pa‘;gp\rc{ u 't k)
The NPV of the loss of ecologicall/envir -onmental services fbrey Wﬁm ate/

as Rs.154.81 lakh for Murarai-I Block. GQ !/l r v

Computation of Net Present Value of the loss of ecofog

Total Cost of mined materials in Birbhum District:

Overall, the findings of the present study exhibitthat the total volume of mined material

in Birbhum district of West Bengal is 4,52,46,965.93 m’.
1al cost of the mined material is Rs. 588.21 crores based on the current market

L d

e Theto
-rates.(This cost also include the cost of sanctioned material to a particular mite)”

Cost of ecological restoration of the area in question

The total cost for ecological restoration b); campensarb:y afforestation for all mining
activities in Birbhum districts was Rs. 893.89 lakh.

Computation of Net Present Value of the loss of ecological/environmental service:

foregone

The NPV of the loss of ecological/environmental services foregone has been estimate:

as Rs.2773.74 Lakhs for Birbhum districts.

(Sanjeev Kumar, Scientist-E
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Government of West Bongal
Office of the District Magistrate
: . Birbhum
P.0.+P.S.- Surl, Dist.- Birbhum, West Bongal, Pin-731101,

Memo No. M&M/ |25 IDL&LRO(B)/2024 Date- (9 | 0| /2024

To
The District Informatics Officer, ’ m

NIC s

Surl, Birbhum . //q%%?'fff;:“ )
éo o s“‘\‘ﬁ:{ ( ?“!
2] a0 e ) )

Sub.: Notice for a:Auétion.6f Blick Stone Blocks situstad-on

b G4 RO Ty
A\ s EY\P 2% e
detiicyshiof -
09 Black Stone Blocks: situated on Govemment Land:under RampurhidR)Bloch &iﬁlﬁﬂgh

online made In;the Government.e-Auction portal _(li'ltps:_ffé_aqg_fjpg;__gpvgi_'r:ijr"?dii?éi'r&}éqﬁééted fo
publish the said’Notice in.the Birbhuni District:website.(https://birbhuri.goviin)‘on 10.0.2024
for. publicity.

Eniclo.: As stated o
Distict Magisirs
Birbhum.
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GOVERNMENT OF WEST BENGAL o

OFFICE OF THE DISTRICT MAGISTRATE

BIRBHUM -
BIRBHUM, W.B,, PIN—-731101 % 5 v g

PO- SURI, PS- SURI, DISTRICT-
E-mml-_m-_bm@ﬂmf dlro,bir@pmail.com
Memo No: M&M/ |26 /E-Auction 2 (BS)DL&LRO(B)2024 Date: 0 /0172024

NOTICE INVITING APPLICATIONS FOR E-AUCTION OF BLLACK STONE BLOCK FOR
GRANT QF MINING LEASE

ividuals, firms, socleties, associations and
in the Goverriment /ﬁuchdﬁ-?onnl

[}

Applic&lions are hereby invited from bona-fide ind

companies for c-auttion “through: ‘online mode of bidding

'(http:/feauction.gov. m) for. grant of mining lease of Black Stone {mmor mmeral s_ﬁ;:léted o,

Govemnient land, for a period of 05 (Fivé) years, within the Birbhum district nf"onad’hc"‘inaﬂcr L
i f‘ hcd'dmes nd \
ug

A
?_l,‘ﬂ{a W\ i’.’:\ ? \

Minerals (Development and Regulation) Amendment Act, 1957 (as amende ) l
tiéu R q’a,_
.}} Kl

Bengal Minor Mineral Concession Rules, 2016 arid the West: Bengal MinorMif

2016 framed there-under, upon participation of at least three cligible Bidders in ﬁ uctl djpg f; )
process against each of such ‘Black Stone blocks and sul:gcct ‘torthe -condition- thal;».: t mﬂf fat- of I b,
time the numbér of partiSipiting bidders is: found less than three’ in- réspect of any E&;hlonk,—ihe -

) and Bid

“stime-will be put-ipso facto in. re-auction nfter reﬁmdmg the. Eumcst Motiey Deposit

Security to the pmﬂctpams as per norms exls!ing in the Act and Rules framed there-under. -
Terms and conditions are spccif' ied in the Bid Document annexed with this notice and also in
the:Government e-Auction Portal. The same can also, be hind at the offiées of the:

1. District Magxstrazc , Birbhium
2. ADM:and DL&LRO Birbhum
3. Jurisdictional Blok Land & Land Refonms Officés.
Intending bidders must have Digital Signature' Certificate (DSC) for submission of their. online-

bids !hro.tgh Govemment c-Auction Portal (h t_\:gtfcauct;gg:gov in)' & to paiticipate-in the ‘online
compefitive bidding, Hard Copies of bids along with requisite papers/documents. (listed below)

.shauld be subnuttcd in any working day between 11 .AM. and 5 P.M. fiom 10.0
'24.01.2024 at the ofﬁcc of the ADM and D.L.&L.R.O., Blrblmm. B.O. & -PS.< St;nlJDOl::'::to

‘Birbhum, West Bengal, PIN- 73110L. along with the system, generated. online sub

the Gavernment ‘e-Atiction portal. mission sheet from
(1) ‘Selfnttested photocopy of PAN Card :
(i), Sel f-attested pliotocopy < of Vbtcr ldcniuy Card & . Adhiar Card (for indmdu Is):
(i1i)— Sclf-attested documents of lnst thret yenrs Income Tox Relum; "ab

(iv) Selfittested ~ phoficopy: 8f  Trade: Lice i
fi nnfcompany/samcty!assccmtlon, ense in case of

) Seélf-attested  copy  6f  ‘Repistration r
-company/society/association/firm; ertificate  in' case of

(vi)  Seif-auested pholocopy of the Mem :
orandu 1i
companyfsuc:ctyfussocmnonﬂ‘ irm; - SE dstisle

(vii)  Self-attcsted copy ofthc GST Registration Centificate-

in cases of

Pagelof2



2656

LETTER OF AUTHORIZATION

I the undersign hereby authorized namely Sahidul Islam Paik, son of son of Sona Paik, being
the Secretary of Jadavpur Silicosis Akranto Sangrami Shramik Samity, residing at Goaldaha,
Dhutradaha, District-North 24 Parganas, Pin-743425 to represent me and act on behalf in all
matter, sign all documents required in relation with the Original Application filed before THE
NATIONAL GREEN TRIBUNAL EASTERN ZONE bench at Kolkata against the West
Bengal Pollution Control Board and attending Court proceedings and performing all necessary
actions in relation to the case

The undersign hereby applicants hereby grant Sahidul Islam Paik full authority to proceed with
the case and relate court works and 1 hereby declare that this letter serves as formal consent for
Sahidul Islam Paik to act as our representative and agree to all actions taken by him in
contention with the aforementioned case and to take any legal decision in our best interest .

The applicants are as follows

[. Sushil Murmu, son of Bodi Murmu, residing at Kendrapara, Bharkata, Md Bazar, Ganpur,
District-Birbhum, West Bengal, Pin-731216,

1. Sushil Murmu,

Signature: w AU W™
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Certificate of Registration of Societies
WEST BENGAL ACT XXVI of 1961
No. 50040400 of 2023-2024

| here by certify that JADAVPUR SILICOSIS AAKRANTO SANGRAMI SHRAMIK SAMITY has this day been registered
under the West Bengal Societies Registration Act, 1961,

Given under my hand at Kolkata this 14th day of January Two Thousand and Twenty Four.

<= E W
£ oo

Digitally si ne%ukama ﬂafgkg
Date: 2024.01.16/12:46:55 IST =

Registrar of Firms,Societies &

Non-Trading Corporations
West Bengal

ACJP-A 1076-2003-04-1,10,000

The authenticity of thi
Unique Nm% +0104212387001022,

Page: 1

s document can be verifled by accessing the URL: edistrict.wb.gov.in and then clicking on the ‘Verificalion of Digitally Signed Document’ link and keying in the

Bw, For secure paperless solutions
Powered By EmSugu‘A Please visit www.emsigner.com
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WEST BENGAL SOCIETIES REGISTRATION ACT, 1961
MEMORANDUM OF SOCIETY

1. Name of the society shall be: JADAVPUR SILICOSIS AAKRANTO SANGRAMI

SHRAMIK SAMITY

2. The Registered office of the Society shall be: situated at: PREMISES NO: 113, CHITTARANJAN

COLONY, WARD NO: 102,

P.O.- JADAVPUR UNIVERSITY,
P.S.- JADAVPUR, DIST: KOLKATA,
PIN: 700032, WEST BENGAL, INDIA

3. Objects:

a)
b)
c)

d)

g)

h)

)
i)

Promotion of literature, arts, science or religion;

Any charitable purpose including the care of relief of orphans or of aged, sick, helpless or indigent person;
The alleviation of the sufferings of animals;

The diffusion of knowledge, the dissemination of social, political or economic education;

The establishment and the maintenance of library or reading rooins for the members or for the public;

The collection and preservation of inanu:scripts, paintings, sculptures, work of art, antiquities, natural

history specimens, mechanical & scientific instruments and designs;

To observe the birthday of the great men of the country, Red Letter Days, etc. in order to uplift the

morality of the people of the locality;

To organize blood donation camp, free primary medical centre, hygine camp, AIDS, HIV, Cancer,
Silicosis, Leprosy, Thalasemia awareness camp etc. and setup charitable dispensaries with the help of

qualified doctors and with prior permission from the competent authority;

To organize free Ambulance service for the needy patients;

To publish or cause to be published useful literatures, magazines, etc. without profit motive;

Contd....P/2

Ta.w go..f—-—-» Salddul 95{om Paik
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24
The above objects will be done as per prevailing law of the country
The object shall always remain restricted within the scope of section 4(2) of the W.B.S.R. Act, 1961
The income and properties of the society whatsoever derived or obtained shall be applied solely towards the

promation of the object of the society and no portion thereof shall be paid to or divided amongst any of its
members by way of profits.

4. The names addresses and descriptions of the members of the Governing Body:

N_A ME ADDRESS DESCRIPTION
01, TAPAS GUHA 173 CHITTARANJAN COLONY, JADAVPUR, PRESIDENT

02,

PAIK DIST.- NORTH 24 PGS, PIN- 743425
PH> 9733566800
04, ARPITA CHATTERJEE  MANIKPUR GHOSHAL PARA, RAJPUR SONARPUR-M,  ASST, SECRETARY
PH> 8420172033 HARINAVI, DIST.- SOUTH 24 PGS, PIN- 700148
05. LOTIP MOLLA HATIAMARI, DEULI, CANNING-IL, ASST. SECRETARY
PH> g691843215 DIST.- SOUTH 24 PGS, PIN- 743502
06. HAFIJUL MOLLA GOYAL DAHA DHUTUR DAHA, ASST. SECRETARY
PH> GOALDAHA, DHUTRADAHA, MINAKHAN,
74077810398 DIST.- NORTH 24 PGS, PIN- 743425
07. AVIK GHOSH 205, UDAYAN SARANI, NABANAGAR, TREASURER
PH> g202459799 KANCHRAPARA-M, DIST.- NORTH 24 PGS, PIN- 743136
08. CHANCHAL GAYEN SUNDARIKHALIL, AGARHATI, MEMBER
PH> DIST.- NORTH 24 PGS, PIN- 743329
7501122442
09. MANIRUL MALLICK PARULIYA, CHAK DHULAT, PARULIA, DEGANGA, MEMBER
PH> DIST.- NORTH 24 PGS, PIN- 743423
7477576945
Contd. ...

PH™ 9231639923

RAJJAK MOLLA
PH> 9734319100

3. MD SAHIDUL ISLAM

Tapd G~

JADAVPUR UNIVERSITY, DIST.- KOLKATA, PIN- 700032

DHUTURDAHAD, DEBITALA, NARABUNIA,
MINAKHAN, DIST.- NORTH 24 PGS, PIN- 743425

GOALDAHA, DHUTRADAHA,

VICE PRESIDENT

SECRETARY

Saleluh 980 Putic
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5. We, the several pcrs.um whu e names, addresses and occupations are hereunto subscribed are desirous of being
formed into an society in pursuance ufthm memorandum of society.

SI1OGNATURE ADDRESS OOCUPATION
01 T“W éd—‘ 113 CHITTARANJAN COLONY, JADAVPUR, RETIRED
JADAVPUR UNIVERSITY. DIST - KOLKATA,
PIN- 700032
02. ’f?ﬂﬁff [<p (R DHUTURDAHAD, DEBITALA, NARABUNIA.  LABOUR

MINAKHAN, DIST.- NORTH 24 PGS, PIN- 743425

LABOUR

L]

0 %IJJ,U}\ 95 {am Ptk GOALDAHA, DHUTRADAHA,

DIST.- NORTH 24 PGS, PIN- 743425

04. Mg,éix ; MANIKPUR GHOSHAL PARA, TEACHER
RAJPUR SONARPUR-M, HARINAVI,

DIST.- SOUTH 24 PGS, PIN- 760148

05. -"Pf@ V)m HATIAMARI, DEULL CANNING-IL, LABOUR
DIST - SOUTH 24 PGS, PIN- 743502
Lol
06, 'QYQW PN W@’T GOYAL DAHA DHUTUR DAHA, LABOUR
: GOALDAHA, DHUTRADAHA, MINAKHAN,
DIST.- NORTH 24 PGS, PIN- 743425
07, A Caetie 205, UDAYAN SARANL NABANAGAR, RESEARCHER
KANEHRAPARA-M, DIST.- NORTH 24 PGS,
PIN- 743136

08, M W SUNDARIKHALIL AGARHATL, LABOUR
DIST.- NORTH 24 PGS, PIN- 743329

09. UJT“J"J ' | 3 4‘* PARULIYA, CHAK DHULAT, PARULIA, LABOUR
DEGANGA, DIST.- NORTH 24 PGS, PIN- 743423

Witness to the above Signature:

Signature: Q((T_e—‘r

Address:  Sugata Roy, Shantiniwas-1l, Plot 200, 1155 Purbalok, Kalikapur, Kolkata 700099

Occupation  Professor

Date:  15/10/2023
T : 4 ) o Salddul il fulic




VAKALATNAMA
MNaLoral aneen 7nibun
Mo 1LendzC,

District 3

Criminal-Revisiommal
LConstitutional-Writ-Civil w=-semmmrmmmnocomommmsmooe
5 Appellate-durisdiction
- 22 No. , of P2 ’ '
(/(‘\(’7"\.}’/)1 \f':l a f‘/J C‘f‘f.’bf A ﬁ)?)?d\maﬂt’ gpy;ﬂ DNeavres S?«)wr’z Appellant
...... SAaee g 2 Aasrey 1122
& Petitioners
-Versus-
Respondents

S b ?é VYK /30/:,};&( Span.

Opposite Party

Vakalatnama on behalf of
Know all men by there presents that Vakalatnama, I/We appoint the Advocates noted
below of any one' of them my/or lawful Advocate or Advocates for filing the
memorandum / appeal / petition / of entering appearance in the above matter for
appearing conducting and arguing the same for depositing or withdrawing any money
in connection therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and for putting in papers petitions etc. On my /
our behalf for filling, taking back any documents for withdrawing suits or appeals &
petitions with permission to institute fresh suit ete. For signing and filling petitions of
compromise in connection with the said matter and for taking copies of paper from the
Record and 1/We further say that any act done by my/our said Advocate or Advocates
or by any one of them after accepting this Vakalatnama,. shall be considered as
my/our own true and lawful act.

And 1/We further hereby agree and undertake to pay the said Advocates his or their
fees as settled and all others sums that may be necessary to carry out the requirement
of the Court and otherwise to enable the said Advocates to conduct the case properly
failing which the said Advocates after notice to me/us will be at liberty to withdraw
from further conducting the case.

IN WITHNESS WHERE OF I/WE sign and execute this Vakalatnama on

this /™ day OZéé’aa%L_%%

ol LSl Jeloe—T

ame of Advocates
Danish Uddin Abbasi, Advocate
Samim Ahammed, Advocate
Bar Association Room No.1
High Court, Calcutta
Ph No. 9007343521
Email. chamberofsamimahammed@gmail.com
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VAKALATNAMA

HIGH COURT CALCUTTA
NATIONAL  cREEN 7RIGUNAL-
Kol Kate

Bistrict :
Criminal Revisional
Constitatonal-Writ-Givil g iy
o A_ Appelate-durisdiction
4 No. ot L

S“MQ-O?-S"/é' Appellant
Jadowpun_Sly catin Akveahn Sleteamt S hvanik ‘;)-".-?—tvm Ay
' etitioners

-Versus-

Respondents
Sﬂr—g__ £ Ldes Q::.eaqa_q_Q_ car~d ovs

Opposite Party

Vakalatnama on behalf of

Know all men by there presents that Vakalatnama, I/We appoint the Advocates noted
below of any one of them my/or lawful Advocate or Advocates for filing the
memorandum / appeal / petition / of cntering appearance in the above matter for
appearing conducting and arguing the same for depositing or withdrawing any money
in connection therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and for putting in papers petitions etc. On my /
our behalf for filling, taking back any docume

nts for withdrawing suits or appeals &
petitions with permission to inslitute fresh suit ete. For signing and filling petitions of
compromise in connection with the said matter and for taking copies of paper from the
Record and I/We further say that any act done by my/our said Advocate or Advocates
or by any one of them after accepting this Vakalatnama, shall be considered as
my/our own true and lawful act. _

And I/We further hereby agree and undertake to pay the said Advocates his or their
fees as settled and all others sums that may be necessary to carry out the requirement
of the Court and otherwise to enable the said Advocates to conduct the case properly
failing which the said Advocates after notice to me/us will be at liberty to withdraw
from further conducting the case .
IN WITHNESS WHERE OF I/WE 3ign and execute this Vakalatnama on
this (Y dayof _ & o K 202

Name of Advocates
DamuAs b yaddam Abbany

C/O Samim Ahammed, Advocate
Bar Association Room No.1
High Court, Calcutta

Ph No,

Lors
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